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 269
 LOK  SABHA

 Saturday,  2lst  April,  956

 The  Lok  Sabha  met  at  Half  Past  ten
 of  the  Clock.

 [MR.  SPEAKER  in  the  Chair]
 ORAL  ANSWERS  TO

 QUESTIONS

 PROPAGATION  OF  HINDI

 *1617.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  progress  made  so  far  in  regard
 to  the  following  suggestions  of  the
 Centre  to  the  non-Hindi  speaking
 State  Governments:—

 (i)  Scholarships  to  students  for
 higher  education  in  Hindi;  and

 (ii)  The  opening  up  of  Hindi  Tea-
 chers’  Training  Schools  in  the  States?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (i)  The  States  of  Kutch  and  Tri-
 pura  have  instituted  a  number  of
 scholarships  for  higher  education  in
 Hindi.

 (ii)  The  State  of  Travancore-Cochin
 have  started  a  Hindi  Teachers  Train-
 ing  School.

 Shri  Jhulan  Sinha:  May  I  know  the
 total  value  of  these  scholarships  insti-
 tuted  in  Tripura  and  other  States,
 covered  by  part  (i)  of  the  question?

 Dr.  M.  M.  Das:  In  regard  to  the
 values  of  the  scholarships  given,  I  can
 say  that  the  amount  that  has  been
 sanctioned  for  this  purpose  by  the  Cen-
 tral  Government  to  the  Kutch  Govern-
 ment  is  Rs.  1,800  for  1955-56,  and
 for  the  Tripura  Government  Rs.  3,000.

 Shri  Jhulan  Sinha:  May  I  know  the
 response  of  the  non-Hindi  speaking
 States  to  this  directive  of  the  Centre?

 l—90  Lok  Sabha.
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 Dr.  M.  M.  Das:  We  issued  letters  to

 all  the  eighteen  non-Hindi  speaking
 States  about  these  things.  But  so  far  as
 scholarships  for  higher  education  in
 Hindi  are  concerned,  we  did  not  get
 any  response  from  the  other  non-Hindi
 speaking  States.  Only  one  other  non-
 Hindi  speaking  State  applied  for  this
 scholars  Bi  क  but  there  was  some  point
 for  clarification  and  we  have  not  yet
 decided  about  it.

 श्री  एम०  एल०  त्रिवेदी  :  इस  प्रतिवेदन
 के  देखने  से  मालूम  पड़ता  है  कि  ग्रहिन्दी  भाषा
 भाषी  प्रान्तों  में  कम  रकम  खर्च  की  गई  है  कौर
 हिन्दी  भाषा  भाषी  प्रान्तों  में  हिन्दी  प्रचार  के
 लिए  ज्यादा  रकम  खर्च  की  गई  है,  तो  में  जानना
 चाहता  हूं  कि  जहां  हिन्दी  के  प्रचार  के  लिए
 प्रतीक  धनराशि  खर्च  करने  की  प्रा वश्य कता  है,
 वहां  कम  क्‍यों  खच  की  गई  ?

 Dr.  M.  M.  Das:  I  do  not  know  from
 what  source  the  hon.  Member  has
 taken  his  statistics.  So  far,  out  of  the
 eighteen  non-Hindi  speaking  States  in
 India,  sixteen  States  have  been  given
 financial  help  by  the  Central  Govern-
 ment,  the  total  amount  sanctioned  be-
 ing  Rs.  ‘538,146.

 सेठ  गोविन्द  दास  :  प्रभी  शिक्षा  मंत्री  के  सभा
 सचिव  ने  यह  कहा  कि  जहां  तक  हिन्दी  की  उच्च
 शिक्षा  का  सम्बन्ध  है,  उन्होंने  सभी  भ्र हिन्दी  राज्यों
 को  पत्र  भेजें  थे  लेकिन  उनमें  से  केवल  दो  का
 उत्तर  पाया,  तो  में  जानना  चाहता  हूं  कि  यह  पत्र
 कब  भेजा  गया  था  कौर  इसके  बाद  इनको  कोई
 रिमाइंडर  भी  भेजा  गया  और  सरकार  की  इस
 सम्बन्ध  में  तथा  शेष  राज्यों  में  हिन्दी  प्रचार  के
 सम्बन्ध  में  कोई  एक  निहित  योजना  श्रमी  तक
 बनी  है  या  नहीं  बनी  है  जिससे  कि  हम  जान  सकें
 कि  हिन्दी  प्रचार  में  वहां  पर  कितना  समय
 लगेगा  !

 Dr.  M.  M.  Das:  A  general  circular
 letter  to  all  the  non-Hindi  speaking
 States  was  issued  by  the  Education
 Ministry  in  April,  1955.  And  so  far  as
 the  schemes  are  concerned,  there  is  a
 detailed  list  containing  different  heads
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 under  which  the  sixteen  State  Govern-
 ments  have  taken  financial  help  from
 the  Government  of  India.  This  list  con-
 sists  of  a  large  number  of  items.

 Shri  V.  P.  Nayar:  From  the  answer
 of  the  hon.  the  Parliamentary  Secretary
 it  would  appear  that  Travancore-
 Cochin  is  the  only  non-Hindi  speaking
 State  with  an  educational  institution  for
 the  special  training  of  Hindi  teachers.
 In  view  of  this  fact  may  l  know  whe-
 ther  any  financial  assistance  has  been
 rendered  by  the  Government  of  India
 for  running  this  only  institution  in  the
 non-Hindi  speaking  States?

 Dr.  M.  M.  Das:  Yes,  Sir,  for  opening
 Teachers’  Training  Schools  in  Hindi,
 the  Travancore-Cochin  Government
 has  been  given  financial  help  to  the
 tune  of  Rs.  21,899  for  the  year  1955-56,

 INDIAN  BUREAU  OF  MINES

 *i6I8.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 state:

 (a)  the  number  of  mines  inspected

 mae
 Indian  Bureau  of  Mines  during

 {b)  the  object  of  inspection;  and

 (c)  the  nature  of  advice  given  there-
 after?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  364  Mines.

 (b)  The  mines  were  inspected  with  a
 view  to  promoting  systematic  working
 and  conservation  of  minerals  under  the
 Mineral  Conservation  and  Develop-
 ment  Rules,  1955.

 (c)  The  mining  industry  was  advised
 as  necessary  to  adopt  scientific  methods
 of  working  the  mines,  and  to  carry  out
 efficient  extraction  of  minerals.

 Shri  Krishnacharya  Joshi:  What
 are  the  improvements  suggested  ?

 Dr.  K.  L.  Shrimali:  The  Director,
 Indian  Bureau  of  Mines  has  _  issued
 various  kinds  of  directions,  and  a
 manual  has  also  been  prepared.  The
 main  purpose  is  to  conserve  the  na-
 tural  resources  so  that  there  might  be
 the  minimum  of  wastage.
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 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  three  hundred  odd  mines
 which  were  inspected  by  the  Indian
 Bureau  of  Mines  include  mines  where
 there  is  no  extraction  of  minerals  at
 present,  like  the  gold  mines  of  Malabar
 and  the  mica  mines  of  Travancore-
 Cochin?

 Dr.  हू,  L.  Shrimali:  So  far  as  mine
 inspection  is  concerned,  it  has  been
 done  in  respect  of  manganese  ore,
 mica,  iron  ore,  chromite,  asbestos,
 bayrites,  sonporom,  etc.

 Shri  च  P.  Nayar:  That  is  why  I
 asked  whether  it  includes......

 Mr.  Speaker:  He  said  that  they  are
 confined  only  to  these.

 Shri  V.  P.  Nayar:  Travancore-
 Cochin  has  mica  mines  which  are  not
 working  at  present.

 Mr.  Speaker:  He  has  said  gold,  etc.
 Is  mica  there?

 Dr.  K.  L.  Shrimali:  Mica  is  there.
 Shri  V.  P.  Nayar:  I  want  to  know

 whether  the  Travancore-Cochin  mica
 mines  which  are  not  working  today
 have  been  inspected  by  this  body.

 Dr.  K.  L.  Shrimali:  Sir,  Travancore-
 Cochin  has  not  been  included  so  far.
 Inspection  has  been  done  in  Madhya
 Pradesh,  Andhra,  Mysore,  Rajasthan,
 Bihar  and  Orissa.  And  in  course  of
 time  as  more  staff  is  recruited,  other
 mines  will  also  be  inspected.

 Shri  P.  C.  Bose:  May  I  know  how
 many  qualified  inspectors  are  now
 working  under  the  Bureau  of  Mines,
 and  what  their  qualifications  are  ?

 Dr.  K.  L.  Shrimali:  We  have  got  so
 far  six  officers  for  work  in  that  Divi-
 sion,  and  we  are  hoping  to  recruit
 tweleve  Assistant  Conservators  and
 one  Deputy.  I  am  sorry  I  cannot  give
 the  detailed  qualifications  of  the
 officers  at  this  time.

 श्री  भक्त  बहन :  चंकी  यह  कार्य  बहुत  महत्व-
 पूर्ण  है  भ्र ौर  आवश्यक  है  इसलिए  इस  काम  को
 आगे  बढाने  के  लिये  क्‍या  कोई  खास  योजना
 तैय्यार  की  गई  2  शौर  उस  के  लिए  क्या  कोई
 कदम  उठाये  जा  रहे  हैं?
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 Bo  Go  एल०  भीमा ली  :  जी  हां,  योजना
 सैयार  की  गई  है  ।  जो  दो  डिवीजन  अलग-अलग

 थे,  मां इस  कंट्रोल  डिवीजन  शौर  मिनिरल
 कंजरवेशन  डिवीजन  इन  दोनों  को  मिला  दिया
 गया  है  शौर  अधिक  आफिसर्स  नियुक्त  किये
 जा  रहे  है  ताकि  इस  काम  को  आगे  बढ़ाया  जा
 सके  ।

 Shrimati  Kamlendumati  Shah:  What
 are  the  districts  in  U.P.  where  the
 mica  mines  have  been  discovered,  and
 is  the  Government  aware  that  near
 Rudraprayag  and  other  places  there  is
 plenty  of  mica  that  can  be  seen  lying
 about  where  the  road  is  under  con-
 struction?

 Dr.  K.  L.  Shrimali:  I  shall  need
 notice  for  that.

 भूगोल  सम्बन्धी  नाम

 +१६१६.  श्री  भक्त  दर्शन  :  क्‍या  प्राप्त-
 ऋतिक  संसाधन  झोर  वैज्ञानिक  गवेषणा  मंत्री
 ६  भ्रमित,  १६५५  के  तारांकित  प्रश्न  संख्या
 ५७४  के  उत्तर  के  सम्बन्ध  में  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  अभी  तक  भूगोल-सम्बन्धी  नामों
 में  कितने  परिवर्तन  किये  गये  हें;  कौर

 (ख)  क्‍या  इन  भूगोल-सम्बन्धी  नामों
 की  एक  सूची  लोक-प्रभा  पटल  पर  रखी
 जायेगी  ?

 शिक्षा  उपमंत्री  (डा०  के०  एल०  श्रीमाली):
 (क)  घ०्।

 (@)  जी  हां,  आवश्यक  जानकारियों  से

 युक्‍त  एक  विवरण  पन्न  सभा  पटल  पर  रखा  गया

 है  t  [देखिये  परिशिष्ट  €,  अनुबन्ध  Ho  ३२।]

 क्रि  भक्त  वरदान  :  चूंकि  इस  देश  में  ऐसे  सेकड़ों
 और  हजारों  स्थान  हैं  जिनके  कि  नामों  का  भ्र भी
 तक  शुद्ध  प्रयोग  नहीं  किया  जा  रहा  है,  कौर  क्‍या
 गवर्नमेंट  ने  राज्य  सरकारों  की  कोई  ऐसी  हिदायत
 भेजी  हैं  कि  वे  सब  इस  सम्बन्ध  में  जल्दी  से  जल्दी
 अपने  सुझाव  भेजें  ताकि  जल्दी  से  जल्दी  एक
 ही  साथ  सबके  बारे  में  निर्णय  किया  जा  सके,
 जैसे  कि  उदाहरणस्वरूप  में  ग्राहको  बतलाऊं

 कि  “दिल्ली”  को  देहली”  कहा  जाता  है  जब  कि

 उसकाशुद्ध  उच्चारण  “दिल्ली”  है  ।

 2]  APRIL  956  Oral  Answers  2624

 Bo  Ro  एल०  श्रीमाली  :  जी  हां,  इस  सम्बन्ध
 में  स्टेट  गवर्नेमेंट्स  से  मशविरा  हुआ  था  और

 सन्‌  १६४५३  में
 हि

 निर्णय  किये  गये  थे  ।  स्टेट

 गवर्नमेंट्स  जैसे-जेसे  सुझाव  भेजती  जाती  है,
 सर्वे  ग्राफ  इंडिया  या  सेंट्रल  गवर्नमेंट  उन  नामों  के
 परिवर्तन  के  बारे  में  निर्णय  करते  जाते  हैं  ।

 श्री  भक्त  दर्शन  :  मेरा  प्रदान  यह  था  कि  अभी
 तक  जो  सेकुलर  इस  सम्बन्ध  में  निकाले  गये  हैं,
 उनकी  मंशा  यह  है  कि  अगर  राज्य  सरकार
 सिफारिश  करे  तो  उनके  बारे  में  स्वीकृति  दी
 जा  सकती  है,  तो  में  जानना  चाहता  हूं  कि  क्या
 केन्द्रीय  सरकार  इस  बारे  में  कोई  निश्चित  नीति
 अपनाना  चाहती  है  ताकि  जल्दी  से  जल्दी  सबके
 बारे  में  एक  साथ  निर्णय  किया  जा  सके  ?

 Bo  Ro  एल०  श्रीमाली  :  केन्द्रीय  सरकार  ने
 तो  यहां  निर्णय  किया  था  कि  जहां  तक  हो  सके,
 नाम  का  परिवर्तन  नहीं  होना  चाहिए  क्योंकि
 उससे  काफी  ग्र सुविधा  होती  है  लेकित  नाम  बिल-

 हे

 गलत  है  या  कोई  पुराना  नाम  बतलाया  जाता
 ;  तो  उसका  अवद्य  परिवर्तन  करना  चाहिए
 झौर  इस  सम्बन्ध  में  परामर्श  किया  गया  है  और
 काफी  स्थानों  के  नाम  परिवर्तित  कर  दिये  गये  हैं
 और  उसके  बारे  में  एक  विवरण  पत्र  सभा  पटल
 पर  रक्खा  गया  है  ।

 SAMPLE  SURVEY  OF  THE  BLIND

 *62l.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 State  :

 (a)  whether  Government  propose
 to  undertake  a  sample  survey  of  the
 blind  population  in  the  country;

 (b)  if  so,  when  this  survey  is  likely
 to  be  undertaken;

 (c)  the  purpose  of  this  survey;  and

 *
 (d)  the  cost  involved  in  undertak-

 ing  this  survey?

 The  Parliamentary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  Sir.  The  Government
 has  under  consideration  a  scheme  to
 carry  out  a  random  sample  survey  of
 major  groups  of  handicapped  persons.

 (b)  During  the  2nd  Five  Year  Plan
 period.
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 (c)  To  assess  the  extent  and  causes
 of  major  crippling  handicaps  and  the
 educational,  social  and  economic
 needs  of  those  who  are  already  handi-
 capped.

 (d)  This  has  not  yet  been  worked
 out.

 Shri  0.  C.  Sharma:  May  I  know
 when  this  survey  will  come  into  opera-
 tion,  and  if  there  is  any  approximate
 date  by  which  the  survey  will  con-
 clude?

 Dr.  M.  M.  Das:  I  have  said  in  my
 original  reply  that  the  time  is  the
 Second  Five  Year  Plan.  I  may  inform
 the  hon.  Member  that  detailed  plans
 are  being  drawn  out  for  carrying  out
 the  survey.

 Shri  D.  C.  Sharma:  May  I  know  if
 the  Ministry  has  decided  about  the
 area  in  which  the  sample  survey  is  to
 be  undertaken  and,  if  so,  what  is  the
 extent  of  that  area?

 Dr.  M.  M.  Das:  No  area  has  been
 selected  for  this  purpose.

 Shri  Velayudhan:  May  I  know  whe-
 ther  this  survey  is  being  conducted  for
 the  purpose  of  knowing  the  actual
 number  of  blind  persons,  or  is  it  for
 any  other  relief  purposes?  If  it  is  for
 relief  purposes,  may  I  know  whether
 those  who  conduct  the  survey  are  medi-
 cal  men  or  social  workers?

 Dr.  M.  M.  Das:  Part  (c)  of  the
 original  question  asks  “the  purpose  of
 this  survey”.  In  reply  to  that  part,  I
 have  said:

 “To  assess  the  extent  and  causes
 of  major  crippling  handicaps  and
 the  educational,  social  and  eco-
 nomic  needs  of  those  who  are  al-
 ready  handicapped”.  ०
 That  is  the  purpose.  Nothing  more

 has  been  ascertained  yet.

 SECOND  FIve-YEAR  PLAN

 *1623.  Shri  Sivamurthi  Swami:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 American  Military  assistance  to
 Pakistan  has  necessitated  a  reconsi-
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 deration  of  India’s  Second  Five-Year
 Plan;  and

 (b)  if  so,  in  what  way?

 The  Deputy  Minister  of  Defence
 (Sardar  Majjithia):  (a)  No.

 (b)  Does  not  arise.

 Shri  Sivamurthi  Swami:  May  I  know
 how  much  amount  has  been  reserved
 for  the  defence  purposes  in  the  second
 Five  Year  Plan?

 Sardar  Majithia:  I  have  not  got  the
 figures.  The  Plan  will  be  published  and
 you  can  find  out  the  details  from  it.

 Mr.  Speaker:  I  think  a  draft  Plan
 has  already  been  published.

 Shri  Kamath:  While  the  U.S.  Gov-
 ernment  is  supplying  military  equip-
 ment,  is  stepping  up  the  military  aid
 to  Pakistan,  is  it  a  fact  that  though
 Pakistan  seems  bent  on  queering  the
 pitch  for  our  Second  Five  Year  Plan
 by  their  non-payment  of  debts  to  us,
 by  not  paying  compensation  for
 various  incidents  and  by  keeping  on
 those  border  skirmishes  and  raids—
 though  it  is  doing  all  this—our  Gov-
 ernment,  that  is,  your  Government

 Mr.  Speaker:  After  three  minutes,  I
 am  yet  to  know  what  the  question  is.

 Shri  Kamath:  In  spite  of  the  fact  that
 the  U.S.  Government  is  stepping  up:
 aid  to  Pakistan,  is  it  a  fact  that  the
 Government,  on  its  part,  is  also  assist-
 ing  Pakistan  at  the  cost  of  our  Second
 Five  Year  Plan  by  supplying  them  with
 foodstuffs,  coal  and  other  things  and

 os
 them  various  other  kinds  of

 aid?

 Mr.  Speaker:  I  do  not  know  how  it
 arises  out  of  this  main  question.  Shri
 Kasliwal.

 Shri  Kasliwal:  In  view  of  the  fact
 that  American  military  assistance  has
 been  given  to  Pakistan,  and  there  is
 always  a  danger  to  our  border,  may  I
 know  whether  the  hon.  Minister  is  in
 a  position  to  assure  the  House  that
 everything  possible  is  being  done  to
 strengthen  our  defences?



 2627  Oral  Ansuxrs

 Sardar  Majithia:  I  need  not  give
 that  assurance.  That  assurance  was
 given  on  the  ftoor  of  this  House  in  the
 course  of  the  debate  which  took  place
 here  just  recently.

 Shri  D.  C.  Sharma:  Is  it  not  a  fact
 that  the  Prime  Minister  has  stated  that
 the  Second  Five  Year  Plan  is  going  to
 be  a  flexible  Plan,  and  since  the  Plan
 is  flexible,  is  it  not  a  fact  that  the
 defence  budget  may  be  augmented  in
 view  of  the  new  conditions  that  arise?

 Sardar  Majithia:  Yes,  Sir.  You  are
 perfectly  correct  in  your  assumption.

 Mr.  Speaker:  The  hon.  Deputy
 Minister  should  always  address  the
 Chair.

 Sardar  Ma€ajithia:  Yes,  Sir.  It  is
 perfectly  correct  that  in  case  the  Gov-
 ernment  feels  that  the  country  needs  to
 spend  more  money  on  defence  it  will
 certainly  come  forward  without  the
 slightest  hesitation  in  asking  for  more
 money.

 Shri  Sivamurthi  Swami:  Taking  in-
 to  consideration  the  fact  that  Pakis-
 tan  is  receiving  modern  war  equip-
 ments  from  USA,  may  I  know  whe-
 ther  the  Government  is  seeking  the
 technical  help  from  the  other  camp,
 that  is,  the  USSR,  to  manufacture  the
 «modern  equipments  of  war.  includ-
 ing  jets  (war  planes  and  other  im-
 plements,  and  if  so,  may  I  know  whe-
 ther  any  preliminary  consultations
 are  being  held  in  that  direction?

 Sardar  Majithia:  That  does  not  arise
 at  the  moment,  because,  to  begin  with,
 we  are  doing  our  best  to  come  up  in
 our  technical  knowledge.  The  technical
 development  in  the  country  and  the
 industrial  development  go  hand  in
 hand,  and  as  they  go  up,  they  auto-
 matically  strengthen  the  production  of
 material.

 CENTRAL  Foop  TECHNOLOGICAL
 +  RESEARCH  INSTITUTE

 "1624,  Shri  Siddananjappa:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  Khat  the
 Central  Food  Technological  Research
 Institute  has  presented  a  memorandum
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 to  the  Mysore  City  Municipal  Council,
 explaining  the  possibilities  of  starting
 various  small-scale  and  cottage  indus-
 tries  in  the  city;  and

 (b)  if  so,  whether  the  Mysore  Gov-
 ernment  have  approached  the  Central
 Government  for  financial  assistance  to
 implement  the  scheme?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  Yes,  Sir.

 (b)  No,  Sir.

 Shri  Siddananjappa:  May  !  know  the
 reasons  for  not  considering  the  pro-
 posals  sent  by  the  Mysore  Govern-
 ment?

 Dr.  K.  L.  Shrimali:  I  am  not  aware
 that  the  Central  Government  received
 any  request  from  the  Mysore  Govern-
 ment  with  regard  to  assistance.  Some
 assistance  was  given  by  the  Ministry
 of  Commerce  and  Industry  but  not  for
 that  particular  project.

 PROTECTIVE  Foops

 *1627.  Shri  Gidwani:  Will  the  Minis-
 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state:

 (a)  how  it  is  proposed  to  popularise
 multi-purpose  protective  food  pro-
 ducts  in  the  rural  areas;  and

 (b)  the  contents  and  nutrition  value
 of  such  food?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  and  (b).  A
 statement  giving  the  required  informa-
 tion  is  laid  on  the  Table  of  the  House.
 [See  Appendix  IX,  annexure  No.
 33].

 Shri  Gidwani:  It  is  mentioned  in  the
 statement  that  the  Council  of  Scientific
 and  Industrial  Research  propose  to
 popularise  the  multi-purpose  protective
 food  in  rural  and  urban  areas  through
 the  agencies  such  as  Meals  for  Millions
 Associations,  Central  Social  Welfare
 Board,  Community  Projects,  etc.  Is  it
 proposed  to  distribute  this  protective
 food  free  or  are  the  people  going  to
 be  charged  for  it?
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 Dr.  K.  L.  Shrimali:  With  regard  to
 that

 Tit
 ae  no  definite  policy  has

 been  kaid  down,  but  we  are  expecting
 that  at  ‘least  for  school  children  this
 food  will  be  distributed  free.

 Shri  Gidwani:  It  is  stated  in  the
 statement  that  the  food  consists  of  pro-
 cessed  de-oiled  groundnut  flour  and
 roasted  pulses  with  added  minerals  and
 vitamins.  May  I  know  whether  it  will
 be  available  in  the  market  for  public
 consumption  and  what  will  be  its  cost
 compared  to  the  ordinary  food?

 Dr.  K.  L.  Shrimali:  After  a  year,
 we  propose  to  make  it  on  a  large  scale.
 I  am  afraid  I  cannot  give  the  exact
 cost  now  and  say  how  it  will  compare
 with  other  kinds  of  food,  but  it  will
 be  much  cheaper.

 Shri  V.  P.  Nayar:  May  |  now  what
 is  the  deficiency,  as  calculated  in  terms
 of  calories,  in  our  food  which  is  now
 available  to  the  students  and  which  is
 tried  to  be  met  by  the  supply  of  the
 multi-purpose  protective  food?  May  I
 also  know  whether  any  calculations
 have  been  made  before  this  supply  was
 proposed?

 Dr.  K.  L.  Shrimali:  Yes,  Sir.  Detail-
 ed  calculations  have  been  made.  But  I
 cannot  give  those  details  now.  How-
 ever,  this  food  will  meet  some  of  the
 deficiencies  in  vitamin  A  and  B  com-
 plex,  proteins  and  all  kinds  of  things.

 Shri  V.  P.  Nayar:  May  I  know  whe-
 ther  the  Government  are  aware  that
 mostly  in  South  India,  the  school-going
 students  are  showing  visible  symptoms
 of  malnutrition  on  account  of  various
 causes  and,  if  so,  whether  this  protec-
 tive  food  offered  will  meet  at  least  most
 of  those  nutritional  disorders?

 Dr.  K.  L.  Shrimali:  Yes.  Sir.  That
 is  why  this  product  has  been  devised.
 It  will  meet  most  of  the  deficiencies  and
 as  soon  as  this  product  is  produced,
 first  priority  will  be  given  to  school
 children.  School  children  not  only  in
 the  South  but  all  over  the  country  are
 suffering  from  malnutrition.

 Shri  S.  C.  Deb:  In  regard  to  this
 nutrition  value  in  food,  may  I  know
 whether  there  is  any  scheme  included
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 in  the  Second  Five  Year  Plan  and  may
 I  know  how  it  is  going  to  be  distri-
 buted  among  different  States.

 Dr.  K.  L.  Shrimali:  That  is  a  much
 wider  question.  I  shall  need  notice.

 दिल्‍ली  मतदाता-सूची

 +१६२८.  श्री  पी०  एल०  बाद पाल  :
 क्या  बिधी  मंत्री  यह  बताने  की  कृपा  करेंगे
 कि:

 (क)  क्‍या  यह  सच  है  कि  दिल्ली  में  झोंपड़ियों
 में  रहने  वाले  लाखों  व्यक्तियों  के  नाम  मतदाता-

 सूची  में  नहीं  हैं;  और

 (ख)  क्‍या  अगले  चुनाव  के  पहले  ऐसे
 व्यक्तियों  के  नाम  मतदाता-सूची  में  सम्मिलित
 किये  जाने  की  आशा  है  ?

 विधि-कार्य  मंत्री  (श्री  पाटनकर):  (क)  नहीं

 (ख)  सवाल  पैदा  नहीं  होता।

 श्री  पी०  एल०  बारुपाल  :  क्‍या  यह  सही  है
 कि  मतदाता  सूची  तैयार  करने  वाले  कर्मचारी

 पर्व  सूची  को  देख  कर  ही  और  उनके  निशान  लगा
 कर  सूचियां  तैयार  करते  हैं  कौर  जो  लोग  अब
 बालिग  हो  गये  हैं  अर्थात्  २१  वर्ष  के  हो  गये  हैं,
 उनके  नये  नामों  को  भ्रमित  नहीं  करने  हैं  ?

 श्री  पाटनकर  :  हमारा  जो  एलेक्शन  का  स्टाफ
 है  वह  सब  जगह  जाता  है,  चाहे  वह  झोपड़ी  ही
 क्यों  न  हो,  शौर  सबका  नाम  दर्ज  करता  है  ।  किसी
 का  भी  नाम  लिस्ट  में  से  निकलता  नहीं  है  ।

 श्री  नवल  प्रभाकर  :  क्‍या  में  जान
 सकत  हूँ कि  जो  मजदूर  लोग  होते  हैं  उनके  काम  पर  चले

 जाने  के  कारण  उनके  नाम  मतदाता  सूची  में  कराने
 से  वंचित  हो  जाते  हैं,  और  क्‍या  उनके  नामों
 को  मतदाता  सूची  में  लाने  के  लिये  सरकार  कोई
 प्रयत्न  कर  रही  है  ?

 श्री  पाटनकर  :  सरकार  की  इन् फा मेंशन  है  कि
 सरकारी  कर्मचारी  हर  तरफ  जाते  हैं  और
 अगर  कोई  नहीं  मिलता  है  तो  दोबारा  उसकी
 तरफ  जाते  हैं  यह  भी  हमारी  इन्फार्मेशन  है
 कि  जो  लोग  झोपड़ियों  में  रहते  हैं  उनमें  से  करीब
 ७५,०००  आदमियों  का  नाम  हमारी  मतदाता
 लिस्ट  में  है  ।
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 श्री  do  एल०  आरा पाल  :  हमारा  यह  प्रनुभव
 &  कि

 पिछले  तों
 में  बहुत  सी  खानाबदोश

 जातियों,  घुमक्कड़  कहा  जाता  है,  के
 आ्रादमियों  के  नाम  लिस्ट  में  नहीं  थे  श्र  वे  लोग
 मताधिकार  से  वंचित  रह  गये  थे  t  क्‍या  ऐसी
 जातियों  के  लोगों  के  नाम  अगले  चुनावों  के  लिये

 सूची  में  अंकित  करने  का  कोई  प्रबन्ध  किया
 जायेगा  ?

 श्री  पाटनकर  :  ब्र भी  तक  जो  इन्फार्मेशन  हमने
 पाई  है  उसके  ग्रनुसार  यह  काम  चल  रहा  है  |

 Shri  Radha  Raman:  In  view  of  the
 proposed  removal  of  certain  fixed  resi-
 dential  qualifications  to  be  fulfilled  to
 be  eligible  to  be  a  voter,  will  the  Gov-
 ernment  enrol  all  persons  who  are  en-
 titled  to  vote?

 Shri  Pataskar:  After  that  Bill  is
 passed,  the  matter  will  be  considered.

 श्रीमती  शिवराजवती  नेहरु  :  यह  जो  खाना,
 बदोश  लोग  हैं,  इनके  नाम  मोटर्स  लिस्ट  में  दल
 करते  वक्‍त  खास  तौर  से  गड़बड़ी  हो  जाती  है  ।
 हमारे  यहां  ू०  पी०  में  जो  लिबास  बनी  हैं,
 वे  बिल्कुल  भी  ठीक  नहीं  हैं।  उनमें  बहुत  से  लोगों
 के  नाम  ही  नहीं  हैं  |  नगर  एक  घर  में  पांच
 ग्रादमी  हैं,  तों  लिस्ट  में  एक  का  ही  नाम  होता
 है  कौर  बाकी  चार  के  नाम  ही  नहीं  होते  ।  हर
 मुहल्ले  के  बारे  में  ऐसा  ही  होता  है  |  में  पूछना
 चाहती  हूं  कि  वोटर्स  की  लिबास  को  ठीक  तरह
 से  बनाने  के  लिए  और  यह  देखने  के  लिए  कि  सबके

 न  डग
 श्मा  जायें  गवर्नमेंट  क्या  इंतिजाम  कर

 रहा  है

 श्री  पाटनकर  :  जो  बात  आपने  कही  है  यह
 पहले  हुई  होगी  शौर  इसके  बारे  में  मुझे  कुछ  मालूम
 नहीं  है  ।  शब  काम  बहुत  अच्छे  ढंग  से  हो  रहा  है
 शौर  हमारे  आदमी  हर  एक  जगह  शौर  हर  घर
 में  जाकर  लोगों  के  नाम  लिख  रहे  हैं  ।

 Shri  Kamath:  From  the  information
 received  from  the  office,  I  find  that  the
 Election  Commission  has  sent  a  bland
 invitation  to  all  political  parties  for
 their  co-operation.  Does  the  Commis-
 sion  propose  to  arrange  a  conference
 of  the  representatives  of  all  important
 political  parties,  so  that  an  intimate
 discussion  may  be  held  between  all
 concerned  on  this  important  subject  of
 electoral  rolls  and  allied  matters?
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 Shri  Pataskar:  As  I  have  said  on  an-
 other  occasion,  the  Election  Commis-
 sion  is  very  anxious  to  have  the
 co-operation  of  all  the  political  parties.
 Regarding  the  question  whether  it  is
 proposed  to  call  a  conference  in  the
 immediate  future,  the  hon.  Member

 may  write  to  me  and  get  the  informa-
 tion.

 Shri  Nambiar:  May  I  know  whether
 the  Government  have  received  com-
 plaints  from  the  Madras  State  that  a
 large  number  of  voters  have  not  been
 included  for  the  various  districts  and
 also  whether  the  Government  are  going
 to  consider  the  question  of  sending
 direct  news  to  the  district  officials?

 Shri  Pataskar:  This  is  outside  the
 main  question.  If  the  hon.  Member
 writes  to  me,  I  will  give  him  that  infor-
 mation  also.

 भारत  का  रक्षित  बंक

 +9६२६.  शी  हरिनारायण  वास  :  क्‍या
 विश  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  ॥.

 (क)  गत  वर्ष  में  भारत  के  रक्षित  बैंक
 के  कृषि  विभाग  का  किस  प्रकार  विस्तार  किया
 गया  था,  झर  उसने  कृषि-सम्बन्धी  चरणों  के
 बारे  में  क्या-क्या  मुख्य  सेवायें  की  थीं  ;

 (ख)  क्‍या  १६५६-५७  में  इस  विभाग
 को  बढ़ाने  के  लिये  कोई  कार्यक्रम  बना  लिया
 गया  है;  और

 (ग)  यदि  हां,  तो  उसकी  मुख्य-मुख्य  बातें
 क्‍या  हैं?

 राजस्व  शौर  प्रतिरक्षा  व्यय  मंत्री  (भी  ए.  ची"

 गृह):  (क)  से  (ग).  इस  सम्बन्ध  में  सदन  की
 मेज  पर  एक  विवरण  रख  दिया  गया  है।
 [देखिये  परिशिष्ट  ६,  झ्नुबस्ध  सं०  ३४  1

 Shri  Shree  Narayan  Das:  From  the
 statement  it  appears  that  three  Divi-
 sions  have  been  started.  May  I  know
 the  headquarters  of  the  Divisions?

 Shri  A.  C.  Guha:  The  Divisions  will
 be  located  at  the  headquarters  of  the
 Reserve  Bank;  but,  there  will  be
 regional  offices  at  Bombay,  Calcutta,
 Madras  and  Delhi  along  with  these
 three  Divisions  at  the  headquarters.
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 Shri  Shree  Narayan  Das:  It  is  men-
 tioned  in  the  statement  that:

 “The  period  within  which  the
 scheme  will  have  been  fully  im-
 plemented  will  depend  on  vari-
 ous  factors  such  as  the  progress
 of  recruitment,  training  of  the
 staff  entertained......  "etc.

 I  would  like  to  know  whether  any
 target  has  been  fixed  for  the  full  imple-
 mentation  of  the  scheme?

 Shri  A.  C.  Guha:  It  is  just  an  ex-
 panding  thing;  as  time  advances,  the
 scheme  also  will  be  expanded.  I  can-
 not  give  any  target  date  when  the
 scheme  will  be

 completely
 imple-

 mented.  But,  it  has  already  started
 working.

 Shri  A.  M.  Thomas:  From  the  state-
 ment  I  gather  that  attempts  have  been
 made. to  take  advantage  of  co-operative
 organisations  only  in  the  matter  of
 granting  short-term  and  medium-term
 loans.  May  I  enquire  whether  the
 Reserve  Bank  has  any  scheme  to  grant
 long-term  loans  to  co-operative  land
 mortgage  banks?

 Shri  A.  C.  Guha:  The  Reserve  Bank
 is  already  granting  loans  to  the  land
 mortgage  banks  by  purchasing  their
 debentures.

 Shri  N.  B.  Chowdhury:  In  view  of
 the  fact  that  the  States  have  not  been
 in  a  position  to  increase  the  amounts
 given  by  way  of  the  taccavi  and  other
 agricultural  loans  and  in  view  of  the
 fact  that  the  target  for  the  First  Five
 Year  Plan  has  not  been  fulfilled,  may
 I  know  whether  Government  propose
 to  increase  the  amount  of  the  Reserve
 Bank  loans  in  order  to  give  adequate
 credit  facilities  to  the  agriculturists?

 Shri  A.  C.  Guha:  There  is  no  defi-
 nite  target  for  the  loans  to  be  given  by
 the  Reserve  Bank  to  the  co-operative
 banks.  The  Reserve  Bank  is  ready  to
 advance  any  amount;  it  depends  on
 the  ability  of  the  co-operative  banks
 to  take  the  money  from  the  Reserve
 Bank.  I  should  like  to  add  that  hon.
 member  has  some  _  misconception
 about  this  matter.  The  target  for  agri-
 cultural  credit  fixed  was  Rs.  30
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 crores  to  be  reached  by  the  end  of
 the  fifth  year  of  the  First  Plan.  I
 expect,  we  have  already  exceeded
 Rs.  00  crores  and  we  have  almost
 reached  the  target.

 Shri  Velayudhan:  Now  that  three
 Divisions  have  been  opened,  may
 know  how  much  amount  has  been  al-
 ready  given  as  loans  to  the  agricul-
 turists?

 Shri  A.  C.  Guha:  This  question
 hardly  arises.  It  would  be  the  function
 of  the  State  Bank  to  give  loans  to  agri-
 culturists  through  warehousing  corpo-
 ration.  This  question  is  about  the
 Reserve  Bank.

 Shri  N.  M.  Lingam:  May  I  know  if
 all  the  loan  facilities  to  agriculturists
 have  been  channelled  only  through  co-
 operative  banks  or  whether  any  loans
 have  been  advanced  directly  through
 the  State  Bank?  If  the  latter  scheme
 also  has  been  implemented,  what  is
 the  extent  of  the  loans  advanced?

 Shri  A.  C.  Guha:  The  Reserve  Bank
 is  giving  loans  only  through  the  co-
 operative  banks.  When  the  warehous-
 ing  corporation  is  established  the  State
 Bank  may  give  some  aid  to  the  ware-
 housing  corporation  and  marketing
 boards.  That  Bill  is  before  the  House
 and  when  it  is  passed,  that  scheme  will
 be  implemented.

 Shri  Shree  Narayan  Das:  May  I
 know  whether  Advisory  Council  and
 the  standing  Advisory  Committee  for
 advising  the  Reserve  Bank  in  this
 matter  have  been  formed  and  are
 functioning?

 Shri  A.  C.  Guha:  I  am  speaking  sub-
 ject  to  correction.  My  recollection  is
 that  the  Advisory  Boards  have  been
 formed.  I  would  like  to  have  notice
 for  a  definite  reply.

 KonaRK  TEMPLE

 *1630.  Pandit  Lingaraj  Misra:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  a  few
 years  back  a  number  of  most  beauti-
 ful  and  best  preserved  images  and
 sculptures  were  removed  from  Konark
 to  form  the  nucleus  of  the  National
 Museum  at  Delhi
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 (b)  whether  it  is  also  a  fact  that
 only  recently  a  further  attempt  was
 made  to  remove  such  sculptures  and
 images  from  Konark  to  Delhi  but  had
 to  be  given  up  in  face  of  resistance
 from  local  people;  and

 (c)  whether  this  process  of  inaugu-
 tating  the  growth  of  the  National
 Museum  at  the  cost  of  National
 Monuments  has  been  adopted  else-
 where?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Ten  stone  sculptures  from
 Konark  were  received  in  the  National
 Museum  in  950  through  the  Superin-
 tendent  of  Archaeology,  Eastern
 Circle,  Calcutta  and  are  on  loan  from

 EA
 Department  of  Archaeology  in

 ndia.

 (b)  In  April,  955  the  Director
 General  of  Archaeology  in  India  asked
 the  Superintendent  of  Archaeology,
 Eastern  Circle  to  send  one  broken
 sculpture,  which  was  lying  loose  in  the
 shed  of  the  Department  of  Archaeology
 at  Konark.  When  this  was  about  to  be
 transported  some  local  people  gathered
 and  prevented  this.

 (c)  Loose  lying  sculptures  having  no
 definite  place  in  any  monument  and
 which  usually  get  lost  or  are  carried
 away  are  brought  for  the  National
 Museum,  if  they  are  of  national  impor-
 tance,

 Pandit  Lingaraj  Misra:  May  I  know
 whether,  before  removing  any  image  or
 sculpture,  any  attempt  is  made  to  re-
 place  it  by  a  plaster  or  cement  replica,
 Tor  the  benefit  of  the  local  people?

 _Dr.  M.  M.  Das:  Whenever  it  is  pos-
 sible  to  replace  the  images  or  sculp-
 tures  by  plasted  or  cement,  it  is  done.
 It  is  only  when  they  are  lying  loose
 and  when  they  have  got  no  place  in
 the  monument  that  they  are  carried
 to  the  National  Museum.  if  they  are
 of  sufficient  importance.

 Shri  S.  C.  Samanta:  May  I  know
 whether  there  is  any  museum  at
 Konark  and  also  whether  it  is  a  fact
 that  many  of  the  sculptures  and  images
 are  left  in  the  open?
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 Dr.  M.  M.  Das:  I  have  got  no  parti-
 cular  information  on  this  point.

 Shri  Sarangadhar  Das:  May  I  know
 whether  before  removing  any  of  these
 sculptures  broken  or  in  good  condition
 from  Konark,  or  any  other  place,  the
 permission  of  the  Orissa  Government
 is  taken?

 Dr.  M.  M.  Das:  The  Konark  temple
 belongs  to  the  Archaeological  Depart-
 ment  of  the  Government  of  India  and
 so  the  permission  of  the  Orissa  Govern-
 ment  is  not  taken.  I  may  submit  to
 the  hon.  Member  that  loose-lying  and
 broken  sculptures  are  best  preserved
 and  exhibited  in  museums,  because  if
 they  are  left  at  any  other  place,  there
 is  every  probability  of  their  being
 taken  away  by  unscrupulous  people.

 Loans  TO  ANDHRA

 *1632.  Dr.  Rama  Rao:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  amount  given  so  far  as  loans
 and  advances  by  the  Central  Gov-
 ernment  to  the  Andhra  Government
 for  the  development  of  Kurnool  town
 and  suburbs;  and

 (b)  the  terms  of  the  loans?

 The  Deputy  Minister  of  Finance
 (Shri  B.  R.  Bhagat):  (a)  No  loan  has
 been  specifically  given  to  the  Andhra
 Government  for  the  development  of
 Kurnool  Town  and  its  suburbs.  A  loan
 of  Rs.  40  lakhs  was  however  given  to
 the  composite  Madras  State  in  July
 1953,  for  the  purpose  of  construction
 of  the  capital  at  Kurnool.  Under
 sub-section  (2)  of  section  12  of  the
 Seventh  Schedule  to  the  Andhra  State
 Act,  1953,  the  liability  for  this  loan
 has  to  be  borne  by  the  Andhra  Gov-
 ernment  to  the  extent  of  actual  ex-
 penditure  incurred  on  the  capital
 prior  to  October  I,  1953;  this  amount
 is  now  reported  to  be  Rs.  13-71
 lakhs.

 (b)  The  loan  was  for  a  period  of  5
 years  and  carries  interest  at  44%  per
 annum.
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 Shri  8,  S.  Murthy:  May  I  know
 whether  this  amount  of  Rs.  40  lakhs
 was  given  to  the  composite  State  of
 Madras  to  be  given  to  the  new  Andhra
 State  as  a  part  of  the  payment  of  Rs.
 one  crore  which  the  Madras  State
 promised  to  pay  to  the  Andhra  State
 to  build  a  capital  at  Kurnool?

 Shri  B.  R.  Bhagat:  No,  Sir.  The
 amount  of  Rs.  13-71  lakhs  was  credited
 to  the  Andhra  Government  and  the
 balance  out  of  Rs.  40  lakhs  was  treated
 as  an  advance  to  the  composite  State
 of  Madras.  In  order  to  compensate  the
 State  of  Andhra  finally  for  its  relative-
 ly  small  share  of  buildings,  its  share
 in  liability  on  account  of  joint  debt  will
 be  reduced  by  Rs.  2304  lakhs.  This
 is  the  arrangement.

 Shri  B.  S.  Murthy:  May  I  know  whe-
 ther  it  is  not  a  fact  that  both  the
 Centre  as  well  as  the  Madras  State
 promised  to  give  financial  help  to  build
 a  capital  for  Andhra  because  there  was
 no  town  in  the  Andhra  which  could
 house  the  capital  of  the  Andhra  State,
 and  if  so,  what  help  has  been  given
 besides  the  loan  to.build  the  capital
 in  Kurnool?

 Shri  B.  R.  Bhagat:  In  December,
 1954,  the  Government  of  Andhra  first
 came  up  with  a  request  to  the  Ministry of  Finance  that  a  loan  should  be
 issued  to  cover  the  expenditure  for
 building  the  capital  at  Kurnool.
 Then,  they  were  asked  to  send  a
 scheme  to  the  Planning  Commission
 which  may  be  approved  as  a  part  of
 the  First  Five  Year  Plan.  They  sent
 an  estimate.  Later  on,  they  sent  a
 revised  estimate.  The  whole  matter  is
 now  coming  under  the  Second  Five
 Year  Plan.  The  revised  estimate  is
 Rs.  283-08  lakhs.  That  is  being
 examined.

 Shri  T.  Ss.  A.  Chettiar:  In  view  of
 the  fact  that  Hyderabad  is  likely  to
 be  the  capital  of  the  region,  may  I
 know  whether  there  is  any  sugges-
 tion  for  suspension  of  further  large
 expenditure  for  the  expansion  of
 Kurnool?

 Shri  B.  R.  Bhagat:  That  is  a  new
 factor  essentially.  That  point  will  be
 borne  in  mind  both  by  the  Planning
 Commission  and  the  State  Govern-
 ment.
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 CapPITAL  PUNISHMENT

 *1633.  Shri  Vallatharas:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  received  a  representa-
 tion  from  Buddhist  quarters  recom-
 mending  the  staying  of  the  execution
 of  death  sentences  in  India  during
 the  ensuing  Buddha  Jayanti  celebra-
 tion  commencing  from  the  23rd  May,
 1956;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  No.

 (b)  Does  not  arise.

 Shri  Vallatharas:  In  view  of  the  fact
 that  quite  recently  the  Ceylon  Govern-
 ment  has  decided  to  suspend  the  death
 sentence  for  3  years  to  come  and  the
 U.K.  has  also  abolished  capital  punish-
 ment,  and  the  ex-native  states  had  no
 capital  sentence  at  all,  will  the  Govern-
 ment  now  consider  in  the  present
 circumstances,  in  view  of  Buddha
 Jayanti  and  other  things,  that  the
 continuation  of  the  capital  punishment
 may  be  suspended  for  some  years  as
 an  experimental  measure  at  least?

 Shri  Datar:  There  are  other  weighty
 considerations.  On  account  of  them  it
 is  not  necessary,  nor  possible  at  this
 stage  to  take  up  the  question  of  the
 suspension  of  the  death  sentence  when
 nearly  9000  murders  are  taking  place
 every  year  in  India.

 Shri  Kamath:
 firing.

 Shri  A.  M.  Thomas:  May  I  enquire
 whether,  in  view  of  the  fact  that  our
 Codes  are  modelled  on  the  U.K.
 statutes,  the  Government  has  re-
 examined  the  question  after  the  House
 of  Commons  has  abolished  the  death
 penalty  by  its  decision  taken  on  l6th
 February  last?

 Shri  Datar:  The  hon.  Member  must
 have  seen  that  there  was  a  controversy
 over  this  question  for  five  long  years
 and  even  the  Private  Members’  Resolu-
 tion  that  had  been  passed  had  not  got

 Stop  at  least  police
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 a  very  great  or  a  comfortable  majority.
 That  meant  that  there  are  two  opinions
 even  now  in  England.  Conditions  in
 India  are  far  difficult.  Therefore,  at
 present,  the  Government  feels  that
 there  is  no  need  to  examine  this  ques-
 tion.

 Some  Hon,  Members  rose—

 Mr,  Speaker:  Hon.  Members  will  see
 that  a

 question
 is  put  for  eliciting

 answers.  Every  hon.  Member  is  trying
 to  give  arguments  as  to  why  the  Gov-
 ernment  ought  to  change  its  policy  and
 abolish  capital  punishment.  This  is  not
 the  occasion  for  that.

 Shri  Datar:  May  I  point  out,  Sir......

 Mr.  Speaker:  No.

 VisiT  oF  Dr.  RUDOLF  FLESCH
 AND  Mr.  P.  MarTIN  SMITH

 *1634,  Dr.  Satyawadi:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  amount  of  expenditure  met
 by  the  Government  of  India  on  the
 visit  of  Dr.  Rudolf  Flesch  of  America
 and  Mr.  P.  Martin  Smith  of  New  Zea-
 land;  and

 (b)  a  brief  account  of  the  work  done
 by  them?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Rs.  96-14-0.

 (b)  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  TX.  an-
 nexure  No.  351.

 Mo  सत्यवादी  :  क्‍या  में  जान  सकता  हूं  कि
 यह  जो  विशेषज्ञ  आये  थे  इन्होंने  हमारी  इन
 संस्थाओं  में  कुछ  इशम्प्रुवमेंट्स  (सुधार)  के  लिये
 सजेशनस  (सुझाव)  या  रिपोर्ट्स  सरकार  को  दी  हैं  ?

 Dr.  M.  M.  Das:  These  two  distin-
 guished  visitors  do  not  submit  any
 report  to  the  Government  of  India.

 Shri  Velayudhan:  May  I  know  for
 what  purpose  they  have  come  here  to
 India?  Which  are  the  States  that  they
 have  toured?  Wherefrom  do  they  get
 money  to  tour  the  States?
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 Dr.  M.  M.  Das:  The  hon.  Member
 may  consult  the  statement  that  has.
 been  placed  before  the  House.  It  is  all
 given  there  about  the  States  that  they
 have  visited.  As  regards  the  purpose,  I
 may  submit  that  their  services  were
 acquired  by  the  Government  of  India
 by  arrangement  with  the  Ford  Founda-
 tion,  and  the  U.N.E.S.C.O.  who  met
 their  expenditure  in  this  country.  One
 of  them  is  a  brilliant  exponent  of  the
 technique  of  writing  for  the  masses,  he
 is,  Dr.  Rudolf  Flesch,  and  the  other
 Mr.  P.  Martin  Smith  is  the  National
 Secretary  of  Adult  Education  in  New
 Zealand.

 Shri  B.  S.  Murthy:  May  I  know
 whether  these  two  gentlemen  are  sub-
 mitting  any  reports  to  the  respective
 organisations  that  have  deputed  them
 to  India  to  study  certain  aspects  of  the
 question,  and  if  so,  whether  copies  of
 the  reports  are  being  handed  over  to
 India,  and  if  not,  why  should  not  the
 Government  of  India  ask  for  copies  of
 the  same?

 Dr.  M.  M.  Das:  This  was  the  ques-
 tion  put  by  the  original  questioner.
 These  two  gentlemen  are  not  going  to
 submit  any  report  to  the  Government
 of  India.  Their  services  were  taken
 advantage  of  by  the  respective  orga-
 nisations  which  they  visited  in  this
 country  by  their  consultation  with  them
 and  by  their  lectures  that  were  deliver-
 ed  and  by  discussions  with  them.

 Shri  B.  S.  Murthy:  My  question

 Mr.  Speaker  :  Both  hon.  Members.
 have  sj:oken;  it  is  all  in  English.

 Shri  B.  S.  Murthy  :  My  question

 Mr.  Speaker:  The  question  was  that
 and  the  answer  was  this.

 श्री  भक्त  दर्शन  :  क्या  म  जाने  सकता  हूं,  कि
 जब  कि  इन  दोनों  विशेषज्ञों  से  रिपोर्ट  प्राप्त  नहीं
 हुई  तब  इनके

 अनु,

 भवों  से  किस  प्रकार  लाभ
 उठाया  जा  रहा  हैं  ?

 Dr.  M.  M.  Das:  I  have  said  that  the
 organisations  that  they  visited  profited
 by  consultations  with  them  and  by
 their  lectures  that  were  delivered  and‘
 by  holding  discussions  with  them.
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 केन्द्रीय  प्रस सूचित  जाति  शौर  ख़ादिम  जाता
 कल्याण  बोर्ड

 +१६३४.  क्रि  नवल  प्रभाकर  :  क्‍या  गह-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सरकार  एक
 केन्द्रीय.  प्रनुसूचित  जाति  और  ख़ादिम  जाति
 कल्याण  बोर्ड  खोलना  चाहती  है;  है

 (ख)  यदि  हां,  तो  उसके  कब  तक  खोल
 जाने  की  तराशा  है;  और

 (ग)  उसमें  कितने  सदस्यों  को  रखने  का
 विचार  है  ?

 गृह-कार्य  मंत्रालय  में  मंत्री  (भी  बाजार)  :

 (क)  तथा  (ख)।  जी  हां  ।  केन्द्र  में  दो सलाहकार
 मण्डल,  एक  भ्रादिम  जातियों  और  दूसरा  अनुसूचित
 जातियों  के  कल्याण  के  लिए,  शीघ्र  ही  स्थापित

 'करने  का  निश्चय  किया  गया  हैं  ।

 (ग)  प्राचीन  जातियों  के  कल्याण  के  लिये
 केन्द्रीय  सलाहकार  मण्डल  में  २१  व्यक्ति  होंगे

 ' जिनमें  १५  संसद  सदस्य  और  बाकी  आदिम
 जाति  कल्याण  में  रुचि  रखने  वाले  व्यक्ति  होंगे  ।

 अनुसूचित  जातियों  के  कल्याण  के  लिए  केन्द्रीय
 सलाहकार  मण्डल  में  कुल  ३०  सदस्य  होंगे  जिनमें

 -से  २०  हरिजन  होंगे  t

 tt  जल  प्रभाकर  :  क्या  में  जान  सकता  हूं  कि
 'इस  सम्बन्ध  में  राज्य  सरकारों  से  भी  कोई
 'परामर्श  किया  गया  हैं  ?

 Shri  Datar:  It  is  not  necessary  at
 all.  We  are  establishing  these  two
 Boards  for  the  purpose  of  getting  ad-
 vice  in  respect  of  the  welfare  of
 Scheduled  Castes  and  Scheduled
 Tribes.

 ett  नवल  प्रभाकर  :  क्‍या  में  जान  सकता  हूं
 कि  इसका  अन्तिम  निर्णय  कब  तक  हो  जायगा
 झोर  यह  बोर्ड  कब  तक  अपना  कार  प्रारम्भ  कर
 देगा  ?

 श्री  दातार  :  जल्दी  से  जल्दी  होगा  ।

 शी  पी०
 कि

 बारुपाल  :  कया  में  जान  सकता
 हूं  कि  जो  यह  बोड़  बनेगा  उसमें  महिलाएं  भी
 सदस्य  की  तौर  पर  ली  जायेंगी?

 श्री  दातार  :  इसके  ऊपर  भी  सरकार  विचार
 करेगी  t

 Shri  8,  S.  Murthy:  May  I  know
 whether  the  State  Governments  are
 given  representation  on  this  board,  and
 if  so,  whether  all  the  States  will  be
 represented  or  only  a  few  States?
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 Shri  Datar:  The  smallness  of  the
 numbers  is  a  clear  answer  to  the  hon.
 Member’s  question.  Now,  what  is  pro-
 posed  in  that  there  should  be  represen-
 tatives  of  Parliament,  that  is,  Members
 of  Parliament,  in  icular  on  these
 two  bodies.  In  ad  dition  there  will  be
 socig]  workers  who  have  tried  and  who
 have  worked  for  the  welfare  of  the
 Scheduled  Tribes  and  Scheduled
 Castes.

 Shri  Gadilingana  Gowd:  May  I  know
 whether  representation  will  be  given  to
 backward  communities  also?

 Shri  Datar:  This  is  not  a  case  of
 backward  communities,  but  only
 Scheduled  Castes  and  Scheduled
 Tribes.

 Shri  Velayudhan:  May  I  know  the
 proportion  of  representation  to  the
 Scheduled  Castes  and  Scheduled  Tri-
 bes  in  this  board  ?

 Shri  Datar:  The  figure  has  been
 made  clear  already.  So  far  as  the
 Scheduled  Castes  are  concerned,  out
 of  30,  there  would  be  20;  so  far  as  the
 Scheduled  Tribes  are  concerned,  they
 will  be  largely  represented  and  out  of
 15,  a  large  number  of  tribal  Members
 of  Parliament  will  be  there.

 Shri  Radha  Raman:  May  I  know
 whether  the  members  of  this  board
 would  be  nominted  by  Government  or
 elected  by  Parliament?

 Shri  Datar:  They  will  be  nominated
 by  Government.

 INTERNATIONAL  STUDENTS  HOUSE

 *1636.  Shri  Radha  Raman:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  how  long  it  will  take  to  build
 the  International  Students  House,
 Delhi;  and

 (b)  the  number  of  students  it  will
 accommodate  and  on  what  condi-
 tions?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  House.  [See  Appen-
 dix  IX,  annexure  No.  36.]
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 Shri  Radha  Raman:  From  the  state-
 ment,  I  find  that  the  proposed  hostel
 will  accommodate  50  students  to  start
 with,  and  later  on,  the  number  may
 go  up  to  300.  May  I  know  whether
 the  Delhi  University  will  have  as  many
 us  50  students  to  start  with,  and  later
 on  up  to  300  students  coming  from
 foreign  countries,  to  be  accommodated
 there,  because  I  find  from  the  state-
 ment  that  the  number  of  Indian  stu-
 dents  who  will  be  accommodated  there
 will  be  very  small?

 Dr.  M.  M.  Das:  I  do  not  know  exact-
 ly  whether  the  number  of  foreign  stu-
 dents  in  the  Delhi  University  will  be
 at  present  50  or  not.  As  for  the  future,
 |  cannot  give  any  reply.

 Shri  Radha  Raman:  May  I  know  in
 whose  hands  the  management  of  this
 hostel  will  be  vested?

 Dr.  M.  M.  Das:  A  society  called
 the  Delhi  International  Students’
 House  Society  has  been  registered
 last  year,  and  this  society  is  in  charge
 of  execution  and  maintenance  of  this
 scheme.

 Shri  Radha  Raman:  May  |  know
 the  approximate  amount  that  a  stu-
 dent  will  have  to  pay  for  being  ac-
 commodated  in  this  hostel?

 Dr.  M.  M.  Das:  That  will  be  cal-
 culated  later,

 Shrimati  Ammu  Swaminadhan:  May
 l  know  whether  there  will  be  women
 students  as  well  as  men  students,  and
 women  students  coming  from  outside
 as  well  as  those  in  India,  in  this
 hostel?

 Dr.  M.  M.  Das:  I  want  notice.

 Shri  T.  S.  A.  Chettiar:  May  I  know
 whether  in  view  of  the  fact  that  there
 is  a  large  number  of  students  from
 foreign  countries,  who  study  in  the
 Delhi  University  alone,  Government
 have  considered  the  question  of  build-
 ing  such  hostels  in  other  prominent
 universities  like  those  at  Madras,
 Bombay  -and  Calcutta?

 Dr.  M.  M.  Das:  At  present,  there  is
 only  this  scheme  before  Government.
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 Shri  Radha  Raman:  May  I  know
 whether  this  idea  of  an  international
 hostel  is  based  on  any  existing  hostels
 in  other  countries,  and  if  so,  what  are
 the  conditions  that  apply  to  the  stu-
 dents  there?

 Dr.  M.  M.  Das:  It  is  not  possible  for
 me  to  speak  about  other  countries.  I
 have  got  very  scanty  knowledge  about
 other  countries,  but  I  may  submit......

 Shri  Radha  Raman:  |  said,  based  on
 which  country.

 Dr.  M.  M.  Das:  that  the
 Ministry  of  Education  and  the  Ministry
 of  External  Affairs  considered  this
 proposal  of  establishing  an  Interna-
 tional  Students’  House  in  Delhi.

 Shri  Kamath:  Are  you  not  going
 abroad?

 APPRENTICESHIPS  IN  VILLAGE
 DEVELOPMENT

 *1637.  Shri  Deogam:  Will  the
 Minister  of  Education  be  pleased  to
 refer  to  reply  given  to  Starred
 Question  No.  314  on  the  28th  Febru-
 ary,  1956  and  state:

 (a)  the  main  features  of  the
 scheme  for  granting  apprenticeships
 to  selected  students  in  village  de-
 velopment  as  finalised  by  Govern-
 ment;  and

 (b)  the  names  of  Universities  which
 are  to  put  this  Scheme  into  operation
 during  the  summer  vacation  of  1956?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M..
 Das):  (a)  and  (b).  A  statement  giving
 the  requisite  information  is  laid  on  the
 Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  IX,  annexure  No.  37].

 Dr.  Rama  Rao:  May  I  know  what
 steps  have  been  taken  to  publicise  this
 scheme,  and  how  many  students  have
 been  recruited  so  far,  now  that  the
 summer  vacation  is  already  on?

 Dr.  M.  M.  Das:  As  the  scheme  con-
 cerns  only  the  universities,  Government
 did  not  think  it  necessary  to  give  it
 publicity.  But  letters  were  written  to
 the  universities,  and  we  have  been
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 assured  that  nearly  all  the  universities
 existing  in  this  country  will  take  part,
 except  perhaps  one  or  two.

 Shri  A.  M.  Thomas:  May  I  know  the
 total  financial  outlay  on  the  scheme?

 Dr.  M.  M.  Das:  About  Rs.  3,97,500
 will  be  the  approximate  expenditure
 for  the  ensuing  summer  vacation.

 fan  जातियों  शौर  प्रनुसूचित  ख़ादिम झनुसू
 जातियों  के  लिये  नुवान

 *१६३८.  श्री  कमर  सिह  डा सर
 र

 :  क्‍यों
 शु हुन कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि:

 (क)  RERMAKE  में  मध्य  भारत
 में बनु,

 सूचित  जातियों  और  अनुसूचित  आदिम
 के  लिये  भारत  सरकार  द्वारा  वास्तव  में  कितनी

 राशि  व्यय  की  गई;

 (ख)  कितनी  राशि  व्यतीत  हुई;  शौर

 (ग)  क्‍या  मध्य  भारत  सरकार
 ने  वहां

 पर  हुये  कार्यों  के  सम्बन्ध  में  कोई  प्रतिवेदन

 भेजा  हैं  ?

 गह-कार्य  संत्रालय  में  मंत्री  (श्री बा तार)  :
 (क)  १६५५-५६  का  लेखा  भ्र भी  पूरा  नहीं
 हुआ  है  ।  इस  वर्ष  के  वास्तविक  खर्च

 के  आंकड़े
 राज्य  के  महालेखापाल  (प्रकाउन्टेन्ट  जनरल)
 से  प्राप्त  करके  सभा  पटल  पर  रख  दिए  जायंगे  ।

 (ख)  प्रश्न  ही  नहीं  उठता  t

 (ग)  सितम्बर  १६५४  के भ्न्त  तक  का  कुछ
 योजनाओं  से  सम्बन्धित  प्रगति  प्रतिवेदन  प्राप्त

 हो  गया  है  I  भ्र गले  प्रगति  प्रतिवेदन  की  प्रतीक्षा
 की  जा  रही  है  1

 श्री  पो०  एल०  बारुपाल  :  क्‍या  सरकार  ने

 कभी  इस  पर  विचार  किया  है  कि  जो  धनराशि

 हरीजनोत्थान  में  लगाई  जाती  है  उस  में  से  सरकारी
 कर्मचारियों  शौर  दफतर  आदि  या  प्लेन  बनाने

 में  कितना  खर्च  होता  हे  शौर  हरिजनों  के  ऊपर

 कितना  खर्च  होता  है  ?

 Shri  Datar:  No;  we  have  issued  very
 clear  instructions  to  the  State  Govern-
 ments  that  only  a  very  small  amount
 should  be  spent  over  establishment
 charges,  and  the  largest  amount  should
 be  spent  on  the  welfare  schemes.

 Shri  B.  S.  Murthy:  May  I  know  what
 steps  have  been  taken  to

 prevent
 lapses

 of  grants  given  by  the  Centre  to  the
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 States  and  also  to  see  that  all  the
 moneys  granted  are  spent  on  the  pro-
 jects  already  agreed  to?

 Shri  Datar:  That  is  what  is  being
 done  from  the  last  year......

 Shri  K,  K.  Basu:  But  with  no  results.

 Shri  Datar:  ......The  schemes  are
 received  in  time,  they  are  sanctioned
 in  time,  and  the  amounts  also  are
 given  well  in  time.  before  the  year
 is  out.

 INDIAN  NAVAL  FLOTILLA

 #1639,  Sardar  Iqbal  Singh:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  ships
 of  the  Indian  Naval  Flotilla  were  sent
 recently  for  training  exercises;  and

 (b)  if  so,  the  duration  of  such  ex-
 ercises;  and

 (c)  which  other  countries  participat-
 ed  in  the  exercises?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  Two  months.

 (c)  United  Kingdom.
 Sardar  Iqbal  Singh:  May  I  know  the

 names  of  the  ships  that  have  taken  part
 in  these  exercises?

 Sardar  Majithia:  INS  Godavari,

 oon.
 Gomati,  INS”  Delhi  and  INS

 ir.

 Sardar  Iqbal  Singh:  May  I  know
 whether  it  is  a  fact  that  for  the  last
 three  or  four  years  we  have  been  hav-
 ing  exercises  only  with  the  navy  of  the
 United  Kingdom,  and  if  so,  whether
 Government  have  any  proposal  to  have
 exercises  with  the  navies  of  other  coun-
 tries  also,  and  if  so,  the  names  of  those
 countries?

 Sardar  Majithia:  That  is  not  a  fact.
 The  Navy  of  Ceylon  has  also  taken
 part  in  these  exercises,  and  if  I  am
 not  wrong,  the  navies  of  other  Com-
 monwealth  countries  also,  as  for  in-
 stance,  Australia.  Therefore,  the  ques-
 tion  does  not  arise.
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 Sardar  Iqbal  Singh:  May  I  know
 whether  at  the  end  of  these  exercises,
 some  reports  are  sent  to  the  Govern-
 ment  of  India  by  the  officer  in  charge
 of  the  joint  exercises,  and  if  so,  whe-
 ther  any  opinions  have  been  expressed
 therein  about  the  officers  of  the  Indian

 Navy?

 Sardar  Majithia:  No  reports  are
 submitted.  But  I  can  quote  the  opinion
 of  Earl  Mountbatten.  He  says  that
 the  Indian  Navy  is  in  no  way  inferior
 to  the  Royal  Navy.

 Shri  K.  K.  Basu:  Too  much  of  a
 boast.

 Shri  Nambiar:  It  is  an  exaggeration.

 Shri  Kamath:  The  Minister  is  laugh-
 ing  at  himself.

 Mr.  Speaker:  Order,  order.  What  is
 the  object  of  these  interruptions?  Is  it
 the  hon.  Members’  intention  that  the
 Indian  Navy  should  be  absolutely  use-
 less?  Hon.  Members  are  here  not  to
 create  gibes,  jokes  and  this  and  that.
 They  should  try  to  use  the  question
 hour  to  the  best  of  their  advantage,  by
 extracting  as  many  answers  as  possl-
 ble.  If  any  other  person  were  to  hear
 these  interruptions,  it  will  appear  that
 hon.  Members  are  very  sorry  that  such
 things  are  happening.

 Shri  N.  C.  Chatterjee:  We  were  sorry
 that  the  Minister  is  not  realising  his
 own  shortcomings  and  is  really  exag-
 gerating.

 Shri  Kamath:  What  my  hon.  friend
 said  was  not  that  the  Indian  Navy  was
 useless,  but  that  the  answer  was  not
 useful.

 Shri  Nambiar:  To  say  that  it  com-
 pares  with  the  Royal  Navy  is  too
 much.  We  do  not  want  any  exaggera-
 tion  to  be  made.  That  is  all  that  we
 were  sorry  for.

 STATE  BANK  OF  INDIA

 *64l.  Shri  Ramachandra  Reddi:
 Will  the  Minister  of  Finance  be
 pleased  to  state  the  gross  profits  of
 the  State  Bank  of  India  for  the  half
 year  of  its  existence?
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 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A  .C,  Guha)  :
 The  gross  profits  of  the  State  Bank  of
 India  for  the  half-year  ended  the  3]st
 December,  955  amounted  to  Rs.  3-51
 crores,

 Shri  Ramachandra  Reddi:  May  l|
 know  the  amount  of  profit  of  the
 Imperial  Bank  of  India  for  the  corres-
 ponding  months  of  the  previous  year?

 Shri  A.  C.  Guha:  I  think  the  per-
 formance  in  the  last  half  year  is  rather
 better.  For  the  six  months  ending  3lst
 December  954,  the  profit  was  Rs,  312
 crores;  for  the  next  months  ending  30th
 June  1955,  the  profit  was  Rs.  3:27
 crores  and  for  the  next  six  months
 under  the  State  Bank  of  India,  it  was
 Rs.  3-52  crores.

 Shri  Ramachandra  Reddi:  May  I
 know  whether  there  has  been  any  en-
 hancement  in  the  staff  and  the  emolu-
 ments  during  this

 period
 under  the

 State  Bank  of  India

 Shri  A.  C.  Guha:  Yes,  there  has  to
 be  an  enhancement  in  the  emoluments,
 that  has  to  be  done  because  of  the
 Bank  Award.  That  would  amount  to
 about  Rs.  23  lakhs;  some  other  incre-
 ments  also  account  for  Rs.  I2  lakhs.

 Shri  A.  M.  Thomas:  May  I  know
 whether  it  has  come  to  the  notice  of
 Government  that  there  has  been  criti-
 cism  reported  in  a  section  of  the  Press
 based  on  the  speech  of  the  Chairman,
 Dr.  John  Mathai.  that  the  percentage
 of  increase  in  the  level  of  deposits  as
 well  as  in  the  level  of  advances  has  not
 come  up  to  the  standard  that  has  been
 attained  by  other  scheduled  banks  in
 the  country?

 Shri  A.  C.  Guha:  I  do  not  think  that
 is  quite  correct.  Anyhow,  I  would  like
 to  have  specific  notice.

 Shri  K.  K.  Basu:  May  I  know  whe-
 ther  the  State  Bank  of  India  is  follow-
 ing  the  same  pattern  of  investment  as
 was  followed  during  the  Imperial
 Bank’s  time?

 Shri  A.  C.  Guha:  I  think  they  have
 been  following  more  or  less  the  same
 pattern,  except  that  they  will  go  more
 in  respect  of  rural  credit.
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 Dr.  Gangadhara  Siva:  In  view  of  the
 enormous  profit  earned  by  the  Bank,  I
 would  like  to  know  whether  Govern-
 ment  intend  to  nationalise  all  banks,
 as  has  been  done  in  the  case  of  insu-
 tance  companies.

 Mr.  Speaker:  It  is  a  suggestion  for
 action.

 RECRUITMENT  TO  DEFENCE
 SERVICES

 *1642.  Shri  Jhulan  Sinha:  Will  the
 Minister  of  Defence  be  pleased  to
 state  whether  it  is  a  fact  that  recruit-
 ment  to  Defence  Services  is  made  on
 merit  of  the  candidate  as  distinct
 from  mere  academic  qualifications?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  Yes,  Sir;  although
 possession  of  the  prescribed  minimum
 academic  qualifications  is  insisted
 upon.

 Shri  Jhulan  Sinha:  May  I  enquire
 what  has  been  the  result  of  this  system
 of  recruitment  on  the  efficiency  of  those
 enrolled  thereby?

 Sardar  Majjithia:  As  I  said,  it  is  en-
 tirely  on  merit  and  therefore,  efficiency
 is  always  there.

 RuRAL  UNIVERSITIES

 *1644,  Shri  Radha  Raman:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Union  Government  have  directed  the
 State  Governments  to  start  with  the
 Scheme  of  establishing  Rural  Universi-
 ties;  and

 (b)  whether  the  expenditure  to  be
 incurred  on  this  Scheme  will  be  borne
 by  the  Centre  or  the  State  Govern-
 ments?

 The  Parliamen  Secretary  to  the
 Minister  of  Educatx on  (Dr.  M.  M.
 Das):  (a)  and  (b).  The  State  Govern-
 ments  have  been  addressed  to  finance,
 on  a  sharing  basis,  the  development  of
 the  Rural  Institutes  selected  by  the
 Government  and  not  to  set  up  rural
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 Universities.  I  may  add  that,  as  men-
 tioned  in  the  question,  the  Union  Gov-
 ernment  have  no  _  constitutional
 authority  to  issue  any  directive  to  the
 State  Governments  regarding  this
 matter.

 Shri  Radha  Raman:  In  view  of  what
 the  Parliamentary  Secretary  has  said,
 may  I  know  whether  there  exists  in
 any  State  any  Rural  University  accord-
 ing  to  the  type  of  scheme  which  he
 has  just  now  mentioned?

 Dr.  M.  M.  Das:  I  have  said  that  the
 scheme  envisaged  is  not  for  the  estab-
 lishment  of  any  Rural  University  but
 for  the  establishment  of  Rural  Insti-
 tutes.  There  are  ten  such  Institutes
 situated  in  more  or  less  rural  areas
 which  have  been  selected  by  Govern-
 ment  for  giving  financial  aid.

 Shri  B.  S.  Murthy:  What  is  the
 percentage  of  expenditure  borne  by  the
 Centre?

 Dr.  M.  M.  Das:  The  suggestion  that
 has  been  sent  to  the  State  Governments
 for  sharing  the  expenditure  on  the
 Institutes  is  as  follows:  For  non-recur-
 Ting  expenditure,  the  Central  Govern-
 ment  are  prepared  to  pay  two-thirds,
 the  State  Governments  are  being  asked
 to  pay  one-third;  for  recurring  expendi-
 ture,  the  Centre  will  pay  one-third  and
 the  State  Governments  have  been
 requested  to  pay  two-thirds.

 Shri  Radha  Raman:  May  I  know
 what  are  the  functions  and  special
 features  of  these  Rural  Institutes?

 Dr.  M.  M.  Das:  I  would  refer  the
 hon.  Member  to  the  report  that  has
 been  submitted  by  the  Shrimali  Com-
 mittee.

 महिला  कान्सटेबल

 +१६४५.  Blo  सत्यवादी  :  क्‍या  गृह
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  दिल्‍ली  पुलिस  सेवा  में  महिला
 कान्स टेबलों  के  पदों  के  लिये

 नतम
 भ्र हता यें

 वही  हैं,  जो  पुरुषों  के  लिये  हें  यदि  नहीं,
 तो  उनमें  क्‍या  भेद  है;  शौर

 (ख
 प्रो,

 की  भ्रपेक्षा  महिला  कान्स-

 टेबलों  है  तथा  भत्तों  में  क्‍या  ग्रस्त  है  ?
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 गह-कार्य  मंत्रालय  में  मंत्री

 है
 बाजार)  :

 (क)  जी  नहीं  ।  अन्तर  इतना  है  कि  भर्ती  के

 समय
 (मु

 कान्स टेबलों  के  लिए  न्यूनतम  प्राय
 शद  वर्ष  कौर  महिला  कान्स टेबलों  के  लिए  ३०

 वर्ष  है।  पुरुषों  के  लिए  प्राथमिक  स्तर  से  ऊपर
 की  शिक्षा  भ्र निवार्य  है जब  कि  महिलाओं  के

 लिए  हिन्दी  और  उर्दू  का  ज्ञान  ही  ग्रावश्यक  हैं  ।

 हॉक
 लिए  कुछ  न्यूनतम  शारीरिक  प्रतिबन्ध

 हैं  जब  कि  महिलाओं  के  लिए  कोई
 ऐसा  प्रतिबन्ध  नहीं  है,  केवल  अच्छा  स्वास्थ्य

 होना  ही  झ्रावश्यक  है  |

 (ख)  कोई  नहीं  ।

 डा०  सत्यवादी  :  क्‍या  में  जान  सकता  हूं  कि
 इस  महिला  पुलिस  की  कुल  कितनी  स्ट्रेंजर  यहां
 दिल्ली  में  है  ?

 श्री  बाजार  :  एक  सब  इंस्पेक्टर,  दो  हैड  कांस्टेबल
 और  १७  कांस्टेबल  |

 श्री  नवीन  प्रभाकर  :  क्‍या  में  जान  सकता  हूं
 कि  इनमें  हरिजन  कितने  हैं  ?

 '
 श्री  दातार  :  यह  तो  मुझे  इस  वक्‍त  मालूम  नहीं

 ॥

 Shrj  Vallatharas:  May  I  know  whe-
 ther  selection  is  made  by  a  women
 panel  or  by  men  officers  themselves,
 and  in  what  manner  training  will
 be  given  to  them,  whether  it  will  be
 in  conformity  with  the  dignity  and  self-
 respect  of  women?  May  I  also  know
 whether  there  are  provisions  for  mater-
 nity  leave  and  allowances  ?

 Mr.  Speaker:  How  many  questions?
 Shri  Datar:  I  may  assure  the  hon.

 Member  that  ordinary  rules  are  fol-
 lowed,  consistent  with  such  rules  for
 women.

 MILITARY  COLLEGE,  DEHRA  DuN
 *1626.  Shri  B.  S.  Murthy:  Will  the

 Minister  of  Defence  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  642  on  the  12th  March,
 956  and  state:

 (a)  the  nature  of  steps  taken  by
 Official  organisations  to  secure  ad-
 mission  for  students  of  Scheduled
 Castes  and  Tribes  in  the  Military
 College,  Dehra  Dun;

 (b)  whether  any  concessions  were
 shown  to  these  students;  and

 (c)  if  so,  nature  of  the  same?
 2  —90  Lok  Sabha
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 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Th

 td
 of  the

 Government  is  to  fill  the  Officer  cadre
 of  the  Army  with  the  best  material
 available  irrespective  of  caste  or  creed.
 Accordingly,  no  steps  have  been  taken
 by  the  Government  of  India  to  secure
 admission  of  candidates  belonging  to
 Scheduled  Castes  or  Scheduled  Tribes
 as  such  to  the  Military  College.

 (b)  Yes,  Sir.

 (c)  The  concession  granted  to  candi-
 dates  belonging  to  Scheduled  Castes
 and  Scheduled  Tribes  is  in  the  matter
 of  payment  of  examination  fee.  While
 the  usual  examination  fee  payable  by
 all  other  candidates  for  entry  to  the
 Military  College  is  Rs.  37-8-0,  candi-
 dates  belonging  to  Scheduled  Castes/
 Scheduled  Tribes  pay  a  fee  of  Rs.  9-6-0
 only.  Again,  while  a  refund  of  Rs,  30
 out  of  Rs.  37-8-0  is  made  to  other
 candidates,  if  they  are  not  admitted
 to  the  Examination  by  the  Union  Pub-
 lic  Service  Commission  or  if  they
 secure  30%  or  more  marks  in  the
 aggregate  of  the  written  papers,  a  re-
 fund  of  Rs.  7-8-0  (out  of  Rs.  9-6-0)  is
 made  to  candidates  belonging  to  Sche-
 duled  Castes  and  Tribes  in  similar
 circumstances.

 Shri  B.  S,  Murthy:  Arising  out  of  the
 answer,  what  efforts  have  been  made  to
 find  out  the  best  among  the  Scheduled
 Castes  and  Scheduled  Tribes?

 Sardar  Majithia:  The  normal  pro-
 cedure,  as  the  House  knows,  is  that
 applications  are  invited,  and  they  are
 vetted  by  the  UPSC.  Then  the  UPSC
 call  up  candidates  who  they  consider
 come  up  to  the  mark,  put  them  through
 the  paces  and  send  the  results  of  those
 candidates  who  are  adjudged  to  be
 the  best.  They  are  again  put  through
 the  Selection  Board.  Then  there  is  a
 final  selection  based  on  the  combined
 results  of  both  the  courses.

 Shri  B.  S.  Murthy:  When  was  the
 last  selection  made  by  the  UPSC  and
 how  many  of  the  selected

 sei
 are

 undergoing  training  at  the  Dehra  Dun
 college?

 Sardar  Majithia:  As  I  said,  there  is
 no  exception,  except  for  the  10  per  cent.
 which  is  reserved  for  the  NCC.  All  the
 others  come  through  the  UPSC.
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 Shri  Ramachandra  Reddi:  May  I
 know  whether  psychological  tests  are
 also  conducted  for  the  admission  of
 these  boys  into  the  Military  College?

 Sardar  Majithia:  That  is  one  of  the
 tests.

 Shri  Nanadas:  May  I  know,  in  view
 of  inadequate  concessions  enumerated
 by  the  Minister,  whether  Government
 is  proposing  to  give  training  to  the
 Scheduled  Caste  students  before  selec-
 tion  for  admission  to  this  College?

 Sardar  Majithia:  That  is  not  under
 the  consideration  of  Government.  As  I
 said,  Government  is  not  prepared  to
 lower  the  standards  of  the  TSONs
 taken  in  the  Indian  Army  un  pi  any
 circumstances.

 Mr.  Speaker:  Question  No,  1631.

 Hon.  Members  must  reserve  their
 talk  for  some  other  time.

 An  Hon.  Member:  Sir,  the  question
 hour  is  over.

 Mr.  Speaker:  I  called  the  number  of
 the  question  before  the  question  hour
 was  over.

 POLISH  CULTURAL  DELEGATION

 *1631.  Shri  H.  G.  Vaishnav:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  the  Government  of
 India  had  extended  an  invitation  to
 the  Cultural  Delegation  from  Poland
 which  visited  India  in  last  March;

 (b)  if  so,  the  places  they  visited  in
 India;  and

 (c)  the  total  expenditure  incurred
 by  Government  in  this  respect?

 The  Parliamen'  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  Sir.

 (9)  Delhi,  Bhakra  Nangal,  Agra,
 Fatehpur  Sikri,  Calcutta,  Madras,
 Bombay,  Ajanta  and  Ellora.

 (c)  A  sum  of  Rs.  73,000  was  sanc-
 tioned  for  the  purpose  but  the  amount
 of  actual  expenditure  incurred  is  not
 known  as  the  accounts  have  yet  to  be
 finalised.
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 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 Mivirary  EDUCATION
 #1395,  Shrimati  Ila  Palchoudhury:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  nature  of  Military  educa-
 tion  which  is  given  in  Indian  Univer-
 sities;  and

 (b)  whether  it  is  optional  or  com-
 pulsory?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  and  (b).  A  statement  of  the

 sition  is  laid  on  the  Table  of  the
 ok  Sabha  on  the  basis  of  the  informa-

 tion  available  in  the  Ministry  [See
 Appendix  IX,  annexure  No.  38].

 CENTRAL  MODEL  SCHOOL  FOR  THE
 BLIND

 “1415.  Shrimati  Ila  Palchoudhury:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  proposal  for  a
 Central  Model  School  for  the  Blind
 has  been  finalised;

 (b)  if  so,  the  amount  of  expendi- ture  to  be  incurred  on  construction  of
 the  building;  and

 (c)  the  recurring  annual  expendi-
 ture  on  its  staff?

 The  Parliamen  Secretary  to  the
 Minister  of  Paeentioe  (Dr.  M.  M.
 Das):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 InK  BLack  FoR  DUPLICATORS

 *1620.  Shri  Bansal:  Will  the  Minis-
 ter  of  Natural  Resources  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Research  Utilisation  Project  is  mak-
 ing  commercial  supplies  of  ink  black
 for  Gestetner  rotary  duplicators;

 (b)  if  so,  its  price  per  tube;
 (c)  whether  the  price  is  lower  or

 higher  than  that  charged  by  Gestet-
 ners  for  their  own  ink;  and

 (d)  how  does  the  quality  of  ink
 produced  by  the  Research  Utilisation

 Project
 compare  with  that  of  Gestet-

 ners
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 The  Deputy  Minister  of
 (Dr.  K.  L..Shrimali):  (a)  Yes,  Sir.

 (b)  The  price  per  tube  of  |  Ib.  is
 Rs.  3/12/-.

 (c)  It  is  lower.

 (d)  The  reports  received  from
 different  consumers  show  that  the
 quality  of  ink  produced  by  the  Ink
 Development  Project  is  as  good  as  that
 produced  by  Gestetners.

 CENTRAL  SOCIAL  WELFARE  BoaRD

 *1622,.  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  salient  features  of  the
 scheme  for  the  rehabilitation  of  delin-

 uents  formulated  by  the  Advisory
 ommittee  set  up  by  the  Central  So-

 cial  Welfare  Board;
 (b)  whether  the  views  of  the  State

 Governments,  regarding  the  accep-
 tance  of  the  programme  and  of  the
 methods  of  sharing  the  expenditure
 have  been  received;  and

 (c)  if  so,  the  reaction  of  the  State
 “Governments?

 The
 Pay

 Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  A  statement  giving  the  requi-
 site  information  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IX,  an-
 nexure  No.  39].

 (9)  No,  Sir.
 (c)  Does  not  arise.

 REHABILITATION  IN  NALKATA  AREA
 (TRIPURA)

 "1625.  Shri  Dasaratha  Deb:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  tribal  people  of  Tripura
 are  being  rehabilitated  on  Nalkata  and
 Chailengta  areas  of  Tripura:

 (b)  if  so,  their  number;  and
 (c)  whether  it  is  a  fact  that  Gov-

 emment  have  piloted  a  scheme  to
 establish  a  displaced  persons  colony
 there?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (c).  Nalkata  and  Chailengta  areas  in
 Tripura  have  been  reserved  for  settle-
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 ment  of  landless  tribals  but  due  to
 heavy  increase  of  displaced  persons
 from  East  Pakistan  the  Tripura  Gov-
 ernment  is  considering  a  scheme  for
 rehabilitation  of  displaced  persons  as
 also  the  tribals  in  these  areas.

 (b)  About  200  applications  have
 been  received  from  the  tribal  people
 for  rehabilitation  in  these  areas.

 EXCAVATION  AT  UJJAIN

 *1640.  Shri  Madiah  Gowda:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  results  achieved  by  the
 excavation  work  undertaken  at  Ujjain;
 and

 (b)  for  how  long  the  work  will  be
 continued?

 The  Parliamentary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  The  excavation  work  is  still
 in  progress  and  the  articles  recovered
 are  under  study.

 (b)  The  work  is  expected  to  be  conti-
 nued  till  the  end  of  April,  1956.

 BREACH  OF  TRAFFIC  REGULATIONS

 1265.  Chaudhri  Muhammed
 Shaffee:  Will  the  Minister  of  Home
 Affairs  be  pleased  to  state:

 (a)  the  number  of  police  officers
 who  have  been  challaned  for  breach
 of  traffic  regulations  in  part  ‘C’
 States,  from  Ist  October,  955  to  Ist
 April,  1956,  State-wise;  and

 (b)  the  number  of  cases  that  are
 still  pending  decision?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  A  state-
 ment  containing  the  required  informa-
 tion  is  placed  on  the  table  of  the
 House.  [See  Appendix  IX,  Annexure
 No.  40].

 (b)  Two.

 WELFARE  EXTENSION  PROJECTS

 1266.  Shri  Ram  Krishan:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  Welfare  Exten-
 sion  Projects  to  be  opened  in  District
 Mahendergarh  (Pepsu)  during  the
 Second  Five  Year  Plan;  and
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 (b)  the  places  of  their  location?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Three.

 (b)  The  location  has  not  yet  been
 decided.

 MILITARY  ADVISERS  TO  DIPLOMATIC
 MISSIONS

 1267.  Shri  Ram  Krishan:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Mili-
 tary  Attaches  or  Military  Advisers
 have  not  been  appointed  to  our  Dip-
 lomatic  Missions  in  all  the  countries;

 (b)  if  so,  the  names  of  such  coun-
 tries;  and

 (c)  the  reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes.

 (b)  The  only  countries  which  have
 Military  Attaches/Advisers  are:

 l.  Afghanistan.
 2.  Burma,  also

 Thailand.
 3,  China.
 4,  Egypt,  also  accredited  to  Syria

 and  Lebanon.
 5.  France,  also

 Switzerland.
 6.  Indonesia.
 7.  Iran,  also  accredited  to  Iraq

 8

 accredited  to

 accredited  to

 and  Jordan.

 Japan.
 9.  Nepal.

 10,  Pakistan.
 ll.  Turkey.
 12.  The  United  Kingdom.
 13.  The  United  States  of  America,

 also  accredited  to  Canada.
 l4.  USSR.

 (c)  Each  case  is  considered  on  its
 individual  merits  and  a  Military
 Attache/Adviser  is  appointed  only
 where  it  is  considered  necessary  to  do
 80.
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 TRAINING  OF  ARMED  FORCES
 PERSONNEL  ABROAD

 1268.  Shri  Ram  Krishan:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  number  of  Armed
 Forces  Personnel  sent  abroad  for
 training  during  1954-55  and  1955-56;
 and

 (b)  the  names  of  the  countries
 where  they  were  sent?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  1954-55  :  248,
 1955-56  :  167.

 (b)  U.K.,  U.S.A.,  Australia,  Canada,
 France,  Malta  and  Yugoslavia.

 Buddha  Jayanti

 1269.  Shri  Ram  Krishan:  Will  the
 Minister  of  Education  be  pleased  to
 State:

 (a)  whether  the  final  decision  for
 the  setting  up  of  a  monument  in
 New  Delhi  on  the  23rd  May  for  the
 celebrations  of  Buddha  Jayanti  has
 been  taken;  and

 (b)  if  so,  the  nature  of  the  monu-
 ment  to  be  set  up?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  Sir.

 (b)  The  matter  is  still  under  consi-
 deration.

 STANDING  FIRE  AND  DESIGN  AND
 DEVELOPMENT  ADVISORY

 CoMMITTEES

 1270.  Shri  Ram  Krishan:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  Standing  Fire  Ad-
 visory  Committee  and  the  Committee
 for  Design  and  Development  have
 submitted  any  reports;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  Yes.

 (b)  These  Committees  have  met  only
 once  so  far.
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 Copies  of  the  recommendations
 made  by  the  Committees  are  placed  on
 the  Table  of  the  House.  Placed  in
 the  Library.  See  No.  S.-37/56].

 VOTERS  IN  TRIPURA

 1271.  Shri  Biren  Dutt:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  any  attempt  is  being
 made  to  include  the  displaced  persons
 in  Tripura  in  the  voters  list:  and

 (b)  if  not,  the  reasons  therefor?

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  (a)  and  (b).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  when
 received.

 VOTERS  IN  TRIPURA

 1272.  Shri  Biren  Dutt:  Will  the
 Minister  of  Law  be  pleased  to  state:

 (a)  whether  enumeration  of  voters
 has  begun  in  Tripura;

 (b)  the  steps  taken  to  enumerate
 people  in  hill  areas;

 (c)  whether  public  co-operation  has
 been  sought  for  this  work;  and

 (d)  the  response  from  the  public?

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  (a)  to  (d).  The  information
 is  being  collected  and  will  be  laid  on
 the  Table  of  the  House  when  received.

 INDIAN  INSTITUTE  OF  SCIENCE,
 BANGALORE

 1273.  Shri  Krishnacharya  Joshi:
 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  the  Reviewing  Com:
 mittee  set  up  to  study  the  progress  of
 the  Indian  Institute  of  Science,  Banga-
 lore  has  submitted  its  report;  and

 (b)  if  so,  what  are  the  main  fea-
 tures  thereof?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 लोक  सहायक  सेना  के  शिविर

 थी  भक्त  ब्यान:
 १२७४.

 (४
 एस०  ato  राम स्वामी  :

 क्या  प्रतिरक्षा  मंत्री  निम्न  झाधय  का  एक
 विवरण  लोक-सभा  पटल  पर  रखने  कीं  कृपा

 (क)  !  मार्च,  १६५५  से  शब  तक  किन
 किन  स्थानों  पर  लोक  सहायक  सेना  के  शिविर
 प्रायोजित  किये  गये  हैं;

 (ख)  प्रत्येक  शिविर  में  कितने  युवकों  को
 प्रशिक्षित  किया  गया;  झर

 (ग)  उन  पर  कितना  व्यय  हुआ  ?

 प्रतिरक्षा  उपमंत्री  (सरवार  मजीठिया)  :

 (क)  तथा  (ख).  एक  विवरण  सभा-पटल  पर
 रख  दिया  गया  है।  [  दिया  परिशिष्ट  ६,  अनुबन्ध
 सं.  १]1

 (ग)  प्राय:  ७०  लाख  रुपये  ।

 EsTaTE  Duty

 Shri  D.  C,  Sharma:
 1278.  Ex

 Karni  Singhji:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  total  number  of  Estate
 Duty  cases  registered  during  the
 period  from  the  Ist  of  October,  955
 to  the  end  of  January,  1956,  in  the
 various  States;

 (b)  the  number  of  cases  disposed  of
 and  the  amount  collected  therefrom;
 and

 (c)  whether  any  of  these  cases  have
 been  contested?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 1,587  cases  were  registered  in  the
 various  States  from  1-10-1955  to
 31-1-1956.

 (b)  1,327  cases  were  disposed  of  and
 a  sum  of  Rs.  27,46,298  has  been  col-
 lected  towards  payment  of  estate  duty
 in  those  cases  up  to  31-3-56.

 (c)  Twenty  cases  out  of  those  dis-
 posed  of  have  been  contested  so  far.
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 LIBRARIES  ON  MANAGEMENT

 1276.  Shri  S.  C,  Samanta:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 U.  S.  Government  have  sent  to  India
 seven  extensive  libraries  on  Manage-
 ment;

 (b)  if  so,  the  places  of  their  location;

 (c)  other  articles  besides  outstanding
 books  included  with  the  library;

 (d)  who  will  bear  the  recurring  CK
 penditure;  and

 (e)  whether  facilities  for  research
 work  will  also  be  provided  in  these
 libraries?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  Yes,  seven  units  of  Manage-
 ment  Library  are  being

 supplied
 by

 U.S.  Government  under  the  Point
 Four  Programme.

 (b)  The  libraries  are  located  at  pre-
 sent  in  Bangalore,  Madras,  Ahmeda-
 bad,  Bombay,  Calcutta  and  Delhi.

 (c)  Film  projectors,  Record  players
 and  film  strips.

 (9)  The  Central  and  _  regional
 management  organisations  will  look
 after  the  libraries.

 (e)  The  libraries  will  be  available  for
 research  wherever  necessary.

 Ex-ARMY  MEDICAL  MEN

 1277,  Shri  8,  S.  Murthy:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  number  of  ez-Army  Medi-
 cal  mem  employed  during  1954-55
 and  1955-56  and  the  number  yet  to
 be  employed  ;

 (b)  the  scheme  under  which  they
 are  absorbed;  and

 (c)  whether  any  concessions  are
 given  to  them?

 The  De  Minister  of  Defence
 (Sardar  Ma)  ):  (a)  The  information
 Tequired  is  not  available.
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 (b)  There  is  no  special  scheme  for
 this  purpose.

 (c)  Ex-Servicement  including  ex-
 Army  medical  men,  are  given  a  high
 priority  and  concessions  in  respect  of
 maximum  age  limits  in  the  same  way
 as  retrenched  employees  of  the  Central

 ‘Government  for  the  purpose  of  absorp-
 tion  in  civil  appointments.  On  such
 absorption  those  who  have  war  service
 to  their  credit  will  be  entitled  to  pay
 and  seniority  concessions  according  to
 orders  issued  by  the  Méinistries  of
 Home  Affairs,  Defence  and  Railways
 (Rly.  Bd.)  from  time  to  time,  copies  of
 which  were  laid  on  the  Table  of  the
 House  by  the  Deputy  Home  Minister
 in  reply  to  Unstarred  Question  No.  300

 ee
 Nambiar,  on  the  7th  March,

 वैज्ञानिक  कार्य  का  समन्वय  करने  के  लिये
 समिति

 १२७८.  श्री  क०  सौ०  सोनिया  :  क्‍या

 प्राकृतिक  संसाधन  शौर  वेजशञानिक  गवेषणा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  वैज्ञानिक  कार्य  का  समन्वय  करने
 सम्बन्धी  समिति  की  पिछली  बैठक  कब  हुई
 थी;  और

 (ख)  उस  बैठक  में  की  गई  मुख्य-मुख्य
 सिफारि एं  क्‍या  थीं  ?

 “

 शिक्षा  उपमंत्री  (डा०  Ro  एल०  श्रीमाली)  :

 (क)  २६  मार्च,  १६५४।

 (ख)  आवश्यक  जानकारियों  से  युक्त  एक
 विवरण  पत्र  साथ  लगाया  गया  है।  [गोलियों
 परिशिष्ट  ६,  अनुबन्ध  Ho  ४२]  |

 ASSAM  RELIEF  MEASURES
 ORGANISATION

 1279,  Shri  Rishang  Keishing:  Will
 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  a  large
 number  of  representations  and  com-
 plaints  have  reached  the  Government
 of  India  from  the  tribal  and  other  peo-
 ple  of  Manipur  about  the  distribution
 of  War  Compensation;
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 (b)  whether  it  is  also  a  fact  that
 allegations  have  been  made  to  the
 effect  that  a  large  number  of  persons
 who  did  not  lose

 anything
 during  the

 War  have  been  paid  much  more  than
 the  real  sufferers;

 (c)  whether  Government  have  exa-
 mined  their  representations;  and

 (d)  if  so,  action  taken  thereon?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  Yes,  Sir.

 (b)  Yes,  Sir.

 (c)  and  (d).  The  representations,
 complaints  and  allegations  are  being
 examined  by  the  Government  of  India
 in  consultation  with  the  Chief  Commis-
 sioner.

 KASAULI  SANATORIUM

 1280.  Dr.  Rama  Rao:  Will  the
 Minister  of  Defence  be  pleased  to
 state:

 (a)  the  total  number  of  permanent
 staff  of  the  Ministry  of  Defence
 suffering  from  T.  B.  admitted  in
 Kasauli  Sanatorium  since  January,
 954  for  treatment;  and

 (b)  the  number  of  cases  in  the
 above  category  who  are  covered  by
 leave  on  half  average  pay  and  who
 have  not  yet  been  paid  the  salary
 since  their  admission  there  and  the
 reasons  therefor?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  It  is  presumed
 that*the  information  asked  for  is  in

 se  ae
 of  civilians  employed  in  the

 ¢  Ministry  and  its  attached  and
 subordinate  organisations.  The  number
 is  twelve.

 (b)  There  are  no  such  cases.

 21  APRIL  956  Written  Answers  2664

 ABRIAL  PHENOMENON  IN  BIHAR

 Shri  Gidwani:
 Thakur  Jugal  Kishore  Sinha:

 1281.
 {  Shri  Asthana:

 Will  the  Minister  of  Natural  Re-
 sources  and  Scientific  Research  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  some
 sparkling  lines  were  found  moving
 in  the  sky  on  the  2Ist  February,  956
 at  Giridih  in  Bihar;  and

 (b)  if  so,  the  reason  for  it?

 The  Depaty  Minister  of  Education
 (Dr.  K.  L,  Shrimali):  (a2)  Government
 have  no  information  on  the  subject.

 (b)  Does  not  arise.

 CRIMINAL  CASES  IN  MANIPUR

 1282.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Home  Affairs  be  pleas-
 ed  to  state:

 (a)  the  number  of  criminal  cases
 sent  up  for  trial  in  the  Criminal
 Courts  by  the  Manipur  State  Police
 Department  during  the  years  1953-54
 and  1954-55;  and

 (b)  the  number  of  cases  in  which
 conviction  resulted,  the  number  of
 cases  in  which  accused  were  discharg-
 ed,  and  the  number  of  cases  still  pend-
 ing  in  the  Courts?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (b).  The  information  is  being  collect-
 ed  and  when  received  will  be  laid
 on  the  Table  of  the  House.

 GEOLOGICAL  SURVEY

 1283,  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  whether  any  Central  aid  was
 given  to  the  Andhra  University  Geo-
 logical  Survey  Unit  that  carried  out
 surveys  in  some  parts  in  Andhra  dur-
 ing  1955-56;
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 (b)  if  so,  the  nature  of  the  aid
 given;  and

 (c)  the  results  of  the  surveys  con-
 ducted?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  to  (c).  A  statement  giving
 the  required  information  is  laid  on  the
 Table  of  House.  [See  Appendix  IX,
 annexure  No.  43].

 BEGGAR  NUISANCE  AT  RAILWAY
 STATIONS

 Th.  Jugal  Kishore  Sinha: use
 {B,  Gidwani:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  whether  there  is
 any  scheme  for  providing  homes  for
 the  beggars  in  the  urban  areas  to  eli-
 minate  the  beggar  nuisance  at  Rail-

 way  ‘stations
 in  the  Second  Five  Year

 an?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  While  there
 is  no  specific  scheme  for  dealing  with
 the  problem  of  beggars  at  Railway
 Stations  the  problem  of  beggary  will
 receive  attention  during  the  Second
 Five  Year  Plan.

 ARCHAEOLOGICAL  FINDS

 1285.  Mulla  Abdullabhai:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  names  of  places  where
 archaeological  finds  were  discovered
 during  955  and  the  details  about
 their  historical  importance?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  A  statement  is  laid  on  the  Table
 of  the  House.  [See  Appendix  IX,
 annexure  No,  44].
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 FORFEITURE  OF  ELECTION
 Deposits

 1286.  Mulla  Abdullabhai:  Will  the
 Minister  of  Law  be  pleased  to  state
 the  total  amount  realised  so  far  by
 the  Central  and  the  State  Governments
 on  account  of  forfeiture  of  deposits  of
 the  candidates  standing  for  election
 to  State  Assemblies  and  Parliament
 from  952  to  1955?

 The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  Three  statements  contain-
 ing  the  required  information  are  laid
 on  the  Table  of  the  House.  [See  Ap-
 pendix  IX,  annexure  No.  45].

 Information  in  respect  of  the  States
 of  Andhra,  Assam,  Orissa  and  Uttar
 Pradesh  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  as  soon
 as  received.

 BaNK  AWARD

 1287.  Mulla  Abdullabhai:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  additional  expenditure  that
 various  banks  in  India  had  to  incur
 in  regard  to  the  implementation  of
 the  Bank  Award;  and

 (b)  the  names  of  such  banks?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  The  question  pertains  to  a  large
 number  of  banks  spread  all  over  the
 country  which  were  parties  to  the  dis-
 pute  before  the  Sastry  Tribunal.  The
 exact  incidence  of  the  Bank  Award  on
 the  banks  affected  by  it  is  not  avail-
 able  and  will  have  to  be  called  for
 from  the  banks.  This  will,  however,
 take  considerable  time  and  even  then
 correct  information  may  not  be  receiv-
 ed  from  all  the  banks  for  the  reasons
 explained  in  paragraph  6  of  the  Bank
 Award  Commission’s  Report,  copies  of
 which  were  placed  on  the  Table  of  the
 House.  Some  idea  of  the  increase  in  the
 establishment  expenses  of  banks  as  a
 result  of  the  implementation  of  the
 Bank  Award  can,  however,  be  formed
 from  the  figures  published  in  their
 balance  sheets.
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 The  establishment  expenses  of  22
 banks  whose  balance  sheets  for  the
 year  955  are  available  with  the  Re-
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 serve  Bank  for  the  years  1953,  954
 and  955  are  given  below:

 Number  and  Class  Establishment  expenses  for  %of  increase  in
 of  banks.  the  year  (in  Rs.  lakhs  )  establishment

 expenses  in  955
 953  954  7955  over  953

 9  Class  ‘A’  Banks  8,83  9,31  10,50  19%
 4  Class  ‘B’  Banks  83  o4  ,I4  37%
 9  Class  ‘C’  Banks  54  59  70  30%

 It  will  be  observed  that  the  increase
 in  the  establishment  expenses  in  955
 is  high.  This  is  due  to  the  fact  that
 the  banks  were  required  to  give  effect
 to  the  recommendations  of  the  Bank
 Award  Commission  as  enforced  by  the
 Industrial  Disputes  (Banking  Com-
 panies)  Decision  Act,  1955,  retrospec-
 tively  from  the  Ist  April,  1954,

 The  Balance  Sheets  of  all  the  banks
 affected  by  the  Award  for  the  year
 955  are  at  present  not  available.
 Besides,  the  figures  of  establishment
 expenses  furnished  in  the  balance  sheet
 Tepresent  the  total  expenses,  i.e.  ex-
 penses  on  account  of  staff  governed
 by  the  Award  and  the  non-award
 staff  and  in  respect  of  Indian  banks,
 expenses  on  account  of  their  foreign
 branches.

 (b)  Attention  is  invited  to  Appendix
 III  of  the  Report  of  the  Bank  Award
 Commission,  copies  of  which  were

 .  placed  on  the  Table  of  the  House.
 AID  TO  AUTHORS  AND  WRITERS

 1288,  Pandit  D.  N.  Tiwary:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  and  names  of
 authors  and  writers  who  have  re-
 ceived  Government

 nae
 out  of  the

 allotment  of  Rs.  2,00,  provided  for
 in  1955-56;  and

 (b)  whether  the  whole  amount  has
 been  disbursed?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IX,  annexure  No.  46].

 (b)  No,  Sir.

 TRIBAL  DEVELOPMENT  (MANIPUR)

 1289.  Shri  Rishang  Keishing:  Will
 the  Minister  of  Home  Affairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  903  on  the
 22nd  December,  955  and  state:

 (a)  the  -number  of  (i)  wells  (ii)
 Irrigation  Channels  or  terrace  fields
 and  (iii)  bridle  paths  completed  in
 Manipur  since  then  and  the  amount
 of  expenditure  incurred;

 (b)  the  conditions  taken  into  con-
 sideration  in  accepting  the  applica-
 tions;  and

 (c)  how  many  of  the  accepted  appli-
 cations  for  irrigation  are  from  the
 areas  where  only  Jhuming  cultivation
 is  done?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar)  :  (a)  to  (c).
 The  information  is  being  collected  from
 the  State  Government  and  will  be
 placed  on  the  Table  of  the  House  when
 received.

 ARREST  OF  PAKISTANIS

 1290.  Shri  Gidwani:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  Pakistanis  have
 been  arrested  in  the  railway  station
 area,  Ahmedabad  without  any  valid
 passport  on  25th  March,  1956;

 (b)  if  so,  whether  any  further  en-
 quiry  has  been  made  into  the  matter;
 and

 (c)  if  so,  the  result  thereof?



 2669  Written  Answers

 The  Minister  in  the  Ministry
 T

 of
 Home  Affairs  (Shri  Datar):  (a)  Two
 Pakistan  nationals,  who  had  no  pass-
 ports,  were  arrested  outside  the
 Ahmedabad  Railway  Station  at  about
 3  a.  M.  on  the  24th  March,  1956.

 (b)  and  (c).  Enquiries  show  that
 these  persons  had  come  to  India  to
 improve  their  prospects.

 PURCHASE  OF  VEHICLES

 29l.  Shri  6.  P.  Sinha;  Will  the
 Minister  of  Defence  be  pleased  to
 State:

 (a)  how  many  Indian  manufactured
 and  assembled  automobile  vehicles
 have  been  purchased  by  the  Ministry
 of  Defence  during  1955-56;  and

 (b)  what  has  been  the  performance
 report  of  these  different  types  of
 vehicles?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  76.

 (b)  Of  the  76  vehicles  performance
 report  in  respect  of  70  was  satisfactory.
 Trials  in  respect  of  others  are  in  pro-
 gress  and  the  performance  report  there-
 on  is  not  yet  available.

 Booxs  OF  NEO-LITERATES

 1292.  Dr.  Satyawadi:  Will  the  Min-
 ister  of  Education  be  pleased  to  state:

 (a)  the  number  of  books  for  Neo-
 literate  Adults  (language-wise)  select-
 ed  for  awards  in  955  and  the  amount

 granted
 to  the  States  of  Punjab  and

 EPSU  for  production  of  such  litera-
 ture  in  this  period;  and

 (b)  the  amount  given  as  awards?

 The  Parliamentary  Secretary  tu  the
 Minister-  of  Education  (Dr.  M.  M.
 Das):  (a)  and  (b).  A  statement  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 Appendix  EX,  annexure  No.  47).
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 ASSISTANTS  IN  THE  CENTRAL
 SECRETARIAT

 1293.  Shri  M.S.  Gurupadaswamy:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  the  seniority  of  per-
 manent  Assistants  in  the  Central  Sec-
 retariat  is  being  arranged  according
 to  the  date  of  their  appointment  in  the
 grade;

 (b)  whether  it  is  a  fact  that  the
 permanent  Assistants  have  been  divi-
 ded  into  blocks  for  purposes  of  senio-
 rity  with  the  result  that  an  Assistant
 with  about  12  years  service  has  been
 declared  junior  to  an  Assistant  with
 only  3  years  service;

 (c)  if  so,  the  reasons  therefor;  and

 (d)  whether  the  hon.  Minister
 proposes  taking  any  steps  to  revise
 the  existing  seniority  list  in  order  to
 remove  complaints  and  anomalies
 arising  as  a  result  of  different  orders
 regarding  seniority?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  The
 seniority  of  persons  confirmed  in  Grade
 IV  (Assistants)  of  the  Central  Secre-
 tariat  Service  has  been  arranged  as
 follows  :—
 I.  Persons  confirmed  at  the  Initial
 Constitution  of  the  Central  Secretariat

 Service.

 (i)  Persons  confirmed  in  the  grade
 prior  to  22nd  October  1943:

 According  to  dates  of  promotion  in
 the  grade.

 (ii)  Post-943  Group:

 In  accordance  with  their  date  of
 appointment  as  an  Assistant  in  a
 participating  office  or  in  an  equivalent
 grade.

 II.  Persons  confirmed in  main-
 tenance  vacancies.

 At  the  maintenance  stage,  the  per-
 sons  confirmed  in  Grade  IV  are  those
 who  had  been  appointed  to  the  Regu-
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 lar  Temporary  Establishment  of  Assis-
 tants  and  their  seniority  follows  the
 order  in  which  their  names  appear  in
 the  Regular  Temporary  Establishment.

 (b)  and  (c).  The  Grade  IV  (Assis-
 tants)  of  the  Central  Secretariat  Ser-
 vice,  as  reorganised,  was  constituted  in
 accordance  with  the  provisions  of  the
 Central  Secretariat  Service  (Reorga-
 nisation  and  Reinforcement)  Scheme,
 and  all  available  vacancies  in  the  grade
 were  filled  in  accordance  with  the
 Instructions  for  the  Initial  Constitu-
 tion  of  Grade  IV.  The  available
 vacancies  were  allocated  in  specificd
 proportions  between  persons  eligible
 for  inclusion  in  the  Non-test  Category
 (in  accordance  with  the  conditions  of
 eligibility  prescribed  for  the  purpose)
 and  persons  who  were  successful  at
 the  two  competitive  tests  held  by
 the  Union  Public  Service  Commission
 open  to  all  Temporary  Assistants  who
 had  put  in  a  certain  prescribed  mini-
 mum  length  of  service.  Persons  with
 comparatively  shorter  length  of  service
 in  the  grade  of  Assistant  who  have  been
 appointed  to  Grade  IV  at  the  Initial
 Constitution  are  those  who  had  been
 successful  and  obtained  high  position
 in  the  two  tests  held  by  the  Union
 Public  Service  Commission.  The  other
 persons  with  comparatively  longer
 length  of  service  who  could  not  be
 appointed  to  the  grade  at  the  Initial
 Constitution  were  those  who  were
 either  not  eligible  or  were  unsuccess-
 ful  at  the  two  competitive  tests  and
 whose  length  of  service  was  not  suffi-
 cient  to  earn  them  a  place  in  the  grade
 through  the  Non-Test  Category.  Such
 persons,  however,  found  a  place  in  the
 Regular  Temporary  Establishment
 which  was  constituted  with  effect  from
 Ist  July  952  and  they  were  confirmed
 in  Grade  IV  in  the  maintenance
 vacancies  which  arose  due  to  normal
 retirements,  promotions  etc.  of  persons
 who  had  been  confirmed  in  the  grade
 at  the  Initial  Constitution,  and  also  by
 refixation  of  strength  after  the  first
 triennial  review.  Naturally,  such  per-
 sons  confirmed  in  the  maintenance
 vacancies  rank  junior  to  persons  con-
 firmed  at  the  Initial  Constitution.

 (d)  The  question  does  not  arise.
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 GraDB  IV  EMPLOYEES  IN  CENTRAL
 SECRETARIAT

 1294,  Shri  M.  S.  Gurupadaswamy:
 Will  the  Minister  of  Home  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 initial  strength  of  Grade  IV  employees
 (Assistants)  in  the  Central  Secre-
 tariat  service  was  recently  enlarged
 from  800  to  89  posts;

 (b)  if  so,  on  what  basis  it  has  been
 done;

 (c)  whether  it  is  also  a  fact  that
 persons  with  better  qualification  and
 more  experience  have  been  ignored  in
 this  selection;  and

 (d)  if  so,  the  reasons  therefor?

 The  Minister  in  the  Ministry  of
 Home  Affairs  (Shri  Datar):  (a)  and
 (b).  Yes.  The  eligibility  of  4  persons
 for

 appointment
 to  Grade  IV  of  the

 Central  Secretariat  Service  at  the
 Initial  Constitution.  in  accordance
 with  the  prescribed  Instructions  was
 decided  very  late  when  all  the  perma-.
 nent  vacancies  in  that  grade  at  the
 Initial  Constitution  had  already  been
 filled  up.  Permanent  vacancies  at  the
 Initial  Constitution  had  to  be  filled
 from  4  categories  of  persons  prescrib-
 ed  for  the  purpose  in  the  relevant  In-
 structions  and  in  certain  specified  pro-

 rtions.  The  4  persons,  whose  eligi-
 Pity  was  decided  late,  all  belonged
 to  the  same  category  and  a  corres-
 ponding  number  .of  vacancies  had,
 therefore,  to  be  allocated  to  3  other
 categories  of  persons  also  in  the
 specified  proportions  and  it  was
 necessary  to  create  19  additional  posts
 to  accommodate  the  49  persons  from
 the  four  different  categories,  including
 the  4  persons  mentioned  above.

 (c)  and  (d).  Persons  who  satisfied
 conditions  of  eligibility  laid  down  in
 the  Instructions  framed  for  the  pur-
 pose  of  Initial  Constitution  of  the
 Central  Secretariat  Service  when  it  was
 reorganised  during  948-5l,  have  been
 appointed  in  accordance  with  those
 Instructions.  The  question  of  ignoring
 persons  with  better  qualifications  or
 more  experience  does  not  arise.
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 GRANTS  FOR  PRIMARY  EDUCATION

 1295,  Shri  Ram  Krishan:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  total  amount  granted  dur-
 ing  1955-56  to  the  various  States  in
 connection  with  primary  education
 State-wise;  and

 (b)  the  amount  actually  utilised
 by  the  States?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M.
 Das):  (a)  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 IX,  annexure  No.  48),

 (b)  The  information  has  not  yet
 been  made  available  by  the  State  Gov-
 ernments,

 PETROL  REFINERY

 1296.  Shri  K.  P.  Tripathi:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state.

 (a)  whether  it  is  a  fact  that  the
 ‘refinery  for  petrol  found  in  Naharka-

 ya
 region  will  be  sect  up  in  Calcutta;

 an

 (b)  if  so,  the  reasons  for  it?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  No  decision
 has  yet  been  taken  on  this  question.

 (b)  Does  not  arise.

 SURPLUS  LANDS

 1297.  Shri  ७.  L.  Chaudhary:  Will
 the  Minister  of  Defence  be  pleased  to
 State:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  propose  to  transfer  surplus
 lands  in  cantonments  to  the  State
 Governments;  and

 (b)  if  so,  the  terms  and  conditions
 on  which  these  lands  will  be  trans-
 ferred?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  (a)  No,  Sir.

 (b)  Does  not  arise.
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 OFFICIAL  DELEGATIONS

 299
 Sardar  Iqbal  Singh  : *

 |  Sardar  Akarpari:
 Will  the  Minister  of  Finance  be

 pleased  to  state:

 (a)  the  number  of  official  delega-"
 tions  that  visited  foreign  countries  dur-
 ing  the  year  1955-56

 (b)  the  breakdown  of  each  of  these
 figures,  Ministry-wise;

 (c)  the  total  expenditure  incurred  on
 them;  and

 (d)  the  names  of  the  countries  visi-
 ted  by  each  delegation?

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  (a)
 to  (d).  The  information  is  being  col-
 lected  and  will  be  laid  on  the  Table

 aL
 House  as  soon  as  it  is  avail-

 able.

 LOANS  AND  GRANTS  TO  PUNJAB
 AND  PEPSU

 1300  J
 Sardar  Iqbal  Singh: .  Sardar  Akarpuri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  loans  and  grants  sanctioned
 so  far  to  the  States  of  Punjab  and
 PEPSU  up-to-date,  separately;

 (b)  whether  the  State  Governments
 availed  of  all  the  amounts  so  granted;
 and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Finance  (Shri  C.  D
 Deshmukh):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be,
 laid  on  the  Table  of  the  House.

 SCHEDULED  BANKS

 Sardar  Iqbal  Singh:
 I50l.  {  Serdar  Akarpuri:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  of  applications
 received  by  the  Reserve  Bank  of  India
 from  Scheduled  Banks  for  opening
 their  branches  abroad  during  the  year
 1955-56;
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 (b)  the  number  out  of  them  accept-
 ,

 (c)  the  number  of  applications
 received  during  the  same  period  from
 foreign  banks  for  opening  their  branch-
 es  in  India;  and

 7
 (d)  the  number  out  of  them  accept-
 9

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  During  the  period  Ist  April,  955
 to  3lst  March,  1956,  the  Reserve  Bank
 of  India  received  5  applications  from  3
 Scheduled  Banks  for  opening  branches
 abroad.

 (b)  Three  applications  of  2  Sche-
 duled  Banks  were  accepted.  The  re-
 maining  two  applications  of  one  Sche-
 duled  Bank  are  under  consideration.

 (c)  No  application  was  rcceived
 from  a  foreign  bank  during  the  same
 period  for  opening  any  branch  in  India,
 except  one  for  reconsideration  of  an
 earlier  application  which  had  been
 rejected  by  the  Reserve  Bank  of  India.

 (d)  The  application  referred  to  in
 part  (c)  has  since  been  accepted.

 BHUTANESE  STUDENTS

 Sardar  Iqbal  Singh:
 1302,  {  Serer  Akarpuri:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  the  steps  taken  or  proposed  to
 be  taken  for  reservation  of  seats  for
 the  Bhutanese  students  in  the  Techni-
 cal  Institutions  in  India;  and

 (b)  whether  the  reservation  of  such
 seats  has  been  or  will  be  made  in  Uni-
 versities  of  one  or  more  States?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Dr.  M.  M
 Das):  (a)  The  Government  of  India
 have  not  taken/do  not  propose  to  take
 any  steps  for  reservation  of  seats  for
 the  Bhutanese  students  in  the  Technical
 Institutions  in  India  at  present.

 (b)  The  question  does  not  arise.
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 STATE  BANK  OF  INDIA

 1303.  Shri  Ram  Dass:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  number  of  appointments
 made  in  the  various  categories  of  ser-
 vices  in  the  State  Bank  of  India  since
 Ist  July,  1955;  and

 (b)  the  number  of  Scheduled  Castes
 and  Scheduled  Tribes  among  them
 separately?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  and  (b).  The  information  is  being
 collecigd  and  will  be  laid  on  the  Table
 of  the  House  in  due  course.

 ORDNANCE  DEPOT  WORKERS

 1304.  Shri  Ramachandra  Reddi:
 Will  the  Minister  of  Defence  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  Ord-
 nance  Depot  Workers  in  Shakurbasti
 were  paid  for  overtime  work  in  1951.

 (b)  if  so,  the  amount  thereof;

 (c)  whether  any  steps  are  now  be-
 ing  taken  to  recover  the  amounts  from
 them;  and

 (0)  if  so,  the  reasons  therefor?

 The  De  Minister  of  Defence
 (Sardar  Ma:  Withya):  (a)  Yes.

 (0)  Rs.  34,083-9-0.

 {c)  Yes,  to  the  extent  of
 Rs.  22,618-4-0  which  was  not  due  to
 the  workers.

 (9)  There  are  provisions  in  the
 Factories  Act  (Section  59),  as  well  as
 in  Departmental  Rules  (paragraph
 88-A  of  the  Pay  and  Allowances  Regu-
 lations  Volume  J),  which  regulate  pay-
 ment  of  overtime  to  workers  in  rd.
 nance  Depots.  According  to  the  general
 instructions  issued  by  the  Director  of
 Ordnance  Services  in  945  calculation
 of  overtime  pay  is  to  be  made,  sepa-
 rately,  as  admissible  under  the  Fac-
 tories  Act  and  as  admissible  under  the
 Departmental  Rules  for  the  wage
 period  as  a  whole,  and  the  higher  of
 the  two  amounts  is  to  be  paid  to  the
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 workers  concerned.  So  far  as  the
 Shakurbasti  workers  are  concerned,  it
 has  been  found  that,  because  of  crro-
 neous  calculations,  the  workers  receiv-
 ed  extra  payments  to  which  they  had
 no  claim  whatever.  It  is  these  extra
 payments  which  are  under  recovery.

 MINERAL  INVESTIGATION

 1305,  Shri  L.  Jogeswar  Singh:  Will
 the  Minister  of  Natural  Resources
 and  Scientific  Research  be  pleased  to
 refer  to  page  6  of  the  Report  of  his

 Ministry  ie  1955-56  and  state:

 (a)  the  names  of  the  areas  in
 Manipur  State  where  mineral  «nvesti-
 gation  was  carried  out;

 (b)  the  names  of  minerals  avail-
 able  there;  and

 (c)  when  and  how  they  are  going
 to  be  developed?

 The  De  Minister  of  Education
 (Dr.  K.  shel  mali):  (a)  to  (c).  The
 results  of  mineral  investigation  carried
 out  by  the  Geological  Survey  of  India
 during  the  current  field  season,  1955-
 56,  will  become  available  on  receipt
 of  the  Geologists’  reports  in  about
 September,  956  and  will  be  publish-
 ed  in  the  annual  ‘Records’  of  the
 Geological  Survey  of  India.

 The  particulars  of  the  mineral  in-
 vestigations  which  were  intended  to  be
 carried  out  are  shown  in  the  attached
 Statement.  [See  Appendix  IX,  an-
 nexuer  No.  49).

 ॥  0  ORE

 1306,  Shri  B.  S.  Murthy:  Will  the
 Minister  of  Natural  Resources  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  total  amount  of  iron  ore
 available  in  Telangana  (Hyderabad);

 (b)  its  quality;  and

 (c)  whether  Government  propose
 to  set

 up
 a  factory  for  the  exploita-

 tion  of  this  material?

 The  Deputy  Minister  of  Education
 (Dr.  K.  L.  Shrimali):  (a)  The  total
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 reserves  of  iron  ore  in  Telangana  are
 estimated  to  be  about  37  to  46  million
 tons.

 (b)  The  iron-ores  contain  35  to  45
 per  cent  iron;  i.e.  it  is  of  low  grade.

 (c)  The  Government  of  Hyderabad
 have  stated  that  the  question  of  exploi-
 tation  of  iron-ore  is  being  examined.

 ILLITERACY  AMONG  WOMEN

 3€7.  Shri  8.  S.  Murthy:  Will  the

 Minister
 of  Education  be  pleased  to

 te:

 (a)  the  scheme  to  be  put  into  force
 during  the  Second  Five  Year  Plan
 for  the  eradication  of  _  illiteracy

 mene
 women,  both  rural  and  ur-

 ;  an

 (b)  the  amount  of  money  allotted
 for  the  purpose?

 The  Parliamentary  Secretary  to  the
 Minister  of  Education  (Or.  M,  M.
 Das  )  (a)  and  (b).  In  the  Second
 Five  Year  Plan  greater  stress  is  being
 laid  down  on  the  removal  of  illiteracy
 amongst  women  and  the  question  of
 allotting  some  funds  specially  for  the
 training  of  women  teachers  and  in-
 crease

 .
 the  roll  of  girls  in  schools  is

 under  discussion  with  the  Planning
 Commission.

 ExcisE  DUTY  ON  ToBacco
 1308,  Shri  Ram  Dass:  Will  the  Min-

 ister  of  Finance  be  pleased  to  state:
 (a)  the  amount  of  excise  duty  on

 tobacco  realised  in  the  State  of  Pun-
 jab  in  1955-56;  and

 (b)  the  expenditure  incurred  on  the
 collection  thereof  during  the  same
 period?

 The  Minister  of  Revenue  and  De-
 fence  Expenditure  (Shri  A.  C.  Guha):
 (a)  and  (b).  The  excise  duty  on  to-
 bacco  realised  in  the  State  of  Punjab
 during  1955-56  amounted  to  Rs.  41-64
 lakhs  and  the  expenditure  incurred
 in  the  collection  of  this  duty  during
 the  same  period  was  Rs.  6-30  lakhs.
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 LOK  SABHA
 Saturday,  2lst  April,  956

 The  Lok  Sabha  met  at  Half  Past  Ten
 of  the  Clock.

 [Mr.  SPEAKER  in  the  Chair]

 QUESTIONS  AND  ANSWERS
 (See  Part  I)

 10-30  A.M.
 PETITIONS  RE  STATES  REORGANI-

 SATION  BILL
 Secretary:  Sir,  under  rule  79  of  the

 Rules  of  Procedure  and  Conduct  of
 Business  in  the  Lok  Sabha,  I  have  to  re-
 port  that  a  petition  as  per  statement  laid
 on  the  Table  has  been  received  relating to  the  States  Reorganisation  Bill,  1956.

 Statement

 Petition
 Mace

 to  the  States  Reorga- nisation  Bill,  1956.

 No.  of  sig-  Distt.  No.  of
 nato  ies,  or  Town  State  Petition.
 96  Andhra  58

 Shri  Sivamurthi  Swami  (Kushtagi):
 Sir,  I  beg  to  present  a  petition  signed  by seven  petitioners  relating  to  the  States
 Reorganisation  Bill,  1956.

 FINANCE  BILL
 Mr.  Speaker:  The  House  will  now

 resume  further  discussion  on  the  motion for  consideration  of  the  Finance  Bill, 1956.  Out  of  i5  hours  allotted  for  the
 various  stages  of  the  Bill,  about  84  hours
 have  already  been  availed  of,  leaving  a
 balance  of  about  64  hours.  This  means
 that  the  general  discussion  will  be  con-
 cluded  by  l.  P.M.,  clause  by  clause  con-
 sideration  will  be  over  by  about  5  P.M. and  the  Bill  will  be  passed  by  6  P.M.
 Thereafter  the  House  will  take  up  the
 Appropriation  (No.  2)  Bill  for  which  30
 Minutes  have  been  allotted.
 I—9  L.  S,
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 I  will  call  the  Finance  Minister  to
 reply  at  ten  minutes  to  12.

 Shri  Kamath  (Hoshangabad):  On  a
 Point  of  Order,  Sir.  Yesterday  you  made
 a  profound  observation  about  the  rights
 of  certain  Members  who  had  not  taken
 part  in  the  earlier  stages  to  make  their
 contribution  to  this  debate  with  regard  to
 the  I.  &  B.  Ministry,  when  the  Minister
 was  present  here.  This  was  made  very
 clear  by  you.  The  transcript  reads:

 “I  said  that  those  Members  who
 wanted  to  raise  some  discussion.
 Mr.  Speaker:  What  is  Point  of

 Order?

 Shri  Kamath:  There  are  only  20
 minutes  left  now  omg

 80०
 ou  have  called

 Shri  Bibhuti  Mishra.  When  will  I  get  a
 chance?

 Mr.  Speaker:  I  thought  the  hon.  Mem-
 ber  would  ruse  earlier  during  the  course
 of  the  debate  when  so  many  hours  had
 been  set  apart  for  the  general  discussion.

 Shri  Kamath:  But,  yesterday,  you
 yourself  ruled  that  the  I.  &  B.  Minister
 was  absent  and  that  it  might  be  taken
 up  when  he  was  present.  I  will  read  the
 transcript.

 Mr.  Speaker:  What  I  said  was  that  the
 I.  &  B.  Minister  will  be  here  to  answer
 any  of  the

 q  cd
 that  are  raised  by  hon.

 Members.  efore,  I  allowed  the  hon.
 Members  to  speak.  I  did  not  see  any  hon.
 Member  raising  that.  Why  should  any hon.  Member  wait  for  the  hon.  Minis-
 ter.  The  Minister  will  give  his  reply.  It
 is  not  as  if  the  Member  must  look  at
 the  face  of  the  Minister.  I  was  really
 surprised  when  I  found  they  had  no-
 thing  to  say.  Otherwise,  I  would  have
 given  such  Members  preference.  Now,
 at  the  fag  end,  to  come  and  say that  he  must  have  his  pound  of
 flesh  is  surprising.  I  would  not
 have  called  Shri  Bibhuti  Mishra,  I
 would  have  given  opportunities  to  other
 Members  who  wanted  to  raise  the  ques- tion.  I  wanted  the  I.  &  B.  Minister  also
 to  be  present  here.  He  came  and  told
 me  that  nothing  has  been  said  about  his
 Ministry,  so  far.  What  70  I  to  do?
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 Shri  Kamath:  I  may  be  listened  ta
 patiently.  Yesterday,  the  matter  was  dis-
 cussed  for  about  0  minutes.  You  your. self  ruled  that  because  the  Minister  was
 not  here,  it  may  be  taken  up  later.  I
 appeal  to  you,  Sir.

 Mr.
 A  ee

 What  I  said  was  this.  I
 only  said,  when  6  hours  were  asked  for
 discussion  of  this  and  the  Appropriation
 Bill,  that  I  will  allow  ample

 0000
 opportuni-

 ties  to  hon.  Members  to  speak  on  the
 Finance  Bill,  to  such  of  those  who  want-
 ed  to  refer  to  matters  relating  to  the
 I.  &  B.  Ministry  or  the  Law  Ministry, which  were  not  taken  up  for  discussion
 during  the  Budget  debate.  Hon.  Mem-
 bers  did  not  choose  to  do  so.  I  was  listen-
 ing  to  the  debates;  they  have  not  referred
 to  this.  I  could  not  give  them  another
 opportunity  when  the  Minister  comes  in.
 They  must  say  what  they  have  to  say;  the
 hon.  Minister  will  have  notes  taken  and
 reply  to  them.  That  is  all  that  can  be  ex-
 pected.

 aft  विभूति  मिल  (सारन  व  चंपारन):
 अध्यक्ष  महोदय,  कल  में  यह  कह  रहा  था  कि  जो
 हमारे  राजनैतिक  पीडित  भाई  है,  उनके  लिये
 प्रान्तीय  सरकारों  ने  बहुत  कुछ  किया  है  और  इसके
 लिये  वे  धन्यवाद  के  पात्र  हैं  |  लेकिन  प्रांतीय
 सरकारों  के  इस  दिदा  में  प्रयत्न  करने  के  बाद  भी
 ग्राम  उनकी  हालत  ठीक  से  नहीं  सुघर  पाई  है
 और  हमारे  उन  भाइयों  की  जिन्होंने  कि  ग्रा जादी
 की  लड़ाई  में  अपना  सब  बलिदान  कर  दिया,
 उनकी  ऑ्राधिक  ग्रवस्था  ठीक  नहीं  है  ।  में  केन्द्रीय
 सरकार  से  प्रार्थना  करूंगा  कि  वह  हमारे  राज-
 नैतिक  पीड़ित  भाइयों  की  हालत  को  सुधारने  के
 लिये  जागें  बढ़े  और  उनकी  जैसे  भी  संभव  हो
 सहायता  करे  |  सरकार  फौज  से  रिटायर्ड  (सेवा
 निवृत्त)  होने  वाले  जवानों  की  जिन्होंने  कि
 अंग्रेजी  के  शासन  काल  में  विभिन्न  स्थानों  पर
 स्वाधीनता  आन्दोलन  को

 i  ie
 के  लिये  अपने

 भाइयों  को  मारा,  ऐसे  को  तो  हमारी
 सरकार  पेंशनें  देती  हैं  लेकिन  वे  हमारे  राजनैतिक
 पीड़ित  भाई  जिनके  कि  त्याग,  बलिदान  और
 तपस्या  से  हिन्दुस्तान  को  स्वतन्त्रता  मिली
 उनको  केन्द्रीय  सरकार  राज  कोई  सहायता  नहीं
 कर  रही  है  t  में  अपने  वित्त  मंत्री  महोदय  से
 प्राथंना  करता  हूं  कि  वे  हमारे  इन  राजनैतिक
 पीड़ित  भाइयों  की  सहायता  करें  ।  में  कितने  ही
 ऐसे  राजनैतिक  पीड़ित  भाइयों  को  जानता  हूं  कि
 जिन्होंने  सन्‌  Leow,  १६२०  श्र  १६३०
 के  भारतीय  स्वतन्त्रता  संग्रामों  में  माग  लिया,  कष्ट
 सहे  और  त्याग,  बलिदान  किया  राज  उनके  ऊपर
 काफी  कर्ज  का  भार  चढ़  गया  है  और  उनकी
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 आधिक  अवस्था  बड़ी  ही  शोचनीय  हो  रही  है
 और  में  वित्त  मंत्री  महोदय  से  प्रार्थना  करूंगा
 कि  वे  ऐसे  लोगों  की  सहायता  करने  के  लिये
 प्रान्तीय  सरकारों  से मिल  कर  कोई  एक  योजना
 बनाये  ताकि  हमारे  उन  राजनैतिक  पीड़ित
 भाइयों  की  जिनकी  की  जीवनयापन  की  समस्‍यायें
 अभी  तक  हल  नहीं  हो  पाई  है,  उनको  भली  प्रकार
 से  हल  किया  जा  सके  ।

 दूसरी  बात  में  यह  कहना  चाहता  हूं  कि
 श्री  नंदा  जी  ने  जो  पटना  में  कहा  हैं  कि  गंडक
 योजना  को  हम  लेने  जा  रहे  हैं,  बह  स्वागत  योग्य
 हैं  और  में  उनको  ऐसा  कहने  के  लिये  धन्यवाद
 देता  हुँ  ।  यह  योजना  सस्ती  होने  के  झ्र ति रिक्त
 करीब  ७८  लाख  आदमियों  का  इससे  उपकार
 होगा  और  इस  योजना  के  पूरी  होने  से  २८  लाख
 एकड़  जमीन  पटेगी  i  सरकार  भी  इसको
 स्वीकार  करती  है  कि  यह  सस्ती  योजना  है  और
 में  सरकार  से  आग्रह  करूंगा  कि  आप  जो  इस
 योजना  को  द्वितीय  पंचवर्षीय  योजना  में  लेने
 जा  रहे  हैं,  तो  इसको  अविलम्ब  कार्यान्वित
 करें  ।

 सरकार  करीब  डेढ़  करोड़  रुपया  शेडयूल्ड
 ट्राइब्स  (भ्रनुसूचित  आदिम  जातियों  )  और  बेक-
 वर्ड  क्लासेज  (पिछड़े  वर्गों)  की  छात्रवृत्तियों  पर
 खर्च  करती  है  लेकिन  यह  छात्रवृत्तियां  केवल
 उन्हीं  को  मिल  पाती  हैं  जो  कि  ६०ईफी सदी
 नंबर  पाते  ह,  प्री

 उनमें  कुछ
 छ  ऐसे  बैकवर्ड  क्लासेज

 के  विद्यार्थी  भी  हैं  जिनको  कि  स्कूलों  में  जाने
 की  और  पढ़ाई  की  उतनी  सुविधा  प्राप्त  नहीं
 है  और  उन  बेचारों  के  कैसे  Ko  फी  सदी  नम्बर
 झा  सकते  2  शौर  इसलिये  में  चाहूंगा  कि  उसमें
 सरकार  कुछ  ऐसा  क्लासिफिकेशन  (वर्गीकरण)
 बनायें  ताकि  बैकवर्ड  क्लासेज  और  शेडयूल्ड
 काइट्स  में  ऐसी  जातियां  जो  कि  बहुत

 ्
 ज्यादा

 पिछड़ी  हुई  हैं,  उनकी  सहायता  के  लिये  खास
 तरीके  से  व्यवस्था  की  जाय  |

 इसके  अतिरिक्त  में  यह  बताना
 चाहता

 हू
 हि
 कि

 शेड्
 हड  कास्ट,  शेडयूल्ड  ट्राइब्ज  और

 0  के  अलावा  कुछ  ऐसी  भी  जातियां
 हिंदुस्तान  में  पाई  जाती  हैं  जिन्हें  सरकार  कोई
 सहायता  नहीं  देती  है  और  उनमें  काफी  गरीब
 लोग  होते  हैं  जो  दरवाजे-दरवाजे  भीक  मांगते

 क्
 हैं।  में  सरकार  से

 गा
 कि  इन  आदमियों

 की  झार्धिक  स्थिति  के  में  जांच  करवाये
 और  देखे  कि  उनमें  गरीब  है  या  नहीं  ।  में  इसका
 विरोधी  हूं  कि  जातपात  के  नाम  पर  किसी
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 आदमी  का  कोई  सहायता  दी  जाय  अगर  सहा-
 यता  दी  जाय  तो  गरीबी  की  बुनियाद  पर  दी
 जाय  t  इन  जातियों  म  ऐसे  भी  लड़के  हैं  जो  कि

 बहुत
 गरीब  हैं  कौर  जिनको  कि  खाने  पीने  का

 सुभीता  नहीं  हैं  जिनको  कि  पढ़ने  की  सुविधा
 नहीं  है,  आज  उनको  कोई  सहायता  नहीं  देता  है
 जब  कि  पहले  यह  जो  हमारे  बड़े  बड़े  जमीनदार
 और  राजें  महाराजे  ऐसे  लड़को  की  सहायता
 किया  करते  थे  और  यहां  पर  आपके  नेतिया
 राज्य  के  मैनेजर  विपिन  बाबू  बैठे  हुए  है  जो  कि
 गरीब  विद्यार्थियों  को  पढ़ने  लिखने  में  सहायता
 किया  करते  थे  और  हर  प्रकार  से  उनकी  धन  से
 सहायता  करते  थे  लेकिन  आज  वह  काम  राज्य
 सरकार  के  हाथ  में  आ  गया  है  और  हम  देख
 रहे  हैं  कि आज  उन  गरीबों  को  कोई  पूछने  बाला
 नहीं  है  इसलिए  मैं  सरकार  से  कहूंगा  कि  सरकार
 ऐसे  लोगों  के  लिए  छात्रवृत्ति  की  रकम  अपने
 यहां  रक्खे  ताकि  उनका  कल्याण  हो  ।

 अम्बर  चर्खे  की  उपयोगिता  के  सम्बंध  में  आज
 हम  देखते  हैं  कि  लोगों  में  मतभेद  विद्यमान  हैं
 और  हम  में  से  कुछ  लोगों  को  उस  की  उपयोगिता
 के  बारे  में  संदेह  हैं  r  में  तो  समझता,  हूं  कि  यह
 मतभेद  आज  सिर्फ  इसलिए  उठ  खडा  हुआ  है  कि
 आज  गांधी  जी  हमारे  बीच  मौजूद  नहीं  हें  और
 अगर  गांधी  जी  मौजूद  होते  तो  में  समझता  हूं  कि
 हिन्दुस्थान  का  कोई  भी  आदमी  यह  चीन
 कहता  कि  में  अम्बर  न्वखं  के  खिलाफ  हूं।
 कल  मेरे  भाई  श्री  सी०  डी०  पांडे  ने  कहा  कि
 चर्खा  बेकार  चीज  है  t  में  और  पांडे  जी  एक  ही
 साथ  परतें  थे  |  गांधी  जी  काशी  विद्यापीठ  में
 आये  थे,  वहां  उन्होंने  जे वन्स;  जो  कि  एक  बडा
 भारी  अर्थशास्त्री  था  से  पूछा  था  कि  तुम  कोई
 उपाय  बता  सकते  हो  जिस  से  गांव  के  गरीब
 लोगों  को  दो  या  चार  रूपया  महीने  की  आमदनी
 हो  सके  ।  हमारे  पांडे  जी  भी  वहीं  पढ़ते  थे,  उन
 को  मालूम  होगा  कि  वह  कोई  भी  उत्तर  नहीं  दे
 सका  था।  लेकिन  आज  हमारे  पांडे  जी  चखें  कॉ
 विरोध  करते  हैं  जिस  से  किसानों  को  कूछ  मिल
 सकता  है  |

 श्यो०  सौ०  Bo  पांडे  (जिला  नैनिताल  व  जिला
 अलमोडा--दक्षिण--पक्चिम  व  जिला  बरेली
 उत्तर)  :  में  ने  सन  १६३२  में  एक  थीसिस
 लिखी  थी  जिस  में  अपने  पक्ष  का  प्रतिपादन
 किया  था  |

 को  विभूति  मिथ :  सुन  तो  लिजिये, में

 कग 1
 कि  आज  अंबर  चरखे  के  सिवा  कौर

 कोई  चीज़  ऐसी  नहीं है  जो  कि  गांव के  लोगों
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 को  कुछ  दिला  सके  |  इसलिए  जहां  तक  हो  सके
 इस  बार  अम्बर  चर्खे  को  अविलम्ब  शुरू  किया
 जाय  ताकि  लोगों  का  कल्याण  हो

 हमारे  फाइनेन्स  (वित्त)  मंत्री  साहब  कहते
 है  कि  रूपये  की  कमी  हैं।  लेकिन  रूपये  की
 आज  कमी  नहीं  है,  उसका  रूपया  लेने  का  जो
 तरीका  हैं  उस  में  कमी  है  ।  आज  जो  बड़े  बड़े
 पूंजीपति  हैं,  जिनके  पास  अथाह  घन  है,  उस  को
 कभी  आपने  लेने  का  प्रयत्न  किया  है  ?  आप  ने
 हैदराबाद  स्टेट  को  लिया,  हैदराबाद  के  निजाम
 के  पास  कितना  पैसा  था,  यहां  राज  महाराजे
 बैठे  हुए  हैं,  आप  उन  के  राज्य  ले  लीजिए,  उन
 के  पास  लाखों  करोड़ों  की  सम्पत्ति  है,  आप
 उसको  ले  सकते  है  ।  अगर  आप  उन  से  छीनना
 नहीं  चाहते  हैं  तो  कर्ज  लीजिये,  उन  को  सूद
 दीजिये  ।  लेकिन  आप  तो  टैक्स  ही  लगाना
 जानते  हैं  i  मीडियम  क्लाथ  (मध्यम  दर्जे  के
 कपड़े)  के  ऊपर  |  इस  तरह  से  जो  गरीब  किसान
 है  वह  बेचारा  क्या  करे।  उस  के  लिए  कपड़ा
 पहनना  लाजिमी  है,  वह  टैक्‍स  दें  कर  भी  सको
 खरीदेगा  -  आज  में  अपने  वित्त  मंत्री  जी  से
 कहना  चाहता  हूं  कि  वह  वानप्रस्थ  की  अवस्था  में
 हैं,  वह

 थ  ५४५
 की  जिंदगी  गुजार  चुके

 हैं,  वह  गांधी  जी  की  तरह  से  हमारे  गांवों  में  चलें
 और  वहां  की  स्थिति  को  देखें  कि  वहां  पर  रहने
 वाले  किसान  कितने  गरीब  हैं।  वह  लोग  बकरी
 पालते  हैं,  भेड़  चराते  हैं,  लेकिन  उन  को  उस  से
 आज  कितना  पैसा  मिलता  है  ?  गांधीजी  गांवों
 में घूमा  करते  थे  तब  उन  को  अंदाजा  लगता
 था  ।  उसी  तरह  से  बत्ती  मंत्री  जी  गांव  की
 झोर  चलें  तो  वह  पायेंगे  कि  गांव  के  किसानों
 की  हालत  सुधरी  नहीं  हैं,  उन  की  हालत  में
 कोई  प्रगति  नहीं  हुई  है  ।  इसलिये  मेरा  कहना
 यह  हैं  कि  गांवों  पर  जितना  कम  हो  सके  उतना
 कम  कर  लगना  चाहिये  |  आज  जो  बड़े  बड़  धनी
 लोग  हैं,  जिन  के  पास  अथाह  दौलत  है  उनसे
 टैक्स  लीजिए,  जो  विदेशी  आदमी  यहां  व्यापार
 करते  हैं,  उन  के  उपर  टैक्स  लगाइये  कौर  उन  से
 टैक्स  लेकर  किसानों  की  बेकारी  को  दूर  कीजिए  ।
 आप  को  गरीब  किसानों  पर  टैक्स  लगाने  से
 बहुत  पैसा  नहीं  मिलेगा  |  आज  अगर  हिंदुस्तान
 लड़ाई  में  फंस  जाता  है  तो  मरा  यह  तजुर्बा  है
 कि  गरीब  लोग  ही  अपनी  जान  देने  जायेंगे,  बड़े
 बड़े  और  अमीर  आदमी  नहीं  जायेंगे,  इसलिये
 जरूरत  इस  बात  की  है  कि  जहां  तक  हो  सके  उन
 घनिकों  पर  टैक्स  लगा  कर  गांव  में  रहने  वाले
 लोगों  को  सुविधा  दी  जाय  |  आज  आपको  पैसा
 मिलने  की  दिक्कत  नहीं  है,  लेकिन  आप  में  बिल
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 (श्री  विभूति  मिश्र)
 (इच्छा)  की  कमी  है।  धनिकों  के  पास  सब  वैसा
 हैं  लकिन  आप  उन  पर  टैक्स  लगाते  हुए  सब-
 राते  हैं।  आप  घबराइय  नहीं  क्योंकि  आप
 जितना  भी  टैक्स  लगायेंगे  वे  देंगे  । इस  तरह  से
 आप  जमींदारी  उठाने  के  पहले  घबराते  थे,  आप
 सोचा  थे  कि  ज़मींदारी  के  उठाते  ही  देश  में  एक
 क्रांति  हो  जायेगी,  लेकिन  कोई  क्रांति  नहीं  हुई  1
 इसी  तरह  से  घनिकों  पर  टैक्स  लगाने  में  आप
 को  दिक्कत  नहीं  होगी  |

 कल  श्री  तुलसीदास  किला चंद  जी  ने  कहा  था
 कि  सरकार  सब  रोजगार  खत्म  कर  रही  है  और
 प्राइवेट  सेक्टर  (निजी  क्षेत्र)  को  मार  रही  है  1
 में  उन  से  पूछना  चाहता  हैं  कि आखिर  क्या  आप
 गांधीजी  क  ट्रस्टी शिप  (वाली)  के  सिद्धान्त
 को  मानते  हें  या  नहीं,  अगर  आप  ट्रस्टी किप
 सिद्धांत  को  मानते  तो  आप  को  कोई  परेशानी
 नहीं  होती  ।  सरकार  को  टैक्स  इसलिये  लगाना
 पड़ता है  कि  आप  टैक्स  देते  नहीं  हैं।  आप  ने
 यह  कहा  कि  सरकार  बराबर  टैक्सेशन  के  कानून
 बनाती  जा  रही  है,  लेकिन  जब  आप  टैक्स  इसें-
 जन  (कर  अपवंचन)  करते  हें  तो  वह  क्या  करे?
 सरकार  आप से  पूरा  टैक्स  लेना  चाहती  हैं  लेकिन
 आप  दना  नहीं  चाहते  हें।  क्या  कभी  आप  ने
 यह  समझा  कि  सरकार  मजबूर  है  और  ऐसा
 समझ  कर  उस  को  टैक्स  दे  देते  ताकि  सरकार.
 परशान  न  हो  ?  अगर  आप  गांघी  जी  के  डस्टी-
 शिप  सिद्धांत  को  मानते  तो  आज  इसकी  जरूरत
 न  पड़ती  ।  आज  आप  इस  पर  विचार  कीजिये
 कि  सारे  देश  की  योजना  में  सरकार

 कूल
 ७२

 अरब  रुपया  खर्च  करने  जा  रही  हैं  जब  कि  आप
 से  वह  कूल  २३  अरब  रुपया  ख़र्च  करने  को
 कहती  है।  लेकिन  प्राइवेट  सेक्टर  से  २३  अरब
 रुपया  भी  खर्च  नहीं  हो पाया  ।  आज  सरकार
 बेकारी  को  खत्म  करना  चाहता  हैं  तो  यह  आप
 के  ही  पक्ष  में  तो  काम  करती  हैं,  लेकिन  आप
 इस  को  सोचते  नहीं  हें।  में  आप  से  कहना
 चाहता  हूँ  कि  आज  तो  मिली  जूली  सरकार  है
 जिस  की  वजह  से  आप  के  पक्ष  में  भी  बातें  हो
 रही  हैं,  लेकिन  दस  वर्ष  के  बाद  यह  स्थिति  नहीं
 रहेगी  t

 sit  गराइगोल  (पूना--मध्य)  :  इस  से  भी
 कम  वक्त  लगेगा।

 छह  विभूति  मिश्र  :  हो  सकता  है  कम  लगे,  लेकिन
 ज़्यादा  से  ज्यादा  दस  साल  में  स्थिति  सुघर  जायेगी,
 नहीं  सुधरेगी  तो  हम  को  इस  पर  सोचना  पड़ेगा
 क्योंकि  हमारे  ऊपर  इस  की  जवाबदेही  है  कि  हम
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 बेकारी  को  दूर  करने  का  प्रयत्न  करें।  आज
 आप  किसी  मिल  एरिया  में  चले  जाइये,  उस  का
 मैनजर  जिस  मकान  में  रहता  है,  प्रोप्राइटर
 (मालिक)  जिस  मकान  में  रहता  है,  उस  को
 देखिय  कि  वह  किस  तरह  से  रहता  है,  उस  के
 बाद  आप  किसी  मजदूर  एरिया  में  चले  जाइये
 और  वहां  देखिए  कि  वह  किस  तरह  से  रहते  हूँ।
 में  कभी  कभी  गांवों  में  जाता

 हे
 हमारे  प्रान्त  में

 चीनी  की  मिलें  हैं,  जहां  पर  कि  बड़े  बड़े  पूंजी-
 पति  रहते  हैं,  उन  के  मैनेजर  रहते  हैं।  आज
 उन  में  और  जमीदारों  में  क्या  फर्क  है  इस  को
 आप  देखिये।  गांधीजी  ने  रस्किन  की  एक
 किताब  अनू  दि  लास्ट'  का  अनुवाद  किया  है
 जिस  का  नाम  उन्होनें  'सर्वोदय'  रखा  है।
 रस्किन  ने  लिखा  है  कि  जब  तक  आप  मालिक
 झोर  मास्टर  के  सम्बन्धों  को  ठीक  नहीं  करेंगे  तब
 तक  देश  का  कल्याण  नहीं  हो  सकता  हैं।  इस-
 लिये  में

 स
 जो  हमारे  पूंजीपति  हैं  वह

 सर्वोदय  के  पर  चलें  श्र  समझें  कि  उन
 में  गौर  उन  के  आदमियों  में  क्या  सम्बन्ध  होने
 चाहिये।  उस  को  समझ  कर  उन  पर  अमल
 करेंगे  तभी  जनकल्याण  होगा  और  आज  इस  की
 सब  से  ज्यादा  ज़रूरत  है  ny

 में  अपने  वित्त  मंत्री  जी  से  फिर  कहना  चाहता
 चूंकि  वह  अब  वानप्रस्थ  की  अवस्था  में  हैं
 उन्हें  गरीबी  को  दूर  करने  में  पूरी  सहायता
 चाहिए  1

 शी  सी०  tte  पांडे  :  पार  साल  ही  तो  शादी
 की  है  tT

 श्री  विभूति  सिर:  उस  सें  भी  वानप्रस्थ
 होता  है।  आज  वित्त  मंत्री  जी  को  सारे  संसार
 का  अनुभव  है,  वह  हमारे  साथ  देहातों  में  चलें
 और  देखें  कि  हिन्दुस्थान  की  क्या  हालत  हैं।  उस
 को  देखने  के  बाद  जैसी  उचित  समझें  वैसी
 व्यवस्था  करें  1

 जहां  तक  स्माल  सेविंग्स  स्कीम  (अल्प  बचत
 योजना)  का  ताल्लुक़  है  यह  मंत्रालय  उस  को
 ठीक  से  नहीं  चलाता  है।  एक  आदमी  जो  कि
 मुजफ्फर  पुर  में  काम  करता  है  मुझ  से  मिला,  उस
 का  कहना  है  कि  मंत्रालय  में  एक  ऐसा  अफसर
 रखा  जाय  कि  स्माल  सेविग्स  स्कीम  का  ही  काम
 करें।  अगर  स्माल  सेविग्स  स्कीम  के  अन्तर्गत
 आप को  एक  एक  पैसा  मिले  तो  भी  आप  को
 खर्चे  की  कमी  नहीं  होगी  भ्र ौर  आप  को  बाहर  से
 कर्जा  नहीं  लेना  पड़ेगा।  लेकिन  आप  इस  स्कीम
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 को  ठीक  से  चलायें  तभी  आप  को  पैसे  ठीक  से
 मिलेंगे  ।  हम  कॉंग्रेस मैन  आप  की  परी  मदद
 करेंगे,  कोई  भी  इस  काम  में  पीछे  हटने  वाला
 नहीं  हैं,  लेकिन  गांवों  में  यह  काम  बहुत  ढीले
 ढंग  से  चल  रहा  हैं।  आप  ख़द  चल  कर  इस  को
 देख  सकते  हैं  कि  वहां  पर  किस  तरह  से  काम
 किया  जा  रहा  है।  अगर  आप  किसी  अफ़सर  को
 भेजेंगे  तो  वहां  से  आप  को  यही  रिपोर्ट  मिलेगी
 कि  सब  ठीक  से  चल  रहा  है,  लेकिन  सच्ची  बात
 का  पता  आप  को  नहीं  चलेगा।  आप  खुद  चल
 कर  देखिये  कि  वहां  पर  स्माल  सेविंग्स  का  काम
 ठीक  से  चल  रहा  है  या  नहीं।  अगर  आप  इस
 कर्जे  के  काम  को  ठीक  से  चलायें  तो  में  कह
 सकता  हूं  कि  आप  को  रुपये  की  कमी  नहीं  होगी  ।

 इस  के  बाद  से  वित्त  मंत्री  जी  का  ध्यान
 हिन्दी  न्यूमरल्स  (अंकों)  के  ऊपर  दिखाऊंगा  ।
 उन्होंने  इस  बारे  में  कोशिश  भी  की  है,  लेकिन
 फिर  भी  में  देखता  हूं  कि  कही  कहीं.  पर  यह  हो
 रहा  है  कि  सब  कूछ  तो  हिन्दी  में  है  पर  नम्बर
 लिखें  है  अंग्रेजी  में।  यह  तो  वही  बात  हो  गई
 कि  गुड़  खायें  और  गुलगुले  से  परहेज  ।

 एक  माननीय  सदस्य  :  उन्होंने  तो  हिन्दी  में
 लिख  दिया  है  t

 क्रि  विभूति  मिथ  :  यह  गवर्नमेंट  भी  गुड़  खा
 कर

 दि

 ने  से  परहेज  करती  है।.  सब  कुछ  तो
 हिन्दी  में  लिख  दिया  लेकिन  नम्बर  लिखें  अग्रेज़ी
 में।  यहां  हमारे  शिक्षा  मंत्री  होते,  जो  कि  हमारे
 देश.  के  पुराने  सेवक  हैं,  जिन  के  नेतृत्व  में  हम
 लोगों  ने  काम  किया  है,  तो  में  उन  से  कहता  कि
 आखिर  वह  जब  सब  कछ  हिन्दी  में  लिखते  हें  तो
 संख्यायें  ही  क्‍यों  अंग्रेजी  में  लिखते  हैं।  मुझे  दो
 चार  रिपोर्ट  ऐसी  मिली  हैं  जिन  को  पढने  पर
 मुझे  मालुम  हुआ  कि  सब  कुछ  हिन्दी  में  है
 लेकिन  अंक  अग्रेज़ी  के  हैं।  मेरी  समझ  में  नहीं
 आता  कि  ऐसा  क्यों  है,  इस  को  दूर  करना
 चाहिये।  आप  को  और  कोई  एतराज  होता  तो
 बात  दूसरी  हे,  लेकिन  जब  हम  ने  इस  को  राष्ट्र-
 भाषा  स्वीकार  कर  लिया  है  तो  उस  में  जिस
 तरह  से  भी  हो  सके,  सुधार  करना  चाहिये

 इस  के  बाद  मुझे  यह  कहना  है  कि  आप  के
 डिपार्टमेंट  (विभाग)  में  प्रान्तीय  सरकारों  के
 डिपार्टमेंटों  में  भी  कौर  केन्द्र  में  भी एक  जगह  पर
 अफसरों  के  ओवरलैपिंग  (अतिछादिता)  होता
 ह्  एक  जगह  सरकार  का  सकील  इन्स्पेक्टर  है,
 एक  जगह  पर  इनकम  टेक्स  आफिसर  हैं  और
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 तम्बाकू  का  एक्साइज  इन्स्पेक्टर  है।  यह  तीनों
 ही  एक  जगह  पर  काम  करने  जाते  हैं।
 अगर  आप  विचार  कीजिये  तो  यह  काम  एक  या
 दो  आदमी  कर  सकते  हैं।  एक  आदमी  को  आप
 कम  कर  सकते  हैं  और  आप  कुछ  सेविंग  हो
 सकती  है।  आप  को  चाहिये  कि  आप  इस  तरह
 की  सेविंग  करने  में  मदद  करें  और  जो  काम  कम
 आदमियों  दवारा  हो  सकता  है  उन  में  ज्यादा
 आदमी  न  लगाये  जावें  ।  जो  आप  के  अफसर  हैं
 वह  तो  सोचते  हैं  कि  उन  को  तन्ख्वाह  मिलनी  हैं,
 उन  गे क्या गरज  है  कि  वह  खर्च  की  कमी  को
 तरफ  घ्यान  दें।  इस  को  तो  आप  को  ही  देखना
 होगा।  देश  की  जनता  बहुत  गरीब  है।  वह
 टेक्स  देती  है,  वैसा  देती  है,  लेकिन  उस  को  बहुत
 कष्ट  होता  है।  एक  बात  में  आप  को  बता  देना
 चाहता  हूं  कि  देश  के  लोग  बड़े  होशियार  हैं,
 हुकूमत  के  लोग  जो  कुछ  कहेंगे  उस  को  वह
 सुना  |  जो  कुछ  आप  कहेंगे  उस  को  बह  सुनेंगे,
 इस  लिये  और  भी  आप  को  उन  के  हक  में  काम
 करना  चाहिये  ।

 Shri  Gadgil:  |  only  want  to  ask  him
 one  question,  if  you  will  permit  me.
 Government  has  appointed  an  expert committee  to  go  into  the  economics  and
 the  technical  aspects  of  ambar  charkha.

 4  understand  that  that  committee  is  not
 properly  and  fairly  following  the  usual
 procedure  in  that  those  who  oppose  and
 who  are  anxious  to  show  the  defects
 with  a  view  to  removing  them  are  being
 given  no  hearing.

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  I  may  answer  this  question
 particularly.  |  have  received  a  complaint to  this  effect  and  I  have  requested  the
 Production  Ministry  to  let  me  know  the
 facts  of  the  situation.  The  committee  has
 been  appointed  by  the  Production  Minis-
 try.

 Usually,  I  deal  with  the  points  of
 general  importance  first  and  then,  in  the
 time  available,  with  matters  of  detail.
 But,  I  think  it  will  be  more  proper  if,
 at  this  stage  of  the  discussions,  I  reverse
 the  process  and  deal  with  the  points  of
 detail  that  have  been  raised  by  hon.
 Members.  I  think  that  will  facilitate  the
 further  discussion  of  the  Finance  Bill.

 Dr.  Lanka  Sundaram  questioned  the
 figure  of  9.9  per  cent,  particularly  in
 the  case  of  shareholders  of  private  com-
 panies  and  partners  of  registered  com-
 panies.  This  figure  was  worked  with  re-
 ference  to  the  amount  of  tax  payable  by an  individual  on  the  amount  actually  re-
 ceived  by  him  or  due  to  him.  It  does  not
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 take  into  account  any  tax  paid  by  the
 company  or  the  registered  firm  of  which
 he  is  a  shareholder  or  a  member.  The
 tax  paid  by  the  company  is  on  its  own
 income  as  distinct  from  the  income  of
 the  shareholders  of  the  company.  There
 is  no  justification,  under  our  system,  for
 combining  the  tax  paid  by  the  company with  that  paid  by  the  shareholders.  In
 India,  the  income-tax—but  not  the  su-
 per-tax—paid  by  the  assessee  is  assumed
 to  have  been  paid  on  behalf  of  a  share-
 holder  who  is  given  credit  for  it  in  his
 own  personal  assessment.  It  is  true  that
 in  some  countries,  as  for  instance  in
 USA,  such  credit  is  not  given,  Our  sys-
 tem  is  taken  from  and  comparable  with
 the  system  obtaining  in  UK.  The  general
 percentages  of  the  tax  level  in  this  coun-
 try  are  also  comparable  with  those  ob-
 taining  in  UK  and  in  any  case,  what  we
 have  to  consider,  is  our  own  levels  from
 time  to  time.  So  long  as  we  have  a  uni-
 form  system  of  compiling  these  figures,
 it  does  not  seem  to  me  to  matter  very
 much  how  they  are  compiled  in  detail.

 He  also  wanted  a  fairly  adequate  clari-
 fication  in  respect  of  tax  reliefs  now  pro-
 posed,  about  the  corporation  tax.  The
 only  reliefs  in  respect  of  corporations,
 announced  recent  i  are  as  follows.
 Bonus  shares  issued  by  companies  out
 of  share  premium  will  be  ignored  for
 the  purpose  of  increase  in  the  rate  of
 super-tax  but  bonus  shares  issued  out  of
 any  other  resources  will  be  taken  into
 account.  The  share  premium  received  in
 cash  will  be  included  in  the  paid  up  ca

 oa tal  of  companies  for  determining
 tate  of  tax  applicable  to  a  company
 which  is  distributing  dividends.  This
 will  have  the  effect  of  widening  the  base,
 on  which  the  calculations  are  made,
 slightly.  The  original  scheme  proposes  in
 respect  of  registered  firm  that  it  will  pay
 the  tax  as  suggested  thereof.  In  the  case
 of  partnerships,  the  tax  will  be  charged
 on  the  shares  actually  allocable  to  them.
 Relief  would  be  given  in  respect  of  the
 income-tax,  not  on  super-tax,  on  the
 shares  allocable  to  the  partners  and  the
 tax  paid  by  the  firm.  It  is  now  proposed
 that  such  relief  be  extended  to  super-tax
 also  on  the  share  allocable  to  the  partner
 in  spite  of  the  firm’s  tax  in  so  far  as  the
 income  is  not  derived  from  business  as
 defined  in  the  Income-Tax  Act.

 He  also  wanted  to  know  what  the
 total  sum  of  money  was  which  was
 sought  to  be  remitted  in  terms  of  the  tax
 reliefs  now  proposed.  I  have  already  said
 that  the  changes  in  the  original  proposals
 now  made  will  only  have  a  small  effect
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 on  the  revenue.  Although  it  is  not  possi- ble  to  give  the  exact  fr  l  do  not
 cone

 that  it  is  likely  to  exceed  Rs.  50
 akhs.

 Another  Member,  Shri  T.  Ss.  A.  Chet-
 tiar,  observed  that  income-tax  officers.
 were  not  properly  trained  and  were  not
 equipped  in  time  with  instructions  om
 the  implications  of  the  changes  in  the  in-
 come-tax  law  from  time  to  time.  Our
 reply  is  that  a  copy  of  the  Income-Tax
 Act,  as  amended  by  the  Finance  Act,
 1955,  was  available  to  the  income-tax
 Officers  and  the  public  within  fifteen
 days  of  its  becoming  a  law.  Similar
 arrangements  have  been  made  this  year.
 Quarterly  bulletins  embodying  all  instruc-
 tions  and  changes  are  being  published
 for  the  use  of  officers  and  inspectors
 since  1955.  These  are  of  course  for  de-.
 partmental  use  only.  Training  classes  for
 all  new  recruits  exist  in  Calcutta  and  are:
 organised  in  other  centres.  As  and  when
 necessary,  refresher  courses  have  been
 organised  in  five  centres  since  954.

 Shri  ५.  P.  Nayar  said  that  steps
 should  be  taken  immediately  to  put
 down  evasion  and  realise  every  pie  of
 legitimate  tax.  My  first  observation  is.
 that  I  do  not  believe  there  is  any  coun-
 try  in  which  a  pie  ora  similar  traction
 of  the  currency  of  tax  is  recovered.  My
 detailed  answer  is  as  follows.  A  special
 directorate  headed  by  three  very  senior
 officers  of  the  department  is  going  into
 cases  which  have  been  referred  to  the
 Income-tax  Investigation  Commission.
 Another  special  directorate  is  looking  in-
 to  individual  items  of  big  tax  evasions-
 Two  Central  Commissioners  in  Bombay
 and  Calcutta  are  looking  into  specially
 selected  cases.  Further  sub-circles  have
 been  created  in  each  Commissioner's
 charge,  working  under  their  direction,  to
 look  into  more  complicated  cases.  Fur-
 thermore,  special  refresher  courses  are
 being  organised  to  train  officers  in
 methods  of  tax  detection.  Special  survey
 units  have  also  been  formed  and  surveys
 are  being  conducted  to  find  out  cases
 of  persons  not  paying  tax.  In  my  reply
 the  other  day,  I  have  given  figures  of  the
 progress  made  in  this  particular  work  of
 survey.  Finally,  generally  speaking,  con-
 tinuous  improvements  are  being  made  in
 the  Act  to  plug  loop-holes.  The  current
 Finance  Bill,  for  instance,  contains
 powers  of  search  and  seizure  of  docu-
 ments  given  to  officers  and  also  to  re-
 open  old  cases  of  tax  evasion.  The  diffi-
 culty  here  is  that  we  are  dealing  with
 both  evasion  and  legal  avoidance.
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 In  addition  to  the  measures  that  we
 have  taken,  unless  we  have  a  generalised
 return  of  wealth,  it  is  not  possible
 for  us  to  tighten  up  this  process  of
 gathering  taxes.  I  had  occasion  to  say
 the  other  day  that  this  is  one  of  the
 measures  which  is  under  consideration.
 When  it  will  come  before  us  is  more  than
 l  can  say  because  it  presents  very  for-
 midable  administrative  difficulties.  It  is
 true  that  at  the  moment  we  have  a  re-
 turn  of  wealth  or  a  statement  which  is
 demanded  from  people  with  incomes
 over  Rs.  36,000.  But  unless  we  have
 some  prima  facie  reasons  for  suspecting
 evasion,  we  do  not  usually  have  an  occa-
 sion  to  check  the  details  that  are  given in  this  statement.  If  at  any  time  they
 were  to  be  replaced  by,  as  I  said,  gene-°
 ralised  tax  on  wealth,  then  it  will  be  the
 duty  of  the  administrative  machinery  to
 try  and  check  every  such  statement  in
 order  to  verify  it.

 There  is  a  belief—although  it  is  not
 one  of  the  points  made  by  the  hon.
 Member—that  if  the  tax  ‘levels  were
 lower  in  this  country,  then,  evasions
 would  be  very  much  less.  I  am  quite
 convinced  that  even  if  the  taxes  were  to
 be  halved,  evasions  will  continue  on  the
 same  scale.  It  is  a  general  question  of
 sharpening  our  wits  and  educating  the
 public  in  the  civic  duties.

 In  addition  to  this  tax,  various  other
 taxes  have  been  suggested  by  hon.  Mem-
 bers—business  profits  tax,  succession

 ria
 gifts  taxes  and  so  on  and  so  forth.

 I  uld  like  to  make  just  one  general
 statement.  There  seems  to  have  been  an
 impression  created  that  what  I  have
 said  the  other  day  refers  only  to  the  re-
 commendations  made  by  the  Taxation
 Enquiry  Commission.  But  I  must  point out  that  that  Commission  was  appointed
 before  we  had  drawn  up  the  Second
 Five  Year  Plan  and,  in  any  case,  this  is
 a  document  containing,  shall  we  say,  the
 general  philosophy  about  taxing  with  re-
 ference  to  conditions  in  this  country.
 Since  conditions  keep  on  changing,  some
 Portions  of  it  are  apt  to  get  out  of  date
 and,  in  any  case,  we  keep  on  receiving
 Suggestions  from  various  quarters.  One
 such  suggestion,  for  instance,  is  a  tax  on
 expenditure.  All  these  are  mew  ideas
 which  have  to  be  thoroughly  studied,  in-
 vestigated  and  related  to  their  adminis-
 trative  implications.  Then  only  will  it  be
 possible  for  the  Government,  if  it  so
 thinks  fit,  to  bring  them  forward  before
 the  legislature.
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 l2  Noon
 I  might  as  well  deal  with  another  gene- ral  point  that  has  been  raised  in  regard to  taxation,  and  that  is,  the  report  of  the

 Taxation  Enquiry  Commission  was  not
 discussed  by  the  legislature.  It  should  be
 remembered  that  it  contained  recom-
 mendations  which  have  a  bearing  not
 only  on  our  taxes,  but  on  the  taxes  of
 State  Governments  as  well  as  local
 bodies.  It  contained  also  suggestions  in
 regard  to  the  development  of  the  ad-
 ministrative  machinery.  It  contained  sug-
 gestions  in  regard  to  the  formation  of
 economy  committees  and  so  on  and  so
 forth.  But,  in  their  essence,  Sir,  such  at
 kind  of  report  does  not  lend  itself  to  a
 general  discussion  in  the  House.  Already
 we  have  implemented  quite  an  apprecia-
 ble  number  of  suggestions  made  by  that
 body.  Last  year  we  im

 —
 some,

 this  year  we  are  implementing  some
 more  and  any  discussion  could  only  be
 in  very  broad  and  general  terms.  They
 would  be  not  greatly  different  from  the
 terms  in  which  we  discuss  the  question
 of  resources,  so  to  speak,  in  the  Second
 Five  Year  Plan.  Take  for  instance  the
 question  of  excise  duties.  The  Taxation
 Enquiry  Commission  has  suggested  a
 large  number  of  them.  It  is  not  possible for  us  to  go  into  the  kind  of  details
 which  would  give  an  indication  to  the
 public  as  to  what  is  in  the  minds  of  the
 Government.  Therefore,  it  is  very  much
 better  that  whenever  we  have  to  bring
 a  matter  we  bring  it  before  the  same
 forum,  namely  the  Parliament,  and  it  is
 for  the  Parliament  to  make  up  its  mind
 on  that  particular  problem  that  is  refer-
 red  to  it,  with  reference  to  all  that  has
 been  said  by  the  Taxation  Enquiry  Com-
 mission  in  the  report  which  is  available
 with  hon.  Members.

 Shri  B.  S.  Murthy  (Eluru):  will  not
 the  Government  be  benefited  if  the  re-
 port  of  the  Taxation

 ge  ee
 Commis-

 sion  is  debated  by  this  House  and  the
 views  of  the  Members  obtained?

 Shri  C.  D  Deshmukh:  That  is  like  in-
 viting  the  House  to  give  a  sort  of  pre-
 decision  on  the  matters  which  are  going
 to  come  before  it.  That  is  not  the  kind
 of  procedure  that  is  followed.  Apart
 from  the  report  of  the  Taxation  Enquiry
 Commission,  in  my  regular  taxation  I  do
 not  have  a  session  in  November  in  which
 I  say  to  the  House:  “Well,  this  is  in  my
 mind;  I  sug

 peat
 the  following  taxes,  what

 =
 you

 ret
 them  ”  and  if  they  say:

 “Yes”,  if  their  response  is  encouraging
 then  I  come  forward  in  the  Budget



 5895  Finance  Bill

 [Shri  C.  D.  Deshmukh]
 Session  with  those  specific  measures  of
 taxation.  It  is,  therefore,  I  say,  taxation
 is  a  matter  which  does  not  lend  itself  to
 too  much,  shall  I  say,  pre-deliberation.

 Shri  Mohanlal  Saksena  (Lucknow
 Distt.  cum  Bara  Banki  Distt.):  Mr.  Spea-
 ker,  I  would  like  to  point  out  that  the
 Taxation  Enquiry  Commission  has  not
 only  made  recommendations  regarding
 taxation,  it  has  also  made  certain  other
 rocommendations  regarding  economy,  re-
 garding  the  possibil  hy  of  exploring  the
 utilisation  of  surplus  labour  in  the  coun-
 try  and  so  on.  For  instance,  they  have
 said  that  the  national  income  in  real
 terms  has  remained  unchanged,  while
 here  every  day  the  hon.  Minister  says that  the  national  income  has  gone  up.  So,
 there  are  many  other  points  which  can
 be  discussed  and  need  not  necessarily  be
 only  the  question  of  taxation  on  essential
 articles.

 Shri  C.  D.  Deshmukh:  Sir,  the  hon.
 Member  has  made  a  second  speech.  In
 any  case,  my  point  holdes,  that  all  these
 matters  come  up  for  the  consideration  of
 the  House  in  one  context  or  another;
 either  they  come  up  in  connection  with
 the  general  discussion  on  the  Budget  or,
 more  than  that,  they  come  up  in  con-
 nection  with  the  Plan.  Almost  every  day there  is  some  reference  to  national  in-
 come,  increased  production,  so  on  and
 so  forth.  So  far  as  economy  is  concern-
 ed.  I  have  already  said  what  I  had  to  say
 and  it  was  open  to  hon.  Members  to
 challenge  the  conclusions  that  had
 been  reached  by  the  Government  in  this
 matter.  To  my  knowledge,  no  Member
 has  observed  adversely  on  the  sugges-
 tions  that  were  put  forward  by  me  for
 the  first  time  in  my  Budget  speech.

 Now,  Sir,  1 ह  come  back  to  this  matter
 of  taxation  and  the  content  of  the  Fin-
 ance  Bill.  Some  Members  have  objected
 to  amendments  of  the  Income-tax  Act
 carried  out  through  the  Finance  Bill.  All
 that  we  claim  is  that  these  amendments
 are  not  matters  of  procedure  but  are  con-
 fined  to  matters  relating  to  the  imposi-
 tion,  abolition,  alteration.  and  regulation of  the  taxes,  and  all  these  matters  are
 comprised  within  the  content  of  article
 i0  of  the  Constitution.

 Shri  K.  K.  Basu  (Diamond  Harbour):
 ie

 therefore  the  modification  of  the

 Shri  N.  C.  Chatterjee  (Hooghly)  :
 Without  a  Select  Committee.
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 Shri  C.  0,  Deshmukh:  It  is  not  that

 every  Bill  goes  to  a  Select  Committee.
 But  we  can  claim  that  certainly  an
 opportunity  is  given  to  the  House  for
 discussing  the  Finance  Bill,  at  least  as
 adequate  as  most  other  Bills,  except,  as
 I  say,  the  omission  of  the  Select  Com-
 Mittee  stage.

 Shri  N.  C.  Chatterjee:  What  was  point- ed  out,  Sir,  was  that,  apart  from  the  fixa-
 tion  of  rates  and  duties  which  are  per- tinent  for  the  purpose  of  raising  the
 actual  revenue  for  the  next  year,  you
 are  making  drastic  amendments  of  other
 substantive  provisions,  which  do  not  go to  a  Select  Committee.  Therefore,  it  was
 said  that,  that  could  be  relegated  to
 another  Bill  and  the  ordinary  legislative
 procedure  could  be  followed.

 Shri  C.  D.  Deshmukh:  This  is  a  mat-
 ter  of  convenience.  If  the  House  does  not
 like  to  be  rushed  in  respect  of  these  par-
 ticular  amendments,  they  can  indicate
 their  desire.

 Shri  N.  C.  Chatterjee:  That  is  what  we
 are  trying  to  do.

 Shri  C.  D.  Deshmukh:  But  the  House
 does  not  hold  that  view  on  most  occa-
 sions.

 Shri  K.  K.  Basu:  The  Central  Hall
 does  not.

 Shri  C.  D.  Deshmukh:  Shri  C.  D.
 Pande  has  objected  to  the  power  to  re-
 open  cases  beyond  8  years.  I  can  only
 repeat  that  it  will  not  affect  the  small
 assessees  as  the  total  amount  on  which
 the  tax  has  been  evaded  must  exceed
 Rs.  |  lakh  and,  further,  no  cases  will  be
 reopened  except  with  the  previous  per- mission  of  the  Central  Board  of  Revenue
 so  that  petty  harassment  will  not  be
 possible.  In  this  context  it  has  been  sug-
 gested  to  me  by  Shri  Pande  that,  in
 any  case,  before  the  cases  are  reopen- ed  an  opportunity  should  be  given  to
 the  party  to  be  heard.  That  is  a  sugges-
 tion  which  will  receive  my  considera-
 tion.

 In  other  countries,  I  should  like  to
 point  out  that  there  are  no  limits  on  the
 amounts  or  the  time  during  which  the
 cases  would  be  reopened.  Therefore,  we
 do  not  see  why  a  time-limit  should  not
 be  set,  especially  for  dealing  with  cases
 of  fraud.

 Shri  N.  C.  +  May  I  point out  that  in  those  countries  only  in  cases
 of  fraud  you  can  reopen,  otherwise  you
 —

 ut,  here  our  net  is  cast  much
 wider.
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 Shri  C.  D.  Deshmukh:  The  wording  of
 the  clause  certainly  comprises  cases
 than  fraud,  but  we  can  only  announce
 what  our  intention  is  and  that  I  have
 announced,  that  it  is  cases  of  fraud,  par-
 ticularly  cases  which  have  been  dealt

 ‘with  in  accordance  with  another  proce-
 dure,  that  probably  the  Central  Board
 of  Revenue  will  consider  as  fit  cases  to
 ‘be  dealt  with  under  this  extended  power.

 Pandit  Thakur  Das  Bhargava  (Gur-
 gaon):  If  that  is  your  profession,  why
 don’t  you  put  it  in  the  Bill  itself?

 Shri  C.  D.  Deshmukh:  There  are  legal
 legislative  difficulties  by  which  we  cannot
 discriminate  in  that  fashion.  We  must
 examine  those  cases  and  find  out.  It  is
 not  possible  for  me  to  go  into  legal

 grounds  again,  because  what  I  say  here
 might  be  taken...

 Shri  N.  C.  Chatterjee:  There  would  be
 no  discrimination;  there  would  be  only
 rational  classification  if  you  adopt  the
 English  wording.

 Shri  C.  D.  Deshmukh:  Sir,  already five  minutes  have  been  lost  out  of  my
 time.

 Mr.  Speaker:  If  the  hon.  Minister  sits
 down,  I  cannot  help  him.  If  he  stands.

 Shri  C.  D.  Deshmukh:  It  is  an  appeal
 through  you  to  the  other  hon.  Mem-

 bers,  Sir.
 Then  another  hon.  Member  objected

 to  taxation  of  registered  firms  and  taxa-
 tion  in  respect  of  bonus  shares.  I  con-
 sider  that  these  points  have  been  fully and  cogently  answered  by  a  Member  on
 this  side,  Shri  Morarka.  As  stated  by
 him,  registered  firms  have  been  treated
 more  favourably  in  the  past  and  there
 is  no  reason  why  they  5 foul  not  pay
 something  in  lieu  of  corporation  tax.  I
 have  already  explained  this  matter  in  the
 ‘course  of  my  Budget  speech,  the  ration-
 ale  for  this  new  taxation.  As  regards  the
 taxation  of  companies  for  the  issue  of
 bonus  shares,  I  consider  that  I  have  al-
 Teady  given  adequate  justification.

 The  same  Member  pointed  out  that
 if  a  company  issues  bonus  shares  in  a
 year  in  which  there  isa  loss,  then  there
 ‘would  be  no  tax  and  he  was  inclined  to
 ‘think  that  tea  companies  were  being
 lightly  dealt  with.  The  scheme  of  taxa-
 tion  is  that  a  tax  is  charged  on  the  total
 income  of  a  company  for  the  issue  of
 ‘bonus  shares.  There  is  no  tax,  as  I  have
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 explained  before,  on  bonus  shares  as
 such.  If,  therefore,  there  is  no  taxable
 income,  no  tax  can  be  levied  merely  for
 the  issue  of  bonus  shares.  The  remedy,
 therefore,  lies  in  an  administrative
 action  not  to  permit  an  issue  of  bonus
 shares  in  a  year  where  the  company
 approaches  for  such  permission  where
 it  has  suffered  a  loss,

 As  regards  tea  companies,  the  extra
 corporation  tax  on  account  of  the  divi-
 dend  above  six  per  cent  will  certainly  be
 applicable,  and  our  scheme  was,  that  por-
 tion  of  the  total  income  of  the  company
 is  subject  to  income-tax.

 Another  hon.  Member  finds  it  diffi-
 cult  to  understand  the  exact  staff  posi-
 tion  of  the  Income-tax  Department,  and
 he  also  referred  to  some  article  in  the
 press  in  which  it  was  mentioned  that  the
 Income-tax  Department  was  over  staffed.
 We  claim  that  the  article  in  the  press
 was  incorrect.  Although  at  least  the
 Special  Officer  whom  we  had  appointed
 has  come  to  the  conclusion  that  we  are
 not  so  short  of  staff  as  we  think,  there
 is  nothing  to  indicate  that  there  is  over-
 staffing  in  this  department.  The  last  oc-
 casion  on  which  an  advertisement  was
 put  out  for  more  officers  in  the  depart-
 ment  was  in  December,  1952,  Recruit-
 ment  in  the  department  is  not  merely
 for  expansion  but  also  for  filling  in  va-
 cancies  on  account  of  retirement.  This
 is  normally  done  through  the  Public
 Commission.

 Another  Member  complained  that  a

 large
 number  of  employees  in  Class  III

 and  Class  IV  of  the  Income-tax  Depart-
 ment  were  yet  temporary.  Out  of  a  total
 number  of  14,500  posts  in  these  two
 grades,  the  number  of  permanent  posts
 is  8,000.  More  posts  will  be  made  per-
 manent  after  the  Special  Officer  of  the
 Central  Board  of  Revenue  has  finally  re-
 ported  on  the  adequacy  or  otherwise  of
 the  staff  in  the  department.

 Then  there  were  various  complaints
 about  the  inadequacy  of  _  statistics.
 Kumari  Annie  Mascarene  complained that  figures  relating  to  foodgrains  did
 not  show  the  imports  on  Government
 account.  She  referred  to  paragraph  3  of
 the  introductory  note  of  the  book.  I  find
 she  is  not  here  in  the  House.  It  is
 not  possible  to  include  in  these  accounts
 complete  figures  of  imports  on  Govern-
 ment  accounts  at  the  time  of  their  im-
 portation  owing  to  the  operation  of  a
 special  system  of  clearance  of  the  Gov-
 ernment  stores  under  which  full
 lars  required  for  trade  registration  are
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 not  available  at  the  outset.  The  accounts
 are,  however,  adjusted  later  in  so  far  as
 the  particulars  wanted  are  gradually  col-
 lected  by  customs  houses.  In  so  far  as  the
 foodgrains  are  concerned,  arrangements
 have  now  been  made  to  publish  the
 approximate  total  value  of  such  residuary
 imports  on  Government  account  as  have
 not  yet  been  brought  under  the  regular
 trade  accounts  under  composite  heads—
 other  imports  on  grain,  pulses,  flour  and
 food  from  April,  1952.  This  is  given  at
 pages  52-53.  Its  value  is  not  thus  directly
 taken  into  account  under  the  grand  total
 of  the  imports.

 Shri  Morarka  complained  that  in  ans-
 wer  to  a  question  Shri  M.  C.  Shah  said
 that  the  information  was  not  available
 while  it  was  available  in  certain  publish-
 ed  statistics  of  the  department.  He  want-
 ed  to  know  the  exact  number  of  com-
 panies  which  had  earned  a  rebate  of  one
 anna  for  undistributed  profits  in  certain
 years.  The  statistics  as  compiled  and
 published  do  not  show  the  number  of
 companies  but  the  number  of  assess-
 ments.  It  is  possible  that  in  one  parti-
 cular  year  assessments  for  more  than  one
 year  are  made  in  respect  of  one  company
 so  that  the  figure  of  assessment  shown
 will  not  be  for  the  exact  number  of  com-
 panies.  That  is  why  the  answer  could
 not  be  given  to  Shri  Morarka’s  question.

 Then,  in  regard  to  direct  taxation,
 there  were  two  other  points.  Shri  Basu
 complained  that  the  perquisites  were
 not  fully  taxed.  The  value  of  a  free
 house  has  always  been  subject  to  tax.
 The  perquisites  other  than  a  free  house
 have  been  taxable  since  955  in  the
 case  of  persons  with  a  salary  of  more
 than  Rs.  8,000  per  annum.

 Shri  K.  K.  Basu:  My  point  was  this.
 As  the  money  is  being  paid  for  by  the
 company,  the  company  gets  the  bene-
 fit  by  way  of  a  reduction  of  the  quantum of  the  profit,  if  that  is  part  of  the  nor-
 mal  expenditure.  There  should  be  some
 sort  of  control.

 Shri  C.  D.  Deshmukh:  Yes;  I  under-
 stand.  You  say  that  it  must  be  to  the  ex-
 tent  to  which  it  is  permitted.  That,  I
 am  afraid,  is  unavoi  dable.  It  is  part  of
 the  expenditure  of  the  company:

 Shri  K.  K.  Basu:  If  the  company spends  proportionately,  then  certainly  it
 is  for  the  Government  to  find  out  whe-
 ther  the  money  spent  on  a  particular
 subject  is  proportionate  to  the  require-
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 ments.  That  is  what  I  wantea  to  make
 out.  You  have  changed  it  now  in  res-
 pect  of  the  shareholders  and  directors.

 Shri  C.  D.  Deshmukh:  That  holds.
 good  for  any  other  expenditure  to  the  ex-
 tent  to  which  we  find  that  the  expendi-
 ture  is  excessive.  It  is  open  to  us  to
 question  it.  We  have  taken  powers  to
 look  more  closely  into  this  matter  and
 we  shall  bear  the  observations  made  by
 the  hon.  Member  in  mind  in  dealing  with
 the  company  assessments.

 There  is  one  important  point  which
 some  Members  have  raised,  and  that  is
 about  the  kind  of  accordance  of  ceiling
 ut  land  with  the  question  of  ceiling  on
 incomes.  They  have  commented  on  this
 and  have  raised  this  question  why  there
 should  be  a  ceiling  on  land  if  there  is.
 not  simultaneously  a  ceiling  on  incomes.
 The  point  is,  land  in  a  large  and  thickly
 populated  country  is  much  sought  after
 as  a  non-reproducible  instrument  of  pro-
 duction.  That  is  to  say,  it  is  scarce,  and
 the  natural  resources,  ownership  and  cul-
 tivation  of  land  determine  in  an  im-
 portant  way  the  economic  and  social  re-
 lationships  within  rural  society.  There  is,
 therefore,  a  5

 —
 case  for  regulation  of

 land  ownership,  tenures  and  tenancies
 and  land  utilisation.  A  ceiling  on  land  is.
 not

 primarily
 a  device  for  limiting  in-

 comes  though  it  is  in  reality  a  way  of
 ensuring  that  this  scarce  factor  of  pro-
 duction  is  not  monopolised  by  a  few.
 There  is  nothing  in  theory,  at  any  rate,
 in  preventing  a  landholder  from  having
 other  assets,  say,  a  house  or  Govern-
 ment  bonds  or  industrial  shares.  What  is-
 sought  to  be  limited  is  his.  land-holding
 and  not  his  income  in  the  aggregate,
 though  undoubtedly  ceilings  on  land
 have  a  direct  effect  on  income—a  varia-
 ble  effect  on  income.

 Hon.  Members  would  be  interested  to
 know  that  even  in  the  United  States,  the:
 size  of  family  holdings  on  lands  coming:
 under  the  new  irrigation  projects  under-:
 taken  by  the  Federal  Government  is
 being  limited  to  60  acres.  The  condi-
 tions  in  that  country  are  of  course  diffe-
 rent.  Their  techniques  are  different  and’
 here,  we  have  a  country  of  small  land-
 holders  and  the  problem  is  to  discover
 ways  of  increasing  the  yields  that  these-
 small-holders  have  through  intensive  cul-
 tivation,  co-operative  purchases  and  sales
 and  the  like.  Large  holders  are  relatively
 few  but  they  account  for  a  not  inconasi-
 derable  proportion  of  the  total  land
 available  for  cultivation.  This  disparity
 cannot  be  justified  when  there  are  large:
 numbers  of  people  who  have  less  thar
 a  basic  or  a  minimum  holding  and  when
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 others  are  entirely  without  land.  The
 limit  on  income  through  ceilings  on  all
 property  is  not  at  the  moment  a  feasible
 proposition  since  it  would  involve  pay-
 ment  of  compensation.  Action  has,  there-
 fore,  to  be  limited  to  fields  where  it  is
 urgent  in  the  overall  social  interests.
 Nevertheless,  the  removal  of  disparities
 in  income  and  wealth  all  over  the  eco-
 nomy  cannot  and  should  not  be  delayed
 over  long,  and  the  who  runs  may  read
 the  sense  of  the  times.  The  ceiling  on
 land-holdings  is,  for  the  reasons  men-
 tioned,  a  special  case  in  respect  of  which
 action  is  justified  apart  from  the  gene-
 ral  issue  of  ceiling  on  incomes.

 The  last  speaker  said  something  about
 the  condition  of  peasants  and  their  in-
 or

 a4
 to  bear  any  taxation.  He  also

 referred  to  the  possibility  of  raising  as
 much  money  as  we  wanted  for  educa-
 tion  or  irrigation  projects  or  what  not,
 or  subsidising  the  Ambar  Charkha  from
 tax  on  Rajas  and  Maharajas.  Now,  even
 if  they  exist,  to  the  extent  to  which  the
 Constitution  allows  us  to  tax  them,  they
 are  taxed.  Apart  from  that,  there  are
 special  provisions  of  the  Constitution
 under  which  they  are  taxed.  For  in-
 stance,  in  the  case  of  estate  duty,  they
 are  subject  to  the  taxation.  In  any  case,
 I  think  it  is  oversimplifying  the  problem
 merely  to  point  out  to  a  few  tall  poppies
 and  to  say  that  as  soon  as  those  poppies
 are  struck  down,  all  will  be  well  with
 the  health  of  the  community.  The  same
 speaker  made  a  useful  suggestion  in  re-
 gard  to  small  savings  which,  like  the  sug-
 pases

 made  yesterday,  we  shall  consi-
 Tr.
 I  now  come  to  the  indirect  taxes.  I  will

 first  deal  with  the  tax  on  diesel  oil.  One
 hon.  Member  said  that  this  tax,  together
 with  the  tax

 —
 ed  in  the  Madras

 State,  will  affect  agriculturists.  Ano-
 ther  Member  also  suggested  that  agricul-
 turists  should  be  exempted.  In  answer-
 ing  a  similar  criticism  in  the  General
 Debate  in  the  Rajya  Sabha  on  the  8th
 March,  I  said  as  follows:

 “It  is  unfortunate  that  sometimes
 excise  duty  is  in  addition  to  the  sales
 tax  that  the  States  are  imposing.
 That  is  one  of  the  problems  of  taxa-
 tion  for  which  no  ready  answers  is
 forthcoming.  It  has  to  be  adjusted,
 but  so  far  as  the  Centre  is  concern-
 ed,  what  the  Centre  imposes  must
 have  precedence.  In  ot!  =  words,
 the  Centre  will  collect  it  for  the
 simple  reason  that  it  collects  nearer
 the  source  than  the  State  Govern-
 men  ”
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 That  is  the  position  with  regard  to
 diesel  oil  and  similarly  with  regard  to
 the  other  commodities.  It  has  been
 asserted  in  this  connection  that  in  the
 case  of  food  cash  crops,  the  incidence  of
 increased  cost  on  account  of  excise  duty
 on  diesel  oil  employed  in  running  water
 pumps  in  a  25  acre  farm  is  of  the  order
 of  ‘66  per  cent  only  the  value  of  the
 production.  Where  tractors  also  are  em-
 ployed,  the  incidence  of  the  duty  on  the
 consumption  of  both  diesel  oil  and  power
 is  4.3  per  cent.  Mechanisation  on  agricul-
 tural  farms  is  likely  to  be  more  common-
 ly  met  with  in  the  better  organised
 plantation  industries  like  tea,  coffee  etc.
 or  among  the  larger  farming  interests,
 since  by  and  large  the  economy  of  these
 people  is  superior  to  those  employing
 traditional  methods  of  farming  generally
 prevalent  in  the  country.  The  case  for
 any  relief  is  to  that  extent  at  any  rate
 weakened  Food-crop  prices  have  steadily
 appreciated  since  May,  955—rice  by
 6°9  per  cent,  wheat  by  494  per  cent,
 bajra  by  15:5,  per  cent  and  jowar  very
 considerably.  re  has  been  no  _hesita-
 tion  on  the  part  of  the  State  Govern-
 ments  in  increasing  their  sales  taxes
 both  on  diesel  oil  and  power  alcohol.

 Shri  C.  D.  Pande:  We  suggest  co-
 ordination.

 Shri  C.  D.  Deshmukh:  I  have  dealt
 with  that  point.  I  am  sorry,  I  should  not
 take  notice  of  this  interruption.  The  re-
 cent  instances  are  the  increase  of  sales
 tax  on  diesel  oil  from  l4  annas  gal-
 lon  to  4  annas  per  gallon  in  Ma Pi  and
 the  proposal  to  increase  the  sales  tax  on
 this  oil  from  34  to  64  per  cent  in  Rajas-
 than.  The  present  proposal  is  only  by
 way  of  replacement  of  revenue  lost—
 this  is  an  important  point—on  account
 of  import  duty  in  the  growth  of  indi-
 genous  production  at  the  expense  of  im-
 ports.  Nevertheless,  I  have  gone  into  this
 matter  of  the  incidence  of  diesel  tax  on
 the  agriculturists.  At  the  moment,  I  can-
 not  say  that  a  remedy  offers  itself.  We
 thought  in  terms  of  rebates  and  sub-
 sidies  and  so  on;  but,  the  administrative
 difficulties  are  there  considerably.  The
 total  tax  involved  on  high  power  diesel
 oil  is  of  the  order  of  about  Rs.  50  lakhs.
 We  are  not  quite  sure  that,  if  any  ar-
 rangements  are  made  for  the  benefit  of
 the  agriculturists,  the  benefit  will  remain
 with  the  agriculturists  and  not  be  passed
 on  through  illicit  channels  to  other  un-
 deserving  sections  of  the  community.  In
 any  case,  we  have  not  given  up  the  pro-
 blem  and  we  shall  continue  to  try  to



 5903  Finance  Bill

 {Shri  C.  9.  Deshmukh]
 solve  it.  If  we  do  find  a  solution,  I  think
 we  have  the  necessary  powers  to  give
 effect  to  our  decisions.

 Then,  I  come  to  the  tax  on  soap.  It  is
 not  the  intention  to  place  the  manufac-
 turers  of  soap  who  do  not  use  power  on
 a  par  with  those  using  power.  The  inten-
 tion  is  that  the  larger  producer  of  soap
 without  the  aid  of  power  should  not  be
 placed  in  a  position  to  offer  an  unfair
 degree  of  competition  to  the  smaller
 producer,  who  uses  power.  The  justifica-
 tion  for  the  withdrawal  of  exemption  for the  manufacture  of  soap  not  using  power
 lies  in  the  fact  that  in  the  past  two  years,
 under  cover  of  the  exemption,  large units  producing  even  up  ta  2,000  or
 3,000  tons  per  year  were  enjoying  an
 altogether  unmerited  advantage  at  the
 expense  of  the  exchequer  and  in  com-
 petition  with  the  smaller  manufacturers
 producing  soap  with  the  aid  of  power,
 factories  with  the  production  of  this
 magnitude  could  not,  by  any  stretch  of
 imagination,  be  called  small-scale  or
 coitage  output  factories  deserving  fiscal
 protection  or  encouragement.  Neverthe-
 less,  in  recognition  of  t whe  fact  that  manu-
 facturers  using  power  generally  produce
 a  betier  quality  product  and  enjoy  better
 economies  in  production  costs,  some  pre-
 ferences  have  been  provided  for  the
 manufacturers  who  do  not  use  power.
 Further,  200  tons  per  year  amount  to  a
 daily  output  of  about  20  maunds  of
 soap,  the  value  of  which  would  range
 between  Rs.  500  to  Rs.  800,  so  that  it
 cannot  reasonably  be  urged  that  a  person
 producing  even  a  larger  quantity  than
 this  should  be  regarded  as  a  small  manu-
 facturer  entitled  to  enjoy  a  total  exemp-
 tion.  In  terms  of  revenue,  the  value  of
 the  concession  granted  to  the  totally
 exempted  units  is  approximately
 Rs.  20,000  per  annum  per  unit.  Surely,
 this  is  large  enough  to  protect  the  inte-
 rests  in  any  genuinely  small  unit.  More-
 over,  the  exemption  which  has  been
 given  operates  as  a  slab  for  units  produc-
 ing  more  than  200  tons  per  annum,  so
 that  the  actual  incidence  on  the  smaller
 factories  is  much  lower  than  the  prescrib-
 ed  rate.  Take,  for  instance,  the  manu-
 facturer  producing  300  tons  only.  He
 actually  pays  one-third  and  one  produc-
 ing  400  tons  pays  only  one  half  of  the
 prescribed  rates  on  his  total  output.  A
 slab  exemption  which  operates  in  this
 manner  also  incidentally  reduces  the
 temptation  for  marginal  units  to  split  up
 into  smaller  units  to  avoid  duty.  The
 position  for  reducing  or  abolishing  the
 prescribed  duty  does  not,  therefore,  exist.
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 The  hon.  Member  also  referred  to
 cardboard.  Here  again,  the  value  of  the
 concessions  to  the  small  units  is
 Rs.  35,000  per  annum  per  unit.  Apart
 from  the  benefit  of  the  slab  as  in  the
 case  of  soap,  this  concession,  I  think
 should  go  far  enough  as  a  measure  of
 encouragement  to  such  items.

 We  come  to  cocoanut  oil.  One  hon.
 Member  desired  to  know  why  the  reve-
 nue  which  is  expected  from  the  excise
 duty  on  vegetable  oil  should  not  be
 raised  by  putting  in  heavier  customs
 duties  on  copra  and  cocoanut  oil  im-
 ported  from  abroad.  He  quoted  figures
 showing  imports  of  copra  showing  an
 upward  trend  for  the  past  so  many
 years  and  desired  to  know  categorically
 why  it  has  not  been  possible  to  enhance
 the  import  duty  on  Ceylon  copra  and
 cocoanut  oil.  It  is  a  fact  that  the  imports
 of  copra  have  risen  considerably  since
 950-5l.  Imports  of  coconut  oil,  how-
 ever,  have  been  generally  on  the  decline
 since  1951-52,  the  quantum  coming
 down  from  7.3  million  gallons  to  4.3
 million  gallons  in  1955-56,  for  the  first
 three  quarters,  up  to  December  955
 The  value  has  come  down  from  Rs.  6.03
 crores  in  1951-52  to  Rs.  2.4]  crores  for
 the  first  nine  months  in  955-56.  There
 is  shortage  of  coconut  oil  in  the  country
 and  it  has  to  be  made  good  either  by
 promoting  import  of  copra  for  crushing
 or  of  coconut  oil  itself.  This  necessitates
 the  maintenance  of  a  proper  balance  bet-
 ween  the  interests  of  the  indigenous  pro-
 ducer  of  copra,  miller  and  the  consumer
 of  coconut  oil.  The  proportion  between
 the  import  of  copra  and  coconut  oil  and
 the  levels  of  import  duties  imposed  on
 each  have,  therefore,  to  be  carefully
 watched  and  determined  from  time  to
 time.  This  is  a  tax  which  is  constantly
 engaging  the  attention  of  the  Ministry  of
 Commerce  and  Industry  on  the  one  hand
 and  the  Ministry  of  Food  and  Agricul-
 ture  on  the  other.  The  excise  duty,  al-
 though  professedly  a  burden  on  the  in-
 dustry,  is  actually  meant  to  be  passed  on
 to  the  consumer.  In  the  case  of  coconut
 oil,  there  is  every  indication  that  this
 transfer  to  the  consumer  has,  in  fact
 been  achieved.  I  have  already  pointed
 out  that  the  imports  of  coconut  oil  and
 copra,  both  of  them,  are  controlled  and
 are  allowed  only  to  the  extent  necessary
 to  overcome  internal  shortages.  But,  the
 fear  of  unhealthy  competition  by  Ceylon
 is  unjustified.  Moreover,  we  have  taken
 care  to  put  an  additional  counterveiling
 customs  duty  on  such  imports  equivalent
 to  the  excise’  duty  in  order  that  the
 indigenous  product  may  not  be  put  at
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 a  disadvantage  vis  a  vis  the  imported
 product  on  accgunt  of  the  excise  duty.
 There  was  some  small  point  to  which
 Dr.  Lanka  Sundaram  referred  in  regard
 to  the  duty  on  motor  spirit.  Since  he  is
 not  here  and  it  is  a  small  point,  I
 shall  pass  over  it.

 Then,  I  come  to  the  question  of  tax  on
 edible  oils,  Many  hon.  Members  have
 objected  to  it,  some  on  this  side  also.
 There  is  already  a  duty  on  vegetable
 products  of  one  anna  per  pound  against
 this  six  pies  per  pound  which  has  been
 imposed  on  vegetable  oils  also.  Since
 vegetable  products  are  made  from  vege-
 table  oil,  the  duty  on  vegetable  pro-
 ducts,  in  fact,  amounts  to  Rs.  0-l-6  per
 pound.  The  differential  of  one  anna  per
 pound  therefore  continues  to  be  main-
 tained.  4  need  hardly  remind  the  House
 that  oil  crushed  in  village  ghanies  is  al-
 ready  exempted  from  duty.  The  duty
 falls  only  on  oil  produced  with  the  aid
 of  power.  Even  a  manufacturer  using
 power  is  not  required  to  pay  the  duty
 if  his  production  does  not  exceed  25
 tons  per  year.

 Suggestions  have  been  made  for  in-
 troducing  a  compounded  levy  system  for
 the  recovery  of  the  excise  duty  on  vege-
 table  oils.  I  may  state  in  this  connection
 that  conditions  in  the  art  silk  industry
 and  the  vegetable  oil  industry  are  radi-
 cally  different,  because  some  analogy
 was  sought  to  be  drawn.  Oilseeds  crush-
 ed  are  of  various  kinds,  so  that  in  terms
 of  oil,  the  yields  differ  from  seed  to
 seed,  and  the  capacity  of  the  equipment
 employed,  that  is  to  say,  the  kolhus,
 expellers  and  so  on,  is  not  uniform.
 The

 Bossiailny
 of  introducing  a  com-

 pounded  levy  system  is,  nevertheless,
 being  explored.  As  J  said,  the  safeguard
 is  that  units  producing  up  to  25  tons
 are  already  exempt.

 From  the  consumers’  point  of  view,
 -both  in  regard  to  mustar  oil  and  coco-
 nut  oil,  the  proposal  has  been  criticised
 as  a  tax  on  an  article  of  general  con-
 sumption  and  that  all  consumers  of  edi-
 ble  oil,  whether  rich  or  poor,  are  made
 to  contribute  to  the  exchequer.  We  have
 calculated  the  ‘incidence  of  this  tax  on
 the  family  budget.  It  comes  to  .09  per
 cent  and  .I2  per  cent  in  the  rural  and
 urban  areas  respectively.  This  is  so  far
 as  the  tax  is  concerned.  I  do  not
 the  proposition  that  the  tax  should  be made  responsible  for  all  the  rise  in  prices that  has  taken  place  in  the  recent  past.
 Much  of  the  rise  must  be  due  to  other
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 factors:  may  be  the  operation  of  hoarders
 and  other  speculators.  If  that  is  so,  that
 phenomenon  must  be  dealt  with  on  that
 basis.  If  we  succeed  in  dealing  with  it,
 then,  the  tax  that  is  proposed  will  be
 found  to  be  no  burden.  In  the  early
 stages,  market  prices  generally  shoot  up
 beyond  the  limits  justified,  But,  then,
 one  should  remember  that  prices  were
 already  on  the  upward  trend  due  to
 various  causes.  For  instance,  in  the  case
 of  groundnut,  comparative  failure  of
 crop.  It  is  a  matter  of  common  experi-
 ence  that  the  initial  spurt  given  to  prices
 is  of  a  somewhat  higher  order  than  the
 duty  itself.  But,  we  hope  that,  provided
 that  the  other  problem  is  dealt  with,  the

 rices  will  read  just  themselves  to  the
 level  determined  by  the  normal  forces
 of  demand  and  supply.  The  price  of
 mustard  oil  was  Rs.  48  per  maund
 immediately  before  the  budget.  The
 highest  limit  to  which  it  has  risen  is
 Rs.  66  per  maund;  on  7th  April  it  was
 Rs.  62  per  maund.

 Shri  K.  EK.  Basu:  If  rose  to  Rs.  72  in
 Calcutta.

 Shri  C.  D.  Deshmukh:  Must  have  been
 after  the  speech  of  the  hon.  Member.

 Shri  K.  K.  Basu:  The  hon.  Minister
 does  not  appreciate  a  taste  for  ‘mustard
 oil  in  order  to  understand  its  implica-
 lions.

 Shri  C.  De  Deshmukh:  I  keep  it  to  my-
 self.  That  is  not  very  relevant  here.

 There  was  some  reference  to  tea,  and
 it  was  said  that  the  London  price  was
 not  a  very  suitable  basis  for  the  calcula-
 tion  of  export  duty.  What  I  have  to  say in  this  connection  is  that  the  London
 auction  prices  represent  the  world  price, London  being  the  biggest  indivi-
 dual  world  market.  These  prices  have
 risen  from  44°85  d.  to  59:08  d.  or  very
 near  the  point  at  which  the  benefit  of  the
 recent  reduction  be;

 gins
 to  operate.  The.

 exports  during  the  first  quarter  of  1956,
 have  been  in  excess  of  the  exports  during
 the  corresponding  period  of  the  previous two  years  and  have  generally  made  up.
 for  the  fall  in  the  last  quarter  of  1955.

 This  exhausts  most  of  the  specific
 points  that  were  raised  by  hon.  Mem-
 bers.  I  shall  now  proceed  to  deal  with
 one  or  two  points  of  general  interest,
 which  were  raised  by  some  of  the  Mem-
 bers.  T  am  sorry,  there  was  one  point
 to  which  I  should  have  made  reference,



 5907  Finance  Bill

 [Shri  C.  D.  Deshmukh]
 because  it  cropped  up  again  and  again.
 and  that  was  some  book  written  by  an
 author  who  was  at  one  time  employed
 in  the  Income-tax  department.  I  think
 hon.  Members  have  allowed  themselves
 to  be  over-influenced  by  the  fact  that  he
 had  been  an  employee  of  the  Income-tax
 department  and  therefore  knows  every-
 thing  that  is  to  be  known  about  income-
 tax.

 Shri  A.  M.  Thomas  (Ernakulam): Shri  N.  C.  Chatterjee  has  written  fore-
 word.

 Shri  C.  9.  Deshmukh:  I  would  ask
 Shri  N.  C.  Chatterjee  if  he  has  read  the
 whole  book.

 Shri  N.  C.  Chatterjee:  I  can  assure  the
 hon.  Minister  that  that  has  exposed
 many  of  the  dark  spots  in  the  working of  the  administration,  which  require
 sympathetic  consideration.

 Shri  C.  D.  Deshmukh:  I  should  like  to
 remove  the  misapprehension  of  the hon.  Member.  There  are  a  few  points.
 A  person  who  has  been  in  the  Income- tax  department  cannot  help  making  a
 few  useful  suggestions.  Independently
 we  have  already  made  some  points  clear.
 Many  improvements  have  been  embodi-

 ed  in  the  amendments  that  we  have
 brought  forward  from  time  to  time.  But,
 some  of  his  conclusions  are,  I  am  afraid,
 platitudinous,  some  border  on_  the
 cranky.  This  we  say  after  a  careful  exa-
 mination  of  the  book.

 Shri  A.  M.  Thomas:  It  is  the  mission-
 ary  spirit  that  has  actuated  him.

 Shri  C.  D.  Deshmukh:  One  or  two hon.  Members  have  suggested  commit-
 tees  for  various  purposes.  They  seem  to
 be  of  the  belief  that  once  you  refer  a
 problem  to  a  committee,  it  is  almost  as
 good  as  solved.  I  believe  in  the  maxim
 that  a  committee  is  a  body  which  keeps
 minutes  but  wastes  hours.

 Then,  in  regard  to  the  economic  situa-
 tion,  there  were  observations  to  the  effect
 that  there  really  had  been  no  increase  in
 national  income  or  that  a  proper  share  of
 the  national  income  did  not  go  to  one
 sector  or  another.  Now,  the  national  in-
 come  is  in  other  terms  the  national
 production,  and  if  there  is  an  increase
 in  the  production,  shall  we  say,  on  food
 crops,  then,  fo  begin  with,  at  any  rate,
 that  increase  in  production  must  have
 raised  the  incomes  of  those  who  pro- duced  it.  What  happens  afterwards  in
 the  exchanges  that  take  place  in  society
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 is  another  matter,  and  which,  as  I  said
 the  other  day,  is  very  difficult  to  trace, because  we  are  not  in  possession  of  com-
 pletely  developed  statistics.  We  are  try-
 ing  to  improve,  and  I  have  no  doubt
 that  in  course  of  time,  it  will  be  possible for  us  to  get  a  clearer  picture  of  income
 distribution  after  these  exchanges  that  I
 have  referred  to.

 Shri  K.  K.  Basu:  That  presupposes that  there  are  no  middlemen  working  in
 the  middle  trade  between  the  actual
 producer  and  the  mills.

 Shri  C.  D.  Deshmukh:
 also  get  certain  incomes  which  are
 booked  in  the  account  of  national  in-
 come.  For  instance,  income  from  pro-
 duction,  income  from  mining,  income
 from  the  secondary  and  tertiary  occupa-
 tions,  all  these  are  brought  to  account.

 Middlemen

 Shri  K.  K.  Basu:  Increasing  the  pro- duction  of  food  does  not  necessarily result  in  an  increase  in  income  so  far
 as  the  actual  producer  is  concerned,  and
 the  increase  in  income  may  not  bear  the
 same  proportion.

 Shri  C.  D.  Desbmukh:  No,  not  in  the
 same  proportion.  Nor  have  I  claimed
 that  all  the  20  per  cent  remains  with  the
 agriculturists.  In  fact,  16  have  confessed
 my  inability  to  place  my  finger  on  the
 exact  percentage  that  remains  at  the  mo-
 ment  with  every  section  of  the  commu-
 nity.

 Some  reference  was  made  to  the  inabi-
 lity  of  Government  to  curb  speculation.
 Speculation  is  of  two  kinds.  The  first  is
 the  regulated  or  semi-regulated  specula- tion  in  stocks  and  shares  and  the  various
 commodities  dealt  with  in  the  forward
 markets.  We  have  some  kind  of  machi-

 nery
 for  dealing  with  this,  and  we  hope to  bring  forward  the  necessary  measure;

 in  fact,  the  measure  is  already  before  the
 Select  Committee,  and  their  report  will
 be  submitted  to  the  House  very  soon.
 Human  nature  being  what  it  is,  a  certain
 amount  of  5

 pen
 is  bound  to  exist; and  although  in  theory,  we  have  recog- nised  that  State  trading  and  controls

 could  be  a  remedy,  in  practice,  we  find
 that  there  are

 wey
 severe  limitations  on

 our  capacity  to  deal  with  that  problem
 adequately  in  that  way.  To  the  extent  to
 which  we  can  bring  to  bear  buffer  stocks
 on  the  operations  of  speculators,  we  are
 prepared  to  do  so,  and  in  the  past,  we
 have  done  so  in  regard  to  food.  The
 other  method,  controls  is  generally  not
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 acceptable  to  the  community,  Neverthe-
 less,  whenever  there  is  any  attempt  to *  corner  commodities  of  essential  use,  or
 industrial  raw  materials,  from  time  to
 time,  we  bring  to  ‘bear  some  of
 control  or  allocation  on  it.  For  the  rest,
 it  is  a  matter  of  taking  care,  I  think,  of
 the  credit  arrangements,  for  if  we  get  to
 the  root  of  the  matter  we  find  that  spe- culation  is  to  a  great  extent  assisted  by bank  finance.  And  it  is  for  this  purpose that  the  Reserve  Bank  has,  as  hon.  Mem-
 bers  would  have  noticed  from  the  press, called  for  a  report  of  advances  made
 against  commodities  by  the  commercial
 banks  in  this  country.  I  mention  this  in
 order  to  assure  the  House  that  we  are
 ‘seized  of  the  problem,  and  we  shall  be
 vigilant.

 There  was  some  reference  made  to
 State  enterprises,  and  the  lack  of  ac-
 countability  to  Parliament.  This  is  an
 assue  which  has  been  debated  more  than
 ‘once  on  the  floor  of  the  House.  The
 view  that  we  have  taken  is  that  there
 are  already  committees  of  the  House,
 which  can  be  used  or  deployed,  so  to
 speak,  for  the  purpose  of  dealing  with
 that  situation.  Whether  the  Estimates
 Committee  go  into  the  matter  one  after
 another,  or  whether  they  appoint  sub-
 committees  to  go  into  any  matter  further
 are  things  which  must  be  left  to  the  Esti-
 mates  Committee  to  determine.  Then, there  is  the  Public  Accounts  Committee,
 I  am  convinced  that  between  these  two
 committees,  the  House  can  give  to  this
 question  of  the  conduct  of  State  enter-
 prises  such  attention  as  should  be  given. I  think  in  principle  it  has  been  recognis- ed  that  this  kind  of  control  must  not
 extend  to  the  regulation  of  the  day-to-

 ‘day  business  of  these  enterprises,  and
 that  in  that  sphere,  there  must  be  great deal  of  autonomy,  conceded  to  these
 enterprises.

 jhe
 there  =

 teferences  to  two
 ‘ot  atters  which  properly  fall  under
 the  Second  Plan,  namely......

 Shri  Tulsidas  (Mehsana  West):  May I  ask  a  question?,.....
 Mr.  Speaker:  He  may  put  his

 Fhe on
 at  the  end.  Let  the  Minister

 t.

 Shri  Kamath:  The  Minister  is  not
 yielding.  He  is  standing  firm  like  a  rock.

 Shri  C.  D.  Deshmukh:  regional
 disparities  and  the  question  of  shortfalls in  expenditure.  I  think

 lige
 it  will  be  shed on  these  matters  during  course  of  the
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 debate  on  the  Second  Plan.  Here  again,
 the  priniciple  has  been  admitted,  and  I
 believe  it  will  receive  prominent  atten-
 tion.

 This  matter  of  regional  disparity  is
 not  a  matter  which  escapes  the  attention
 of  the  State  Governments,  and  a  meeting
 of  the  National  Development  Council  is
 soon  due,  and  I  have  no  doubt  that  any
 serious  complaints  in  regard  to  inequi-
 table  distribution  of  the  Plan  expenditure
 will  not  fail  to  be  made  in  that  meeting
 of  the  National  Development  Council.

 As  regards  the  shortfalls  in  expendi-
 ture,  it  is  not  possible  to  give  a  compen-
 dious  answer.  There  are  various  reasons;
 sometimes,  foreign  equipment  is  not
 available,  sometimes  the  administrative
 machinery  does  not  move  as  fast  as  one
 expected  it  to,  and  so  on.  Very  often,
 it  is  due  to  the  inability  of  State  Govern-
 ments  to  raise  the  corresponding  match-
 ing  contributions.  This  last  one  is  a  mat-
 ter  which,  I  have  no  doubt,  will  be  con-
 sidered  by  the  Finance  Commission, be- cause  I  think  it  will  be  one  of  their  duties
 to  ensure  that  the  State  Governments  are
 enabled  to  run  on  an  even  keel,  having
 regard  to  the  development  already
 achieved  as  a  result  of  the  First  Five
 Year  Plan.  I  have  no  doubt  that  they
 will  also  give  some  attention  to  the
 capacity  of  the  State  to  discharge  the
 responsibility  that  rests  on  them  or  will
 rest  on  them  in  regard  to  arising  re-
 sources  for  the  Second  Five  Year  Plan.

 These  are  matters,  therefore,  in  res-
 pect  of  which  we  must  await  the  gui- dance  and  almost  the  verdict,  I  should
 say,  of  the  Finance  Commission.

 Many  speakers  referred  to  this  vexed
 question  of  deficit  finance,  and  to  this
 subject  I  think  Shrimati  Tarkeshwari
 Sinha  made  a  valuable  contribution.  But
 while  agreeing  with  her  generally  in  re-
 gard  to  the  development  of  the  theory
 of  the  matter,  I  am  still  at  a  loss  to
 know  what  in  her  opinion  precisely  is
 the  amount  of  deficit  finance  that
 would  be  safe.

 Shrimati  Tarkeshwari  Sinha  (Patna
 East):  I  had  ed  two  things,  the

 E  of  sterling, ing  from  the  Reserve
 ank  against  yeur  cash  balances,  and

 utilising  the  savings.

 Shri  C.  D.  Deshmukh:  That  does  not
 amount  to  a  figure.

 Shrimati  Tarkeshwari  Sinha:  It  is  very difficult  for  me  to  give  the  figure.
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 Shri  C.  D.  Deshmukh:  That  is  the
 whole  point.  )  am  very  glad  to  have  the
 admission  of  the  hon.  Member  that  it  is
 very  difficult  to  calculate  the  figure.  We
 have  given  one  figure.  It  may  be  that that  figure  will  prove  to  be  wrong,  We
 hope  it  will  be  wrong  in  the  sense  that
 after  the  experience  of  the  first  year  we
 shall  find  whether  we  have  overdone  it
 or  we  have  underdone  it.  We  shall  keep our  eye  fixed  on  the  price  level  in  the
 country,  and  any  other  indicators  that
 are  available  to  us.  For  instance,  if  we
 find  that  we  are  generating  inflationary
 pressures,  then  it  will  be  open  to  us  to
 adopt  many  of  those  measures  which  we
 have  adopted  in  the  past  or  which  have
 been  suggested  from  time  to  time  by
 experts  on  the  subject.  Lastly,  there  is
 one  little  matter  to  which  I  should  like
 to  refer.

 Shrimati  Tarkeshwari  Sinha:  May  |
 point  out  to  the  hon.  Minister...

 Mr.  Speaker:  The  hon.  Minister  is  not
 willing  to  yield,

 Shri  C.  D.  Deshmukh:  I  yield.
 Shrimati  Tarkeshwari  Sinha:  I  men-

 tioned  in  my  speech  that  Government
 had  to  apply  its  mind  to  the  problem  of
 purchasing  sterling  against  the  cash  bal-
 ances  of  the  Government.  I  think  last
 year  the  Finance  Minister  himself  men-
 tioned  this  point  in  the  course  of  his
 speech.  |  want  to  know  what  is  the
 attitude  of  the  Government,  how  the
 mind  of  Government  is  working,  whe-
 ther  Government  will  utilise  sterling
 against  cash  balances  for  purchasing
 equipment  for  the  public  sector,  and  also
 whether  Government  is  going  to  mobi-
 lise  public  savings  for  imports  and  pur-
 chase  of  equipment  or  financing  of  pro-
 jects.  These  two  points  must  be  clarifi-
 ed  a  little  more.

 :  Her  advice  won't  con-
 fuse  him,  I  am  sure.

 Shri  C.  D.  Deshmukh:  She  suggested
 buying  sterling  against  ad  hocs  in  pre-
 ference  to  letting  the  public  acquire  ster-
 ling,  as  far  as  9  understand.

 Shrimati  Tarkeshwari  Sinha:  Yes.

 Shri  C.  D.  Deshmukh:  On  this,  we
 entirely  disagree  with  her.  Government
 acquires  sterling  against  treasury  bills
 and  import-  goods.  Then  there  is.  no  re-
 duction  in  the  domestic  money  supply.
 If,  on  the  other  hand,  private  parties
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 buy  sterling,  then  they  have  to  tender-
 Tupees  and  then  reduce  the  monetary  cir-
 culation.  Therefore,  it  seems  to  us  that
 in  this  situation,  she  envisages  the  latter
 type  of  operation  would  be  better.

 Shri  A.  M.  Thomas:  They  are  general-
 ly  the  views  of  the  dissenting  economist, Prof.  Shenoy.

 Shri  C.  D.  Deshmukh:  This  is  what  we
 feel  about  it.

 I  liked  the  remarks  which  one  hon.
 Member  made  in  regard  to  austerity,
 especially  among  women.  I  think  there
 is  a  good  deal  in  what  he  said,  and  that
 seems  to  have  come  about  by  the  ignor-
 ing  by  women  of  the  advice  which  wag
 given  by  Pandit  बुजनारायणचकवस्त

 It  is  a  very  good  poem:

 रंग  है  जिनमें  मगर  बावफा  कुछ  भी  नहीं
 ऐसे  फलों  से  त  घर  अपना  सजाना  हफीज
 ख़ुदपरस्ती  को  लकब  देतें  है  आजादी  का
 ऐसे  इख्लाक  पैं  इमान  न  लाना  हफीज  Ts

 An  Hon.  Member:  What  is  the  transla-.
 tion?

 Shri  C.  D.  Deshmukh:  The  hon.  Mem-
 ber  wanted  a  reply  in  Sanskrit  which  4
 am  attempting  now.

 Mr.  Speaker:  That  was  in  Urdu.
 Shri  C.  0.  Deshmukh:  That  is  not

 mine.
 ate  केनचिदिन्दुपांडुतरूणा  मांगूल्यभाविष्कृतम्‌  ।

 निष्ठयूतश्चरणोपभोगसुलभो  लाक्षारस:  कितु।
 These  are  the  ornaments  given  by  the

 trees  to  Shakuntala.
 This  was  the  natural  adornment  of

 women  in  the  old  days.
 Now  this  is  mine:

 इत्येतल्‍ललना  प्रसाधनमभून्नैसगिक  भारते।
 जा नीम:_  कवि कालिदास रच नात  श्ञाकुन्तला-
 व्हाया  ॥।

 This  is  what  we  know  from  Kavi
 Kalida’s  kriti.

 यातो  हित  स  भूति सार विपुल:  कालो धुना  संकुल
 राष्ट्र  निर्धनताविगादतिमिरे,  स्वायत्तत्तत्रं  पूनम  A

 युक्त  भारतभूललामवनितास्त्यकत्वांगभूर्षा  स्वतः

 कूर्युर्वन्धुजनस्प  जीवनमथ  प्रत्यग्रभारक्षमम्‌  ॥
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 Unfortunately,  those  precious  days  are
 over  and  the  Rashtra.
 यातो  हित  स  भूतिसार  बिपुल:  कालो घुना  संकुल

 is  now  merged—
 राष्ट्र  निर्धनताविगाद  तामीरे

 It  is  now  plunged  in  the  darkness  of
 poverty.
 स्वायत्ततस्त्रं  हुनर

 although  it  is  independent  again.
 Therefore,  in  these  circumstances:

 युतं  भारतभूललामबनिताह
 Vanitas  which  are  the  ornament  of  our

 country.
 त्यक्त्वाग  भूषां  स्वतः

 should  abandon  their  bhushan,
 should  relieve  the  burdens  ont themselves.
 कुर्यबन्धुजनस्थ  जीवनमथ  प्रत्यग्रभारक्षमम्‌

 should  make  the  jivans  of  their  fellow-
 beings  more  capable  of  bearing  the  new
 burdens  that  are  cast  on  them.

 Shri  Kamath:  गेतच्छक्यम्‌
 Shri  C.  D.  Deshmukh:  If  it  is  not

 शायद  ,  then  my  answer  is  to  go  to
 the  verse  of  Shri  Altekar.
 रहियो  दिनकर  वा  मम

 Whether  it  is  Dinakara’s  rashmis  or
 mine—Dinakara  is  Surya,  also  poet—
 सत्री समाज  बिनय  प्रबोधनी  :

 they  should  influence  the  demeanour
 of  the  women’s  section  of  the  society.  So
 far  as  I  am  concerned,  my  taxes—not
 my
 मरष्टकार्यनिरत  महाजन
 वारयन्तु  सर्पारि  स्व तेज सा  ॥

 Those  who  are  engaged  in  corrupt
 practices—

 with  their  severity,  let  them  affect
 these  people.

 Shri  K.  C.  Sodhia  (Sagar)  rose.—
 Mr.  Speaker:  Order,  order.  After  the

 beautiful  speech  in  Sanskrit,  I  must  put
 the  question  straightway.

 The  question  is:
 “That  the  Bill  to  give  effect  to

 the  financial  proposals  of  the  Cen-
 al  Government  for  the  financial

 year  ‘1956-57  be  taken  into  consi-
 deration.”

 The  motion  was  adopted.
 2—9]  Lok  Sabha
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 Mr.  Speaker:  The  House  will  now
 take  up  clause  by  clause  cqnsideration  of
 the  Finance  Bill,  for  which  4  hours  have
 been  allotted.

 Hen.  Members  who  wish  to  move  any
 of  their  amendments  to  the  various
 clauses  will  kindly  pass  on  the  numbers
 of  their  amendments,  specifying  the
 clauses  to  which  they  relate,  at  the
 Table  within  ten  minutes.

 There  are  no  amendments  to  clause  2.

 The  question  is  :

 a
 clause  2  stand  part  of  the

 The  motion  was  adopted.
 Clause  2  was  added  to  the  Bill.

 Clause  3  (Amendment  of  section  2  etc.)

 Shri  Tulsidas:  I  beg  to  move:

 Page  3,  lines  40  and  4]—

 omit  “whether  capitalised  or  not”.

 As  you  will  see,  in  3,  in  clause
 3(c),  they  have  a ted  the  words
 “whether  capitalised  or  not”.  If  I  may
 say  so,  this  clause  amends  the  definition
 of  dividend  to  include  in  it  distribution
 of  all  accumulated  profits,  whether  capi-
 talised  or  not,  on  the  liquidation  of  a
 company.  The  amendment  seeks  to  ex-
 clude  capitalised  profits  from  this  defi-
 nition.

 The  definition  of  ‘dividend’  was
 amended  only  last  year  so  as  to  tax  as
 dividend  profits  of  all  past  years—and
 not  only  of  past  six  year  as  till  then
 provided—on  the  liquidation  of  a  com-
 pany.  With  the  present  amendment,

 Government  would  seek  to  include
 even  capitalised  reserves  in  the  defini-
 tion  of  dividend,  and  tax  them  as  such.
 The  process  of  constantly  tinkering  with
 the  law  does  not  to  come  to  an
 end  at  all.

 When  reserves  are  capitalised
 form  part  of  a

 company’s
 capital.  For

 all  purposes,  for
 share  capital,  tali:  reserves  are
 treated  on  par  with  the  al

 pms capital  of  the  company.  it’ t  is  iy
 improper  to  distinguish  in  the  purchase
 price  an  investor  pays  for  a  share  on
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 the  market,  between  its  original  paid-
 up  value  and  the  value  that  reflects
 capitalised  and  non-capitalised  reserves
 and  the  company’s  earning  capacity.
 There  is  no  reason  why  the  paid  up  capi-
 tal  should  be  broken  up,  on  the  liquida-
 tion  of  a  company,  into  the  part  con-
 tributed  by  the  shareholders  and  the
 part  that  is  formed  by  the

 hae  ameme  | of  profits  from  shareholders.  I  wi
 give  an  example  to  illustrate  my  point.
 Suppose  a  company’s  share  has  a  paid-
 up  value  of  Rs.  00  and  a  market  value
 of  Rs.  200  and  suppose,  all  its  past  pro-
 fits  are  capitalised  tu  enable  the  issue  of
 one  bonus  share  for  each  share  held;
 thereafter,  each  share  is  quoted  at  Rs.
 i00  in  the  market.  Suppose,  I  buy  such
 a  share  out  of  my  current  savings  from the  market  and  the  company  goes  into
 liquidation  tomorrow,  paying  to  each shareholder  Rs.  00  in  final  “distribution. Is  it  fair  that  this  return  of  my  capital
 of  my  saving  from  income,  on  which  I
 had  paid  income-tax  only  last  year—
 should  be  split  up  into  two  parts,  and
 one  part  taxed  again  as  my  income?
 1  P.M.

 No  doubt,  it  will  be  ar
 80९०

 that  the
 clause  does  nothing  but  bring  into  line
 the  provisions  of  section  2(6A)  (c)  of
 the  Income-tax  Act  with  those  of  the
 already  existing  section  2(6A)  (a).  I
 may

 a  a
 out  that  the  two  cases  are

 not  lutely  similar.  The  essential
 difference  is  that  under  section  2(6A)
 (a),  the  company  continues  to  exist  and
 the  shareholder  continues  to  be  its
 member.  In  such  a  case,  where  a  part
 of  the  company’s  assets  are  released
 during  its  life-time,  section  2(6A)  (a)
 lays  down  that  the  released  assets  shall
 first  be  deemed  to  be  return  of  accu-
 mulated  profits  and  then  out  of  paid-up
 capital,  The  distinction  is  vital.

 Secondly,  under  section  2(6A)  (a),
 the  shareholder  has  always  the  hope  of
 recouping  part  of  his  loss

 ree future  earnings,  a  possibility  which,  with
 the  liquidation  of  the  company,  is  ab-
 sent  under  2(6A)  (c).

 I  may  refer  to  another  factor  which
 Mitigates  the  hardship  that  would  arise
 under  clause  2(6A)  (a)  and  which  is
 not  available  under  the  present  clause.
 When  a  company  continues  to  exist  and
 it  decides  to  release  assets,  it  can  always
 so  stagger  its  release  that  the  tax  burden
 on  its  shareholders  will  not  be  unduly
 onerous.  This  safeguard  is  not  available
 to  shareholders  of  a  company  going  into

 2]  APRIL  956  Finance  Bill  59I6

 liquidation.  They  will  find  that  the  re-
 turn  is  concentrated  in  a  single  year;  re-
 serves  accumulated  and  capitalised  over
 a  number  of  years  will  be  deemed  in-
 come  of  one  year  and  taxed  as  such.

 You  may  justify  2(6A)(a)  on  ano-
 ther  ground.  A  company  may  make  pro-
 fits;  it  may  not  distribute  them  but  capi-
 talise  them  and  later  pay  off  bonus
 shares  after  a  couple  of  years.  In  such  a
 case,  the  shareholders  would  receive  the

 prams
 and  still  not  pay  the  tax  on  them.

 his  is  possible  and  it  may  justify  such
 capitalised  reserves  being  included  in  di-
 vidend  when  a  company  continues  to
 exist.  But,  such  a  possibility  is  absent
 in  the  case  of  a  company  going  into
 liquidation.  What  I  am  trying  to  sug-
 gest  is  that  while  arguments  can  be
 made  out  for  including  capitalised  reser-
 ves  under  section  2(6A)(a),  no  such
 argument  is  possible  for  the  present
 clause,  except  the  argument  by  anology
 and,  that,  as  I  have  shown  is  not  appli-
 cable.

 I  would  also  like  to  point  out  the  in-

 equity
 of  these  taxes  whose  cumulative

 effect  on  company  finances  must  be  very
 adverse.  You  tax  the  profits  of  a  com-
 pany,  whether  they  are  distributed  or
 not.  You  withdraw  the  tax  rebate  on
 undistributed  profits.  You  cannot  now
 justify  the  tax  rebate  by  saying  that  it
 is  to  compensate  for  this  particular  fav-
 our  to  companies.  You  also  insist  on  tax-
 ing  reserves  when  they  are  kept  aloof.
 In  addition  to  that,  when  such  capitalis-
 ed  reserves  are  returned  to  the  sharehol-
 ders,  you  now  insist  on  taxing  them  in
 their  hands.

 You  can  well  imagine  the  impact  of
 these  measures  on  the  marketability  of
 shares.  Who  is  going  to  buy  a  share
 which  is  quoted

 ed
 at  a  price  above

 its  paid  up  value  when  he  knows  that
 on  the  excess  return,  he  will  have  to
 pay  tax  when  the  company  goes  into
 liquidation?

 There  are  cases  also  where  there  are
 companies  who  have  built  up  reserves
 for  the  past  30  or  40  years.  Now,  when
 those  companies  go  into  liquidation,
 then,  whether  the  profits  are  capitalised
 or  not,  if  they  are  distributed  and  in  the
 hands  of  the  share  holders  what  is  dis-
 tributed—more  than  the  paid  up  capi-
 tal—will  be  considered  as  dividend  in
 that  year  which  is  really  inequitous.  You
 have

 22300
 taxed  them  and  now  you

 are  taxing  hem  one  the  dividend  on  the
 bonus  share.  You  are  not  leaving  them
 any  benefit.  Because  of  these  things
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 the  particular  amendment  is  not  desir-
 able.  This  is  not  going  to  benefit  or
 help  anybody  but  it  is  going  to  create
 unnecessary  trouble.

 Supposing  there  is  a  bonus  share.  The
 public  does  not  know  whether  it  is  a
 bonus  share  or  an  original  share.  When
 this  company  goes  into  liquidation,  any-
 body  holding  that  bonus  share  will  be
 taxed  on  that  as  dividend  in  his  hands.
 Therefore,  I  consider  this  is  not  fair  and
 that  this  is  inequitous.  That  is  how  I
 look  at  it.

 The  Minister  of  Revenue  and  Civil
 Expenditure  (Shri  M.  C.  Shah):  This
 is-a  very  very  simple  matter,  though
 my  hon.  friend  Shri  Tulsidas  has  tried
 to  make  out  that  it  is  mequitable.

 Last  year,  we  amended  this  definition.
 Previously,  according  to  the  definition
 the  undistributed  profits  of  6  years  before
 the  date  of  liquidation  were  considered
 as  dividends,  Those  people  who  wanted
 to  avoid  taxes  had  a  device  of  having undistributed  accumulated  profits.  They closed  the  business  for  6  years;  they  did
 not  go  in  for  liquidation  for  6  years  and,
 after  that,  they  went  into

 lig
 uidation  and

 thus  avoided  taxation.  So,  last  year  we
 amended  that  section.  Thereafter,  there
 was  another  devise.  Instead  of  keeping closed  for  6  years,  they  capitalised  a
 Part  of  the  accumulated  undistributed
 Profits.  When  the  matter  was  taken  into
 liquidation  the  capitalised  undistribu-
 ted  accumulated  profits  were  not  con-
 sidered  as  dividends.  The

 ate  High Court  gave  such  a  ruling.  Therefore,  in
 order  to  avoid  that  or  not  to  allow  this
 device  to  be  operated  upon  by  those
 who  wanted  just  to  evade  taxation,  we
 have  brought  this  that  even  that  part  of
 the  undistributed  accumulated  profit which  is  capitalised  will  be  considered  as
 dividend.  '€  had  to  make  the  position clear  because  of  the  ruling  of  the  Bom-
 bay  High  Court.

 Shri  Tulsidas:  May  I  point  out,  that
 the  hon.  Minister  is  taking  the  plea  that
 whatever  is  done  is  done  with  a  view  to
 evade  taxation.  I  am  trying  to  say  that
 there  should  be  protection  and  safe-
 guard  for  bona  fide  persons—apart  from
 the  question  of  evasion.  You  may  do
 anything  with  regard  to  evaders;  but  do not  bring  in  that  argument  always. What  is  the  protection  against  unneces-
 Sary  harassment?  Su

 pposing
 I  have  a

 lus  share  in  my  d.  When  the
 Company  goes  into  liquidation  how  are
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 you  going  to  distinguish  between  an  ori-
 share  and  a  bonus  share?  How

 are  you  going  to  tax  the  bonus  share?
 Shri  M.  C.  Shah:  I  have  nothing  more

 to  say.  There  was  a  loophole  and  that
 had  to  be

 Plugged
 and  it  has  been  plug-

 ged.  That  is
 Shri  Tulsidas:  There  is  no  question  of

 loophole.
 Mr.  Speaker:  It  is  a  difference  of  opi- nion.  Now,  I  shall  put  the  amendment

 to  the  vote  of  the  House.
 The  question  is  :
 Page  3,  lines  40  and  41—
 Omit  “whether  capitalised  or  not”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 me
 clause  3  stand  part  of  the

 The  motion  was  adopted.
 Clause  3  was  added  to  the  Bill.

 Shri  Tulsidas:  May  I  make  one  sub-
 mission,  Sir?  There  are  amendements
 which  have  a  far-reaching  effect  on  the
 Income-tax  Act.  In  view  of  the  far-
 reaching  effects  of  these  amendments,  I
 had  written  to  the  hon.  Finance  Minister
 to  call  a  meeting  of  the  Members  who
 have  put  in  their  amendments  in  order
 to  understand  their  points  of  view.  It
 is  very  difficult  at  this  stage,  on  the  floor
 of  the  House,  to  discuss  these  matter,
 There  is  no  Select  Committee  on  this
 Finance  Bill.  I  find  also  that  the  hon.
 Finance  Minister  is  not  here  now.  I  can-
 not  understand  how  all  these  factors
 are  going  to  be  explained.  These  are  fac-
 tors  which  are  very  important. have  not  given  any  opportunity  even  to
 meet  them.  I  think  that,  in  this  respect,
 you,  Sir,  as  the  custodian  of  this  House, should  assist  us.  I  would  like  to  get
 guidance  from  you.  What  are  you  going to  do  in  this  respect?  They  are  going  on
 in  this  way  wi  thout  even  giving  us  an

 opportunity
 to  discuss  these  matters

 them.
 Shri  M.  C.  Shah  :  The  purpose  of  most

 of  the  amendments  which  are  being moved  by  Government  has  been  ex-
 plained  by  the  Finance  Minister  in  his
 introductory  speech  and  in  his  reply  to
 the  Finance  Bill.  If  any  other  info ‘oTma-
 tion  is  necessary,  I  am  prepared  to  give
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 it.  We  have  got  our  technical  advisers
 as  the  hon.  Member  has  got  his  own
 technical  advisers.  We  have  considered
 all  these  questions  very  fully  and  have
 spent  nearly  eight  hours  on  all  these
 amendments  of  my  friend,  Shri  Tulsidas.
 I  am  sure  when  the  House  hears  the  ex-
 planation  on  those  amendments,  it  will
 be  convinced  that  those  amendments  are
 moved  only  with  a  view  to  reduce  the
 effects  of  the  taxation  proposals  already made.

 Shri  Tulsidas:  The  point  which  I  made
 is:  Should  we  not  get  an

 opportunity
 to

 discuss  these  matters  wi  the  hon.
 Finance  Minister?

 Shri  M.  C.  Shah:  I  am  not  speaking now  on  the  points  that  have  been  raised
 about  the  taxation  proposals.  There  are
 those  amendments  to  omit  this,  to  omit
 that,  to  do  this  and  to  do  that.  All  these
 can  be  very  easily  explained.

 Shri  N.  C.  Chatterjee:  I  may  point out  that  we  are  not  satisfied  with  the
 stand  taken  by  the  hon.  Finance  Min-
 ister  with  regard  to  his  taxation  propo- sals.  Let  them  pass  it  certainly;  they have  got  their  backing.

 Would  you  just  kindly  look  at
 clause  18?  I  am  giving  you  an  ins-
 tance  and  it  is  on  page  9.

 Mr.  Speaker:  What  is  it  that  the  hon.
 Member  wants  to  say  now  ?

 Shri  N.  C.  Chatterjee:  I  may  just
 point  out  that  in  section  34  of  the  In-
 come-tax  Act,  they  want  to  delete  the
 words  “within  eight  years”.  As  you
 know,  there  is  a  specific  period  of  limi-
 tation  and  eight  years  is  the  maximum
 period  of  limitation  for  the  purpose  of
 reopening  cases  under  section  34.  In
 clause  8,  we  are  trying  to  amend  sec-
 tion  34  of  the  Income-tax  Act  by  delet-
 ing  the  limitation  period  of  eight  years. Even  in  the  year  1956,  a  man  may  be
 asked  to  come  along  and  produce  the
 books  and  accounts  of  his  father  or
 grandfather  who  had  not  paid  the  tax  in
 1941,  That  has  got  nothing  to  do  with
 taxation  proposals.  This  is  a  subs-
 tantive  amendment  which  has  a  far-
 reaching  effect  on  the  ral  people, not  merely  on  the  millionaires  and
 multi-millionaires  but  on  every  tax-
 payer,  who  will  be  absolutely  at  the
 mercy  of  the  income-tax  official  or  de-

 What  we  are  submitting  is
 ‘that  you  may  reduce  or  increase  or
 impose  any  duties  for  the  purpose  of
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 having  ५
 your  taxation,  but  there  are  cer-

 tain  things  which  have  nothing  to  do
 with  taxation-amendments  to  substan-
 tive  provisions  of  law.  One  provision
 is  for  doing  away  with  the  period  of
 limitation.  This  is  a  very  serious  mat-
 ter.  Therefore,  we  are  appealing
 through  you  to  the  hon.  Minister  if
 these  things  can  be  discussed  across
 the  table.  Please  delete  these  from
 the  Bill,  pass  the  taxation  proposals
 only.  We  are  not  obstructive  at  all;
 we  want  this  to  be  done.  But  in  the
 garb  of  a  Finance  Bill,  do  not  make
 such  drastic  amendments  which  are
 not  necessary  for  the  purpose  of  taxa-
 tion.  This  is  not  really  relevant  to  the
 annual  taxation  proposals.  The  Fin-
 ance  Bill  is  really  meant  for  the  pur-
 pose  of  getting  taxation  proposals
 enacted.

 We  want  your  ruling  on  this.  Can
 such  substantive  amendments  be  made
 which  have  nothing  to  do  with  taxa-
 tion  or  with  the  raising  of  revenue.  Is
 it  not  outside  the  jurisdiction  or  pur-
 view  of  the  taxation  proposals  of  the
 Finance  Bill?  We  are  submitting  that
 strictly,  it  is  not  relevant  and  not  in
 order.  We  are,  therefore,  asking  for
 your  ruling  and  protection  in  this  mat-
 ter.

 Shri  M.  C.  Shah:  The  purpose  of
 amending  these  sections...

 Shri  Bansal  (Jhajjar-Rewari):  Did  you
 call  the  hon.  Minister  to  reply,  Sir?

 Mr.  Speaker:  Yes,  yes.

 Shri  M.  C.  Shah:  The  purpose  of
 amending  these  sections  has  been  fully
 explained  by  the  Finance  Minister  in
 his

 Budget
 Speech,  Part  B.  I  do  not

 know  whether  the  hon.  Member,  who
 stood  up  now  befcre  the  House,  was
 present  at  that  time.  He  fully  knows
 that  we  had  amended  the  Income-tax
 Act  by  adding  section  34(lA)  last
 year.  The  hon.  Member  knows  fully
 well  that  the  Supreme  Court  gave  judg-
 ment  declaring  section  5(4)  to  be
 ultra  vires  of  the  Constitution—In-
 come-tax  Investigation  Commission
 Act.  Therefore,  we  had  to  amend  the
 Act  in  order  to  see  that  those  cases,
 which  were  not  disposed  of  by  the  In-.
 come-tax  Investigation  ©  Commission,
 were  tried  under  section  34(lA).
 Thereafter,  the  Supreme  Court  again
 ruled  that  section  5(l)  was  ultra  vires
 on  l7th  July  1954.  So,  all  those
 which  were  pending  disposal  then,
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 to  be  referred  again  to  the
 4  iat

 |  dire-
 ctorate  that  was  established.  Then  again
 in  December  1955,  there  was  a  judg-
 ment  of  the  Supreme  Court  declaring
 section  5()  ultra  vires  from  the  date
 the  Constitution  came  into  effect.
 Therefore,

 aga
 in  we  had  to  fall  back

 upon  the  ordinary  provisions  of  the  In-
 come-tax  Act,  and  all  those  cases,
 nearly  1300,  had  to  be  referred  for  in-
 vestigation  to  the  department  that  was.
 specially  created.

 On  the  one  hand  we  are  told  by  hon.
 Members  of  this  House  that  steps  are
 not  taken  to  get  evasion  cases  tried  by
 the  Income-tax  Department.  They  are
 telling  us  that  there  is  tax  evasion.
 When  we  wanted  to  take  up  all  these
 cases  of  tax  evasions,  which  have  been
 already  referred  to  the  Income-tax  In-
 vestigation  Commission,  certain  sec-
 tions  of  that  law  were  declared  ultra
 vires.  Now  we  are  told:  why  should
 we  bring  in  these  things?

 Mr.  Speaker:  The  hon.  Minister  had
 an  opportunity  to

 Say
 something  ear-

 lier  and  has
 ao

 sufficiently.  A  point
 of  order  has  been  raised.  Why  should
 we  not  wait  until  the  Finance  Minister
 himself  comes  here?

 Dr.  Krishnaswami  (Kancheepuram):  I
 should  like  to  refer  you.....

 Mr.  Speaker:  The  hon.  Finance  Minis-
 ter  referred  to  this  matter  in  his  speech
 which  he  delivered  just  now.  He  re-
 ferred  to  this  matter  pointedly.  A
 Finance  Bill  is  intended  to  raise  taxes
 which  would  subsist  only  for  that  year.
 The  main  object  is  to  provide  funds
 for  the  expenditure  which  had  been
 voted  by  the  House.  That  is  the  sim-
 ple  object  of  the  Bill.  Therefore,  it  is
 reasonable  to  say  that  other  provisions
 Telating,  to  statutes,  which  are  of  a
 More  permanent  character,  ought  not
 to  be  clubbed  with  it  but  discussed  on
 the  floor  of  the  House  in  a  more  leisu-
 rely  manner.  Linking  them  with  this
 gives  an  appearance  of  emergency  and,
 therefore,  such  kind  of

 a,
 ht  can-

 not  be  bestowed  upon  this.  ough  it
 is  not  technically  incorrect  to  include
 a  number  of  Acts  for  the  purpose of  amendment  in  a  simple  Bill  of  this
 kind—as  a  matter  of  fact,  the  Post
 Office  Act  is  amended,  the  Excise
 Duties  Act  is  amended,  the  Customs
 Act  is  amended  and  various  Acts  can
 be  amended  in  a  simple  Bill—the  ob-
 ject  is  all  for  the  purpose  of  raisi
 funds  to  meet  the  expenditure  which
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 had  been  voted.  Amendments  of  a
 far-reaching  character  must  be  consi-
 dered  a  little  more  leisurely.  Shri  Tulsi-
 das  appealed  to  my  being  in  charge  of
 these  rules  and  regulations  of  the
 House.  When  did  he  discover  it?
 Only  now?  As  soon  as  he  -wrote  to  the
 Finance  Minister,  he  could  have-  easily
 told  me.  This  is  2  matter  of  detailed
 consideration.  I  am  under  the  impres-
 sion  that  this  can  be  done  only  in  the
 next  year;  it  could  not  be  done  this
 year.  These  things  ought  not  to  be
 clubbed.  There  is  no  such  hurry.  If
 the  High  Court  passed  a  judgment  on
 some  legislation,  let  there  be  some  in-
 dependent  legislation  brought  _  here
 which  will  be  discussed  threadbare.
 Under  section  3  of  the  Income-tax
 Act,  where  the  Central  Legislature
 enacts  that  income-tax  shall  be  charged
 for  any  year  at  any  rate  or  rates,  the  tax
 at  that  rate  or  those  rates  shall  be  charg-
 ed  for  that  year  in  accordance  with  such
 provisions  of  the  Act.  It  is  a  permanent
 Act.  The  main  object  of  the  annual
 Finance  Act  is  to  do  certain  things.
 There  may  be  a  lean  year  here  and  a
 fat  one  there.  There  may  be  extra-
 ordinary  circumstances,  where,  in  spite
 of  a  year  being  lean,  additional  taxes
 may  have  to  be  imposed.  That  is  the
 main  object  of  it.  I  cannot  see  how
 the  House  can  be  asked  to  decide  all
 these  things  together;  it  will  not  be
 right.  More  time  must  be  given  to
 provisions  of  this  nature.  That  is  my
 individual  opinion.  J:-would-  have  _lik-
 ed  to  bring  it  up  before  some  Com-
 mittee—EC  or  the  PAC  or  even  the
 Rules  Committee—so  that  it  may  look
 into  this  question.  Article  8  of  the
 Constitution  stipulates  the  procedure
 that  is  to  be  adopted  in  the  case  of
 such  Finance  Bills.  The  House  can

 -formulate  its  procedure.  We  can  say
 ‘that  these  things  which  are  of  a  per-

 manent  nature  ought  not  to  be  clubbed
 together  wih  the  annual  Finance  Bill.  In
 that  case,  sufficient  attention  may  not  be
 paid.  As  the  hon.  Finance  Minister  said,
 so  far  no  objection  had  been  taken.  Now,
 Shri  Tulsidas  wants  this  to  be  looked
 into  and  the  Finance  Minister  and  the
 Minister  for  Revenue  and  Civil  Expen-
 diture  say  that  all  this  has  been  looked
 into.

 Shri  N.  C.  Chatterjee:  We  have  been
 tabling  amendments  asking  for  the  de-
 letion  of  these  clauses  and  an  approach
 was  made  to  the  Finance  Minister.  We
 thought  that  he  was  at  one  time
 inclined  to  agree  and  we  thought  that
 something  would  happen.  Now,  we
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 find  that  there  was  no  favourable  res-
 ponse  and  we  are  driven  to  ask  for
 your  ruling.  As  you  pointed  out,  the
 purpose  of  the  Finance  Bill  is  to  make
 provisions  for  increasing  or  reducing
 the  rate  that  is  charged—that  is  the  ope-
 rative  provision.  (Jnterruptions.)

 Mr.  Speaker:  So  far  as  this  matter  is
 concerned,  let  us  proceed.  I  think  the
 hon.  Finance  Minister  may  come  at  2-30.
 So  far  as  the  general  la  p  :

 le  is  con-
 cerned,  if  he  is  willing  that  these  provi-
 sions  may  stand  over  for  separate  consi-
 deration.  I  have  the  least  objection.  I
 cannot  give  a  ruling  that  this  cannot
 form  part  of  a  Bill.  Technically,  it  can.
 But  is  it  desirable  or  not?  It  is  ano-
 ther  matter.  Had  this  matter  been
 brought  up  to  me  previously,  I  could
 have  requested  the  Fi  Minister
 to  come  and  sit  together  and  then  look
 into  these  various  matters.  I  could
 have  requested  him  to  keep  these  pro-
 visions  off  and  bring  a  separate  Bill
 as  early  as  possible.  All  that  might
 have  been  possible  at  an  earlier  stage.
 Now,  I  do  not  know  if  that  is  possible.
 Anyhow,  let  the  hon.  Finance  Minister
 come  and  let  us  go  on  with  the  discus-
 sion.  If  he  agrees,  they  may  stand
 over.  Otherwise,  we  will  put  them  to
 the  vote  of  the  House.  (Interruptions.)
 I  have  heard  sufficiently  about  this.

 Shri  Tulsidas:  |  shall  explain  why  I
 did  not  refer  to  you  earlier.

 Mr.  Speaker:  It  is  not  necessary;  what-
 ever  has  happened  has  happened.  Let
 us  try  to  do  what  can  be  done.

 Shri  M.  C.  Shah:  May  I  clarify  one
 point  about  section  347  The  impres-
 sion  which  he  expressed  is  not  correct.
 Tf  these  things  were  delayed,  all  these
 tax-evaders  will  be  scot-free.

 Mr.  Speaker:  Let  us  see  when  we  come
 to  clause  18.
 Clause  4—(Amendment  of  Section  4)

 Shri  Tulsidas:  I  beg  to  move:
 (i)  Page  4,  line  31—
 after  “industrial”  insert  “or  other”
 (ii)  Page  4,  lines  3l  and  32—
 for  “industrial  practice’  substitute
 “their  practice”
 This  clause  liberalises  the  income-tax

 relief  given  to  foreign  technicians.  The
 amendments  seek  to  widen  the  defini-
 tion  of  technician  to  include  persons

 2l  APRIL  956  Finance  Bill  5924

 having  specialised  knowledge  in  com-
 merce,  banking  and  other  fields  also.
 It  is  discriminatory  to  limit  the  relief
 to  one  kind  of  technicians  only.  After
 all,  we  also  need  the  services  of  foreign
 experts  in  office  efficiency,  banking and  other  fields.  The  services  rendered
 by  such  persons  are  as  important  as
 those  rendered  by  technical  experts  in
 the  narrow  sense  as  defined  in  the
 clause.  Such  experts  are  as  scarce  here
 as  technical  experts.  I  would,  there-
 fore,  suggest  that  the  relief  granted under  this  clause  should  be  equally available  to  persons  having  specialised
 knowledge  in  arts  and  sciences  other
 than  industrial  arts  and  sciences,

 Again,  I  may  point  out  that  this  is  a
 permanent  statute  and  it  has  nothing to  do  with  taxation  proposals.

 Shri  K.  K.  Basu:  I  have  an  amend-
 ment.  I  beg  to  move:

 Page  4—
 ‘after  line  14,  add:

 “Provided  that  all  such  non-
 Indians  are  appointed  with  the
 consent  of  the  Central  Govern-
 ment  after  being  fully  satisfied
 that  similar  qualified  persons  are
 not  found  in  India.”

 My  point  is  very  short  and  simple.  I
 want  to  add  this  proviso  because  if
 foreign  experts  come  here,  they  should
 get  the  sanction  of  the  Government.  I
 do  not  know  if  the  Government  is  in-
 clined  to  agree  with  the  spirit  of  my amendment.  My  friend,  Shri  Tulsidas,
 said  that  persons  who  are  si

 et
 to

 be  qualified  in  commerce  and  banking
 may  be  brought  from  outside  as
 foreign  experts.  As  yet,  we  are  not  in
 a  position  to  do  away  with  foreign  in-
 vestments.  There  are  a  lar,

 ge
 number

 of  old  foreign  institutions  and  few  ones
 are  coming.  From  our  experience,  es-
 pecially  of  the  Calcutta  commercial
 world,  we  know  very  well  that  during the  war  when  there  was  shortage  of
 personnel  they  tried  to  upgrade  some
 of  the  Indian  executives.  But,  all  of  a
 sudden,  they  were  told  that  they  were
 not  qualified  enough  and  they  were  dis-
 pensed  with  so  that  foreign  officers
 may  be  brought  as  technical  person-, nel  on  pays  which  had  no  proportion to  the  pays  paid  to  similar  Indian  per-
 sonnel.  I  am  not  opposed  to  foreign technicians.  It  is  necessary  that  a  cer-
 tain  type  of  technicians,  not  available
 in  the  country  should  be  got  and  we
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 should  get  benefit  by  their  technical
 know-how.  I  say  this.  Before  some
 persons  are  brought,  Government
 must  set  that  the  provisions  of  this
 statute  are  not  used  in  a  way  which
 will  not  be  commensurate  with  the
 benefit  of  the  country.  That  is  my
 simple  amendment.  Without  prior  san-
 ction,  such  foreign  technicians  should
 not  be  brought  here  and  Government
 should  be  satisfied  that  the  services  of
 these  foreign  technicians  are  necessary
 for  the  development  of  the  country.

 Shri  T.  S.  A.  Chettiar
 (eanpoat)

 :  Till
 now,  how  many  technicians  have  been
 obtained  under  this  scheme?  Unless  we
 are  able  to  measure  the  extent  to
 which  this  thing  applies,  it  would  be
 difficult  for  us  to  accept  this.

 The  fear  expressed  by  Shri  K.  K.
 Basu  is  real.  We  are  going  to  have  in
 the  future  a  large  number  of  compa-
 nies  in  co-ordination  with  foreign  firms
 and  it  is  possible  that  they  may  bring
 in  so-called  experts  on  large  payments.
 A  clause  to  the  effect,  that  the  Gov-
 ernment  should  be  in  a  position  to  de-
 cide  that  such  persons  are  really  re-
 quired  from  outside  countries,  is
 necessary.

 With  regard  to  the  amendment  sug-
 gested  by  Shri  Tulsidas  I  would  like
 to  know  what  he  means  by  that.

 Shri  Tulsidas:-I  just  now  explained
 that.

 Shri  T.  S.  A.  Chettiar:  It  will  be  much
 safer  to  accept  the  amendment  of  Shri
 K.  K.  Basu.  4  would  also  like  to  know
 from  the  hon.  Minister  the  number  of
 such  experts  expected  here.

 Shri  M.  C.  Shah:  Mr.  Speaker,  I  am
 sorry,  we  have  not  got  t  figures.
 Also  I  cannot  accept  the  amendment
 of  Shri  K.  K.  Basu:  for  the  reason  that
 what  he  wants  to  provide  for  is  ordi-
 narily  always  looked  into  by  the  Com-
 merce  and  Industry  Ministry.  The
 Commerce  and  Industry  Ministry  al-
 ways  looks  into  the  matter  as  to
 whether  it  is  necessary  to  allow  a  cer-
 tain  technician  to  come  over  to  India.

 Shri  K.  K.  Basu:  Even  with  regard
 to  the  Private  Sector?

 Shri  M.  C.  Shah:  There  too,  when
 the  question  of  visa  comes  u

 Road
 mat-

 ter  is  always  referred  to  the  erce
 and  Industry  Ministry.  In  each  and
 every  case  that  Ministry  looks  into  all
 the  details.  That  is  the  usual  practice.
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 Shri  K.  K.  Basu:  With  regard  to  Com-
 monwealth  countries  there  is  no  visa.

 Shri  M.  C.  Shah:  The  Commerce  and
 Industry  Ministry  always  looks  into
 the  question  whether  a  particular  tech-
 nician  is  necessary  or  not.

 Shri  K.  K.  Basu:  Under  what  rules?
 (Interruption.)

 Shri  M.  C.  Shah:  Now,  with  regard  to
 my  friend  Shri  Tulsidas,  he  wants  “or
 other”  to  be  included.  As  a  matter  of
 fact,  we  cannot  accept  that,  because
 we  propose  to  allow  technicians  to
 come  over  here  for  the  industrial  deve-
 lopment  and  that  matter  is  also  dis-
 cussed  by  the  Commerce  and  Industry
 Ministry.  Therefore,  by  adding  this
 “or  other”  we  cannot  widen  the  scope.
 We  always  allow  technicians  to  come
 for  industrial  development  and  _  the
 Commerce  and  Industry  Ministry  is
 the  proper  Ministry  which  will  look
 into  the  matter  and  allow  technicians
 to  come.  Therefore,  we  cannot  accept
 both  the  amendments.

 Mr,  Speaker:  Now,  do  hon.  Members
 want  this  clause  to  stand  over?

 Shri  Tulsidas:  Yes,  Sir.

 Mr.  Speaker:  Ordinarily,  during  this
 lunch  interval,  we  do  not  take  the  deci-
 sion  of  the  House  unless  it  is  unani-
 mous.  Therefore,  I  allow  this  clause
 4  to  stand  over.  The  Finance  Minister
 may  consider  the  suggestions  and  there-
 after  I  will  put  it  to  the  vote  of  the
 House.

 Shri  K.  K.  Basu:  All  our  suggestions
 have  to  be  forwarded  to  him.

 Mr.  Speaker:  That  will  be  done.  So,
 clause  4  will  stand  over  till  three
 O'clock.
 Clause  .5—(Amendment  of  section  7)

 Shri  T.  S.  A.  Chettiar:  I  beg  to  move:

 Page  4,  line  42  and  in  page  5,  line  L

 Omit  “such  sum  as  the  Income-tax
 Officer  may  estimate  in  respect  of  such
 use  as  representing”.

 Sir,  in  this  clause  a  new  allowance
 is  being  given  for  those  people  who
 own  cars.  The  provision  in  question
 reads  as  follows  :

 “in  respect  of  any  conveyance
 owned  by  the  assessee  and  used
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 him  for  the  purposes  of  his  em-

 ee  yment,  such  sum  as  the  In-
 come-tax  Officer  may  estimate  in
 respect  of  such  use  as  represent-
 ing  the  expenditure.  .”.

 In  this  matter  it  is  leit  to  the  whim
 of  the  Income-tax  Officer.  I  would
 like  to  know  whether  the  Government
 have  got  any  rules  in  view  for  the

 uidance  of  the  Income-tax  Officer  so
 at  he  will  know  what  to  allow  and

 in  what  case;  otherwise  the  number  of
 people  who  will  be  put  to  trouble  be-
 cause  of  the  whims  of  Income-tax  Offi-
 cers  will  be  many.  In  these  matters,
 where  discretion  is  allowed  to  the  In-
 come-tax  Officer,  fool-proof  laws  and
 regulations  are  impossible,  but  _  still,
 something  must  be  said  to  the  guidance
 of  these  people.  It  is  impossible  for
 the  Income-tax  Officer  to  take  every
 individual  case  and  then  make  up  his
 mind  as  fo  what  is  spent  for  purposes of  employment  and  what  has  not  been
 spent  for  purposes  of  employment  by
 an  officer.  I  would  like  to  know  whe-
 ther  the  Ministry  of  Finance  propose
 to  send  any  suggestions  to  exercise  dis-
 cretion  in  this  matter  to  the  Income-tax
 Officer  and,  if  so,  I  would  like  to  be
 enlightened  about  it.

 Shri  M.  C.  Shah:  This  is  a  new  con-
 cession  that  has  been  given.  Till  now
 no  allowance  was  given  to  these  em-
 ployees  who  owned  cars.  We  thought,
 when  for  business  purposes  we  allow
 certain  expenditure  allowance,  it  was
 not  just  and  fair  that  these  employees,
 who  maintain  their  own  cars  and  who
 use  their  cars  for  the  purpose  of  their
 employment,  should  not  be  allowed
 some  concession.  Therefore,  this  is  a
 new  concession.  As  a  matter  of  fact,
 there  cannot  be  any  hard  and  fast
 rules  with  regard  to  this  concession.  It
 ought  to  be  left  to  the  discretion  of
 the  Income-tax  Officer  who  will  en-

 ¢  foil
 into  the  matter  as  to  how  much

 should  be  allowed,  for  what  period  and
 to  what  extent  the  car  was  used  by  an
 officer  for  purposes  of  his  employment and  to  what  extent  for  his  private  family
 purposes.  There  cannot  be  any  hard
 and  fast  rules  about  it  and  we  must  give
 that  discretion  to  the  Income-tax  Officer.
 This  is  a  new  concession.  Let  us  see
 how  it  works.  No  suggestion  also  has
 been  made  in  this  respect.  We  cannot
 accept  the  statement  of  the  Person  own-
 ing  the  car  that  he  used  it  solely  for
 employment  purposes.  The  Income-tax
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 Officers  can  make  local  enquiries  and
 then  they  will  be  in  a  position  to  know.
 Therefore,  I]  think  my  hon.  friend  will
 not  press  his  amendment.

 Dr.  Krishnaswami:  May  I  make  an
 observation,  Sir?  In.  al  such  cases
 where  it  is  a  question  of  finding  out
 how  the  car  has  been  used,  for  official
 purposes  or  otherwise,  rules  and  regu-
 lations  are  given  from  the  Administra-
 tive  Branch  of  the  Central  Board  of
 Revenue  and  they  would  give  to  the
 Income-tax  Officer  a  fairly  safe  guid- ance  as  to  how  he  is  going  to  allocate
 the  expenditure  as  between  the  differ-
 ent  uses.  Just  because  it  is  new,  it  is
 not  necessary  to  give  full  discretion  to
 the  Income-tax  Officer.  Could  I  have
 an  assurance  from  the  Minister  that
 such  rules  and  regulations  will  be  issued
 for  this  purpose?

 Shri  M.  C.  Shah:  Even  if  my  hon.
 friend  just  looks  into  the  matter  in  res-
 pect  of  those  business  people  who  are
 allowed  this  allowance,  the.  Income-tax
 Officers  use  their  discretion.  There  are
 no  hard  and  fast  rules.  We  must  allow
 discretion  to  be  used  by  the  Income-tax
 Officers.  From  local  enquiries  they will  be  able  to  find  out  the  position.  If
 my  hon.  friend  objects  to  this  clause  we
 are  prepared  to  withdraw  the  entire
 clause.

 Dr.  Krishnaswami:  I  am  not  object-
 ing  to  it.

 Mr.  Speaker:  As  a  matter  of  fact,  hon.
 Members  are  aware  that  a  house  is  used
 for  both  residential  purposes  and  for
 carrying  on  business,  a  portion  of  it,  as
 in  the  case  of  lawyers.  There  is  no  hard
 and  fast  rule  regarding  that.  It  largely
 depends  on  the  portion  of  the  house
 that  is  used  and  the  value  of  it.  If  two
 or  three  rooms  near  the  kitchen  are
 used  they  may  be  of  lesser  value  than
 the  main  hall  which  may  be  of  higher value.  Therefore,  personal  inspection  to
 some  extent  will  do  and  discretion  has
 to  be  given  in  such  cases,  but  it  will  not
 be  absolute  or  whimsical  discretion.  I
 think  care  will  be  taken  to  avoid  any such  instances.

 Shri  M.  C.  Shah:  Certainly.

 Mr.  Speaker:  Therefore,  I  think  I  need
 not  put  the  armmendment  to  vote?

 Shri  T.  S.  A.  Chettiar:  |  do  not  press
 my  amendment.
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 Mr.  Speaker:  The  question  is  :

 B
 “That  clause  5  stand  part  of  the

 ill.”
 The  motion  was  adopted,

 Clause  5  was  added  to  the  Bill.
 Clause  6  was  added  to  the  Bill.

 Clause  7.—(Amendment  to  section  0)
 Shri  Tulsidas:  I  beg  to  move:
 Page  6—
 omit  lines  2  to  4.

 Mr.  Speaker,  this  clause  withdraws
 initial  depreciation  on  buildings,  plant

 T  machinery
 installed  after  lst  April,

 1956.
 The  amendment  would  allow  for  con-

 tinuance  of  this  initial  depreciation
 allowance.

 With  the  provision  of  development  re-
 bate  on  new  plant  and  machinery,  ini-
 tial  depreciation  is  now  available  only
 on  buildings  and  office  equipment.  Ex-
 penditure  on  buildings  and  equipment

 ‘Is  complementary  to  that  on  plant  and
 machinery.  If  initial  depreciation  is
 withdrawn  on  expenditure  जा  buildings
 and  equipment,  in  effect  it  will  amount
 to  a  reduction  in  the  value  of  the  deve-
 lopment  rebate  on  plant  and  machinery,
 defeating  to  some  extent  the  purpose  of
 the  latter.
 TPanprr  THakur  Das  BHARGAVA  in  the

 Chair]
 Let  me  make  it  clear  that  initial  de-

 preciatiun  does  not  give  any  tax  relief,
 and  its  withdrawal  will  ‘not  add  to  the
 tax  revenues  over  a  period.  Initial  de-
 preciation  does  not  extinguish  tax  liabi-
 lity;  it  merely  defers  it.  The  total  re-
 covery  as  depreciation  remains  at  100,
 per  cent  of  cost  of  asset,  and,  therefore,
 the  tax  paid  over  the  life  of  the  asset
 will  not  be  reduced.  In  this  sense,  it
 differs  from  the  development  rebate
 which  is  a  direct  relief  from  taxation.

 Initial  depreciation  was,  however,  in-
 troduced  in  946  for  a  purpose—to  en-
 able  assets  to  be  written  off  at  an  acce-
 lerated  rate,  to  enable  the  cost  of  an
 asset  to  be  recovered  sooner  than  it
 would  otherwise  have  been  possible,  Ini-
 tail  depreciation  has,  therefore,  acted  as
 an  interest-free  loan  to  industry,  and
 has  been  important  in  enabling  invest-
 ment  to  be  undertaken  in  these  times
 when  capital  has  been  scarce.  In  this
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 respect,  the  situation  has  not  changed
 since  946  when  initial  depreciation  was
 first  introduced.  I  do  not  see  any  rea-
 son  why  it  should  be  withdrawn  now  so
 abruptly  and  at  this  stage.

 Such  an  abrupt  change  will  upset  the
 financial  arrangements  of  many  new
 undertakings  which  may  have  calculated
 on  the  continuance  of  initial  allowance.
 I  would,  therefore,  suggest  that  the
 clause  should  be  deleted.  If  this  sug-
 gestion  is  not  acceptable  and  initial  de-
 preciation  is  to  be  withdrawn,  that
 should  be  done  from  some  future  date,
 say  Ist  April,  |96l.  I  have  selected
 this  date  because  under  another  clause
 —clause  I]  of  the  Finance  Bill—which
 has  a  similar  purpose,  namely,  to  en-
 courage  new  enterprises  in  this  case  by
 exempting  their  income  from  tax—you
 have  provided  that  the  relief  is  to  stop
 in  96l.  That  is  also  the  time  when  the
 second  Plan  will  be  coming  to  an  end.
 Government  should  be  able  to  come  to
 a  decision  on  the  subject  then,  taking  in-
 to  consideration  the  needs  of  the  third
 Plan  under  the  conditions  existing  at
 that  time.  As  I  said,  this  is  not  a  ques-
 tion  of  relief  at  all.  It  is  merely  a  ques-
 tion  of  deferring  the  question.  New  en-
 terprises  are  being  built  up  with  new
 plants  and  particular  types  of  resources
 will  be  required.  So,  when  you  imme-
 diately  withdraw  it,  it  will  be  difficult  for
 the  new  enterprises  to  come  up  and  start
 their  undertakings.  That  is  why  I  said
 it  is  not  at  ax  relief.  Why  not  you  con-
 tinue  it  for  another  five  years  as  you
 are  doing  in  the  other  case  ?

 Shri  T.  S.  A.  Chettiar:  This  matter
 ‘has  been  put  very  clearly  by  my  friend
 Shri  Tulsidas.  The  question  now  is  that
 this  initial  depreciation  which  has  been
 allowed  till  the  Ist  April,  1956,  should
 be  continued  for  the  new  industries
 that  are  coming  up  and  that  will  be
 coming  up  after  that  date.  We  have
 not  heard  till  now  any  reason  as  to  why
 this  is  being  withdrawn  on  this  date.  If
 in  the  earlier  speeches  before  this  House
 we  had  been  told  of  the  reasons  why  this
 is  withdrawn,  then  we  could  understand
 it,  But  this  amendment  is  being  made  so
 that  this  initia!  depreciation  on  buildings
 which  has  been  allowed  from  945  to
 956  will  not  be  available  for  people
 after  Ist  April,  1956.  Admittedly,  Mr.
 Chairman,  we  are  out  for  industrialisa-
 tion  in  the  Second  Five  Year  Plan.  Apart
 from  the  public  sector  in  which  a  consi-
 derable  amount  is  proposed  to  be  spent,
 we  also  expect  that  in  the  private  sector
 too,  a  considerable  amount  will  be  spent



 993]  Finance  Bill

 [Shri  T.  Ss.  A.  Chettiar]
 on  industrial  development.  This  con-
 cession  was  specifically  with  an  eye towards  industrial  development.  Today, when  we  are  planning  for  industrial  de-
 velopment,  why  this  concession  should
 be  withdrawn  is  something  which  we
 are  not  able  to  understand.

 I  think  that  in  view  of  the  fact  that
 definite  encouragement  is  necessary  for
 the  private  sector  and  in  view  of  the
 large  programmes  which  are  being  con-
 ceived  in  the  Second  Five  Year
 Plan,  it  would  not  be  wise  to  withdraw
 this  concession  which  has  been  given.
 So,  I  would  like  the  Government  to
 think  over  this  aspect  of  the  question and  give  us  reasons  why  this  provision has  been  brought  forward.

 Shri  Morarka  (Ganganagar-Jhun-
 jhunu):  Sir,  I  want  to  make  a  small
 point  regarding  clause  7(b)  which  pur-
 ports  to  insert  a  new  clause  in  the  In-
 come-tax  Act  after  sub-section  4  of  that
 Act;  as  sub-section  4A.

 Just  now  we  passed  clause  5.  The
 main  idea  of  clause  5  was  to  give  cer-
 tain  extra  benefit  to  the  assessees  by
 way  of  conveyance  allowance,  it  being left  to  the  discretion  of  the  Income-tax
 Officer  as  to  whether  the  conveyance  was
 used  for  the  purpose  of  the  business  or
 not.  If  it  was  used,  the  Income-tax
 Officer  may  give  such  an  allowance.  But
 there  is  a  proviso  to  the  clause  which
 says  that  this  clause  shall  not  apply  in
 any  case  where  the  assessee  is  in  receipt of  a  conveyance  allowance,  whether  as
 such  or  as  part  of  his  salary.  In  other
 words,  if  an  officer  of  a  company  receiv-
 es  a  conveyance  allowance,  then,  so  far
 as  the  conveyance  allowance  is  con-
 cerned,  the  Income-tax  Officer  would  not
 give  him  any  benefit  or  any  relief,  irres-
 pective  of  the  fact  whether  that  convey- ance  is  used  for  business  or  not.

 Now,  clause  7,  in  respect  of  the  new
 section  4A  (b)  says  that  if  a  company
 gives  the  director  or  a  person  who  is  sub-
 stantially  interested  in  the  company  any-
 thing  by  way  of  a  conveyance  allowance
 or  any  benefit  which  has  the  effect  of
 adding  to  his  salary,  then  that  would
 not  be  allowed  for  the  purpose  of  the
 income-tax  in  the  assessment  of  the
 company.  I  think  in  such  a  case  also, when  the  director  or  the  officer  of  a
 company  uses  the  vehicle  or  receives
 a  conveyance  allowance  which  is  rea-
 sonable  and  just  for  the  purpose  of  his
 business  it  should  not  be  treated  on
 different  footing  from  that  of  an  ordi-
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 hary  assessee  or  ordinary  businessman.
 This  is  my  small  point  which  I  wanted  to
 make  in  this  connection.

 Sbri  Tek  Chand  (Ambala-Simla):  I  rise
 io  endorse  the  remarks  of  my  hon.
 friend  Shri  T.  S.  A.  Chettiar  who  pre-
 ceded  me  just  now,  with  respect  to  the
 retention  of  the  concession  regarding  the
 buildings.  I  am  in  a  position  perhaps  to
 feel  the  change  more  acutely  because  I
 come  from  a  place  which  was  a  short.
 while  ago  in  absolute  wilderness.  When
 the  Government  is  making  a  new  capital
 in  Chandigarh  it  is  persuading  or  press-
 ing  the  people  to  build  houses.  In  order
 to  live  one  has  to  build  a  house  and  you cannot  get  houses  on  rent  and  particu-
 larly  at  a  juncture  like  this  when  you
 have  ,  by  the  force  of  circumstances  over
 which  you  have  no  control,  no  choice.
 You  have  got  to  build  a  house  to  shel- ter  yoursel;  fa  This  is  just  the  appropriate
 moment  when  the  Government  might  as
 well  have  continued  with  the  conces-
 sions.  It  is  regrettable  that  the  conces-
 sion  that  has  been  allowed  in  recent  '
 years  should  be  withdrawn.  I  am  not
 fining  my  remarks  to  the  people  of
 this  particular  town  where  crores  had  al-
 ready  been  spent  and  where  crores  will
 be  spent  for  building  houses.  But  I  say
 that  the  concession  should  not  be  with-
 drawn  especially  when  the  dearth  of  the
 houses  is  continuing  and  we  do  need
 houses.  If  the  concession  is  withdrawn,
 instead  of  encoura

 cing
 people  to  build

 houses,  it  will  really  amount  to  a  very
 serious  discouragement  to  the  people
 who  have  no  choice—people  like  me
 and  other  residents  of  Chandigarh  and
 other  towns.  They  will  all  be  subject  to
 very  great  hardship  which  deserves  to
 be  avoided.

 Shri  M.  C.  Shah:  I  think  there  is  some
 confusion  of  thought  so  far  as  my  friend
 Shri  T.  S.  A.  Chettiar  is  concerned.  Last
 year  we  allowed  a  rebate  of  25  per  cent
 for  development  rebate.  Then  there  is
 initial  depreciation,  normal  depreciation
 and  additional  depreciation.  In  the  case
 of  cars  and  furniture,  there  is  an  initial
 depreciation  of  20  per  cent.  Then,  the
 normal  depreciation  is  20  per  cent  and
 the  additional  depreciation  is  20  per
 cent.  the  total  coming  up  to  60  per  cent.
 When  we  allowed  a  development  re-—
 bate  we  immediately  withdrew  the  initial
 depreciation  on  plant  and  machinery.  It
 was  abolished  last  year.  Therefore,  as
 a  matter  of  fact,  we  ought  to  have  abo-
 lished  this  initial  depreciation  on  all
 things  last  year.  It  has,  however,  been continued.  It  was  brought  to  our  notice
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 that  this  would  not  be  fair.  In  the  case
 of  buildings  also,  the  initial  depreciation is  withdrawn  from  l-4-956.  So,  there
 is  nothing  in  the  nature  of  suddenness
 here.  They  will  still  get  the  normal  de-
 preciation  as  well  as  additional  deprecia- tion.  But  still,  to  ask  for  initial  re-
 ciation  is  not,  I  think,  correct.  It  is  a
 deferred  payment,  but  there  too,  why should  we  allow  such  things  to  continue
 when  we  do  not  allow  it  in  the  case  of
 buildings  and  machinery  and  plant.  So far  as  residential  buildings  are  concer-
 ned,  the  people  concerned  are  not  given
 any  depreciation  allowance.  Therefore, it  is  in  the  fitness  of  things  that  this  ini-
 tial  depreciation  should  be  withdrawn
 and  it  should  be  withdrawn  from  14-56 when  we  have  already  withdrawn  the
 initial  depreciation  from  machinery, plants  and  buildings.

 Shri  Tulsidas:  We  may  keep  it  pending ull  ३3  o'clock.

 Mr.  Chairman:  All  right.  It  is  kept
 pending  till  3  o'clock.  He  wants  that  a
 vote  should  not  be  taken  on  this  ques- tion  now.  We  proceed  further.  For
 clause  8,  there  are  no  amendments.

 Tie  question  is  :

 “That  clause  8  stand  part  of  the
 Bill”.

 The  motion  was  adopted.
 Clause  8,  was  added  to  the  Bill.

 (कर  9—(Amendment  of  section  14)
 Shri  M.  C.  Shah:  I  beg  to  move:
 Page  6—
 after  line  39,  add:

 “Provided  that  in  relation  to  sup-
 per  tax  the  provisions  of  this  clause
 shall  have  effect  as  if  for  the  words
 ‘excluding  the  income-tax,  if  any,
 payable  by  the  firm’,  the  words  ‘ex-
 cluding  the  income-tax,  if  any  pay- able  by  the  firm,  at  the  rate  of  in-
 come-tax  oe

 to  its  total  in-
 come,  on  the  amount  of  its  profits for  gains  from  all  sources  other
 than  from  any  business  carried  on
 by  it’  had  been  substituted.”
 This  is  a  relief  or  a  concession  grant- ed  by  the  Finance  Minister  while  intro-

 ducing  the  Finance  Bill.  The  House
 knows  it  fully  well  that  so  far  as  the  re-
 gistered  firms  are  concerned,  we  have
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 ant
 that  in  the  tax  that  will  be  paid

 a  the  firm,  the  share  coming  to  the
 partners  will  be  given  relief.  I  will  illus-
 trate  it  by  an  example.  Suppose  there
 is  an  income  of  Rs.  |  lakh  and  Rs.
 25,000.  is  the  share  of  one  partner.  Sup-
 pose  the  tax  payable  on  Rs.  |  lakh  is
 roughly—I  cannot  calculate  correctly— Rs.  4,000.  Then  Rs.  ‘1,000  will  be  de-
 ducted  from  the  income  of  the  partner and  income-tax  will  be  charged  only on  the  remaining  Rs.  24,000.  That  is  to
 say,  for  purposes  of  income-tax  on  the
 income  of  the  partner,  the  share  of  the
 partner  in  the  income-tax  paid  by  the
 firm  will  be  deducted.  In  this  case,
 super-tax  will  not  be  payable.  As  far
 as  the  professionals  are  concerned—soli- citors  and  other  professional  firms—we
 have  provided  that  super-tax  will  be
 given  relief.

 This  is  the  main  substance  of  the
 amendment  and  I  hope  that  this  conces-
 sion  will  be  welcomed  and  agreed  to  by
 all,  including  Mr.  Tulsidas.

 Mr.  Chairman:  The  question  is:
 Page  6—

 after  line  39,  add—
 “Provided  that  in  relation  to

 supertax  the  provisions  of  this
 clause  shall  have  effect  as  if  for  the
 words  ‘excluding  the  income-tax,  if
 any,  payable  by  the  firm’,  the  words
 excluding  the  income-tax,  if  any,
 payable  by  the  firm,  at  the  rate  of
 income-tax  applicable  to  its  total  in-
 come,  on  the  amount  of  its  profits or  gains  from  all  sources  other  than
 from  any  business  carried  on  by  it
 had  been  substituted.”

 The  motion  was  adopted.
 Mr.  Chairman:  The  question  is:

 “That  clause  9,  as  amended  stand
 part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  9  as  amended,  was  qdded  to  the

 Bill.
 Clauses  L0  to  2  were  added  to  the  Bill.
 Clause  3—(Amendment  of  17)

 Shri  M.  C.  Shah:  I  beg  to  move:
 Page  7—
 for  clause  3,  substitute  :

 “13,  Amendment  of  section  !7—In
 section  17  of  the  -tax  Act—
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 {Shri  M.  C.  Shah]
 (a)  in  sub-section  (l),  in  clause
 (b),  for  the  words  ‘at  the  rate
 applicable  in  the  case  of  an  indivi-
 dual  to  the  slab  next  to  the  slab
 exempt  from  super-tax’,  the  words
 ‘at  the  rate  of  three  annas  in  the
 rupee’  shall  be  substituted  ;
 (b)  in  sub-section  (3),  after  the
 words  ‘exempted  from  tax  under’
 the  words’  brackets  and  letters
 a  clause  (aa)  or  shall  be  inserted.”
 At  present,  non-residents  have  the

 option  of  paying  super-tax  at  a  flat  rate
 or  at  the  rate  appropriate  to  the  total
 income.  Under  the  existing  law,  this
 flat  rate  is  the  rate  applicable  to  the
 lowest  range  of  income  for  which  super-
 tax  is  chargeable.  This  rate  was  pre-
 viously  3  annas  in  the  rupee  in  954-55.
 Last  year,  however,  the  lowest  range  for
 which  super-tax  should  be  paid  was
 Rs.  20,000  to  Rs.  25,000  and  the  rate
 was  |  annas  in  the  rupee.  For  1956-57,
 we  want  the  flat  rate  to  be  3  annas  in
 the  rupee.  Therefore,  we  have  moved
 this  amendment.  Sub-clause  (a)  fixes
 the  super-tax  rate  at  3  annas  in  the  rupee
 for  (1956-57.  Sub-clause  (b)  is  a  conse-
 quential  amendment  necessitated  by
 clause  9  which  provides  for  the  manner in  which  super-tax  calculation  will  be
 made  in  the  case  of  partners  of  regis-
 tered  firms,  whether  they  are  entitled
 to  a  separate  super-tax  rate  etc.

 Mr.  Chairman:  The  question  is:
 Page  7—
 for  clause  3,  substitute  :

 “13,  Amendment  of  section  17
 In  section  7  of  the  Income-tax  Act,--

 (a)  in  sub-section  (l),  in  clause
 (b),  for  the  words  ‘at  the  rate  ap-
 plicable  in  the  case  of  an  individual
 to  the  slab  next  to  the  slab  exempt from  super-tax,’  the  words  ‘at  the
 rate  of  three  annas  in  the  rupee’. shall  be  substituted;
 (b)  in  sub-section  (3),  after  the
 words  ‘exempted  from  tax  under’
 the  words,  brackets  and  letters
 ‘clause  (aa)  or’  shall  be  inserted.”
 Those  in  favour  will  say  ‘Aye’.
 Shri  Bansal:  Nobody  says  ‘Aye’;  at

 least  the  Minister  should  say  ‘Aye’.
 Mr.  Chairman:  Supposing  there  is  no

 ‘Aye’  and  there  is  no  ‘No’,  then  it  is  for
 the  Chair  to  declare  the  result.

 The  motion  was  adopted.
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 Mr.  Chairman:  The  question  is:

 “That  clause  13,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  13,  as  amended,  was  added  to

 the  Bill.

 Clause  4—{  Amendment  of  section  23)
 Shri  Tulsidas:  I  have  an  amendment

 to  this  clause;  but  since  this  is  related  to
 Schedule  I,  if  we  pass  this  clause  I  can-
 not  say  anything  on  Schedule  I.  This
 deals  with  the  question  of  registered
 firms.  I  would,  therefore,  like  this
 clause  to  be  taken  along  with  Sche-
 dule  I.

 Mr.  Chairman:  Clause  14  has  no  re-
 ference  to  Schedule  I.

 Shri  M.  C.  Shah:  In  Schedule  I,  the
 rates  are  prescribed.

 Mr.  Chairman:  Suppose  we  take  up
 this  clause  now  and  decide  on  it!  when
 we  take  up  Schedule  I  subsequently,  how
 will  this  be  affected?

 Shri  Tulsidas:  The  present  section  con-
 tains  the  words  ‘shall  not  be  determined
 and  you  want  to  change  it  into  “shall
 be  determined”.

 Shri  N.  C.  Chatterjee:  We  have  passed
 clause  2  which  says,

 “Income-tax  shall  be  charged  at
 the  rates  specified  in  Part  I  of  the
 First  Schedule”  etc.
 That  does  not  mean  that  we  have  ac-

 cepted  Schedule  I.
 The  Schedules  must  be  discussed

 separately.
 Mr.  Chairman:  If  we  discuss  the

 pe now  and  take  the  decision,  there  will  be
 no  difference  whatsoever.

 Shri  Tulsidas:  This  relates  to  the
 १०९8० tion  of  registered  firms.  We  have  been told  that  this  particular  tax  is  justified

 because  the  unregistered  firms  also  have
 to  pay  the  tax.  Mr.  Morarka  has  said
 that  this  tax  is  justified  in  view  of  the
 tax  on  the  unregistered  firms  also.  The
 Finance  Minister  in  his  reply  said,  that’
 there  was  some  criticism  on  the  question
 of  this  tax  and  that  Mr.  Morarka  has
 replied  to  that.  Therefore,  I  am

 rep
 ly-

 ing
 to  Mr.  Morarka’s  point  now.  If  he

 ह. ज  to
 parag

 raph  A  (ii)  of  Part  I  of
 the  First  Schedule,  he  will  find  that  there
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 is  no  separate  super-tax  on  unregistered
 nrms.  Yesterday,  I  was  saying  that
 there  was  no  legal  entity  in  this.  An
 unregistered  firm  is  taxed  as  a  whole,
 but,  there  is  no  corporation  tax  on  it.
 What  is  now  laid  down  here  is  a  tax
 which  is  levied  on  a  non-legal  entity  and
 no  relief  will  be  given  for  that.  In  the
 case  of  the  unregistered  firms  they  are
 taxed  as  a  whole  and  the  partners  will
 not  have  to  pay  double  tax,  whereas  in
 the  case  of  registered  firms,  the  part-
 ners  will  have  to  pay  double  tax,  be-
 cause  they  have  to  pay  tax  just  as  a
 private  limited  company.  This  is  not  a
 private  limited  company.
 2  PLM.

 The  partners  are  legally  bound  to
 pay  their  liabilities.  There  are  unlimited
 liabilities.  In  view  of  this,  this  tax  is
 of  a  novel  nature.  When  I  pointed  out
 that  fact,  my  hon.  friend  said  that  an
 unregistered  firm  is  taxed  and  therefore
 these  people  also  must  be  taxed.  I  say, No.  You  know,  Sir,  that  the  Income-tax
 department,  when  it  suits  them,  will  say
 it  is  a  registered  firm  and  when  it  suits
 them,  make  it  an  unregistered  firm.  If
 is  for  the  department  to  decide.  If  by
 taxing  a  firm  as  a  registered  firm,  tax
 is  reduced,  they  will  make  it  an  unregis-
 tered  firm,  and  if  by  taxing  it  as  an  un-
 registered  firm  the  tax  is  reduced,  they will  make  it  a  registered  firm,  &  tax  it
 accordingly.  That  is  the  position  today.
 My  point  is  that  this  is  a  novel  method.
 I  am  not  opposing  it.  Taxing  a  regis-
 tered  firm  as  a  separate  entity  and
 not  giving  relief  to  the  partners  is  the
 point.  That  is  why  I  say  this  is  a  novel
 method.  Nowhere  else  in  the  world  is
 such  a  tax  levied.  It  is  only  in  this
 country  that  we  are  having  this  novel
 tax.  By  the  amendment  I  only  want
 that  the  clause  should  be  put  in  its  ori-
 ginal  form.

 I  beg  to  move  :
 Page  7,  lines  33  and  34—
 for  “shall  be  determined;  and”  subs-

 titute  “shall  not  be  determined;  but"
 Shri  M.  C.  Shah:  It  is  a  novel  tax.

 whenever  any  taxation  comes,
 it  is  a  novel]  taxation.

 Shri  Talsidas:  I  say  novel  method.
 Shri  M.  C.  Shah:  All  taxation  will  be

 novel  in  a  way.
 Shri  Tulsidas:  He  is  trying  to  say

 something...
 Mr.  Chairman:  Order,  order;  let  the

 hon.  Minister  proceed.
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 Shri  M.  C.  Shah:  I  can  appreciate  the
 hon.  Member's  objection  to  registered
 firms  being  taxed.  But,  the  Government
 has  come  to  the  conclusion  of  Taxi

 a  = gistered  firms  after  a  good  deal  of

 ght
 and  as  was  pointed  by  Shri  Morarka,

 think,  they  must  pay  some  sort  of  a
 corporation  tax.  They  do  not  pay  cor-
 poration  tax.  They  get  so  many  advan-
 tages  by  having  a  registered  firm.

 Shri  Tulsidas:  What  are  the  advant-
 ages?

 Shri  M.  C.  Shah:  I  will  tell  my  hon.
 friend.  A  registered  firm  can  consist  of
 a  son,  daughter,  wife,  and  other  family
 members,  and  when  it  is  a

 opened firm,  naturally,  the  partners  will  be  tax-
 ed.  Suppose  the  firm  earns  Rs.  40,000
 and  if  there  are  four  partners,  tax  will
 have  to  be  paid  on  Rs.  10,000  and  not
 40,000.  On  an  unregistered  firm,  the
 tax  will  be  on  Rs.  40,000.  There  are
 advantages.  Therefore,  this  novel  form
 of  taxation  has  been  found  out  by  the
 Central  Board  of  Revenue  and  I  think
 it  is  all  right.  But,  when  we  saw  that
 there  was  going  to  be  hardship  to  the
 smaller  business  people  even  if  they
 form  partnerships  of  adult  members  of
 a  family  who  are  accepted  as  partners
 in  a  registered  firm,  we  thought  that  Rs.
 40,000  should  be  deducted,  and  on
 the  first  Rs.  40,000  there  should  be  no
 tax.  Thereafter,  a  slab  has  been  kept
 and  only  9  pies  will  be  charged.  Over
 and  above  Rs.  40,000,  up  to  Rs.  75,000
 on  this  sum  of  Rs.  35,000  the  tax  will
 be  at  the  rate  of  9  pies.  Thereafter
 from  Rs.  75,000  to  Rs.  1,50,000,,  the
 rate  is  one  anna.  At  the  same  time,  in
 order  to  give  still  some  relief,  because
 they  would  be  taxed  as  partners  of  re-

 paced
 firms,  we  have  provided  that

 at  tax  which  will  be  paid  according  to
 the  shares  in  the  registered  firm,  will  be
 given  credit  while  considering  the  in-
 come  of  that  partner.  Therefore,  I  think
 it  is  too  late  in  the  day  for  Shri  Tulsidas
 to  object  to  the  form  of  the  taxation.

 Shri  Tulsidas:  I  would  ask  him,  why
 does  he  make  discrimination?  If  this  is
 because  he  has  some  advantage  as  a
 partner  of  a  registered  firm,  why  does  he
 make  a  discrimination  in  favour  of  the
 professions?  They  will  have  no  burden.

 Shri  M.  C.  Shah:  So  far  as  professions
 are  concerned,  say,  there  is  a  solicitars’
 firm.  A  solicitors’  firm  cannot  consist  of
 a  father  and  son  unless  he  is  also  a  soli-
 citor.  They  are  rather  under  a  disad-
 vantage  because  they  must  qualify  first
 asa  solicitor  in  order  to  join  a  firm  of
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 [Shri  M.  C.  Shah]
 solicitors  or  a  firm  of  advocates.  They have  to  pass  the  Advocates  examination.
 In  order  to  have  a  firm  of  doctors,  they have  got  to  be  qualified  to  become  part- ners,  They  are  at  a  disadvantage  no
 doubt.  Whatever  relief  we  can  give,  we
 must  give  in  equity.

 Shri  N.  C.  Chatterjee:  There  is  no  dis-
 crimination,  if  I  may  point  out  support-
 ing  the  hon.  Minister  and  objecting  to
 Shri  Tulsidas’s  contention,

 Shri  Tolsidas:  Legal-  profession.
 Shri  N.  C.  Chatterjee:  Not  because

 legal.  Doctors  do  not  belong  to  your
 fraternity  or  mine.  Architects  do  not
 belong  to  your  fraternity  or  mine.  Sur-
 veyors  do  not  belong  to  your  fraternity or  mine.  What  I  am  pointing  out  is,  it
 is  perfectly  good.  As  a  matter  of  fact, if  you  look  at  the  representations  made
 to  the  hon.  Minister,  copies  of  which
 were  forwarded  to  us,  businessmen  are
 pointing  out  that  it  is  unfair,  when  soli-
 citors  or  architects  get  themselves  regis- tered  a  firm—you  know,  Sir,  in  the
 Supreme  Court,  there  are  firms  of
 Agents  and  Advocates—to  treat  them  on
 the  same  footing  as  a  business  firm  car-
 rying  on  business.  I  may  point  out  that
 in  article  4  we  have  guaranteed  equality to  all  citizens.  The  Supreme  Court  has
 pointed  out  correctly,  if  I  may  say  so
 with  respect,  that  equality  allows  rational
 classification.  What  is  rational  classifi-
 cation?  You  can  certainly  classify  per- sons  on  the  basis  of  advocation,  on  the
 basis  of  the  nature  of  the  business.
 Therefore,  there  is  nothing  wrong  or  dis-
 criminatory  in  what  the  Finance  Minis-
 ter  has  done.  Discrimination  comes  in
 if  amongst  one  class  you  discriminate.
 You  can  certainly  segregate  and  classi-
 fy  the  people  on  the  basis  of  profession. I  think  the  Finance  Minister  has  done
 correctly  in  acceding  to  the  request  of
 the  professional  firms.  There  is  no  con-
 scious  or  unfair  or  improper  discri-
 mination.

 Mr.  Chairman:  The  question  is:

 Page  iy
 7,,  lines  33  and  34  for  “shall  be

 determined;  and”  substitute  “shall  not
 be  determined;  but”

 The  motion  was  tived.
 “That  clause  l4  stand  part  of  the

 Bill.”
 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.
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 Clause  IS—  (Amendment  of  section
 23A)

 Shri  Tulsidas:  I  beg  to  move:
 (i)  Page  8—
 omit  lines  9  to  26.
 (ii)  Page  8,  line  22
 for  “eight  annas”  substitute  “five

 annas”,
 (iii)  Page  8,  line  25—
 after  “investments”  insert  :

 “and  which  derives  ninety  per cent  or  more  of  its  income  from
 such  dealings  in  or  holding  of  in-
 vestments”.
 I  have  moved  these  amendments  to

 remove  the  discriminatory  levy  on  in-
 vestment  companies.  In  the  alternative, I  have  tried  to  bring  down  the  rate  on
 investment  companies  to  five  annas.  At
 first,  I  may  point  out  that  section  23A
 already  discriminates  against  investment
 compan

 by  not
 alors

 them  to
 buil  any  reserves  at  They  are
 required  to  distribute  all  their  profits
 from  the  start.  I  do  not  know  why  in-
 vestment  companies  are  being  discrimi-
 nated  against.  Why  should  they  be  tur-
 ther  penalised  by  a  higher  rate  of  tax  ?
 Investment  companies  perform  a  uselul
 function,  They  provide  funds  for  manu-
 facturing  and  other  companies.  They
 may  be  financed  both  in  the  earlier
 Stages  and  in  emergencies.  The  assets  of
 investment  companies  are  subject  to
 greater  fluctuations  in  value  than  those
 of  other  companies.  That  is  why  com-
 panies  have  built  up  reserves  even  after
 paying  a  super-tax  of  four  annas.  They are  levied  personal  income-tax  at  high Tates  to  reduce  personal  savings,  You
 justify  this  taxation  on  the  ground  that
 it  is  required  to  prevent  concentration  of
 wealth  in  a  few  hands.  This  would  en-
 courage  institutional  savings.  When  com-
 Panies  are  formed  to  provide  finances,
 you  impose  a  discriminatory  tax  on
 that.  If  you  seek  to  dry  up  all  sources of  finance,  wherefrom  are  the  industries
 going  to  obtain  finance?  Therefore  I  sug-
 gest  that  the  discrimination  against  in-
 vestment  companies  under  section  23A
 in  the  matter  of  taxation  should  be  re-
 moved,  or  the  tax  should  be  reduced  to
 five  annas.  I  have  given  notice  of  three amendments.  They  are  all  in  the  alter-
 native.  One  relates  to  the  question  of  re-
 moving  the  discrimatory  levy.  If  that  is
 not  agreed  to,  it  may  be  reduced  to  five
 annas.  Or  at  least  define  investment
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 companies.  What  is  an  investment  com-
 y?  This  has  nowhere  been  defined

 in  the  Income-tax  Act.  Such  a  defini-
 tion  should  be  inserted  to  guide  the  tax-
 ing  authorities  and  to  prevent  harass-
 ment  of  assessees  on  account  of  differ-
 ences  of  opinion.  It  cannot  be  left  to
 the  discretion  of  the  taxing  authorities.
 The  phrase  now  used,  namely,

 “whose  business  consists  wholly
 or  mainly  in  the  dealing  in  or  hold-
 ing  of  investments”,

 is  not  clear  enough.  It  is  vague,  and
 as  I  said  earlier,  it  is  likely  to  lead  to
 differences  of  opinion.

 The  criterion  should  not  be  merely
 the  nature  of  the  business  but  also  the
 source  of  the  income.  If  the  company
 is  getting  a  predominant  part  of  its  in-
 come  from  such  investments,  then  alone
 it  should  be  considered  as  an  imvest-
 ment  company.  I  therefore  suggest  that
 only  companies  which  get  90  or  more
 per  cent.  of  their  income  from  in-
 vestment  should  be  deemed  to  be  in-
 vestment  companies.

 Having  said  this,  I  would  like  to  point
 out  one  more  thing.  A  tax  has  now  been
 proposed  on  bonus  issues.  nt

 png
 ing  an

 Investment  company  is  allo  to  keep its  income  to  the  extent  of  40  per  cent.
 then  it  is  subject  to  tax.  If  it  issues
 bonus  shares,  then  also  it  will  be  taxed.
 If  it  goes  into  liquidation,  then

 you
 are

 bound  to  tax  the  person  again,  ause

 te
 are  now  making  a  provision  where-

 is  whether  it  is  capitalised  or  not,  any
 amount  which  is  paid  by  the  company  in
 liquidation  over  the  paid-up  capital  will
 be  considered  as  dividend  in  the  hands
 of  the  shareholder  on  that  day.

 I  do  not  understand  why  Government
 want  to  levy  a  penal  taxation,  and  keep
 the  investment  company  completely
 high  and  dry.  I  do  not  know  how  the
 investment  company  will  be  able  to
 Carry  on,  when  00  per  cent.  of  its  pro-
 fits  is  going  to  be  distributed  and  noth-
 ing  is  going  to  be  left  with  them.  If
 they  do  not  distribute,  then  they  will
 have  to  pay  penal  tax  of  eight  annas  in
 a

 ss  २०  Already,  the  company  taxation
 is  about  47  per  cent.  and  over  and
 above  that,  if  you  take  away  eight  annas
 in  a  rupee,  then  practically  there  will  be
 nothing  left  with  the  company,  and  al-
 most  400  per  cent.  would  be  taken
 away  by  Government.  That  is  what  it
 More  or  less  comes  to.
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 I  would  submit  that  either  the  defini-
 tion  should  be  changed  and  put  on  a
 proper  basis,  or  the  tax  should  be  made
 a  reasonable  tax.  If  Government  want
 to  make  a  distinction,  they  should  define
 properly  what  an  investment  company is.

 I  have  put  three  alternatives  before
 Government  and  I  would  request  them
 to  consider  them.

 Mr.  Chairman:  Amendments  moved:
 @  Page  8—

 omit  lines  9  to  26.
 (ii)  Page  8,  line  22—

 for  ‘eight  annas’  substitute  ‘five
 annas’.
 (iii)  Page  8,  line  25—

 after  ‘investments’  insert  :
 “and  which  derives  ninety  per cent  or  more  of  its  income  from

 such  dealings  in  or  holding  of  in-
 vestments.”

 Shri  Morarka:  I  want  to  make  a  few
 observations  on  clause  I5  which  seeks
 to  amend  section  223A.  Now,  section
 23A  applies  to  certain  t

 ypes
 of  com-

 panies.  Companies  in  which  six  or  less
 persons  have  control  of  50  per  cent  or
 more  shares  are  called  section  23A
 companies.  These  companies  are  com-
 pelled  by  law  to  allocate  at  least  60
 per  cent  of  their  income  and  distribute
 it  by  way  of  dividend.  If  the  reserves
 are  more  than  the  paid-up  capital,  then
 it  is  supposed  to  distribute  all  the  200
 per  cent  income  by  way  of  dividend.
 lf  they  do  not  do  that,  then  a  supertax
 at  the  rate  of  four  annas  in  a  ru

 68
 is

 charged  on  the  amount  not  distributed.
 That  is  the  existing  provision.

 Now,  we  are  having  a_  dividend  tax.
 That  is  to  say,  if  you  declare  a  dividend
 which  is  more  than  six  per  cent  but  less
 than  0  per  cent,  then  you  will  have  to
 pay  a  tax  of  two  annas  in  a  rupee,  and
 if  you  declare  more  than  40  per  cent.
 you  will  have  to  pay  at  the  rate  of  three
 annas  in  a  rupee.  What  I  would  like
 to  know  is  this.  While  you  compel  sec-
 tion  23A  companies  to  declare  60  per
 cent,  or  l00  per  cent  as  the  case  miay
 be,  of  their  income  as  dividend  and  dis-
 tribute  it,  if  they  do  not  do  so,  you

 would  charge  them  tax_at  the  rate  of
 four  annas  in  a  rupee.  That  is  by  way
 of  supertax.  Woul:  feat  also  charge,  if
 they  distribute  the  dividend,  and  it  works
 out  to  more  than  0  per  cent,  the  divi-
 dend  tax  of  three  annas  per  rupee  on
 that  amount?
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 [Shri  Morarka]
 The  reason  why  I  raise  this  point  is

 this.  In  946  whensthis  dividepd  tax  was
 imposed,  section  23A  com

 fama  were
 specifically  exempted  from  provision
 relating  to  this  dividend  tax.  So,  I  would
 like  to  be  clear  on  this  point,  as  to
 whether  this  dividend  tax  would be  ap-
 plicable  to  those  companies  which  are
 compelled  to  declare  dividends,  or  whe-
 ther  it  is  a  tax  only  on  those  companies
 where  Government  want  the  funds  to  be
 ploughed  back  in  business  and  they
 want  capital-formation.

 Shri  N.  C.  Chatterjee:  It  is  a  very  im-
 portant  point  that  has  been  raised  by
 my  hon.  friend  Shri  Morarka.  As  a
 matter  of  fact,  I  was  going  to  put  that
 very  point  before  the  Minister.  There
 is  a  very  big  anomaly  here.

 Under  section  23A,  which  is  impe-
 trative  in  terms,  you  must  distribute  at-
 least  60  per  cent  of  your  profits.  If  you
 do  not  do  so,  then  you  are  liable  to  a
 penal  supertax  at  the  rate  of  four  annas in  the  rupee,  and  that  supertax  is  going to  be  made  eight  annas  per  rupee  in
 the  case  of  investment  companies.  Now,
 forget  for  a  while  the  investment  com-
 panies.  Every  company  must  distribute
 60  per  cent  of  its  profits.  If  it  does  not
 do  that,  then  in  respect  of  the  excess
 over  60  per  cent,  it  has  got  to  pay  four
 annas  per  rupee  as  tax.  That  means, there  is  a  confiscation  of  that  portion.

 What  Shri  Morarka  points  out  is  very
 important.  And  I  would  appeal  to  my
 hon.  friend  the  Minister  to  consider  this
 aspect.  If  you  would  look  at  the  provi-
 sions  of  the  Bill,  you  will  find  that  Gov-
 ernment  have  put  in  a  dividend  limita-
 tion  tax.  If  you  look  at

 pases
 24  and

 25,  Part  Il  of  the  First  edule,  you
 will  find  that  there  is  a  clause  (b).  In
 the  case  of  every  company,  they  are
 making  legislation.  But  if  you  look  at
 page  24,  you  will  find  that  there  is  a

 roviso.  Further,  in  page  25,  you  will
 find  clause  (b)  which  says  that

 “in  addition,  in  the  case  of  a
 company  referred  to  in  clause  (ii)  of
 the  preceding  proviso  which  has  dis-
 tributed  to  its  shareholders  during
 the  previous  year  dividends  in  ex-
 cess  of  six

 per
 cent  of  its  paid-up

 capital,  not  being  dividends  payable
 at  a  fixed  rate—

 on  that  part  of  the  said  dividends
 which  exceeds  6  per  cent  but  does
 not  exceed  0  per  cent  of  the  paid-
 up  capital,”

 a  higher  tax  would  have  to  be  paid  at
 the  rate  of  two  annas  per  rupee,  and  on
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 that  ee
 the  said  dividends,  which

 excee  per  cent  of  the  paid-up  ii-
 tal,  at  the  rate  of  three  annas  per  Bion

 in  one  breath,  you  say  that  one  must
 distribute  at  least  60  per  cent,  and  if
 one  does  not  then  one  will  have  to  pay a  penal  supertax.  If  the  same  time  you
 say  that  if  a  company  pays  dividends  in
 excess  of  6  per  cent,  then  it  will  have
 to  pay  a  higher  tax  at  the  rate  of  two
 annas  per  rupee,  and  if  it  exceeds  10°
 per  cent,  then  it  must  pay  three  annas
 in  the  rupee.

 What  I  am  pointing  out  is  that  it  is
 illogical.  Under  section  23A  you  are
 saying  that  it  must  distribute  60  per  t
 at  least.  Suppose  it  distributes  60  per
 cent,  then  it  may  be  that  it  works  out  to
 8  per  cent  of  the  paid-up  capital.  Sup-
 pose  the  paid-up  capital  is  Rs.  l0  lakhs,
 and  in  that  year,  the  company  has  made
 a  profit  of,  say,  Rs.  |  lakh,  then  it  works
 out  to  0  per  cent.  If  you  compel  it
 to  distribute  the  whole  thing,  then  it
 will  have  to  pay  the  whole  thing,  that
 is  Rs.  |  lakh,  which  means  ten  per  cent.

 What  I  am  appealing  to  the  Minister
 is  this.  He  is  compelling  a  company  to
 distribute  more  than  60  per  cent;  if  it
 does  not  distribute,  then  he  is  subjecting that  company  to  a  penal  supertax.  At
 the  same  time,  he  also  says  that  if  it
 distributes  in  excess  of  six  per  cent  of
 its  capital,  then  it  will  be  subject  to  divi-
 dend  tax.  I  would  submit  that  that  is
 not  fair.  The  Minister  cannot  have  it
 both  ways.  What  is  the  intention  of  the
 Minister  in  making  this  provision?  His
 intention  should  not  be  that  the  com-
 pany  should  be  penalised  both  ways.  I
 would  submit  that  there  is  a  good  deal
 of  force  in  regard  to  the  point  raised  in
 this  regard.  T' Es  Finance  Minister  is  not
 here,  but  I  would  request  the  Minister
 of  Revenue  and  Civil  Expenditure  to
 kindly  take  note  of  the  fact  that  it  is  a
 very  anomalous  situation  which  is  creep-
 ing  in  into  the  statute.

 He  cannot  under  one  section  compel
 the  company  to  distribute  practically  all
 the  profits  that  it  earns,  and  at  the  same
 time,  penalise  it  for  paying  that  amount.
 I  submit  that  there  should  be  some  con-
 sistency,  and  the  present  anomalous
 situation  should  be  removed,  so  that  the
 people  should  know  where  they  stand.

 I  can  understand  your
 ५0०९०  ६ them  to  pay  60  per  cent,  and  they

 do  not,  then  you  can  tax  them  over  the
 shortfall.  In  the  other  case,  if  it  means
 payment  at  more  than  six  per  cent,  then
 you  should  not  penalise  them.  You
 should  not  have  it  both  ways.
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 Shri  Bansal:  I  have  got  amendment
 No.  92  to  the  First  Schedule  where  this

 rticular  point  which  has  been  raised
 Shri  Morarka  comes  in.  I  would

 like  to  be  guided  by  you  as  to  whether
 that  amendment  should  be  discussed
 now  or  later.

 Shri  M.  C.  Shah:  I  was  going  to  refer
 to  that.  I  have  got  the  reply  ready.  But
 I  would  like  to  refer  to  that  after  it  is
 moved

 Mr.  Chairman:  Amendment  No.  92  is
 to  the  First  Schedule.  So,  that  amend-
 ment  will  come  up  when  we  come  to  the
 First  Schedule.

 Shri  Bansal:  That  is  why  I  was  saying
 whether  the  discussion  that  has  been  go-
 ing  on  now  should  not  appropriately  be
 taken  up  when  we  come  to  the  First
 Schedule.

 Shri  N.  C.  Chatterjee  :  If  you  kindly look  at  Shri  Bansal’s  amendment,  he
 says  that  in  that  schedule  the  dividend tax  should  be  only  made  applicable where  section  23A  cannot  be  made  ap-
 plicable,  that  is,  excluding  section  23A
 companies.

 Sbri  Bansal:  Exactly.
 Shri  N.  C.  Chatterjee:  There  are  two

 interlinks.

 Mr.  Chairman:  As  a  matter  of  fact, it  appears  that  the  subject-matter  of  that
 amendment  is  exactly  the  same  as  that
 we  are  discussing  here.

 Shri  Bansal:  Yes.
 Mr.  Chairman:  Then  the  hon.  Mem-

 ber  may  speak  on  that  also.
 Shri  M.  C.  Shah:  Here  this  is  with  re-

 gard  to  investment  companies.  These
 amendments  relate  to  investment  com-

 anies.  The  amendments  are  Nos.  33, 4  and  35.  Amendment  No.  33  says, “omit  lines  9  to  26";  amendment  No. 34  says  “for  ‘eight  annas’  substitute
 ‘five  annas’”;  and  amendment  No.  35
 says,  “and  which  derives  ninety  per cent  or  more  of  its  income  from  such
 dealings  in  or  holding  of  investments”.
 Am  I  right  ?

 Shri  Tulsidas:  There  are  alternatives.
 Shri  M.  C.  Shah:  I  was  just  going  to

 ar
 that  amendment  No.  92  relates  to  a

 ferent  matter  and  that  can  be  dealt With  later,  though  T  am  in  a  position  to
 3I~9IL  8.  56

 2]  APRIL  I956  Finance  Bill  5946

 reply  to  amendment  No.  92  also.  But
 the  appropriate  place  will  be  later.
 Whatever  be  your  ruling,  I  shall  reply
 accordingly.

 Shri  Bansal:  After  all,  we  will  be  dis-
 cussing  ina  vacuum.  There  is  no
 amendment  pertaining  to  234  companies here  in  clause  1s.  So  the  right  place for  discussing  the  point  raised  by  Shri
 Morarka  and  Shri  N.  C.  Chatterjee  will
 be  when  we  come  to  that  schedule.  That
 is  all  what  I  wanted  to  impress  upon the  House.

 Mr.  Chairman:  It  is  true  that  there
 are  no  direct  amendments  so  far  as  in-
 vesiment  companies  are  concerned,  but
 at  the  same  time,  the  real  purport  of
 these  three  amendments,  Nos.  33,  34  and
 35,  is  in  connection  with  investment
 companies.  So  much  so  that  he  has
 Practically  defined  those  companies  of
 investment,  “which  derive  ninety  per cent  or  more  of  its  income  from  such
 dealings  in  or  holding  of  investments”.

 Shri  Bansal:  There  is  a  difference  bet-
 ween  investment  companies  and  the
 companies  which  I  have  in  view.  Sec-
 tion  23A  companies  can  be  investment
 companies  and  can  be  other  companies as  well.  Here  Shri  Tulsidas’s  amend-
 ments  deal  with  only  investment  com-
 panies,  while  my  amendment  will  be
 more  comprehensive,  dealing  with  23A
 companies.

 Mr.  Chairman:  What  I  want  to  know
 is  whether  after  disposing  of  these
 amendments,  we  will  be  in  a  position  to
 discuss  amendment  No.  92.

 Shri  Bansal:  Yes.
 Mr.  Chairman:  Then  we  shall  take  up these  three  amendments  now  and  deal with  amendment  No.  92  later.
 Shri  M.  C.  Shah:  So  far  as  investment

 companies  are  concerned,  I  do  not  think
 —and  perhaps  my  hon.  friend,  Shri
 Tulsidas  also  will  agree—that  invest-
 ment  companies  are  not  manufacturing
 companies  where  reserves  will  be  neces-
 sary.  When  investment  companies  are
 23A  companies,  all  the  profits—i00
 per  cent—must  be  distributed.  Last
 time,  we  provided  for  4  annas  as  a  penal tax  if  that  is  not  distributed.  So  far  as
 23A  other  companies  are  concerned,  60
 per  cent  is  to  be  distributed.  Now  the
 Position  is  in  the  case  of  all  these  23A
 companies—the  shareholders  may  be  six or  less—if  they  distribute  all  the  profits,
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 they  will  come  in  the  last  slab  of  0
 annas.  In  order  to  escape  the  10  annas
 slab,  they  will  not  distribute  profits  and
 just  keep  them  in  reserve,  though  re-
 serves  are  not  necessary.  Thereby,  they
 will  legally  evade  the  tax  that  will  be
 leviable  on  them.  Therefore,  last
 year  we  put  4  annas  as  penal  tax  on  all
 those  236  companies  where  60  per  cent
 was  to  be  distributed,  if  that  was  not  dis-
 tributed  and  was  taken  away.  Now,
 with  the  rise  in  the  slab  in  the  super-tax,
 there  is  every  possibility—though  there
 is  no  necessity—of  their  keeping  in  the
 reserves  and  not  distributing  the  00  per
 cent,  so  far  as  investment  companies  are
 concerned.  Therefore,  they  may  evade
 paying  under  the  10  annas  supertax
 slab.  I  do  not  think  we  can  allow  this
 loophole  to  remain  there.  Therefore,  we
 want  to  have  annas  as  penal
 tax.  For

 ae  =
 a  23A

 company.  Suppose  re  is  a  pro-
 fit  of  Rs.  100.  They  will  pay  6
 annas  9  pies  per  rupee  on  profit.  That
 means  they  will  have  to  pay  Rs.  43.
 The  remainder  will  be  Rs.  57  or  so.  On
 that,  by  paying  4  annas  in  the  rupee,
 they  will  have  to  pay  about  Rs.  9  or
 so.  So  Rs.  43  plus  Rs.  9  will  be  about
 Rs.  62.  Otherwise,  they  will  have  to
 pay  Rs.  82.  So  there  will  be  Rs.  20
 left  with  those  people  which  ought  to  go
 to  the  public  exchequer.  We  cannot
 allow  them  to  keep  that  Rs.  20  with
 them  and  therefore,  from  4  annas  we
 have  thought  it  fit  to  raise  to  8  annas.

 With  regard  to  amendment  No.  35
 Shri  Tulsidas  suggests  that  90  per  cent
 profit  must  be  from  investments.  If  it  is
 90  per  cent,  they  will  pay;  if  it  is  89  per
 cent.  they  will  not  pay.  This  is  a  very
 nice  argument.  These  people  cannot  get
 away  from  payment  of  the  taxes.

 I  am  so  sorry  I  cannot  accept  any  of
 the  three  amendments.

 Shri  Tulsidas:  Why  does  he  say  that
 Teserves  are  not  necessary  in  investment
 companies?  (Interruptions)

 Shri  M.  C.  Shah:  So  far  as  manu-
 facturing  concerns  are  concerned,  they
 plough  back  the  reserves  in  order  to
 expand.  But  here  the  investment  com-
 panies  only  gather  more  money  to  be-
 come  richer  and  richer.

 Mr.  Chairman:  |  shall  put  the  amend-
 ments  to  the  vote  of  the  House.

 Shri  Tulsidas:  I  would  suggest  that
 these  amendments  had  better  be  kept
 pending.
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 Mr.  Chairman:
 minutes  remain.

 Shri  N.  C.  Chatterjee:  The  other amendment  is  more  important.

 Another  three

 Mr.  Chairman  :  It  will  come  in  course of  time.

 These  amendments  have  been  tho-
 roughly  discussed  and  there  is  no  chance
 of  their  being  accepted  even  after  three
 minutes,

 Shri  Tulsidas:  |  wanted  them  to  be
 kept  pending  till  the  Finance  Minister came.

 Shri  M.  C.  Shah:  As  if  he  is
 to  give  him  a  concession!  gone

 Mr.  Chairman:  I  have  no  objection in  keeping  it  pending  for  three  minut-
 es,  but  even  after  the  Finance  Minister
 comes,  the  position  will  not  be  chang- ed.  So  let  us  dispose  of  them.

 The  question  is:
 Page  8—

 omit  lines  9  to  26.
 The  ition  was  ived.

 Mr.  Chairman:  The  question  is:
 Page  8,  line  22—

 for  “eight  annas”  substitute  “five annas”.

 The  motion  was  negatived.
 Mr.  Chairman  :  The  question  is  :
 Page  8,  line  25—

 after  “investments”  insert  ;
 “and  which  derives  ninety  per cent  or  more  of  its  income  from

 such  dealings  in  or  holding  of  in-
 vestments.”

 The  tion  was
 Mr.  Chairman:  The  question  is  :

 t  clause  i5  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  (5  was  added  to  the  Bill.

 Clauses  6  and  ॥7  were  added  to  the
 Bill
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 Clause  8.—Amendment  of  Section  34

 Shri  Bansal:  I  beg  to  move:

 (i)  Page  9,  lines  28  to  31

 “in  the  aggregate,  either  for  that
 mig  or  for  that  on  and  a  other
 year  or  years  after  which  or  each
 of  which  eight  years  have  elapsed,  not
 being  a  year  or  years”  substitute  “for
 that  year,  not  being  a  year”

 (ii)  Page  9,  line  33—
 ‘after  “unless  be  has”  insert:

 “definite  information  in  his  posses-
 sion,  has”

 (iii)  Page  9,  line  34—
 after  “doing  so”  insert:
 “and  has  supplied  a  copy  thereof  to

 the  assessee”

 (iv)  Page  10,  after  line  30,  add:
 “(e)  the  amendments  made  by  sub-

 clauses  (a)  to  (d)  hereinbefore  shall
 cease  to  be  operative  after  the  3lst
 March,  958  and  thereafter  the  provi- sions  of  Section  34  as  existing  prior  to
 these  amendments  shall  again  become
 operative.”

 (v)  Page  9,  line  43—
 add  at  the  end:

 “or  is  the  executor,  administrator  or
 legal  representative  of  a  deceased  asses-
 see.

 Shri  N.  C.  Chatterjee:  I  beg  to
 move  :

 {i)  Page  9—
 omit  lines  2  and  13.

 (ii)  Page  9,  line  33—
 after  “unless”  insert  “he  has  definite

 information  in  his  possession  and”.

 My  other  two  amendments  namely, Nos,  24  and  25  are  the  same  as  Nos.
 75  and  76  respectively  now  moved  by Shri  Bansal.

 Shri  Tulsidas:  I  beg  to  move:

 (i)  Page  9—
 (l)  after  line  5  insert—
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 “Provided  that  the  Income-tax  Officer
 shall  not  be  deemed  to  have,  under  sub-
 section  (l)  above,  reason  to  belief  un-

 oe
 the  following  conditions  are  satis-

 (i)  he  has  definite  information  in
 his  possession;

 (ii)  he  has  verified  by  preliminary
 investigation  such  mformation
 to  be  correct;  and

 (iii)  he  has  given  an  opportunity  to
 the  assessee  to  be  heard  as  re-
 gards  such  information”;  and

 (2)  line  6—
 after  “Provided”  insert  “further”.

 (ii)  Page  9—
 after  line  43  insert  :
 “Provided  further  that  where  the  as-

 sessee  is  dead,  the  Income-tax  Officer
 shall  not  issue  a  notice  under  this  sub-
 section  on  his  executor,  administrator
 or  other  legal  representative  after  the
 expiry  of  three  years  following  the
 year  of  assessment  in  which  the  asses-
 see  died.”
 (ui)  Page  9—

 for  lines  33  to  37,  substitute:
 “(iii)  for  any  year,  unless  he  has

 recorded  his  reasons  for  doing  so  and
 for  believing  that  the  income,  profits  or

 pains
 chargeable  to  income-tax  which

 ve  escaped  assessment  or  have  been
 under-assessed  or  assessed  at  too  low

 a  rate  or  have  been  made  the  subject  of
 excessive  relief  under  this  Act,  or  the
 loss  or  depreciation  allowance  which  has
 been  computed  in  excess,  amount  to,  or
 are  likely  to  amount  to,  one  lakh  of
 rupees  in  the  aggregate  as  aforesaid.  A
 copy  of  such  reasons  shall  be  sw

 applied to  the  assessee.  The  Income-tax  cer
 shall  not  issue  a  notice  in  any  case  fal-
 ling  under  clause  (ii),  unless  the  Cen-
 tral  Board  of  Revenue,  and,  in  any
 other  case,  the  Commissioner,  after  giv-
 ing  the  assessee  an  opportunity  to  be
 heard  on  such  reasons,  passes  an  order,
 for  reasons  to  be  recorded,  that  it  is
 a  fit  case  for  the  issue  of  such  notice.”

 Mr.  Chairman  :  All  these  amendments
 re  before  the  House.

 Shri  Bansal:  Sub-clauses  (a)  and  (b)
 of  clause  8  remove,  subject  to  cer-
 tain  conditions,  the  time-limit  of  8  years
 in  section  34(i)  of  the  Income-tax  Act
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 for  concealment  cases  and  for  cases  of
 total  escapement  of  income  arising  from
 non-submission  of  returns  of  income
 under  section  22.  No  assessment  for
 the  years  earlier  than  ‘1940-41  will  be
 reopened.  It  means  that  while  there  is
 a  limit  of  going  beyond  1940-41,  there
 will  be  no  limit  in  future.  That  is,  sup-
 posing  some  income-tax  assessee  comes
 within  the  mischief  of  this  particular
 law  after  5  years,  then  the  period  back-
 ward  up  to  which  the  Income-tax  Offi-
 cer  will  be  allowed  to  reopen  the  case
 will  be  5  plus  5  years;  that  means,  vir-
 tually,  we  are  not  placing  any  limit  for
 reopening  these  assessment  cases.

 Sub-clause  (a)  amends  section  34(3)
 and  removes  the  time-limit  for  comple-
 tion  of  assessments  involving  conceal-
 ment  whether  relating  to  original  pro-
 ceedings  or  re-assessment  proceedings.
 That  means,  once  you  reopen  a_  case,
 you  can  go  on  working  at  that  parti-
 cular  case  for  as  many  years  as  you
 like  or  as  the  Income-tax  Officer  likes.
 There  is  no  time-limit  placed  that  a  case
 once  opened  should  be  closed  within
 say,  2  or  3  years.  By  this  amendment
 of  Government,  virtually,  there  will  be
 no  time-limit  either  for  going  back  or
 for  going  forward.  One  of  the  condi-
 tions  for  re-opening  is  that  the  income
 should  aggregate  to  Rs.  |  lakh.  That
 is  the  only  relieving  feature  of  this
 amendment.  But,  the  period  over  which
 the  aggregation  is  to  be  considered  is
 8  years.  But  the  impression  created  by
 the  Finance  Ministry  itself  was  that  this
 sum  of  Rs.  |  lakh  will  relate  to  only
 one  year.  Now,  it  is...

 Shri  M.  C.  Shah:  No  such  impres-
 sion  was  made.

 Shri  Bansal:  That  impression  was
 created.  If  the  Minister  will  wait  for  a
 minute,  I  will  tell  him  how  this  impres-
 sion  was  created.  I  think,  perhaps,  the
 hon.  Minister  is  aware  that  there  is  a
 publication  ‘Income-tax  for  the  Lay-
 man  and  it  is  there  that  the  impression
 was  clearly  given  to  the  readers  of  that
 pamphlet.

 Shri  N.  C.  Chatterjee:
 meant  for  M.  Ps.

 It  was  not

 Mr.  Chairman  :  So  far  as  the  original
 Bill  was  concerned,  it  was  made  abso-
 lutely  clear  at  that  time  that  this  amount
 of  Rs.  |  lakh  did  not  pertain  to  one
 year.
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 Shri  Bansal:  That  is  what  I  am  also
 suggesting;  but  the  impression  was  giv-
 en  that  Rs.  |  lakh  will  relate  to  only one  year...

 Mr.  Chairman  :  It  was  made  perfectly clear  that  it  does  not  pertain  to  one
 year.  I  remember,  I  spoke  on  that  Bill
 at  that  time  and  the  hon.  Deputy  Speak- er—our  present  Speaker—had  that  im-
 pression  then.  I  just  read  out  to  him
 from  the  Bill  that  it  was  made  absolute-
 ly  clear  that  this  does  not  mean  for  one
 year  and  that  it  related  to  a  number  of
 years.

 Shri  Bansal:  That  is  what  I  am  try-
 ing  to  say;  while  the  Act  reads  in  a
 certain  manner,  a  different  interpreta- tion  or  impression  was  given  to  the
 public.  If  the  concealed  income  for  a
 period  of  8  years  aggregates  or  exceeds
 Rs.  |  lakh,  the  assessment  will  be  re-
 opened  in  effect  for  all  the  8  years. Even  if  there  has  been  an  average  es-
 capement  of  Rs.  3,000  a  year,  the  as-
 sessment  may  be  reopened  for  all  the
 years.  The  limit  of  Rs.  |  lakh  has,
 therefore,  been  considerably  reduced  in
 effect.  This  means  that  ever  middle
 class  assessees  will  be  affected  by  this
 change.

 My  amendment  No.  72,  as  it
 on  the  Order  Paper,  has  been  uy
 wrongly  put

 down  by  those  who  are
 responsible  for  circulating  these  pers. My  amendment  was  actually  Sivided into  3  parts.  Perhaps,  the  persons  con-
 cerned  with  the  preparation  of  these
 papers  misunderstood  my  amendment.
 Nevertheless,  the  amendment  as  it  ap-
 pears,  with  some  minor  adjustments will  have  the  effect  of  securing  that  if
 the  income  not  disclosed  exceeds  Rs,  1
 lakh  in  any  year  and  if  there  has  been
 concealment,  the  assessment  of  that  year
 may  be  reopened  after  8  years.  That  is
 one  of  the  purposes  of  my  amendment.

 Amendments  74  and  75  are  to  secure
 that  the  Income-tax  Officer  takes  action
 only  on  the  basis  of  definite  informa-
 tion  in  his  possession.  He  must  also  sup-
 ply  a  copy  to  the  assessee  of  the  rea-
 sons  for  reopening  the  assessment.  As-
 sessments  must  not  be  reopened  unless
 there  is  a  prima  facie  case,  and  opportu-
 nity  must  also  be  given  to  the  assessee
 to  state  his  case  before  starting  pro-
 ceedings.

 I  have  here  before  me  a  copy  of  a
 representation  by  the  Income-tax  Pay- ers’  Association  of  India.  They,  in  a
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 very  cognet  case  presented  to  the  Fin-
 ance  Minister,  have  pointed  out  that,
 if  there  is  to  be  a  change  in  the  existin:
 words  of  section  34  and  if  the  amen  mg
 ments  proposed  are  passed,  the  position
 would  be  that  the  Income-tax  Officer
 will  be  able  to  act  on  any  information.
 Herein  lies  the  danger  to  the  common
 man  and  to  the  honest  assessee.  Once
 the  I.T.O.  has  declared  it  as  his  belief
 that  income  has  esca’

 ned
 taxation,  the

 Commissioner  or  the  C.B.R.  will  accept
 it  and  action  will  be  started,  with  the  as-
 sessee  in  complete  ignorance  of  what
 is  being  done  against  him.  Even  if  he
 subsequently  proves  the  information  of
 the  I.T.O.  to  be  false  or  incorrect,  the
 action,  once  started,  will  continue  and,
 instead  of  justice,  it  will  more  often  be
 prestige  that  will  determine  its  course.
 It  is  for  this  reason  that  I  am  moving
 my  amendments  74  and  75.

 Where  there  is  a  prima  facie  case  of
 fraud,  there  can  be  no  objection  to
 removing  the  time-limit  for  reopening
 the  case.  I  am  conceding  that  because
 it  is  a  criminal  offence  and  it  is  reason-
 able  that  there  should  be  no  limitation
 of  time  for  taking  action  in  a  criminal
 offence.  But,  whereas  in  a  criminal  of-
 fence,  action  is  taken  against  the  per-
 son  who  committed  the  crime  without
 any  limitation  of  time,  under  section  34,
 action  may  be  taken  against  persons
 who  were  not  responsible  for  the  fraud
 or  concealment.  This  is  a  very  material
 difference.

 If  you  look  to  the  Acts  of  other
 countries,  you  will  find  that  material
 difference  is  made  between  fraud  and
 ordinary  tax  evasion.  In  the  U.S.A.
 section  276  says  that  in  the  case  of  a
 false  or  fraudulent  return  with  intent
 to  defraud  or  evade  taxation  or  on  a
 failure  to  file  return,  the  tax  may  be
 assesSed  at  any  time.  In  the  U.  K.
 under  section  47,  the  time-limit  for
 additional  assessment  is  6  years,—the
 expression  is  ‘additional  assessment’—
 except  where  fraud  or  wilful  default  has
 been  committed.  Here  again,  it  relies
 on  fraud  or  wilful  default.  Under  the
 Australian  law,  section  170,  where  the
 Commissioner  is  of  the  opinion  that  the
 avoidance  of  tax  is  due  to  fraud  or
 evasion  he  may  amend  the  assessment
 at  any  time.

 It  should  be  noted  that,  in  all  the
 above  cases,  the  words  used  are  such
 that  the  proceedings  can  be  started  only on  definite  information  of  fraud  and
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 not  as  in  our  Act  on  some  suspicion  or
 when  the  I.T.O.  believes  or  has  reason
 to  believe  that  facts  were  not  fully
 and  truly  stated.  The  assessee  must  also
 be  given  an  opportunity  to  explain  the
 position  at  the  preliminary  stage  so  that
 the  Commissioner  may  know  his  point
 of  view  also  before  proceedings  or  action
 is  taken  under  section  34.

 My  amendments  are  providing  two
 safeguards:  firstly,  that  the  Income-tax
 Officer  must  give  a  chance  to  the  pros-
 pective  assessee  to  explain,  and  second-
 ly,  that  the  Commissioner  must  have
 the  reasons  from  the  Income-tax  Officer
 as  to  why  he  wants  to  re-open  the  case
 beyond  eight  years.

 The  other  point  which  I  am  making  in
 my  amendments  is  that  there  is  no  time-
 limit  for  completion  of  assessment  in-
 volving  concealment,  sub-clause  (d)  of
 clause  18.  In  the  U.K.,  if  a  tax-payer
 dies  without  having  been  fully  assessed
 during  his  life,  assessments  on  his  es-
 tate  for  back-duty  must  be  made  before
 the  end  of  the  third  fiscal  year  begin-
 ning  after  the  date  of  his  death.

 Shri  M.  C.  Shah:  Estate  Duty?

 Shri  Bansal:  Estate.  There  is  a  time
 restriction  that  the  back-duty  assess-
 ment  must  relate  back  only  as  far  as  six
 years  from  the  date  of  assessment.  This
 is  so  even  in  the  case  of  a  deceased
 man’s  own  fraud.  Then,  if  he  were  alive,
 there  would  be  no  time-limit  for  back
 assessment.  This  is  the  existing  law  in
 the  U.K.  The  Royal  Commission  on
 Taxation  have  recommended  that  the
 back-duty  assessments  made  after  death
 must  cover  six  years  back  from  the
 date  of  death,  not  six  years  from  the
 date  of  making  the  assessments.  But
 they  observe,—and  this  is  an  important
 point  to  be  noted—

 “Subject  to  this,  we  think  that
 even  if  a  fraud  has  been  present,
 an  assessment  against  a  dead  man’s
 estate  should  be  limited  to  the  six-
 year  period  as  at  present,  since  his
 estate  cannot  necessarily  produce
 the  explanation  that  he  might  have
 produced  if  alive.”

 Our  law  should  have  a_  limitation
 period  at  least  for  re-opening  the  cas-
 es  of  deceased  My  end-
 ment  No.  l02  provides  for  this.
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 [Shri  Bansal]
 Another  amendment  of  mine,  Noe.  76

 is  to  secure  that  the  change  in  the  law
 removing  the  time-limit  for  conceal-
 ment  cases  should  be  operative  only  for
 two  years.  The  Finance  Minister  stated
 that  they  are  amending  these  particular sections  of  the  Act  in  order  to  cover  the
 lacuna  created  by  the  judgment  of  the
 Supreme  Court.  If  that  were  so,  then
 even  if  the  Income-tax  Investigation
 Commission  were  alive,  all  these  assess-
 ments  could  have  been  closed  within
 two  years.  Therefore,  if  my  other
 amendments  are  not  accepted  and  if  the
 House  decides  that  we  accept  the
 amendments  in  the  law  as  moved  by
 the  Finance  Minister  through  the
 Finance  Bill,  that  is,  that  we  must  open all  cases  up  to  940-4I,  then  my  sug- gestion  is  that  this  law  should  remain
 in  operation  only  for  two  years,  that
 is,  only  up  to  1957-58,  and  after  that, the  law  should  revert  back  to  the  nor-
 mal  position.  Amendment  No.  76  is
 only  an  alternative  if  my  other  amend-
 ments  are  not  accepted.

 I  hope  that  my  reasonable  amend-
 ments  will  be  accepted  by  the  Finance
 Minister.

 Shri  N.  C.  Chatterjee:  If  you  look at  amendment  No.  23  and  also  Nos.
 24  and  25,  you  will  find  that  Shri  Ban-
 sal’s  amendments  are  on  the  same  lines.

 In  the  first  amendment,  I  want  to  in-
 troduce  after  “unless”  in  line  33  on  page
 9,  the  words  “he  has  definite  informa-
 tion  in  his  possession  and”.  If  you  look
 at
 a

 9  of  the  Bill,  sub-clause  (iii)
 under  clause  18  says:  Provided  for  any
 year,  unless  he  has  recorded  his  rea-
 sons  for  doing  so,  and  has  supplied  a
 copy  thereof  to  the  assessee,  he  shall
 not  proceed  to  re-open  the  case.  As
 you  know  very  well,  it  is  a  complete
 fallacy  to  think  that  section  34  is  direct-
 ed  to  cases  of  fraud.  Nothing  of  the
 kind.  Let  me  draw  the  attention  of  the
 hon.  Minister  and  hon.  Members  to  the
 observations  which  I  shall  read  out  from
 the  latest  edition  of  the  Law  of  Income-
 tax,  at  page  795:

 “The  power  to  take  proceedings
 under  section  34  is  not  confined  to
 cases  where  the  assessee  had  con-
 cealed  his  income.  It  also-  extends
 to  cases  where  although  there  was
 fo  concealment  by  the  assessee  at
 all,  the  Income-tax  Officer  has

 reason  to  believe  in  consequence
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 of  information  in  his  possession  that
 his  income  has  escaped  full  assess-
 ment.”

 He  points  out  the  requisite  conditions
 where  section  34  can  be  operative.  The
 sub-section  comes  into  operation  if  these
 conditions  are  fulfilled—incomes,  pro-
 fits  or  gains  chargeable  to  income-tax
 have  escaped  assessment  for  the  rele-
 vant  year;  lower  rate  of  income-tax  has
 been  charged;  excessive  relief  has  been
 given  and  so  on.

 The  majority  of  the  cases  have  no-
 thing  to  do  with  fraud,  nothing  to  do
 with  misrepresentation  and  nothing  to
 do  with  actual  tax  deception  or  con-
 cealment.  Even  if  all  the  facts  are  plac-
 ed  and  if  assessment  is  made  at  a
 particular  rate,  later  on  the  Income-tax
 Officer  may  think  that  it  ought  to  have
 been  assessed  at  a  higher  rate  and  so
 he  can  re-open  it  under  section  34.
 Suppose  you  carry  on  business  and  some
 relief  has  been  given;  the  other  I.T.O.
 thinks  that  a  higher  relief  had  been
 given  to  you;  in  that  case,  he  can  re-
 open  the  matter  under  section  34.
 Therefore,  this  power  is  much  wider
 than  getting  at  an  assessee  for  the  pur-
 pose  of  deception,  misrepresentation  or
 fraud.  and  it  is  in  that  background  that
 you  have  got  to  see  whether  it  would
 be  fair,  just,  proper  and  equitable  to
 clothe  the  Income-tax  Officers  with  this
 very  wide  power  which  is  sought  to  be
 done.

 In  clause  (a)  they  are  deleting  the
 words  “within  eight  years”.  That  means
 that  the  period  of  limitation  is  gone.
 Shri  Bansal  was  perfectly  right  when  he
 said  that  you  can  re-open  the  case  of
 1941-42,  or  1942-43,  in  the  year  1956,
 But  why?  In  the  year  1965,  if  you
 allow  this  to  go  on  the  statute-book,  you
 can  say  that  my  predecessors,  father  or
 grandfather,  had  been  assessed  at  too
 low  a  rate  or  given  excessive  relief  al-
 though  they  disclosed  everything,  that
 they  had  been  under-assessed  and  that,
 therefore,  I  should  produce  the  books
 and  start  proceedings.  In  that  way  there
 would  be  engines  of  oppression  and
 tyranny.

 When  the  Finance  Minister  was
 speaking,  he  was  good  enough  to  assure
 us—I  hove  you  were  here  at  that  time—
 that  his  intention  was  to  get  at  cases  of
 fraud.  At  that  time  you  pointed  out
 that  it  should  be  made  clear  and  I  hope
 that  that  would  be  made  clear.  The
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 language  can  be  left  to  the  hon.  Minis-
 ter  and  his  advisers  who  can  help  him
 if  he  likes.  If  the  intention  of  the  hon.
 Minister  is  really  to  get  at  cases  of  dis-
 honest  concealment  and  fraudulent  de-
 ception,  then  nobody  is  going  to  stand
 in  the  way  of  the  imcome-tax  authori-
 ties  getting  power.  But  for  heaven's
 sake,  do  not  utilise  section  34()  to  cas-
 es  which  have  nothing  to  do  with  fraud,
 deception  or  misrepresentation,  to  genu-
 ine  cases  of  fullest  disclosures

 200० relief  might  have  been  given  at  the  high-
 er  rate  or  one  slab  higher  which  ought
 not  to  have  been  done.  Therefore,  4
 submit  that  that  should  be  made  clear.
 I  realise  and  appreciate  the  nervousness
 of  the  revenue  authorities  and  the  Fin-
 ance  Minister  because  they  think  that
 that  might  lead  to  another  attack  in  the
 Supreme  Court.  But  if  you  make  a
 ground  of  fraud,  and  then  if  you  say
 that  on  that  ground  it  is  going  to  be
 re-opened,  then  I  am  sure  that  it  cannot
 possibly  be  challenged  that  there  is  any
 discrimination.  In  Suraj  Mall  Mohta
 case  the  Chief  Justice  Mahajan  set
 aside  that  Act  as  illegal  and  ultra  vires
 because  it  infringed  the  freedom  em-
 bodied  in  article  14  of  the  Constitution
 because  the  same  man  could  be  pro- ceeded  against  under  section  34;  the
 same  man  might  be  at  the  officer’s  whim
 or  pleasure  and  action  could  be  taken
 by  the  Investigation  Commission.  They
 had  different  procedures  and  very  ex-
 tensive  power  there.  So,  His  Lordship
 said  that  it  was  not  right.  You  have  got
 discrimination  writ  large  on  the  face
 of  the  statute  itself.  It  contained  poten- tialities  of  discrimination  because  it  is
 left  to  the  unbridled  and  unlicensed
 power  of  the  revenue  authorities.  That
 cannot  be  said  here.  Therefore,  I  am
 pleading  for  two  things.  Delete  this
 limitation  clause.  Do  not  delete  these
 eight  years;  do  not  have  it  so  wide.  If
 you  honestly  want  that  the  Investiga- tion  Commission  should  take  action,  ac-
 cept  my  suggestion  and  that  of  Shri
 Bansal.  If  the  hon.  Minister's  _  state-
 ment  is  correct—‘hat  after  the  Menak-
 shi  Mills  case,  after  that  judgment  of
 the  Supreme  Court,  they  could  not  go
 against  the  tax  evaders—it  is  not
 Our  suggestion  that  you  should  drop these  cases  simply  because  of  the
 Supreme  Court  judgment.  Go  against them.  Have  our  amendment.  What  is
 our  amendment?  Our  amendment  No.
 25  restricts  the  period  to  3lst  March,
 1958.  The  Finance  Minister  and  the
 Bill  also  gave  them  a  period  of  ten
 years.  Have  two  more  years  and  pro-
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 ceed  against  them.  We  are  only  saying
 that  after  3lst  March,  ‘1958,  the  provi-
 sions  of  section  34  as  existing  prior  te
 these  amendments  shall  be  operative.  I
 think  it  is  just,  fair  and  equitable.  We
 are  also  reinforcing  our  submission.
 The  Income-tax  Officer  must  have  deb-
 nite  information  in  his  possession  and  if
 he  records  his  reasons  for  doing  so,  they
 should  be  made  available  to  the  person
 concerned.  You  remember  the  judg-
 ment  of  the  Madras  High  Court.  I  have
 to  submit  with  great  respect  that  a
 different  view  may  be  possible.  So  far
 as  I  am  informed,  the  revenue  autho-
 rities  have  directed  all  income-tax
 officers  throughout  India  to  act  upon
 that  judgment  and  not  to  furnish  copies
 or  reasons  to  the  assessees.  It  is  not
 fair.  If  you  record  reasons,  you  must
 make  it  available.  to  them;  otherwise,
 you  are  doing  something  not  fair  to
 that  man.  I  may  read  one  or  two
 sentences  of  the  judgment  in  Suraj
 Mail  Mohta  case.  Chief  Justice  Ma-
 hajan  says:

 “When  an  assessment  on  escap-
 ed  or  evaded  income  is  made
 under  the  provisions  of  Sec-
 tion  34  of  the  Indian  Income-tax
 Act,  all  the  provisions  for  ar-
 Tiving  at  the  assessment  pro-
 vided  under  section  23(3)  come  into
 operation  and  the  assessment  has
 to  be  made  on  all  relevant  mate-
 rials  and  on  evidence  and  the  as-
 sessee  ordinarily  has  the  fullest
 right  to  inspect  the  records  and  all
 documents  and  materials  that  are
 to  be  used  against  him.  Under  the
 provisions  of  Section  37  of  the
 Indian  Income-tax  Act  the  proceed-
 ings  before  the  Income-tax  officer
 are  judicial  proceedings  and  all  the
 incidents  of  such  judicial  proceed-
 ings  have  to  be  observed  before
 the  result  is  arrived  at.  In  other
 words,  the  assessee  would  have  a

 righ
 tt  to  inspect  the  record  and  all

 relevant  documents  before  he  is
 called  upon  to  lead  evidence  in
 rebuttal.”

 That  judgment  is  binding  on  us  and
 all  the  authorities  of  India.  These  are
 judicial  proceedings  and  he  is  entitled
 to  know  and  inspect  the  record  and  the
 relevant  documents  and  know  the  rea-
 sons.  So,  I  am  submitting  that  the  rea-
 sons  should  be  furnished  to  him.  Right-
 ly  or  wrongly,  they  are  in  a  difficult
 position,  The  person  who  supplies  the
 information  may  be  an  informant  or
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 [Shri  N.  C.  Chatterjee]
 some  spy.  It  may  be  tha!  oae  partner
 of  a  partnership  might  hive  been  ex-
 pelled  by  the  other  and  for  his  ulterior
 motives,  the  expelled  partner  may
 report  that  the  other  has  not  disclosed
 the  whole  thing.

 I  am  happy  the  Finance  Minister  is
 here.  Having  regard  to  the  fact  that  the
 scope  of  section  34  is  not  limited  to
 fraud,  etc.,  I  may  say  that  it  extends
 to  cases  of  under-assessment  in  respect
 of  fullest  disclosures  or  assessment  at  a
 low  rate  or  on  the  ground  that  he  has
 been  given  excessive  relief  or  that  ex-
 cessive  loss  or  excessive  depreciation  al-
 lowance  has  been  paid.  Therefore,
 when  these  reasons  are  recorded,  they
 should  be  made  available  to  him.

 My  friend,  Shri  Bansal,  has  quoted
 from  the  U.K.  Act.  If  there  is  any
 question  of  fraud  or  if  it  is  limited  to
 such  things,  it  is  all  right.  I  hope  the
 hon.  Finance  Minister  will  redraft  the
 section  or  we  can  help  him  in  doing
 that.  If  it  is  done,  it  is  not  possible  that
 it  could  fully  challenged
 How  can  article  14  be  possibly  invok-
 ed?  It  was  done  in  that  case  because
 there  were  two  different  procedures
 available  for  the  same  type  of  case  and
 therefore,  discrimination  was  possible.
 Take  the  Sarkar’s  case  in  Beng  Jt  There
 were  two  kinds  of  courts  and  it  was
 left  to  the  executive  to  say  that,  if
 there  were  five  murder  cases,  1,  3  and  5
 should  go  to  the  special  Court  and  2
 and  4  should  go  to  the  ordinary  court.
 Therefore,  the  Judges  of  the  Supreme Court  said  that  there  was  discrimina-
 tion.  It  is  not  that  positive  discrimina-
 tion  has  been  shown.  The  possibility  is

 ae
 enough  and  so  it  was  struck  down.

 on  the  same  principle,  I]  am  submitting
 that  the  Investigation  Commission  Act
 was  declared  illegal.  But  no  such  con-
 tingency  can  possibly  arise  here  in  case
 you  put  down  the  words  “in  the  case
 of  deliberate  concealment  fraud,  etc.”
 We  shall  never  say  that,  simply  because
 the  Supreme  Court  has  challenged  this
 and  declared  it  illegal,  all  the  tax  eva-
 ders  should  go  free.  I  take  it  that  at
 least  most  of  them  were  tax-evaders.
 The  Government  and  the  Investigation
 Commission  consisting  of  a  Chief  Jus-
 tice  applied  their  judicial  minds  and
 found  a  prima  facie  case;  I  take  it  so.
 Therefore,  they  were  proceeded  against.
 Complete  those  cases.  I  am  saying  that
 two  years  further  extension  is  enough.
 It  should  not  be  made  an  indefinite
 period  because  it  is  a  kind  of  extra-
 ordinary  power  and  such  powers  are
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 liable  to  be  misused;  they  are  liable  to
 become  an  engine  of  oppression  and
 May  prove  to  be  a  vendetta—partners
 going  against  ex-partners.  All  these
 people  will  use  this  procedure  for  per- sonal  vengeance,

 Shri  Tulsidas:  I  have  my  amend-
 ments  Nos.  36  and  37.  I  have  also  put in  another  amendment  No.  0]  which
 is  an  alternative  amendment.  In  case
 my  amendment  No.  36  is  not  acceptable
 to  the  Finance  Minister,  there  is  an
 alternative  amendment  because  there  a
 number  of  conditions  have  been  pro-
 vided.  My  friend,  Shri  Chatterjee,  as
 well  as  Shri  Bansal,  mentioned  about
 different  Acts  in  different  countries.  I
 do  not  wish  to  go  into  that  again.  I
 agree  that  there  cannot  be  a  time-limit
 where  evasion  has  taken  I  also
 agree  that.the  Income-tax  Officer  should
 be  allowed  to  re-open  cases  where  in-
 come  has  escaped  assessment.  The
 House  will  not—certainly  I  will  not—
 grudge  powers  being  given  to  the  In-
 come-tax  Officer  to  bring  such  income
 to  tax  at  any  time.

 3  P.M.
 But  I  may  point  out  a_  difference.

 While  the  words  used  in  foreign  sta-
 tutes  are  “fraud  or  evasion”  or  “fraud
 or.wilful  default”,  our  Act  says  “omis-
 sion  or  failure  to  make  return  or  to
 disclose  fully  and  truly  all  material  facts
 necessary".  These  words  are  much
 wider.  The  words  in  the  other  statutes
 obviously  imply  that  first  the  fraud  has
 to  be  proved.  In  the  Bill  as  now  pro-
 posed  the  Income-tax  Officer  can  re-
 open  a  case  if  he  has  “reason  to  be-
 lieve”  although,  in  fact,  ultimately  no
 evasion  may  be  found.  While  in  the
 United  Kingdom  and  the  United  States
 of  America  fraud  has  to  be  proved  first
 and  action  can  be  taken  only  thereafter,
 here  in  India  the  case  will  be  reopened
 first  even  though  ultimately  no  evasion
 is  found.

 Then,  I  would  Nke  to  point  out  that
 these  are  amendments  which  are
 brought  forward  on  account  of  the  pro-
 posed  amendment  to  the  Income-tax
 Investigation  Commission  Act  becom-
 ing  ultra  vires.  It  is,  therefore,  essen-
 tial  that  powers  should  not  be  used  as
 a  matter  of  routine.  If  you  are

 os such  wide  powers  those  powers  shou
 not  be  allowed  to  be  used  as  a  matter
 of  routine.  Exercise  of  such  extra-ordi-
 nary  powers  requires  use  of  extra-ordi-
 nary  discretion,  and  we  have  to  give
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 powers  so  as  to  catch  the  tax-evader
 without  those  powers  being  misused  to
 harass  the  ordinary  honest  tax-payer.
 {t  is  essential  that  the  absolute  discre-
 tion  of  the  Income-tax  Officer  be  sub-
 ject  to  legal  checks  imposed  by  the
 House  so  that  there  is  no  possibility  of
 harassment  of  the  innocent  in  the  pro-
 cess  of  catching  the  guilty.

 Then  again,  I  would  like  to  point  out
 to  the  hon.  Finance  Minister  that  the
 Income-tax  Investigation  Commission
 had  two  Judges  on  it.  It  could,  there-
 fore,  bring  to  bear  a  judicial  restraint  on
 the  exercise  of  its  powers.  Secondly,
 the  Act  was  a  temporary  statute  meant
 to  meet  an  abnormal  situation.  In  the
 present  case,  you  are  giving  powers  to
 an  Income-tax  Officer,  who  may  be
 quite  a  low  person  in  authority  and  who
 may  be  sometimes  a  raw  junior  recruit.
 You  are  also  incorporating  the  powers in  a  permanent  statute  which  is  meant
 to  operate  in  normal  times.  I  would,
 therefore,  like  to  know  from  the  Gov-
 ernment  how  long  we  are  to  put  up
 with  this  kind  of  situation.

 I  believe,  these  amendments  are  in
 effect  meant  to  replace  some  of  the  pro-
 visions  of  the  Taxation  of  Income  (In-
 vestigation  Commission)  Act.  It  would
 be  interesting  to  refer  to  the  correspond-
 ing  provisions  in  that  Act.  The  words
 used  in  this  Act  are  much  stricter  than
 those  contained  in  the  Bill  now  before
 us.  I  am  reading  from  Section  (5)  of
 the  Taxation  of  Income  (Investigation
 Commission)  Act.  The  words  used
 there  are:

 “the  Central  Government  has
 prima  facie  reasons  for  believing
 that  a  person  has  to  a  substantial
 extent  evaded  payment  of  taxa-
 tion”.
 That  is  how  it  was  put  even  in  the

 Taxation  of  Income  (Investigation  Com-
 mission)  Act.  There  has  been  a  definite
 question  of  prima  facie  case,  and  then
 only  the  proceedings  are  to  be  started.
 The  Government  could  move  under
 this  section  only  on  prima  facie  reasons,
 and  it  could  do  so  only  if  there  had
 been  evasion  of  tax.  I  believe  these
 safeguards  have  not  been  provided  in
 the  Bill  as  now  drafted.

 This  is  not  all.  Under  the  previous Act  the  Commission  had  been  given the  right  to  examine  the  Government's
 Case.  Let  me  again  quote  from  the
 947  Act:
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 “The  Commission  may,  after
 examining  the  material  submitted
 by  the  Central  Government...  .and
 making  such  investigation  as  it
 considers  mecessary....  report

 that  in  its  opinion  further
 investigation  is  not  likely  to  reveal
 any  substantial  evasion  of  taxation
 on  income  and  on  such  report  be-
 ing  made,  the  investigation  shall  be
 deemed  to  be  closed.”

 Thus  the  Commission  was  not  to  act
 as  a  rubber  stamp  for  the  Government;
 it  was  to  examine  the  material  pre-
 sented  by  the  Government;  it  could
 carry  out  further  investigations  and  if  it
 came  to  the  conclusion  that  substantial
 evasion  had  not  taken  place,  the  case
 was  to  be  closed.  Under  the  present
 Bill,  the  possibility  for  such  independent
 exercise  of  powers  is  absent.  The  Com-
 mission  or  the  Central  Board  of  Reve-
 nue  would  go  by  the  facts  presented
 by  the  Income-tax  Officer.  This  is  not
 a  sufficient  safeguard.

 The  point  I  would  emphasise  is  this.
 The  Commission  was  almost  a  quasi-ju-
 dicial  body,  and  even  then  you  had  pro-
 vided  for  various  safeguards.  Don't  you
 think  these  safeguards  are  all  the
 more  necessary  when  you  give  powers
 to  executive  officers?  That  is  what  is
 objectionable  and  that  is  why  I  am
 saying  that  you  must  have  safeguards.
 When  the  Income-tax  Amendment  Bill
 was  brought  forward,  the  Finance
 Minister  did  appreciate  this  and  he  said
 that  we  must  provide  enough  safeguards
 to  see  that  there  is  no  harassment  to
 the  people.  I  would  like  to  know  what
 is  the  safeguard  that  would  be  available
 for  an  honest  assessee,  that  his  case
 will  not,  be  opened  just  because  some
 body  has  “reason  to  believe"?  That  is
 an  important  thing.

 As  I  said,  I  have  proposed  two
 amendments.  I  do  not  mind  if  some
 words  are  changed.  I  only  want  to
 have  sufficient  safeguards  to  be  provid-
 ed  in  the  Act  itself  because,  after  all,
 we  are  now  putting  this  particular
 amendment  in  a  permanent  _  statute.
 Therefore,  unless  proper  safeguards  are
 provided  it  will  be  very  dangerous  to
 have  such  wide  powers  given  in  the
 hands  of  the  taxing  authorities.

 I  may  also  refer  to  anther  problem
 that  is  likely  to  arise  with  the  remov-
 al  of  the  time-limit,  namely,  that  the
 assessment  may  be  reopened  not  only



 5968  Finance  Bill

 (Shri  Tulsidas]
 a  long  period  after  the  original  assess-
 ment  was  made,  but  a  long  period  after
 the  death  of  the  assessee.  Such  a  pro- vision  would  be  inequitable  as,  with  the
 person  who  most  intimately  knew  of
 the  facts  dead,  it  is  not  proper  to  pro- ceed  for  his  sins  against  his  successors. The  U.K.  Law  provides  specifically
 against  such  a  contingency  by  laying down  that  no  action  shall  be  taken  two
 years  after  the  death  of  the  assessee.  I
 believe  this  is  a  healthy  safeguard.  I
 have  suggested  in  my  amendment  that
 the.  time-limit  may  be  three  years.

 I  would  request  the  Finance  Minis-
 ter  to  go  into  all  these  amendments  and
 if  he  considers  that  any  of  these
 amendments  require  certain  verbal
 changes  I  am  quite  willing  to  make
 those  changes.  As  I  considered  it  pro-
 per  J  have  given  two  alternatives  in  my two  amendments  numbers  36  and  0I.
 I  hope,  that  they  will  be  accepted.

 Shri  T.  S.  A.  Chettiar  :  Mr.  Chairman, the  various  points  have  been  rather
 exhaustively  dealt  with  by  the  previous
 speakers  and  I  have  only  just  a  few
 thoughts  to  give  expression  to.

 It  has  been  mentioned  that  in  other
 countries  unless  there  is  fraud  the  cases
 cannot  be  reopened.  Our  own  Limita-
 tion  Act  provides  for  fraud,  that  is, three  years  after  the  detection  of  fraud
 —it  may  be  any  number  of  years  after
 which  it  is  detected—one  is  actionable.
 That  is  what  our  Limitation  Act  sa
 If  you  apply  that  Law  of  Limitation  for fraud  in  these  circumstances,  the  result
 will  be,  if  somebody  does  some  fraud
 even  in  940  and  if  it  is  detected  today, for  three  years  from  today  he  is  action-
 able.  So,  if  3lst  day  of  March,  1941 is  the  period  which  has  been  mentioned
 here  as  the  latest  date  to  which  you  can
 carry  back  this  investigation,  war
 began  in  939  and  in  my  opinion  all
 this  corruption  and  fraud  began  from
 that  period,  I  do  not  know  whether  this
 94]  itself  is  a  period  which
 be  considered  sacrosanct.

 should

 Sir,  we  must  consider  the  background of  this  amendment.  The  background  is
 that  we  made  a  legislation  to  rope  in
 about  ‘300  people  who  have,  in  the
 opinion  of  the  administration,  deceived
 the  Government.  But  that  could  not  be
 done  because  of  the  decision  of  the
 Supreme  Court.  We  want  to  rope  in
 those  1,300  people  here.  Nobody  in  this
 House,  nobody  who  has  spoken  or  not
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 spoken,  wants  to  defend  those
 who  have  withheld  taxes  legitimately due  to  the  country.

 Tee  pon
 now  is,  what  is  the  pro- per  thing  to  do  in  these  matters?  In

 my  opinion,  where  there  is  fraud,  there
 should  not  be  any  limitation;  not  even 1941,  It  must  be  three  years  from  the
 date  the  fraud  is  detected.  The  people who  commit  fraud  on  public  treasury must  be  punished.  This  is  a  matter
 about  which  nobody  in  this  House  has
 any  difference  of  opinion.

 Now,  coming  to  sub-clause  (ii)  of
 clause  8(b),  I  have  got  one  doubt
 about  it.

 Sub-clause  (b)  (ii)  says  thus:
 “if  eight  years  have  elapsed  after

 expiry  of  that  year,  unless  the  in-
 come,  profits  or  gains  chargeable to  income-tax  which  have  escaped
 Pay  assessment  or  have  been  un-
 der-assessed  or  assessed  at  too  low
 a  rate  or  have  been  made  the  sub
 ject  of  excessive  relief  under  this
 Act......  "  ete,

 Now,  may  I  know  whether,  if  the
 wrong  assessment  is  due  to  the  mistake
 of  the  Income-tax  Officer  himself,  the
 case  will  be  allowed  to  be  re-opened? That  is  one  point  which  I  would  like
 to  have  a  clarification  upon.  There
 would  not  be  any  justification  if  the
 Income-tax  Officer  himself,  after  pro-
 per  accounts  have  been  submitted  and
 the  accounts  assessed,  says  that  it  has
 been  under-assessed  and  that  the  books
 must  be  re-opened.  If  A  submits  pro-
 per  returns  and  if  the  Income-tax  cer
 finds,.  for  some  reason  or  other,  that
 the  income  has  been  under-assessed,  it
 is  not  fair  that  the  accounts  should  be
 re-opened.  I  would  like  to  know  whe-
 ther  such  a  thing  will  be  re-opened. Will  such  a  case  be  allowed  to  be  re-
 opened?  In  my

 oP
 inion,  if  the  Income-

 tax  Officer  himself  commits  a  mistake, it  should  not  be  re-opened.  That  is  a
 matter  which  I  would  like  the  Finance
 Minister  to  appreciate.

 There  is  another  matter  which  l  would
 like  to  touch.  Shri  Bansal  who  referred
 to  that  matter  is,  I  think,  unfair  to  the
 Government.  He  referred  to  the  lakh
 of  Rupees  as  one  of  being  not  for
 eight  years  but  for  one  year,  Even  in
 the  previous  Act,  it  was  for  a  period  of
 eight  years.  There  is  no  misunderstand-
 ing  in  that  matter.
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 Shri  Bansal:  I  was  referring  to  a
 Government  _  publication—Jncome-tax
 for  the  Layman—where  it  was  definite-
 ly  stated  that  this  amount  of  Rs.  |
 lakh  will  be  only  for  one  year.

 Shri  T.  8,  A.  Chettiar;  Why  should
 ‘ou  depend  upon  the  Government  pub-
 ication,  when  you  know  that  the  pre- vious  legislation  was  not  80?  You  know

 the  background  of  this  legislation.

 Shri  Bansal:  What  I  was  trying  to
 say  was  that  an  impression  in  the  public mind  was  created.  We  legislators  re-
 present  the  public  and  we  know  that
 the  public  do  not  study  the  laws  as  such
 but  if  at  all  only  the  hand-books  which
 are  published  by  the  Government  for
 their  benefit.

 Shri  T.  5.  A.  Chettiar:  But  now,
 what  I  am  trying  to  make  is  this.  When
 we  want  a  long  period  for  the  assess-
 ment  to  be  re-opened  the  assessment
 should  be  a  fairly  big  amount.  This
 amount  of  Rs.  8,000  per  annum  in

 my  opinion,  is  rather  a  low  assessment.
 at  I  would  like  the  administration  to

 concentrate  upon  is  that  they  should
 see  to  the  big  people  who  deceive  Gov-
 ernment  of  a  big  amount.  This  amount
 of  Rs.  8,000,  if  I  may  say  so,  is  not
 really  big.  As  was  once  stated  by  the
 Finance  Minister,  instead  of  wasting
 the  time  of  the  Income-tax  Officer  in
 troubling  the  smaller  assessee,  it  would
 be  rather  well  to  concentrate  on  the
 bigger  assessees.  I  would  like  the  Gov-
 ernment  to  consider  whether  this
 amount  cannot  be  enhanced  so  that  the
 authorities  could  deal  only  with  the
 people  who  have  deceived  the  Gov-
 ernment  of  larger  amounts.

 There  is  one  other  matter,  and  it  is
 this.  Suppose  there  is  an  Income-tax
 Officer  who  wants  to  harass  people.
 There  are  sadists  everywhere  in  the
 world  who  derive  pleasure  by  harassing the  people.  The  people  who  are  recnuit-
 ed  as  Income-tax  Officers  are  not  all!
 free  from  that  habit  and  some  of  them
 might  take  pleasure  in  harassing  the
 people.  I  would,  therefore,  like  to  know
 whether  there  is  anything  in  this  legis- lation  to  say  that  if  any  officer  acts  in
 such  a  way  to  harass  the  people,  there
 will  be  some  relief?  What  is  the  relief
 due  to  such  people  who  are  harassed?
 What  action  does  the  department  pro-
 Pose  to  take  in  a  matter  like  that?  I
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 would  like  to  know  whether  the  previous
 permission  of  the  Central  Board  of
 Revenue  or  somebody  else  is  neces-
 sary.  The  Central  Board  of  Revenue  is
 perhaps  the  highest  body  and  it  is  per-
 haps  a  more  judicial  body  than  many
 others  because  it  is  situated  far  away.
 The  Government  must  make  sure  that
 harassment  is  not  resorted  to.  What  }
 want  to  say  is  that  Government  owes  it
 to  the  people  that  every  pie  that  is  due
 to  Government  is  collected.  If  it  is  nut

 pessibls
 to  calculate  it  to  the  pie,  it  may rounded  off  into  a  rupee.  But  it  is

 also  necessary  that  scope  for  unneces-
 sary  harrassment  is  not  given.

 I  hope  all  these  points  will  be  taken
 into  consideration  by  the  Government.

 Sbri  M.  C.  Shah:  I  have  carefully
 heard  the  arguments  advanced  by  my
 friends  Shri  Bansal,  Shri  N.  C.  Chatter-
 jee,  Shri  Tulsidas  and  Shri  T.  S.  A.
 Chettiar.  Shri  Chettiar  has  posed  one
 or  two  questions.  He  wanted  to  know
 whether  the  cases  where  the  Income-tax
 Officer  has  found  on  later  examination
 that  the  amounts  had  been  under-ass-
 essed  can  be  re-opened.  I  say  ‘No’
 That  is  not  the  purpose  of  clause  18.
 Further  he  asked  whether  there  will  be
 previous  sanction  of  the  Central  Board
 of  Revenue.  Certainly,  there  will  the
 previous  sanction  of  the  Central  Board
 wi  Revenue.  The  point  is  that  after  the
 Taxation  Enquiry  Commission  had  pro-
 duced  the  report  section  5(4)  was  ad-
 judged  ultra  vires  of  the  Constitution
 by  the  Supreme  Court.  Then  we  had
 to  bring  in  section  34({A),  and  there,
 we  provided  that  from  the  year  939
 to  1946,  if  the  income  that  escaped
 assessment  was  more  than  a  lakh  of
 rupees,  these  cases  could  be  re-opened
 with  the  previous  approval  of  the  Cen-
 tral  Board  of  Revenue.

 Thereafter,  clause  5(l)  was  again
 adjudged  as  ultra  vires  of  the  Constitu-
 tion  on  the  l7th  July,  1954,  It  was  then
 that  all  the  cases  that  were  disposed  of
 before  the  17th  July,  1954,  were  saved.
 Those  cases  were  settled  and  were  dis-
 posed  of.  The  decision  applied  only  to
 those  cases  which  were  pending  on  the
 date  of  the  judgment,  that  is,  17th  July,
 1954.  Therefore,  in  section  34(IA),  we
 have  provided  that  cases  before  3st
 March,  ‘1956,  for  which  notices  had
 been  issued  and  which  were  referred  to
 by  the  Special  Directorate,  could  be
 dealt  with,  and  all  those  cases  were  left
 pending.  Thereafter,  in  December  last,
 it  was  decided  by  the  Supreme  Court
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 that  from  the  date  of  the  coming  into
 effect  of  the  Constitution,  namely,  26th
 January,  1950,  all  such  cases  were  also
 not  legal  and  they  were  considered  to
 be  ultra  vires  of  the  Constitution.  Now,
 3lst  March,  956  has  gone.  Section
 34(lA)  has  lapsed.  We  have  to  take
 into  consideration  all  those  1,300  and
 odd  cases  which  are  to  be  just  investi-
 gated  into  and  assessed  after  the  investi-
 gations.

 Now,  we  have  to  make  some  provi- sion  in  the  law.  At  the  same  time
 section  34(lA)  also  was  challenged  if*
 several  high  courts.  So,  we  thought
 about  just  bringing  in  this  proviso.  Then
 we  considered  the  report  of  the  Taxa-
 tion  Enquiry  Commission  also.  The
 Taxation  Enquiry  Commission  has  re-
 commended  that  such  measures  could
 be  undertaken  and  that  too  permanent-
 ly.  That  means  cases  where  there  was
 said  to  be  some  concealment  which
 amounts  to  nothing  but  fraud  could  be
 taken  up  by  such  enabling  measures  and
 that  such  measures  should  enable  the
 Government  to  re-open  those  cases.
 Those  powers  must  vest  in  the  Gov-
 ernment  and  they  must  be  on  a  per-
 manent  basis.  Therefore,  we  took  legal
 opinion  on  this  matter  and  we  have
 brought  forward  this  amendment  to
 section  34.

 Now,  the  point  is  urged  that  by  taking
 away  the  period  of  eight  years  we  are
 taking  rather  unlimited  powers.  It  is
 no  pleasure  to  the  Government  to  take
 over  extraordinary  powers  unless  they are  necessitated  by  the  circumstances
 prevailing  at  the  time.  Now  and  then
 we  hear  cases,  both  in  this  House  and
 in  the  other  House,  from  several  hon.
 Members  saying  that  there  has  been
 evasion  on  a  wide  scale  and  that  there
 has  been  concealment  of  huge  profits.
 There  is  rather  a  deliberate  conceal-
 ment  and  an  endeavour  not  to  pay  in-
 come-tax.  Even  the  question  was  asked
 as  to  how  many  cases  of  evasion  there
 might  be.  Some  hon.  Members  suggest- ed  that  if  strict  measures  are  taken  and
 if  the  administration  is  gingered  up,  then
 perhaps  50  per  cent  more  of  money
 could  be  had.  That  means,  today  we
 have  Rs.  80  crores.  So,  Rs.  90  crores
 may  be  had  further,  but  that  is  not  a
 correct  estimate  that  we  have  had  from
 our  experts  on  statistics.  Of  course,  as
 the  Finance  Minister  referred  to  it  the
 other  day,  there  may  be  evasion  to  the
 tune  of  Rs.  30  crores—Rs.  0  crores  at
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 the  level  of  Rs.  4,200  or  so,  Rs.  0
 crores  in  the  middle  slab  and  Rs.  10
 crores  at  the  highest  slabs.  When  we
 want  to  bring  in  all  that  income,  which
 is  due  to  the  Government.

 Shri  Bansal:  Has  anybody  here  sug-
 gested  that  in  cases  of  deliberate  con-
 cealment  of  income  or  fraud,  these
 powers  should  not  be  exercised  by  the
 Government?  What  is  the  use  of  mis-
 representing  our  points?

 Mr.  Chairman  :  No  second  speech  can
 be  allowed  to  be  made  in  this  manner.

 Shri  M.  C.  Shah:  Therefore,  when  we
 are  just  tightening  up  the  administra-
 tion  and  when  we  propose  to  bring  to
 book  all  those  persons  who  deliberately
 evade  the  payment  of  tax  on  their  in-
 come,  it  is  necessary  that  such  a  provi-
 sion  should  be  on  the  statute-book.

 They  say  that  there  has  been  harass-
 ment.  There  cannot  be  any  harass-
 ment.  If  there  is  any  harassment  and  if
 it  is  brought  to  our  notice,  we  are  pre-
 pared  to  take  action  immediately  on
 that  matter.  Even  the  aggregate  sum  of
 Rs.  |  lakh  is  huge.  That  means  the  in-
 come-tax  payers  are  not  at  all  harassed.
 Even  if  you  take  है  years,  the  average
 comes  to  Rs.  12,000  a  year.  In  one
 year  it  may  be  Rs.  10,000  and  in  an-
 other  year  it  may  be  Rs.  14,000.  Can  it
 be  through  any  omission  or  mistake?  It
 must  be  a  deliberate  concealment  on  the
 part  of  the  assessee  who  has  filed
 return.  Therefore,  when  the  Income-tax
 Officer  has  got  definite  information  on
 that  point  and  also  the  necessary  evi-
 dence,  he  will  report  the  matter  to  the
 Central  Board  of  Revenue,  who  will

 give
 the  permission  to  re-open  the  case.

 ere  are  sufficient  safeguards,  because
 the  Central  Board  of  Revenue  consists
 of  the  highest  officers  who  are  top  most
 and  they  will  look  into  the  case.  It  is
 not  a  matter  of  pleasure  to  re-open  the
 case  of  any  person  and  every  person  in
 order  to  harass  people.  At  the  same
 time,  I  would  like  to  point  out  that
 this  issuing  of  notice  is  not  taking  action
 immediately.  That  does  not  create  any
 tax  liability  on  that  person.  He  will  have
 ample  opportunities  to  show  that  the
 information  got  by  the  income-tax  de-
 partment  is  not  the  correct  one  and
 that  he  is  not  liable  to  be  taxed.  He  can
 prove  that  he  has  not  concealed  any
 income.  Certainly,  the  safeguards  that
 were  suggested  by  my  friend,  Mr.  Tulsi-
 das,  are  not  at  all  necessary.
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 Shri  Bansal:  Does  the  hon.  Minister
 say  that  the  safeguards  are  not  at  all
 necessary?

 Shri  M.  0.  Shah:  I  say  that  they  are
 not  necessary.

 Shri  Bansal:  At  first  he  was  making
 a  case  for  these  saferuards  and  then
 he  says  that  they  are  not  necessary.

 Shri  M.  C.  Shah:  I  say  that  the  in-
 come-tax  officer  will  look  into  this
 matter  and  when  he  submits  his  report,
 he  will  give  the  reasons  why  that  case
 should  be  reopened.  That  report  will
 be  considered  by  the  Central  Board  of
 Revenue  and  the  Central  Board  of
 Revenue  will

 give
 their  approval  to  the

 reopening  of  the  case.  Therefore,  what-
 ever  is  wanted  is  already  there.  It  can-
 not  be  that  on  receipt  of  any  report
 from  the  income-tax  officer  the  Central
 Board  of  Revenue  will  immediately
 order  that  the  case  be  reopened.

 Shri  Tulsidas  :  May  I  correct  the  hon.
 Minister?  I  have  got  another  amend-
 ment,  No.  101.  If  the  hon.  Minister
 reads  my  amendment  No.  101,  he  will
 find.

 Shri  M.  C.  Shah:  I  am  replying  to
 your  amendment  No.  101.

 Shri  Tulsidas:  You  are  not.
 Shri  M.  C.  Shah:  The  amendment

 su  is  intended  ta  secure  three
 things.  Firstly,  he  wants  that  the  rea-
 sons  on  the  basis  of  which  the  income-
 tax  officer  applies  to  the  Commissioner
 of  Income-tax  or  the  Central  Board
 of  Revenue  for  sanction  to  re-open  the
 assessment  under  section  34  should  also
 be  communicated  to  the  assessee  con-
 cerned  at  that  stage.  I  am  telling  what
 Mr.  Tulsidas  Kilachand’s  amendment
 conveys.  The  second  suggestion  is  that
 the  Commissioner  of  Income-tax  or  the
 Central  Board  of  Revenue  should  not
 give  sanction  for  reopening  the  case  till
 the  assessee  has  been  given  an  opportu-
 nity  of  being  heard.  The  third  sugges-
 tion  is  that  the  Commissioner  or  the
 Central  Board  of  Revenue  should  also
 record  the  reasons  for  his  or  its  satisfac-
 tion  that  the  case  is  a  fit  case  for_  the
 issue  of  notice  under  section  4l.  These
 are  the  three  suggestions  made.

 I  say  that  the  matters  referred  to
 above  are  all  matters  which  are  prell-
 minary  to  the  initiation  of  proceedings for  re-assessment.  As  has  been  observed

 g  ०
 Privy  Council  in  the  case  of  the

 issioner  of  Income-tax,  Bengal
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 versus  Messrs.  Mahaliram  Ramji  Das
 (1940  Income-tax  Report,  page  442),
 the  income-tax  officer  is  not  conduct-
 ing  so  to  say  any  judicial  or  quasi-judi-
 cial  enquiry  before  deciding  on  re-assess-
 ment  and  it  is  also  unreasonable  and
 unpracticable  to  attach  to  it  the  inci-
 dence  of  semi-judicial  enquiry,  as  it
 would  only  result  in  mere  duplication  of
 procedure,  without  any  advantage  to  the
 person  concerned.  Recently,  the  Madras
 High  Court  has  also  observed  in  the
 case  of  Presidency  Talkies  Limited  ver-

 ripe  ort  ieee
 of
 oo: ras  (1954  Income-tax  Report,

 448)  that  it  is  the  satisfaction  “of  the Commisioner  of  Income-tax  that  is  ne-
 cessary  and  this  is  lation  is  intended
 only  to  safeguard  the  interests  of  the
 assessee  against  any  hasty  action  on  the
 part  of  the  income-tax  officer  or  action
 without  any  justification.

 Shri  Bansal:  The  hon.  Minister  need
 not  take  the  trouble  of  reading  all  that,
 we  only  want  to  know  whether  he  is  go-
 ing  to  accept  any  of  the  amendments  or
 not.

 Shri  M.  C.  Shah:  I  am  not  going  to
 accept  any  of  the  amendments.  I  want
 to  advance  arguments.  The  hon.  Mem-
 ber  also  referred  to  certain  rulings  and
 therefore,  I  also  referred  to  two  rulings
 —the  ruling  of  the  Madras  High  Court
 and  the  ruling  of  the  Privy  Council.

 Shri  N.  C.  Chatterjee:  The  hon.
 Minister  did  not  appreciate  what  I  said.
 I  said  that  the  Madras  High  Court  has
 stated  that  the  reasons  need  not  be  com-
 municated  to  the  assessee  and  that  al-
 though  the  Madras  High  Court  has
 taken  that  view,  still  in  fairness  they
 should  be  communicated.  While  re-
 opening  a  case  closed  8  years  back,  it  is
 only  fair  that  the  assessee  should  be

 iven  a  chance  to  know  the  reasons  and
 the  whole  proceedings  may  be  dropped
 even  at  that  stage.  ]  am  appealing  to  the
 Finance  Minister  also.  What  is  the
 objection  if  the  LT.O.  has  definite  in-
 formation  and  it  is  communicated?

 Shri  M.  C.  Shah:  The  hon.  Member
 is  making  a  speech.

 Mr.  Chairman:  If  the  hon.  Minister
 had  not  given  way,  I  would  not  have
 allowed  the  hon.  Member  to  make  a
 speech.

 Shri  M.  C.  Shah:  So  far  as  the  safe-
 guards  advocated  by  the  hon.  Members
 are  concerned,  it  would  be  seen  that
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 [Shri  M.  C.  Shah]
 this  is  not  a  judicial  or  quasi-judicial
 enquiry.  Both  the  Central  Board  of
 Revenue  and  the  Commissioner  of  In-
 come-tax  will  look  into  all  the  cases  and
 only  when  the  Central  Board  of  Reve-
 fue  are  satisfied  that  there  is  a  prima
 facie  case  of  reopening  the  assessment
 of  that  individual,  notice  will  be  issued.
 He  will  be  entitled  to  produce  all  the
 evidence  that  he  may  have  in  his  pos- session  to  show  that  the  concealment
 that  has  been  alleged  was  not  there.
 Therefore,  it  is  not  necessary  to  provide
 safeguards  as  suggested  my  hon.
 eae  al

 Tulsidas  in  his  amendment
 0.
 It  was  also  suggested  that  the  liability should  not  be  imposed  on  the  heirs  of  a

 after  three  years  or  so.  There
 too,  income-tax  is  a  civil  liability.  If  a
 person  makes  taxable  income,  the  death
 of  the  person  cannot  operate  to  exempt
 the  income  from  liability.  So  also,
 where  the  deceased  has  concealed  his
 income  while  alive,  there  is  no  justifica- tion  for  not  applying  all  the  provisions
 of  the  law  which  will  enable  the  Gov-
 emment  to  recover  the  proper  tax  on
 the  incomes  earned  by  him.  Under  the
 law,  the  legal  representatives  have  to  be
 given  an  opportunity  of  being  heard
 before  an  assessment  under  section  34,  is
 made  so  as  to  bind  them  for  payment
 of  the  tax.  There  is  no  inequity  in  this
 and  there  is  no  case  for  restricting  the
 time  limit  for  reopening  of  the  assess-
 ment  under  section  34  in  cases  where
 the  assessee  concerned  is  dead.  There-
 fore,  the  amendment  is  not  acceptable.
 We  cannot  allow  concealed  income  to  be
 enjoyed  by  the  heirs  of  the  deceased
 without  paying  the  tax  if  that  is  detect-
 ed.  Therefore,  I  think  there  are  enough
 safeguards.  At  the  same  time,  as  I  have
 already  advocated,  as  the  hon.  Mem-
 bers  are  not  in  favour  of  allowing  the
 tax  dodgers  to  go  scot  free,  they  must
 extend  their  co-operation  and  agree  to
 give  these  powers  to  the  Government.
 They  must  see  whether  these  powers  are
 exercised  judicially.  They  should not  say  that  the  Government  are  taking
 these  powers  to  harass  innocent  persons.
 I  do  not  think  that  any  honest  man  who
 files  his  returns  quite  correctly  will
 ever  be  harassed  by  this  new  section  34.
 Therefore,  I  am  afraid  I  cannot  accept
 any  of  the  amendments.  My  hon.
 friend  Shri  Bansal  only  wanted  to  know whether  the  Govern  are  accepting
 any  of  the  amendments.  I  do  not  think
 any  further  discussion  on  these  points
 is  necessary.

 2  APRIL  956  Finance  Bill  nr

 Mr.  Chairman:  Am  I  to  put  these
 amendments  to  the  vote  of  the  House  ?

 Shri  Bansal:  You  may  take  t
 oe

 y  hem  as

 Mr.  Chairman:  The  hon.  Member
 should  not  make  a  remark  like  _  this. It  is  a  reflection  on  the  House.  The
 amendments  will  be  put  to  the  House
 and  decision  of  the  House  taken.

 Shri  Bansal:  I  did  not  mean  any  re-
 flection.  I  only  meant  to  say  that  as  the
 hon.  Minister  is  not  willing  to  accept...

 Mr.  Chairman:  Even  if  he  accepts, what  effect  has  it  on  the  House?  The
 House  has  to  give  a  decision  all  the
 same.

 I  understand,  before  the  Speaker  left
 the  Chair,  he  said  something  about  this
 matter.  He  hoped  that  he  would  see
 the  hon.  Finance  Minister  and  have  a
 talk  with  him.  I  do  not  know  what  has
 happened.  If  there  is  no  likelihood  of
 any  talk  between  the  hon.  Speaker  and
 the  Finance  Minister,  then  1  may  put the  amendments  to  the  House.  If  there
 is  a  likelihood  of  this  talk,  I  may  wait.
 I  do  not  know  what  the  position  is.

 Shri  C.  D.  Deshmukh  :  I  understood
 that  the  Speaker  expected  me  to  make
 some  kind  of  a  statement  in  regard  to
 that  view  point.  I  was  not  here.  That
 was  the  message  conveyed  to  me.

 Mr.  Chairman:  It  was  suggested  in
 his  absence  by  Shri  Tulsidas,  Shri  N.
 C.  Chatterjee,  etc.  that  these  permanent
 sections,  amendments  to  the  permanent
 a  may  be

 =e
 from  the  rest.

 opinion  expres:  the  Speaker was  that  he  may  have  ra  with  the
 Finance’  Minister.

 ri  M.  C.  Shah:  He  did  not  say. about  any  talk.  He  said  that  the  Fin-
 ance  Minister  would  be  coming  at  three
 o'clock  and  then  it  may  be  taken  up.

 Shri  N.  C.  C  :  A  suggestion was  made  by  Shri  Tulsidas  that  we  may have  a  discussion  with  the  hon.  Finance
 Minister  and  communicate  to  the  Speak- er  the  result  of  our  efforts.

 Shri  Tulsidas:  I  raised  it  this  way. The  point  is,  since  these  are  amend- ments  of  the  permanent  statute,  oppor-
 tunity  should  have  been  given  by  a
 separate  Bill  or  at  least  the  Finance
 Minister  should  have  had  a  discussion
 with  us  informally  before  these  discus-
 sions  take  place  here.  I  asked  his  gui-
 dance,
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 Mr.  Chairman:  I  only  want  to  know
 if  that  formal  discussion  was  to  take
 place  between  the  hon.  Finance  Minis-
 ter  and  the  hon.

 bral
 or  between

 the  bon.  Finance  Minister  and  hon.
 Members.

 Shri  Tulsidas:  The  Speaker  was  to
 have  a  talk  with  him.

 Mr.  Chairman:  That  is  how  I  under-
 stood  it.  I  want  to  know  whether  the
 talks  are  likely  to  take  place.  If  they  are
 likely  to  take  place,  I  may  defer  this  and
 proceed  further.  If  no  talks  are  likely,
 then.

 Shri  C.  0.  Deshmukh:  First  could
 we  not  find  out  what  the  Speaker  has
 said?

 Mr.  Chairman:
 record.

 Shri  C.  0,  Deshmukh  :  I  was  not  bere.
 Mr.  Chairman:  J  see  the  difficulty.
 Shri  B.  Ss:  Murthy:  A  point  of  argu- ment  was  raised....
 Mr.  Chairman;  I  was  present  in  the

 House  at  that  time.

 It  is  a  matter  of

 A  point  of  order  was  raised.  The
 hon.  Speaker  was  pleased  to  express  that
 be  would  have  some  sort  of  a  confer-
 ence  with  the  hon.  Finance  Minister
 and  if  the  Finance  Minister  did
 not  agree,  he  may  proceed  with
 the  Bill.  He  wanted  to  use  his  influence
 and  see  that  these  permanent  sections
 might  be  separated  if  possible.  He  said
 something  to  that  effect.  Since  the  hon.
 Speaker  expressed  his  intention  to  have
 a  talk  with  the  Finance  Minister,  I
 thought  it  better  that  I  should  put  these
 provisions  to  the  vote  of  the  House
 after  that  talk  has  taken  place.  I  do
 not  know  the  position  myself,  whether
 there  has  been  any  talk,  whether  there
 is  any  likelihood  of  a  talk.

 Shri  C.  0.  Deshmukh  :  Is  the  Speaker not  here?

 Mr.  Chairman:  He  is  not  here.
 Shri  T.  S.  A.  Chettiar:  If  I  remem-

 ber  aright,  he  said  that  in  future  years, he  will  take  up  the  matter  and  see  whe-
 ther  these  -amendments  cannot  be  se-
 Parated  from  the  taxation  proposals.

 Mr.  Chairman:  The  point  is  clear.
 If  we  pass  the  Jaw  now  this  point  will
 not  arise  in  future  years?
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 Shri  T.  S.  A.  Chettiar  :  This  particular
 thing  will  not  arise  in  future.  It  is
 quite  possible  that  there  may  be  other
 amendments  to  the  permanent  Act.

 Mr.  Chairman:  As  a  matter  of  fact, he  referred  to  these  sections
 ealing with  the  permanent  statute.  He  =n, to  talk  to  the  Finance  Minister  in  res-

 pect  of  two  or  three  sections.  I  think
 it  would  be  better  if  we  take

 up
 this

 clause  after,  say,  half  an  hour.  may arrive.  I  am  anxious  that  whatever  the
 Hon.  Speaker  said  may  be  implement- ed.  If  tl fore  is  a  talk  between  the  Speak- er  and  the  Finance  Minister,  I  think
 good  results  may  come.  I  am  not  pre-
 judging.  At  the  same  time,  I  am  anx-
 ious  that  the  wishes  of  the  Speaker  may be  implemented.  I  shall  take  up  this
 clause  48  after  half  an  hour.  I  will  pro- ceed.  All  the  amendments  have  been
 moved  and  discussed.  They  have  only to  be  put  to  the  House  after  this  con-
 ference  takes  place.

 I  proceed  to  clause  19.

 tail
 9.—(Amendment  of  section

 Shri  Talsidas:  I  have  a  number  of
 amendments.

 Mr.  Chairman  :  I  may  also  submit  for
 the  consideration  of  the  House  that  at
 five  o'clock  we  have  to  finish  all  these
 clauses  and  there  is  one  hour  for  third
 reading.  We  must  hasten.  There  are
 four  schedules.  I  therefore  request  hon.
 Members  to  be  brief.  Otherwise,  some
 things  may  have  to  be  guillotined.

 Shri  Tulsidas:  My  difficulty  is,  the
 Income-tax  Act  is  being  amended  on  a
 permanent  basis.

 Mr.  Chairman:  That  point  has  been
 gone  into.

 Shri  Tulsidas:  I  am  just
 one That  is  why  I  have  to  go  into  details.

 This  clause  provides  for  re-assessment  in
 certain  cases,  for  taxation  of  sharehold-
 ers  where  a  company  fails  to  pay  the
 tax  on  dividends  distributed  to  the
 shareholders.  The  amendment  seeks  to
 provide  that  the  assessee  should  be  giv- en  an  opportunity  to  present  his  case
 before  re-assessment  is  made,  and  that
 the  shareholders  should  not  be  asked  to
 pay  the  tax  not  paid  by  a  company  three
 years  afier  the  assessment  of  a  company is  completed.  In  re-wording  section
 35(8)  of  the  Income-tax  Act,  the  pre-
 sent  clause  removes  some  of  the  safe-
 guards  till  now  available  to  an  assessee
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 {Shri  Tulsidas]
 whose  tax  liability  is  reopened.  The  note
 on  this  clause  says  that  the  re-word-
 ing  is  consequential  upon  the  amend-
 ments  to  section  34,  Is  it  proper  that
 in  doing  so,  a  substantial  right  to  the
 assessee  should  be  taken  away?  The
 right  of  an  assessee  to  be  heard  is  not
 merely  a  consequential  matter,  but  a
 fundamental  one.  How  is  it  that  Gov-
 ernment  seek  to  put  in  certain  words
 here  and  thereby  whittle  down  the  as-
 sessee’s  rights,  in  the  shape  of  carrying
 out  a  consequential  amendment?

 This  method,  I  feel,  is  not  fair.  Very
 often,  it  happens  that  ev  after  three
 years  after  the  assessment  year,  the
 assessment  of  companies  is  not  comple-
 ted;  and  the  liability  of  the  shareholder
 to  pay  tax  is  assessed  only  after  the
 assessment  is  completed,  and  not  after
 the  dividend  is  paid.  Otherwise,  difficul-
 ties  may  arise  in  practice.  For  instance,
 even  though  a  company’s  assessment  is
 not  completed,  the  income-tax  officer
 may  withdraw  under  the  provisions  made
 now  the  rebate  allowed  to  the  share-
 holder.  This  may  happen  though  the
 amount  of  the  company’s  liability  is  not
 certain,  and  though  the  company  is  al-
 ways  willing  to  pay  the  tax.

 I  therefore  suggest  that  in  this  case,
 the  assessee  must  be  given  a  hearing,
 and  that  the  period  of  three  years  should
 be  calculated  from  the  date  of  comple-
 tion  of  assessment  and  not  that  of  the
 payment  of  dividend.

 Under  the  first  proviso,  a  recomputa-
 tion  may  be  made  to  enable  Govern-
 ment  to  withdraw  the  rebate  on  un-
 distributed

 joe
 to  such  profits  as

 distributed.  is  is
 Proper.

 However,  it
 must  be  remembered  that  there  may  be
 a  dispute  as  to  what  profits  have  been
 actually  distributed.  For  instance,  sup-
 pose  a  company  distributes  past  non-
 taxable  profits,  ¢.¢.,  capital  gains,  and
 the  income-tax  officer  attributes  the  dis-
 tribution  to  past  profits  which  had
 obtained  the  rebate  in  the  past  and
 assesses  the  company  on  such  distribu-
 tion,  should  not  the  company  be  allow-
 ed  to  explain  the  situation  ?  Has  it  not
 a  right  to  be  heard  in  such  a  case’

 In  all  these  clauses,  as  a  result  of  a
 recomputation,  the  liability  of  an  asses-
 see  is  increased.  It  is  therefore  essen-
 tial  that  the  assessee  should  be  heard.
 This  is  what  my  amendments  Nos.  38
 03  and  04  seek  to  provide.
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 By  amendment  No.  105,  I  seek  to
 provide  that  a  right  of  appeal  should  be
 granted  to  the  assessee  in  such  a  case.
 I  may  mention  that  my  amendments  do
 not  seek  to  prejudice  the  revenues.
 They  only  seek  to  afford  a  hearing  to
 the  assessee.  Under  section  35,  there  is
 no  appeal.  When  you  are  making  a  re-
 computation,  or  whenever  you  assess  an
 assessee  on  the  question  of  the  dividend
 which  has  to  be  paid,  I  submit  that
 there  should  be  some  hearing  given  to
 the  assessee.  You  must  give  him  a
 chance  to  put  his  case,  and  then  you can  do  what  you  like.  At  least  a  hear-
 ing  should  be  given  to  him.  That  is
 the  point  I  want  to  make.

 I  beg  to  move:
 @  Page  l,  line  —
 after  “Officer  may”  insert:

 “after  giving  notice  to  the  assessee  of
 his  intention  so  to  do  and  after  giving
 =  a  reasonable  opportunity  of  being eard”.  .

 (ii)  Page  ,  line  2—
 after  “three  years  after”  insert:

 P
 “the  completion  of  the  assessment

 or”,
 (iii)  Page  l,  line  9—
 after  “in  this  Act"  insert:
 “after  giving  notice  to  the  assessee  of

 his  intention  so  to  do  and  after  giving
 him  La  reasonable  opportunity  of  being

 (iv)  Page  i,  line  44—
 for  “shall”  substitute:
 “may,  after  giving  notice  to  the  as-

 sessee  of  his  intention  so  to  do  and
 after  giving  him  a  reasonable  oppor-
 tunity  of  being  heard,  proceed  to.”

 (v)  Page  12—
 after  line  8,  add:

 “(ll)  An  appeal  shall  lie  against
 any  order  of  the  Income-tax  Officer
 made  under  sub-section  (8),  (9)  or
 (10)  of  this  section.”

 Mr.  Chairman:  These  amendments
 are  now  before  the  House.

 Shri  M.  C.  Shah:  So  far  as  the  three
 years’  period  is  concerned,  I  quite  ap-
 preciate  the  difficulty  pointed  out  by
 Shri  Tulsidas,  that  the  assessment  may
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 not  be  complete.  Therefore,  in  those
 cases,  we  shall  issue  instructions  that
 after  the  completion  of  the  assessment,
 this  should  be  given  effect  to.  But  so
 far  as  the  matter  stands,  there  is  hard-
 ly  any  possibility  of  the  assessment  not
 being  completed  in  three  years.  Still,  to
 obviate  the  difficulty  that  has  been  point-
 ed  out  by  my  hon.  friend,  we  shall
 issue  instructions  to  see  that  it  is  done
 that  way.

 Shri  Tulsidas  :  Why  not  provide  in  the
 Act  itself  to  obviate  all  this  difficulty?

 Shri  M.  C.  Shah:  There  may  be
 hardly  a  case  or  two;  for  those  excep-
 tional  cases,  I  do  not  think  we  can
 incorporate  such  an  amendment  on  the
 statute-book.  But  we  just  assure—and
 this  is  an  assurance  by  Government—
 that  in  such  cases,  imstructions  will  be
 issued  that  it  shall  not  be  given  effect
 to,  until  the  assessments  are  completed.

 Now,  I  come  to  amendment  No.  38.
 It  has  been  specifically  provided  that
 the  provisions  of  sub-section  qd)  of  sec-
 tion  35  as  it  stands  shall

 apply
 to  any rectifications  to  be  made  under  sub-sec-

 tions  (8)  and  (9)  and  (l0),  and  under
 the  proviso  to  sub-section  (l)  if  the
 rectification  will  have  the  effect  of  en-
 hancing  the  ment,  the  has
 to  be  given  a  notice  and  a  reasonable
 opportunity  of  being  heard  before  the
 income-tax  officer  makes  an  order  of
 rectification.  The  object  sought  to  be
 achieved  by  the  Mover  of  the  amend-
 ment  is  already  provided  for  in  the
 law.  So,  the  amendment  is  not  neces-
 sary.  He  may  have  his  object  secured
 by  the  first  proviso  to  section  35  itself.
 So,  amendment  No.  38  is  not  necessary.

 In  regard  to  amendment  No.  105,  I
 would  like  to  say  that  the  matters  re-
 ferred  to  in  section  35  are  not  matters
 in  which  any  principle  will  be  in  dis-
 Pute  so  as  to  leave  a  provision  for
 appeal.  They  are  matters  of  rectification
 of  apparent  mistakes  or  of  giving  con-
 sequential  effect  to  the  determination
 orde  rs  under  other  sections  which  are
 themselves  matters  which  can  be  taken
 up  in  appeal.  Therefore,  there  is  no
 need  for  providing  an  appeal  here.

 Mr.  Chairman:  The  question  is:

 Page  ,  line  i—
 after  “Officer  may”  insert:

 4—9!  L,  5/56.
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 “after  giving  notice  to  the  assessee  of
 his  intention  so  to  do  and  after  giving
 =

 a  reasonable  opportunity  of  being rd”.

 The  was  negatived.
 Mr.  Chairman:  The  question  is  :

 Page  ll,  line  2—
 after  “three  years  after”  insert:

 “the  completion  of  the  assessment
 for”.

 The  motion  was  negatived.
 Mr.  Chairman  :  The  question  is:

 Page  ,  line  9—
 after  “in  this  Act”  insert:
 “after  giving  notice  to  the  assessee

 of  a
 intention  so  to  do  and  after  giv-

 ing  him  a  reasonable  opportunity  of
 being  heard”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is  :

 Page  ,  line  44—

 for  “shall”  substitute—

 “may,  after  giving  notice  to  the  as-
 sessee  of  his  intention  so  to  do  and  after
 giving  him  a  reasonable  opportunity  of
 being  heard,  proceed  to”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  i2,  after  line  8,  add:

 any
 An  appeal  shall  lie

 against y  order  of  the  Income-tax
 made  under  sub-section  (8),  (9)  or
 (I0)  of  this  Section”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 “That  clause  9  stand  part  of  the

 Bill".

 The  ition  was  adopted.
 Clause  9  was  added  to  the  Bill.
 Clause  20.—(Substitution  of  new  sec~

 tion  for  section  37).
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 Shri  Tulsidas:  I  beg  to  move:

 (i)  Page  2—
 after  line  40  add:
 “(2A)  The  Commissioner  shall  not

 authorise  an  Income-tax  Officer  under
 sub-section  (2)  unless  he  himself  exa-
 mines  the  facts  in  such  case  and  expres-
 ses  himself  in  writing  that  without  such
 authorisation  the  assessment  proceed-
 ings  cannot  be  adequately  completed.”

 (ii)  Page  13,  line  8—
 after  “so  doing”  insert:

 and  without  supplying  a  copy  of  the
 Teasons  to  assessed’

 (iii)  Page  12,  line  23—
 for  “Subject  to  any  rules”  substitute:
 “In  accordance  with  any  rules”.
 (iv)  Page  2—
 after  line  40,  insert:
 “(2A)  Such  mules  shall  provide  that

 the  Commissioner  shall  not  grant  au-
 thority  to  an  Income-tax  Officer  under
 sub-section  (2)  of  this  section  unless  he
 has  recorded  his  reasons  for  so  doing.

 fv)  Page  3—

 after  line  ,  insert:

 “(3A)  A  copy  of  the  reasons  for
 any  action  taken  under  sub-section  (2)
 or  (3)  of  this  section  shall  be  furnished
 to  the  person  whose  premises  have  been
 entered  and  searched,  whose  books  of
 account  or  documents  have  been  seiz-
 ed,  marked,  extracted,  co

 ped
 or  im-

 pounded,  within  twenty-four  hours  of
 such  action  being  taken,  with  a  notice
 giving  a  date  and  time  for  a  hearing
 within  four  days  thereafter.

 (3B)  Any  books  or  documents  so
 seized  or  impounded  may  be  examined
 by  the  Income-tax  Officer  in

 me  pe sence  of  the  assessee  within  seven
 after  the  seizure  or  impounding  thereof

 a  =  a  08  a  be
 pt  se  except  during  aring

 of  the  case  by  the  Income-tax  Officer,

 Shri  Bansal :  I  beg  to  move :
 (i)  Page  i2,  line  26—

 after  “place  where”  insert:

 (ii)  Page  12,  line  28—

 for  “in  his  opinion”  substitute  “in
 the  opinion  of  the  Commissioner”.

 Shri  Bansal:  My  amendments  Nos.
 77  and  78  are  really  very  small  amend-
 ments.  All  that  is  sought  to  be  done
 here  is  that  the  income-tax  officer
 should  be  empowered  to  impound  and
 seize  any  documents  or  enter  the  pre-
 mises  only  if  he  has  definite  information
 in  his  possession,  and  secondly  in  the
 opinion  of  the  Income-tax  Commis-
 sioner,  such  impounding,  seizure  or  en-
 try  is  going  to  be  useful.  These  are  the
 only  two  safeguards  which  I  want  to
 provide.  I  see  the  case  for  empowering
 the  income-tax  officers  to  enter  the  pre-
 mises  and  impound  and  seize  the  books.
 But  this  power  should  not  be  vested  in
 him  in  an  unlimited  manner.  That  is
 what  I  would  like  to  emphasise.

 You  were  just  now  good  enough  to
 mention  the  point  of  order  raised  by
 Shri  Tulsidas  this  morning,  which  was
 supported  by  Shri  C.  Chatterjee.  I
 have  an  additional  point  in  that  regard.
 If  we  amend  certain  clauses  ०
 statute  like  the  Income-tax  Act  by  put-
 ting  in  certain  amending  clauses  in  the
 Finance  Bill,  which  is  a  money  Bill,
 then  in  effect  what  we  are  doing  is  that
 we  are  debarring  the  jurisdiction  of  the
 Council  of  States  in  regard  to  those
 amendments.  This  was  the  point  men-
 tioned  in  the  morning.  This  Bill,  be-
 cause  it  is  a  Money  Bill,  will  not  go
 to  the

 ee
 Sabha,  But,  if  on  the

 these  amendments  were
 made  by  a  separate  Bill  amending  the
 Income-tax  Act,  that  amending  Bill
 would  have  gone  to  the  Rajya  Sabha.
 By  bringing  these  amendments  through
 this  Money  Bill,  actually  we  are  debar-
 ring  the’  Rajya  Sabha  from  expressing
 any  opinion  on  these  clauses  which  pur-

 rt  to  amend  the  Income-tax  Act  very
 Srastically  Therefore,  I  would  suggest that  this  additional  point  should  also
 be  taken  into  consideration

 Shri  N.  C.
 —,

 :  My  amend-
 ments  Nos.  26  and  27  are  the  same  as
 Nos.  77  and  78  moved  by  Shri  Bansal.
 Amendment  No.  26  simply  says:

 “after,  ‘or  place  where’,  insert
 ‘im  consequence  of  definite  infor-
 mation  in  his  possession’.”
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 This,  I  submit,  is  a  very  reasonable
 suggestion  which  I  am  putting  forward
 and  which  Shri  Bansal  also  endorses.
 If  you  look  at  page  12,  line  26,  you
 will  see  that  now  for  the  first  time  this
 very  extraordinary  power  is  being  con-
 ferred  on  an  income-tax  officer.  ‘Spe-
 cially  authorised  by  the  Commissioner’
 means  very  little;  it  means  nothing.
 More  or  less,  everybody  would  एड
 authorised.  It  says  :

 “enter  and  search  any  building
 or  place  where  he  has  reason  to
 believe  that  any  books  of  account
 other  documents  which  in  his  opi-
 nion  will  be  useful  for,  or  relevant
 to,  any  proceedings  under  this  Act
 may  be  found  and  examine  them,
 if  found”.

 This  is  a  power  which  may  lead  to
 entry  into  any  building,  not  merely  the
 building  of  the  assessee,  not  merely  the
 business  premises.  If  you  look  at  the
 Taxation  Inquiry  Commission's  Report
 they  had  recommended  that  they  should
 be  gtven  power  to  enter  business  pre- mises  where  books  are  kept.  Of  course,
 they  have  also  pointed  out  that  this

 ~ suggestion  was  made  before.  And,  if
 Temember  aright,  in  this  very  place, Shri  Bhulabhai  J.  Desai  strongly  oppos-

 ed  any  such  idea.  There  was  a  8000 deal  in  that.  But  it  was  turned  down.
 Now,  they  have  gone  over  to  the  Trea-
 sury  Benches,  and  casting  their  princi-
 ples  to  the  wind,  they  now  want  this
 very  power.  But  we  are  pointing  out
 some  safeguards,  very  very  slender
 safeguards,  not  serious  safeguards.  We
 are  simply  saying  that  it  must  be  in
 consequence  of  definite  information  in
 his  possession,  not  on  mere  suspicion, not  mere  vagary,  not  merely  some-
 body’s  day  dream.  He  should  have
 some  definite  information—I  am  using the  language  which  was  in  section  34
 before  the  recent  amendment.

 Secondly,  we  are  saying  that  he
 should  try  to  get  hold  of  those  books
 of  account  or  other  documents.  which
 ae

 the  opinion  of  the  Commissioner,
 will  be  useful  or  relevant.  That  means
 a  hi

 gher  authority  will  have  to  exer-
 cise  his  judgment  on  this  matter,  and if  he  is  satisfied  that  there  is  a  case  and these  books  will  be  necessary  or  useful, then  he  can  enter  any  building  or  any
 ad  and  effect  search  or  seizure.  You

 ow  that  in  some  cases,  very  extra-
 ordinary  things  have  happened.  Under
 Police  Powers,  Magistrates  have  issued
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 warrants  and  even  then  what  has
 happened  is  that  the  business  premises ‘are  ransacked.  I  know  of  one  case—I
 won't  give  details  because  it  is  _  still
 pending  final  adjudication—which  has
 happened.  Although  two  companies
 were  involved,  the  books  of  accounts
 of  at  least  40  or  50  firms  and  com-
 panies  were  all  taken  away,  and  the
 entire  business  of  all  these  companies,
 firms  and  associations  was  all  paralysed
 for  about  two  years,  and  nothing  has
 been  done.

 Shri  Feroze  Gandhi:  Of  the  same
 proprietor  or  of  different  proprietors  ?

 Shri  N.  C.  Chatterjee:  No,  no.  Of
 different  proprietors.

 “Enter  and  search  any  building  or
 place  where  he  has  reason  to  believe” — this  power  given  to  the  income-tax
 officer  should  be  hedged  in  with  ade-
 quate  safeguards.  I  was  thinking  of
 more  safeguards.  I  wish  I  could  give
 more  effective  safeguards.  But  at  least
 this  we  have  put  forward,  practically
 very  very  slender  safeguards.  I  hope
 the  hon.  Minister  will  accept  them.
 There  will  be  at  least  some  judgment
 brought  to  bear  upon  the  matter  by  the
 highest  officer  in  the  division  and  that
 would  be  some  safeguard  against  un-
 necessary  harassment,  persecution  ig-
 Homity  and  other  things  involved  in
 indiscreet  search  and  seizure.

 Shri  Tulsidas  :  My  amendments  would
 provide  that  such  searches  be  carried
 out  only  for  books  that  are  necessary.
 Here  the  words  used  are  ‘useful  or  re-
 levant’.  I,  no  doubt  agree  that  the  Taxa-
 tion  Inquiry  Commission  had  recom-
 mended  the  grant  of  such  powers.  But
 to  my  knowledge,  the  income-tax
 authorities  of  no  other  country  enjoy
 such  wide  powers  in  their  discretion.

 I  shall  give  instances  of  income-tax’
 laws  of  countries  of  which  I  have  defi-
 nite  knowledge.  In  U.K.,  the  income-
 tax  law  does  not  give  such  powers  of
 search  to  the  income-tax  authorities.
 This  is  not  an  oversight,  for  the  issue
 has  been  considered  in  detail  there.  As
 late  as  a  year  ago,  the  issue  was  raised
 before  the  Royal  Commission  on  the
 Taxation  of  Profits  and  Income,  and
 this  is  what  it  had  to  say  on  the  subject:

 “We  do  not  favour  giving  an
 inspector  power  to  visit  the  office
 of  a  business  concern  and  to  ins-
 pect  its  documents.  Certainly,  it
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 might  meet  the  exceptional  case
 of  destruction,  or  falsification  of
 records.  On  the  other  hand,  we
 doubt  whether  such  a  right  of  ins-
 pection  without  notice  is  a  work-
 able  proposition  or  not  at  all.  It
 would  be  more  likely  to  prove  at
 once  the  most  invidious  and  the
 least  useful  of  such  powers.”
 This  is  what  the  Commission  said,

 and  I  do  not  think  there  are  any  cognet
 arguments  for  giving  these  powers  to
 income-tax  authorities  in  India.

 Let  me  cite  the  law  in  the  U.S.A.
 Section  3602  of  the  Internal  Revenue
 Code  says:  i

 “The  Judges  may,  within  their
 respective  jurisdictions,  issue  a
 search  warrant,  authorising  any  in-
 ternal  revenue  officer  to  search  any
 premises  within  the  same,  if  such
 officer  makes  an  oath  in  writing
 that  he  has  reason  to  believe,  and
 does  believe,  that  a  fraud  upon  the
 revenue  has  been  or  is  bemg  com-
 mitted  upon  or  by  the  use  of  said
 premises.”

 As  you  will  see,  here  also  the  income-
 tax  officer  has  to  take  the  permission  of
 the  judiciary  before  he  can  carry  out  a
 search.  At  present,  this  sort  of  situa-
 tion  prevails  in  India  also.  I  am  sure
 that  even  today  the  Assistant  Commis-
 sioner  has  to  obtain  the  sanction  of  the
 Magistrate.  If  the  Magistrate  feels  satis-
 fied,  he  might  give  a  search  warrant.
 I  do  not  see  any  reason  why  this  power
 given  to  the  judiciary  should  be  remov-
 ed  from  their  jurisdiction.

 Then  I  suggest  that  the  words  ‘useful
 or  relevant’  in  relation  to  books  for
 which  search  may  be  made  are  too
 wide;  they  will  enable  the  authorities
 to  undertake  roving  searches  in  the
 mere  hope  that  something  may  tum
 up.  The  words  should  be  replaced  by
 the  word  ‘necessary’,  so  that  the
 for  vague  and  roving  enquiries  may  be Testricted.

 Where  such  enquiries  are  to  be
 undertaken,  it  is  also  necessary  that  the
 sanction  of  the  Commissioner  be  taken
 not  merely  in  a  formal  sense.  The
 Commissioner  should  be  required  to
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 apply  his  mind  to  each  individual  case
 in  which  the  power  is  to  be  exercised;
 he  should  be  required  to  examine  whe-
 ther  the  same  purpose  could  not  be
 secured  by  the  exercise  of  less  harsh
 powers,  and  whether  their  exercise  is
 essential  to  the  completion  of  the  assess-
 ment.  I  further  suggest  that  the  Com-
 missioner  I  know  that  even  such  safe-
 guards  are  of  no  use.  In  some  cases,
 it  is  a  routine  matter  and  the  Commis-
 sioner  automatically  says  to  the  Income-
 tax  Officer,  ‘you  go  ahead  with  it  and
 take  particular  action’.  That  thing  is  not
 desirable.  The  Commissioner  must  look
 into  the  matter  whether  there  is  any
 necessity  for  taking  any  extraordinary
 action.  I  am  prepared  to  accept  what-
 ever  safeguards  the  Finance  Minister
 prescribes.  But,  my  point  is  that  there
 must  be  enough  safeguards  to  see  that
 these  powers  are  not  unnecessarily  uti-
 lised.  That  is  all.

 4  PLM.

 Shri  T.  S.  A.  Chettiar:  If  you  see
 the  clause,  you  will  see  that  section
 3707)  is  what  it  exists  now  in  the  In-
 come-tax  Act,  but  clauses  (2)  and  (3)
 are  new.  As  the  Speaker  said  this  morn-
 ing,  this  is  a  case  essentially  of  amend-
 ments  to  the  Income-tax  Act.  We
 should  deprecate  this  practice  of  rush-
 ing  through  these  amendments  as  in  the
 case  of  Finance  Bills.  These  are  real-
 ly  dangerous  powers  that  are  being
 sought  to  be  given  to  the  Income-tax
 Officer.  We  may  or  may  not  give  them
 those  powers.  But,  certainly,  the  House
 must  consider  the  question  and  come  to
 the  conclusion  whether  we  should  give those  powers.  Today,  in  a  discussion
 over  this  Finance  Bill,  we  have  no  time,
 and,  I  think,  it  is  very  unfair  for  Gov-
 emment  to  bring  in  such  amendments
 when  they  are  trying  to  pass  Finance
 Bills.  We  are  a  large  party;  we  are’  here
 to  set  up  good  tra  ditions.  I  say  that
 the  tradition  that  we  are  setting  up  by
 bringing  in  substantial  amendments  to
 the  Income-tax  Act  while  the  Finance
 Bill  is  being  considered,  is  not  a  good
 tradition.  I  would  suggest  to  the  Gov-
 ernment  that  they  should  go  into  the
 matter  hereafter  and  see  whether  they should  not  make  a  differentiation  be-
 tween  substantive  amendments  to  the
 Income-tax  Act  and  the  provisions  of
 the  Finance  Bill  which  are  expected
 only  to  give  effect  to  the  financial  pro-
 visions  of  the  year's  Budget.  I
 think  we  will  be  setting  up  a  good  tradi-
 tion  if  we  divide  in  that  way.
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 Coming  to  clauses  (2)  and  (3),  I
 do  not  understand  the  reference  to  the
 Code  of  Criminal  Procedure  and  the
 Penal  Cede.  Reference  is  made  to  the

 rovisions  of  the  Code  of  Criminal
 Procedure  relating  to  searches  and  it
 is  said  that  the  provisions  of  the  Code
 of  Criminal  Procedure,  1898,  relating
 to  searches  shall  apply  so  far  as  may
 be  to  searches  under  this  section.  This
 is  a  very  wide  power  and  I  do  not  under-
 stand  what  this  reference  to  the  provi-
 sions  of  the  Code  of  Criminal  Proce-
 dure  would  mean.

 So  also,  in  sub-clause  (3),  reference
 is  made  to  the  Indian  Penal  Code.  I
 wish  my  lawyer  friends  would  explain
 to  us  the  implications  of  this.  I  have
 not  gone  into  it.  |  would  like  to  sug-
 gest  that  any  provision  like  this,  which
 gives  very  large  powers  to  any  officer  of
 Government,  requires  certainly  certain
 safeguards.  The  only  safeguard  that  is
 provided  here  is  that  he  must  be  spe-
 cially  authorised  by  the  Commissioner
 in  this  behalf.  I  do  not  know  whether
 this  is  a  sufficient  safeguard.  I  am  not
 personally  happy  over  giving  these
 powers  to  the  Income-tax  Officer  with
 the  mere  permission  of  the  Commis-
 sioner.  I  would  suggest  that  matters
 like  this  should  not  be  brought  within
 the  ambit  of  the  Finance  Bill.

 Shri  C.  D.  Deshmukh:  I  propose  to
 place  before  you  certain  considerations
 which  I  was  going  to  place  before  the
 Speaker  in  regard  to  the  point  that  has
 been  raised  by  the  hon.  Member;  in  re-
 gard  to  the  merits  of  the  amendment,
 my  colleague  will  reply.

 The  hon.  Member  has  complained
 that  we  are  rushing  the  House  through this  clause.  I  cannot  see  any  evidence
 of  rushing.  A  number  of  hon.  Members
 have  spoken  on  this  matter.

 Shri  T.  S.  A.  Chettiar:  Normally,  a
 Bill  of  this  kind  is  bound  to  go  to  the
 Select  Committee.

 Shri  N.  C.  Chatterjee:  Our  point  is
 that  the  normal  procedure  is  being  cir-
 cumvented.

 Mr.  Chairman:  When  an  hon.  Mem-
 ber  is  speaking,  interruptions  of  this
 kind  are  not  good.  Remarks  about  the
 attitude  of  Government  have  already been  made  and  other  hon.  Members
 have  already  spoken  and  the  Hon.
 Minister  is  replying.
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 Shri  C.  D.  Deshmukh  :  I  have  lost  the
 thread  of  my  argument.

 I  was  saying  that  we  are  not  rushing
 the  House  so  far  as  these  clauses  are
 concerned.  We  discussed  in  great  detail
 clause  18  and  we  are  discussing  this
 clause  also  at  great  length.

 I  have  already  referred  this  morning
 to  the  provisions  of  article  l0  of  the
 Constitution,  particularly  sub-clause  (a).
 I  would  remind  that  when  we  brought
 forward  the  Income-tax  (Amendment)
 Bill  of  1953,  the  Speaker  certiffed
 that  to  be  a  Money  Bill.  You  will,  pro-
 bably,  remember  that  that  particular Amendment  Bill  contained  a  large  num-
 ber  of  what  are  losely  called  procedu- ral  matters.  But,  our  opinion  is  that  if
 one  analyses  these  clauses,  they  will  be
 found  to  have  an  intimate  bearing
 either  on  imposition,  abolition,  remis- sion  or  alteration  or  final  regulation  of
 any  tax.  It  is  a  truism  that  t =  amount
 of  tax  collected  does  not  depend  mere-
 ly  on  the  rates  of  taxes;  it  depends  also
 on  the  persons  to  be  taxed,  the  incomes
 to  be  taxed,  the  method  of  computa-
 tion  of  the  income  and  also  the  proce- dure  for  the  recovery  of  the  taxes,  if
 the  proposals  of  the  fi  ial  year  are
 to  be  fully  given  effect  to.

 The  next  point  that  I  wish  to  make
 is  that  this  is  not  an  unusual  feature
 that  we  have  adopted  this  year.  We
 have  been  doing  so  for  a  number  of
 years.  For  instance,  in  the  Indian  Fi-
 nance  Act,  1950,  we  had  3  such  provi-
 sions;  one  was  for  giving  relief  to  in-
 comes  from  merged  territories  and  Part  ,
 B  States;  the  second  was  the  power  to
 allow  a  person  to  act  as  an  Income-tax
 practitioner  if  he  had  already  worked  in
 that  capacity  in  a  Part  B  State.  Then
 there  was  another  clause  which  gave
 jurisdiction  to  the  High  Court  of  Assam
 over  cases  from  Manipur  and  Tripura.

 Then,  in  the  Finance  Act  of  1951,
 there  was  section  7(i)  relating  to  the
 assessment  of  non-residents,  of  the  In-
 come-tax  Act,  which  was  substituted  by
 ar

 section  of  the  Indian  Finance  Act
 of  1951.

 Then,  in  1953,  the  second  proviso  to
 section  9(2)  relating  to  assessment  of
 house  property  was  introduced  by  a
 section  of  the  Indian  Finance  Act  of
 1953.  Then,  section  2(AA)  relating to assessment  of  royalty  or  copyright  fee
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 for  literary  and  artistic  work  was  insert-
 ed.  Then  there  was  another  section  re-
 lating  to  relief  and  exemption  which
 was  entirely  recast.  Proviso  (2)  and
 Explanations  and  2  below  section  24
 qa  restricting  relief  for

 pore
 los-

 ses  was  also  inserted  and,  finally,  sec-
 tion  49A  giving  the  power  to  the  Cen
 tral  Government  to  enter  into  double
 taxation  relief  was  also  substituted.

 Lastly,  there  was  section  56A  which
 gave  relief  in  respect  of  supertax  to  com-
 Panies  in  respect  of  investments  in  cer-
 tain  industries.

 In  the  Indian  Finance  Act  of  1954
 there  was  a  clause  inserted  in  order  to
 provide  for  interest  payable  to  foreign-
 ers  on  certain  securities.  In  the  Finance
 Act  of  ‘1955,  there  were  17  clauses  and
 several  sub-clauses  which  were  of  the
 same  nature  as  here.

 In  view  of  all  this,  one  cannot  say
 that  the  House  is  being  asked  to  follow
 a  procedure  which  is  quite  novel.  I  have
 here  an  analysis  of  the  various  clauses
 which  we  have  introduced  in  this  Fin-
 ance  Bill,  but  it  is  not  necessary  to  go
 over  this  now.  There  is,  for  instance  this
 clause  which  we  have  not  passed  yet.
 Certainly  clause  8  would  help  to  levy
 taxes  on  certain  incomes  which  would
 otherwise  escape.  The  amount  of  tax
 involved  is  considerable,  keeping  in
 view  the  kind  of  cases  that  we  have  in
 mind,  namely,  most  of  the  settlement
 cases  already  dealt  with  in  the  last  se-
 ven  years  by  the  Income-tax  Investi-
 gation  Commission.  The  tax  already
 collected  is  Rs.  6  to  Rs.  7  crores  and  it

 *was  our  expectation  that  we  should  be
 able  to  collect  another  Rs.  3  or  Rs.  4
 crores  by  the  same  method.

 There  is  this  present  clause  that  we
 are  dealing  with.  That  also  is  necessary
 for  the  proper  recovery  of  tax  from
 persons  who  are  brought  within  the
 purview  of  taxation  by  clause  18
 Therefore,  |  submit  that  we  are  not  fol-
 lowing  any  new  procedure,  nor  are  we
 trying  to  rush  the  House  except  to  the
 extent  to  which  the  non-appointment
 of  a  Select  Committee  involves  rushin
 But  that  is  a  matter  which  is  now  tra  dt
 tionally  adopted  by  the  House  and
 we  have  agreed  that  the  Finance  Bill
 does  not  lend  itself  to  treatment  of  that
 kind,  namely,  a  previous  examination
 by  a  Select  Committee,  to  be  followed
 later  by  a  full-fledged  discussion  in  the
 House.
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 Shri  Tulsidas:  I  beg  to  move:
 Page’  l2,  lines  28  and  29—
 for  “useful  for,  or  relevant  to”  subs-

 titute  “necessary  for”.
 Shri  M.  C.  Shah:  I  have  nothing

 much  to  add.  If  we  t  the  amend-
 ment  of  Sbri  Chatterjee,  possibly  this
 proviso  will  be  unworkable  in  practice.
 As  a  matter  of  fact,  we  cannot  lay
 down  any  definite  information.  It  is  not
 so  in  the  Criminal  Procedure  Code.  With
 regard  to  the  safeguards  in  the  Criminal
 Procedure  Code,  those  safeguards  are
 there,  namely,  keeping  of  witnesses,  in-
 ventory  and  other  things.  Therefore,  it
 is  not  possible  to  accept  the  amend-
 ment.

 There  are  such  powers,  to  my  know-
 ledge,  so  far  as  the  Sales  Tax  Adminis-
 trations  are  concerned.  Also  in  95l,
 when  we  introduced  a  Bill  to  amend  the
 Income-tax  Act,  such  a  provision  was
 there,  but  it  was  a  Provisional  Parlia-
 ment  and  the  Bill  lapsed.  Therefore,  we
 have  to  bring  in  this  when  we  have  just
 all  these  provisions  there.  At  the  same
 time,  the  Income-tax  Investigation  Com-
 mission  had  also  this  power.  I  may  say
 that  this  will  be  a  very  wholesome  mea-
 sure  in  order  to  stop  the  people  from
 keeping  two  sets  of  accounts  with  a  view
 to  evade  income-tax.  The  power  will  be
 very  sparingly  used.  Even  by  the  In-
 come-tax  Investigation  Commission  this

 foot
 was  used  only  in  two  cases.  Per-

 s  the  House  may  be  interested  to
 know  that  there  are  certain  assessees
 who  even  steal  away  the  accounts  books
 that  had  been  produced  before  the  In-
 vestigation  Commission.  Therefore,  we
 have  to  deal  with  a  certain  class  of
 people,  and  when  we  deal  with  those
 people,  we  must  have  that  extraordinary
 power,  but  the  Commissioner  will  satisfy himself  whether  there  is  any  need  for
 using  that  power  when  a  report  is  sub-
 mitted.  The  Commissioner  is  a  very  res-
 ponsible  person  and  is  the  head  of  an
 Income-tax  Division,  which  will  just
 bring  about  Rs.  50  crores  of  income-
 tax.  When  the  matter  is  brought  before
 the  Income-tax  Officer,  naturally  he  will
 look  into  the  matter.  This  power  will  be
 used  only  very  very  sparingly,  but  it
 will  act  as  a  very  strong  deterrent  to
 having  so  many  sets  of  account  books
 in  order  to  evade  income-tax.  There-
 fore,  I  say  that  this  is  the  most  impor-
 tant  clause  in  the  Bill

 Mr.  Chairman:  Let  me  put  the
 amendments  to  the  vote  of  the  House.
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 Mr.  Chairman:  The  question  is:

 Page  12,  line  23—
 for  “subject  to  any  rules”  substitute:

 “In  accordance  with  any  rules”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  12,  line  26—
 after  “place  where”  insert:

 “in  consequence  of  definite  in-
 formation  in  his  possession”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  12,  line  28—
 for  “in  his  opinion”  substitute  :

 “in  the  opinion  of  the  Commis-
 sioner”.

 The  tion  was  negatived.

 Mr.  Chairman  :  Page  2  lines  28  and
 29,

 for  “useful  for,  or  relevant  to”  subs-
 titufe  “necessary  for”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 Page  12
 after  line  40  add:

 “(24)  The  Commissioner  shall
 not  authorise  an  Income-tax  Offi-
 cer  under  sub-section  (2)  unless  he
 himself  examines  the  facts  in  such
 case  and  expresses  himself  in  writ-
 ing  that  without  such  authorisation
 the  assessment  proceedings  cannot
 be  adequately  completed.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:
 Page  2—
 after  line  40,  insert  :

 “(2A)  Such  rules  shall  provide
 that  the  Commissioner  shall  not

 Sat
 authority  to  an  Income-tax

 r  under  sub-section  (2)  of  this section  unless  he  has  recorded  his
 reasons  fcr  so  doing.”

 The  motion  was  negatived.

 Mr.  Chairman:  The  question  is:

 Page  i3,  line  8—

 after  “so  doing”  insert:

 “and  without  supplying  a  copy
 of  the  reasons  to  the  assessee”.

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is  :

 Page  i3—

 after  line  !  insert:

 “(3A)  A  copy  of  the  reason  for
 any  action  taken  under  sub-section
 (2)  or  (3)  of  this  section  shall  be
 furnished  to  the  persons  whose  pre- mises  have  been  entered  and
 searched,  whose  books  of  account
 or  documents  have  been  seized,
 marked,  extracted,  copied  or  im-
 pounded,  within  twenty-four  hours
 of  such  action  being  taken  with  a
 notice  giving  a  date  and  time  for  a
 hearing  within  four  days  there-

 a
 Any  books  or  documents  so

 Be!  for  impounded  may  be  exa-
 mined  by  the  Income-tax  Officer  ia
 the  presence  of  the  assessee  within
 seven  days  after  the  seizure  or  im-
 pounding  thereof  and  shall  there-
 upon  be  sealed  and  be  kept  sealed
 except  during  the  hearing  of  the
 case  by  the  tikometex  Officer,  the
 Appellate  Assistant  Commissioner
 or  the  Tribunal.”

 The  motion  was  negatived.
 Mr.  Chairman:  The  question  is:

 ae
 clause  20  stand  part  of  the

 The  motion  was  adopted.
 Clause  20  was  added  to  the  Bill.

 Clause  2l.—  (Amendment  of  section
 38)

 Shri  Tulsidas:  I  beg  to  move:

 @  Page  13,  line  9—
 after  “any  officer  thereof”  insert  “in

 connection  with  the  assessment  of  a
 named  assessee”.
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 [Shri  Tulsidas]
 Gi)  Page  13,  line  22—

 omit  “or  the  Assistant  Commission-
 er”.

 (iii)  Page  13,  line  24—
 omit  “or  the  Assistant  Commission-

 er”.
 The  amendment  seeks  to  lay  down

 that  the  powers  should  be  exercised  in
 connection  with  the  assessment  of  a
 named  assessee  and  should  be  exercised
 by  the  Income-tax  Officer.

 (Mr.  SPEAKER  in  the  Chair]
 It  must  be  realised  that  the  present

 clause  relates  not  only  to  the  assessee
 but  to  a  third  person.  The  subject  of  the
 enquiry  is  in  respect  of  the  assessee  and
 not  some  third  person.  The  examination
 proposed  under  this  section  relates  only
 to  matters  connected  with  the  assessee
 and  should  not  degenerate  into  a  prob-
 ing  enquiry  into  t  a  affairs  of  all  per-
 sons  who  had  connection  with  the  party
 concerned.  In  the  case  of  a  banker  for
 example,  the  examination  might  be  res-
 tricted  to  a  particular  client  of  his,  and
 should  not  be  extended  to  all  his  other
 clients.  I  suggest  that  this  should  be
 made  clear  by  including  the  words
 “named  assessee”  in  the  sub-clause.

 I  may  refer  to  another  matter.
 Throughout  the  Income-tax  Act,  direct
 powers  are  given  exclusively  to  the  In-
 come-tax  Officers.  This  is  the  only  sec-
 tion  in  which  the  Assistant  Commis-
 sioner  is  given  direct  powers.  It  is  dua-
 lism  of  authority.  This  grant  of  co-ex-
 tensive  power  simultaneously  to  two
 authorities  may  lead  to  difficulties  in
 practice.  Therefore,  I  want  that  the
 words  “the  Assistant  Commissioner”
 should  be  removed  from  this  sub-clause.

 The  Finance  Minister  will  appreciate
 that  when  an  enquiry  is  to  be  sent  to  a
 banker,  it  must  be  related  to  a  particular
 assessee  or  a  particular  client  of  his.
 You  cannot  make  an  enquiry  about  any-
 body  that  you  like.

 Shri  M.  C.  Shah:  I  am  sorry  that  we
 cannot  accept  these  amendments.

 The  Assistant  Commissioner  may  also
 have  his  powers.  Why  should  we  de-

 —
 him  of  them?  It  will  be  necessary

 or  him  to  have  them  when  he  wants
 information  about  the  accounts  or  state
 of  affairs  with  particular  banks  or  with
 many  people.  In  order  to  find  out  the
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 case  of  A  it  may  be  necessary  to  have
 the  accounts  of  B  and  C  because  it  may
 be  that  A  has  transferred  certain  assets
 of  his  to  B  and  C.  We  are  not  going to  use  these  powers  very  lavishly  but
 only  when  necessary.  It  will  be  used
 whenever  it  is  absolutely  necessary  to
 do  so.  I  do  not  think  there  can  be  any
 objection  to

 es
 the  accounts  of

 others  in  order  to  find  out  whether  there
 is  any  concealment  by  A.

 Shri  T.  Ss.  A.  Chettiar:  Now  that  you
 are  here,  you  will  kindly  permit  me  to
 raise  the  point  which  I  raised  this  morn-
 ing,  relating  to  clause  20.  You  were
 Pleased  to  observe......

 Mr.  Speaker:  The  matter  has  been
 raised  already.  Why  should  we  again debate  it?  The  point  has  been  raised  and
 I  think  the  hon.  Finance  Minister  has
 been  informed  about  it.  I  will  ask  him
 to  reply  to  it.

 Shri  T.  S.  A.  Chettiar:  It  was  stated
 by  the  Finance  Minister  that  in  the  pre- vious  years  such  provisions  were  made
 in  the  Finance  Bill.

 Mr,  Speaker:  Order,  order.  What  is
 the  meaning  of  starting  anything  at  any time?  We  are  at  clause  2l.  I  have  to
 come  to  dispose  of  the  others  also.  Does
 he  want  to  press?

 Shri  Tulsidas:  They  may  be  put  to
 the  vote.

 Mr.  Speaker:  All  right.  I  shall  put the  amendments  to  clause  2l  to  the  vote
 of  the  House.

 Page  13,  line  9—
 after  “any  officer  thereof”  insert  “in

 connection  with  the  assessment  of  a
 named  assessee”.

 The  motion  was  negatived,
 Mr.  Speaker:  The  tion  is  :

 Page  13,  line  22—

 omit  “or  the  Assistant  Commission-
 er”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is  :

 Page  i3,  line  24—

 omit  “or  the  Assistant  Commission-
 er”.

 The  motion  was  negatived.
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 Mr.  Speaker:  The  question  is:
 “That  caluse  2]  be  added  to  the

 Bill.”
 The  motion  was  adopted.

 Clause  21  was  added  to  the  Bill.
 Clauses  4,  7  and  38

 Mr.  Speaker:  Now,  we  go  to  the
 clauses  held  over  this  morning—clauses
 4,  7  and  18.

 Shri  T.  S.  A.  Chettiar:  I  was  sug-
 gesting  that  in  the  Finance  Bill  only those  provisions  which  refer  to  the  pro-
 vision  of  finance  for  the  next  year

 ‘should  be  incorporated  and  the  normal
 amendments  to  the  Income-tax  Act
 should  form  part  of  238  separate
 legislation  so  that  the  House  will  have
 the  time  and  opportunity  to  discuss
 them  fully.  This  was  brought  to  your notice  this  morning  and  the  Finance
 Minister  in  his  reply  has  stated  that  in
 the  previous  years  that  such  provisions have  been  incorporated  in  the  Finance
 Bill.  If,  in  the  previous  years,  it  has
 been  done  so,  it  has  not  been  done
 wisely.  I  would  suggest  that  these  met-
 ters  could  be  properly  debated  only  if
 they  come  as  amendments  to  the  In-

 ‘come-tax  Act  and  this  procedure--
 bringing  forward  such  amendments

 i  perso
 be  observed  here-

 after.

 Shri  C.  D.  Deshmukh:  I  have  made
 some  observations  just  now  and  I  may just  go  over  them.  I  said  that  when  we

 rought  forward  the  Income-tax
 (Amendment)  Bill  of  ‘1953,  which  con-
 tained  money  matters,  there  was  the
 Point  of  procedure  and  the  Speaker  cer-
 tified  that  to  be  a  Money  Bill.  (Jnter-

 -ruptions.)  I  am  sorry  I  cannot  question the  decision  given  by  the  Speaker  un
 the  former  occasion  nor  can  I  question the  wisdom  of  Parliament  in  having
 agreed  to  that  procedure.  It  is  for  the
 House  to  consider  if  some  other  proce- “dure  should  be  followed.  I  may  also  say that  the  amount  of  tax  collected  does
 not  depend  merely  on  the  rates  of  taxes; it  depends  also  on  the

 persons
 to  be

 taxed,  the  incomes  to  taxed,  the
 method  of  computation  of  the  income and  also  the  procedure  for  the  recovery of  the  taxes,  if  the  proposals  of  the
 qoaacial

 year  are  to  be  fu ily  given  effect

 Reference  has  been  made  to  clauses
 which  have  been  held  over—clauses  4, 7  and  8.  Let  us  consider  whether  these
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 are  what  one  might  call,  merely  proce-
 dural  matters  or  whether  they  go  to  the
 root  of  the  taxability.  Take  clause  4.
 That  gives  exemption  to  foreign  techni-
 cians.  I  cannot  say  how  you  can  say
 that  this  is  not  connected  with  taxa-
 tion.  This  was  introduced  originally  last
 year  through  the  Finance  Act.  What  we
 are  doing  is  only  amending  that.  It
 would  be  unreasonable  to  say  this  that
 we  should  agree  to  its  introduction  last
 year  but  should  not  consider  this  amend-
 ment  this  year  except  through  a  special
 measure.

 Shri  A.  Thomas:  May  I
 ask  this  question?  Has  he  taken
 any  credit  for  the  amount,  which  may
 be  got  by

 soopemnig
 transactions  which

 have  already  been  closed,  in  the  Bud-
 get?  Then  only  it  can  be  said  tc  be  a
 Budget  proposal.

 Shri  C.  D.  Deshmukh  :  I  am  not  talk-
 ing  of  Budget  proposals;  I  am  talking of  Money  Bills.  In  framing  a  Money
 Bill,  I  make  the  best  estimate  I  can  of
 the  recoveries  that  are  to  be  made.  There
 are  some  matters  where  it  is  not  possible
 to  make  a  very  accurate  estimate  ard
 this  is  one  of  those.  I  am  safeguarding
 revenues.  How  many  cases  will  be  re-
 opened  or  reviewed  under  this  new  sec-
 tion?  I  cannot  say.  But  I  have  already
 mentioned  when  the  Speaker  was  not
 here,  the  figures  involved—about  Rs.  6-7
 crores  have  already  been  collected  as
 a  result  of  the  efforts  of  the  Income-
 tax  Investigation  Commission  and  we
 were  hoping  to  be  able  to  collect  an-
 other  Rs.  3-4  crores.  How  much  of  this
 will  be  completed—it  is  not  possible  for
 me  to  say.  In  any  case,  you  may  just
 say  that  I  have  made  a  wrong  case  in
 regard  to  the  estimates  of  revenue.  It
 does  not  prove  that  a  provision  of  this
 kind  is  unnecessary.

 Then,  there  is  clause  7.  It  withdraws
 the  concession  on  initial  depreciation
 allowance.  This  is  as  a  result  of  a  rc-
 view  of  the  provision  for  development
 rebate,  again  made  in  the  Finance  Act,
 1955.  Similarly,  clause  7(b)  is  as  a  re-
 sult  of  the  review  of  the  tax  on  per-
 quisites  introduced  by  the  Finance  Act
 of  1955,  This  is  another  instance  where
 it  is  almost  impossible  to  estimate  the
 loss  of  revenue.

 There  is  clause  18  and  I  already  re-
 ferred  to  it.  It  has  been  discussed  ca-
 tensively.  Merely  because  we  do  not
 have  a  Select  Committee,  there  is  no
 reason  why  we  should  not  regard  this
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 [Shri  C.D.  Deshmukh]
 as  a  part  of  the  Money  Bill  within
 article  0  and  there  is  no  reason  why we  should  not  follow  a  practice,  which
 has  now  got,  as  it  should  have  been,
 well-established.

 Mr.  Speaker:  The  hon.  Minister  was
 not  here  when  the  matter  came  up  this
 morning.  I  made  some  observations.
 Wherever  it  is  possible  to  split  the
 provisions  of  this  Bill,  then  those  mea-
 sures  can  be  brought  in  by  way  of
 amendments  to  the  existing  Acts,  in-
 dependently  of  the  Finance  Bill.  Discre-
 tion  will  be  exercised  by  the  hon.  Fin-
 ance  Minister  or  his  Ministry  in  bring-
 ing  them  separately  unless  they  are  so
 inter-connected  with  the  other  provisions
 of  the  Bill,

 hams
 the  finances  for  any

 particular  year  depend  upon  these
 visions.  In  such  cases  it  can  be  added
 on  here.  It  is  not  so  much  a  question
 of  legality  as  a  question  of  propriety
 and  giving  some  time  for  the  hon.  Mem-
 bers  of  the  House  to  look  into  this  mea-
 sure  in  relation  to  the  other  provisions of  the  other  measures,  say,  Income-Tax
 Act.  It  is  a  complicated  affair.  Under
 those  circumstances,  if  it  is  so  intimately
 connected  and  entirely  depends  upon
 this,  then,  it  may  be  made  part  and  par-
 cel  of  the  Finance  Bill.  Oana.  it
 will  always  be  right,  as  in  the  case  of
 Company  Law  or  Insurance  Act,  In-
 come-tax  Act,  etc.  to  have  a  separate
 Bill  for  that  purpose.  That  is  all  the
 suggestion  that  I  made.

 I  never  applied  my  mind  so  far  as
 the  provisions  were  concerned  as  to  whe-
 ther  they  were  inextricably  connected
 with  it  or  whether  they  could  be  sepa-
 rated.  I  never  said  a  word  about  it.

 Shri  C.  D.  Deshmukh:  I  am  not  tak-
 ing  any  exception  to  what  you  have  sug-
 gested.  If  there  was  sufficient  substance
 for  a  separate  Income-tax  amending  Bill,
 I  certainly  would  have  brought  forward
 such  a  Bill  and  the  fact  that  that  also
 would  be  an  amending  Bill  is  no  rea-
 son  for  not  a  separate  Finance  Bill.  J
 understand  it.

 Mr.  Speaker:  I  shall  now  put  the
 amendments  to  clause  4  to  the  vote  of
 the  House.

 The  question  is:
 Page  4—
 after  line  14,  add:

 “Provided  that  all  such  non-
 Indians  are  appointed  with  the  con-
 sent  of  the  Central  Government
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 after  being  fully  satisfied  that  simi-
 lar  qualified  persons  are  not  found
 in  India.”

 ‘The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  4,  line  3—

 after  “industrial”  insert  “or  other”.
 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  4,  lines  3  and  32—
 for  “industrial  practice”  substitute

 “their  practice”.
 The  motion  was  negati-'ed.

 Mr.  Speaker:  The  question  is:

 “That  clause  4  stand  part  of  the
 Bill.”

 The  motion  was  adopted.

 Clause  4  was  added  to  the  Bill.

 Mr.  Speaker:  Now  amendment  to
 clause  7.

 The  question  is:

 Page  6—
 omit  lines  2  to  4.

 The  tion  was  negatived.
 Mr.  Speaker:  The  question  is:

 “That  clause  7  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  7  was  added  to  the  Bill.

 Mr.  Speaker:  Now  the  amendments
 to  clause  18.

 The  question  is:

 Page  9—
 omit  lines  42  and  13.

 The  tion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  9—
 qd)  after  line  5  insert:
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 “Provided  that  the  Income-tax
 Officer  shall  not  be  deemed  to
 have,  under  sub-section.  qd)  above,
 reason  to  belief  unless  the  follow-
 ing  conditions  are  satisfied  :
 ()  he  has  definite  information  in  his

 possession;
 (ii)  he  has  verified  by  preliminary  in-

 vestigation  such  information  to  be
 correct;  and

 (iii)  he  has  given  an  opportunity  to
 the  assessee  to  be  heard  as  regards such  information”;  and

 (2)  line  6—

 after  “Provided”  insert  “further”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  9,  lines  28  to  3I—

 for  “in  the  aggregate,  either  for  that
 year,  or  for  that  year  and  any  other
 year  or  years  after  which  or  after  each
 of  which  eight  years  have  elapsed,  not
 being  a  year  or  years”.

 substitute  “for  that  year,  not  being  a
 year”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is  :

 Page  9—
 for  lines  33  to  37,  substitute  :

 “Gii)  for  any  year,  unless  he  has
 recorded  his  reasons  for  doing  so
 and  for  believing  that  the  income,
 profits  or  gains  chargeable  to  in-
 come-tax  which  have  escaped  as-
 sessment  or  have  been  under-as-
 sessed  or  assessed  at  too  low  a  rate
 or  have  been  made  the  subject  of
 excessive  relief  under  this  Act,  or
 the  loss  or  depreciation  allowance
 which  have  been  computed  in  ex-
 cess,  amount  to,  or  are  likely  to
 amount  to,  one  lakh  of  rupees  in
 the  aggregate  as  aforesaid.  A  copy of  such  reasons  shall  be  sup-
 plied  to  the  assessee.  The  In-
 come-tax  Officer  shall  not  issue
 a  notice  in  any  case  falling  under
 clause  (ii)  unless  the  Central  Board
 of  Revenue,  and,  in  any  other  case, the  Commissioner,  after  giving  the
 agsessee  an  opportunity  to  be  heard
 on  such  reasons,  passes  an  order,
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 fit  case  for  the  issue  of  such  no-

 tice.”

 for  reasons  to  be  recorded,  that  it  is
 a

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  9,  line  33—
 after  “unless”  insert  “he  has  definite

 information  in  his  possession  and”.

 The  was  negatived.
 Mr.  Speaker:  The  question  wt  .
 Page  9,  line  33—

 “after”  “unless  he  has”  insert  :
 “definite  information  in  his  posses-

 sion,  has”.

 ed. The  ion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  9,  line  34—
 after  “doing  so”  insert  “and  has  sup- plied  a  copy  thereof  to  the  assessee”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is  :

 Page  9,  line  43—
 add  at  the  end:

 “or  is  the
 Executor,

 administra-
 tor  or  legal  representa’  of  a  de~
 ceased  assessee”.

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  9—

 after  line  43  insert:

 “Provided  further  that  where  the
 assessee  is  dead,  the  Income-tax
 Officer  shall  not  issue  a  notice
 under  this  sub-section  on  his  exe-
 cutor,  administrator  or  other  legal
 representative  after  the  expiry  of
 three  years  following  the  year  of
 assessment  in  which  the  assessee.
 died.”

 The  motion  was  negatived.
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 Mr.  Speaker:  The  question  is:
 Page  0—
 after  line  30,  add:

 “(e)  The  amendments  made  by
 clauses  (a)  to  (d)  hereinbefore  shall
 cease  to  be  operative  after  the  3lst
 March,  958  and  thereafter  the
 provisions  of  section  34  as  existing
 prior  to  these  amendments  shall  be
 operative”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 ““That  clause  8  stand  part  of  the
 Bill.”

 The  motion  was  adopted.
 Clause  8  was  added  to  the  Bill.

 Clauses  22  and
 tae

 added  to  the
 Bill.

 Clause  24—(Amendment  of  section
 58).

 Amendment  made:  Page  14,  lines  8
 to  2i—

 omit  ‘and  for  the  words,  brackets  and
 letters  “clauses  (a)  and  (b)”  the  words,
 brackets  and  letters  “clauses  (a),  (aa)
 and  (b)”  shall  be  substituted’

 —4Shri  M.  C.  Shah}
 Mr.  Speaker:  The  question  is:

 “That  clause  24,  as  amended,
 stand  part  of  the  Bill.”

 The  motion  was  adopted.
 Clause  24,  as  nded,  was  added  to

 the  Bill.

 Clauses  25  to  29  were  added  to  the  Bill.

 New  Clause  29A

 The  Minister  of  Revenue  and  De-
 fence  Expenditare  (Shri  A.  C.  Guha):
 I  beg  to  move:

 Page  5—

 after  line  3,  insert:
 “29K,  Additional  duty  of  cus-

 toms  on  spirits  other  than  denatur-
 ed  spirit—In  the  case  of  goods
 chargeable  with  a  duty  of  customs
 under  Item  No.  22(4)  of  the  First
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 Schedule  to  the  Tariff  Act,  or
 under  that  Schedule  read  with  any
 notification  of  the  Central  Govern-
 ment  for  the  time  being  in  force,
 there  shall,  on  and  from  the  Ist
 day  of  April,  956  and  up  to  the
 3lst  day  of  March,  957,  be  levied
 and  collected  as  an  addition  to,  and
 in  the  same  manner  as,  the  total
 amount  so  chargeable,  a  sum  equal to  55  per  cent.  of  such  amount.”
 This  amendment  is  due  to  an  unfortu-

 nate
 printing

 mistake  on  page  15,  in  line
 0  where  it  has  been  said

 “a  sum  equal  to  55  per  cent.  of
 such  amount,  in  the  case  of  goods
 comprised  in  Item  No.  22(4);”
 It  should  have  been  55  per  cent.

 This  is  a  surcharge  duty  on  spirits  other
 than  denatured  spirit  and  collected  on
 Brandy,  Gin,  Whisky  etc.  The  duty
 should  have  been  55  per  cent.  and
 that  is  the  present  rate.  This  untortu-
 nate  printing  mistake  has  made  the  posi-
 tion  very  cumbersome.  We  have  con-
 sulted  the  Law  Ministry  and  you,  Sir,  as
 also  the  Lok  Sabha  Secretariat.  Mere
 correction  of  the  printing  mistake  would
 not  have  rectified  all  the  consequential
 effects  of  this  mistake.  So,  on  the  advice
 of  the  Law  Ministry  and  yourself,  Sir,
 we  have  moved  this  amendment.  There
 will  be  some  consequential  amendments
 also  to  the  next  clause.  I  hope  this
 amendment  will  be  accepted  by  the
 House.

 Mr.  Speaker:  The  question  is:

 Page  5—

 after  line  3,  insert:

 “29A.  Additional  duty  of  cus-
 toms  on  spirits  other  than  denatur-
 ed  spirit—In  the  case  of  goods
 chargeable  with  a  duty  of  customs
 under  Item  No.  22(4)  of  the  First
 Schedule  to  the  Tariff  Act,  or  under
 that  Schedule  read  with  any  notifi-
 cation  of  the  Central  Government
 for  the  time  being  in  force,  there
 shall,  on  and  from  the  Ist  day  of
 April,  956  and  up  to  the  3ist  day
 of  March,  1957,  be  levied  and  col-
 lected  as  an  addition  to,  and  in  the
 same  manner  as,  the  total  amount
 so  chargeable,  a  sum  equal  to  55
 per  cent.  of  such  amount.”

 The  motion  was  adopted.
 New  Clause  29A  was  added  to  the  Bill.
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 Clause  30—(Additional  duties  of  Cus-
 toms).
 Amendments  made:

 (l)  Page  5—

 (i)  omit  lines  0  and  il;  and

 (ii)  lines  12,  17,  9  and  23—
 for  “(9)”,  “(ec)”,  “(d)",  and  “(ey)” substitute  “(a)”,  “(b)",  “(c)”  and

 “(d)”  respectively.
 (2)  Page  15,  lines  2l  and  22—

 for  “specified  in  clauses  (a),  (b)  and
 (c)  of  this  section”  substitute:

 “specified  in  section  29A  or  in  claus-
 es  (a)  and  (b)  of  this  Section”.

 —([Suri  A.  C.  Guna.)
 Mr.  Speaker:  The  question  is:

 “That  clause  30,  as  amended, Stand  part  of  the  Bill.”
 The  motion  was  adopted.

 Clause  30,  as  amended,  was  added  to
 the  Bill.

 Clauses  3]  to  33  were  added  to  the  Bill.
 Clause  34—(Amendment  of  the  First

 Schedule).
 Shri  N.  B.  Chowdhury  (Ghatal):  I

 beg  to  move:
 (i)  Page  q—
 omit  lines  9  and  10.
 (ii)  Page  17,  line  .—
 (l)  after  “sorts”  add  “other  than dhoties  and  sarees";  and  .
 (2)  for  “One  anna”  substitute  “Six

 Pies”.
 Gii)  Page  18,  line  26—

 FA
 after  “Oils”  insert  “except  the  edible oil  or  the  quantity  of  which  is  used  for edible  purpose”.
 Shri  A.  M.  Thomas:  I  beg  to  move:
 Page  18,  line  26—
 after  “all  sorts”  insert  “except  coco- nut  oil”,

 “Shri  Achuthan  (Crangannur):  I  beg to  move  :
 Page  18,  line  26—

 a  ao
 insert  “excluding  coco- ut  oil”.
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 Shri  Tulsidas:  I  beg  to  move:

 Page  18,  lines  29  and  30—
 after  “Imperial  gallon”  add:

 “Provided  that  where  the  oil  is
 used  for  agricultural  purposes,  the
 rate  shall  be  one  anna  per  Imperial
 gallon.”
 Shri  T.  S.  A.  Chettiar:  I  beg  to:

 move  :

 (i)  Page  7—
 omit  lines  30  to  36,

 (ii)  Page  8—
 omit  lines  29  to  47.

 (iii)  Page  18,  line  29—
 for  “Four  annas”  substitute  “Two.

 annas”.

 Shri  Viswanatha  Reddy  (Chittoor):  I
 beg  to  move:

 (i)  Page  18,  line  26—

 for  “Rupees  seventy”  substitute-
 “Rupees  thirty-five”.

 (ii)  Page  8—
 after  line  28,  insert:

 “23A.  Vegetable  Non-essential«
 Oils,  allsorts,  in  or  in
 relation  to  the  manu-  Rupees  thirty facture  of  which  any  five  per  ton”
 process  is  ordinarily carried  on  without  the aid  of  power.—

 (iii)  Page  18,  line  29—

 for  “Four  annas”  substitute  “One- anna”.

 Shri  K.  C.  Sodhia:  I  beg  to  move  :

 Page  17,  line  2—
 ;-after  “One  anna  per  square  yard”
 et  ee

 in  case  of  dhoties  and:

 Central): [ह  beg  to’move  enna

 Page  17—

 for  lines  6  to  12,  substitute:
 (4)  Cotton  fabrics,  coarse  that  is to  sayfabrics  in  which  the  Six  pies average  count  of  yarn  is  square- Jess  than  ]7s—  pale
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 Mr.  Speaker:  Now,  these  amend-
 ments  are  before  the  House.  Shri  N.  B.
 Chowdhury  may  start  his  speech.  In
 the  meanwhile  I  am  _  told  that  there
 is  something  wrong  with  amendment
 No.  i7  and  I  will  see  whether  it  is  in
 order  or  not.

 Shri  N.  B.  Chowdhury:  Mr.  Speaker,
 my  object  in  moving  my  amendments
 numbers  0  and  i]  is  to  oppose  the
 imposition  of  excise  duty  and  on
 coarse  cloth.  For  the  last  three  years
 we  see  that  the  imposition  of  ex- cise  duty  on  cloth  has  been  one  big
 source  of  revenue  for  the  Government
 and  it  is  being  increased  every  year.  So
 far  as  I  remember,  year  before  last,  in
 1954-55,  some  Rs.  6  crores  was  realised on  account  of  this  duty.  Last  year  it
 was  about  Rs.  9  crores.  This  year  the
 Government  intends  raising  a  revenue
 of  Rs.  4°5  crores  from  this  source,  that is  by  im

 Posing
 excise  duties  on  all  varie-

 ties  of  cloth.  My  object  in  bringing  my amendments  is  to  oppose  the  imposition of  duty  at  least  on  the  coarse  variety
 of  cloth,

 Sir,  in  Part  B  of  the  Finance  Minis-
 ter’s  Speech,  he  says:

 “The  Taxation  Enquiry  Com-
 mission  has  recommended  enhance-
 ment  of  the  excise  duties  on  all
 varieties  of  Cotton  Fabrics  and  I
 had  accordingly

 Propes
 in  last

 year's  Finance  Bill  an  increase  in
 the  duties  on  medium  and  coarse
 Cotton  Fabrics  from  6  pies  per  sq.
 yd.  to  one  anna  per  sq.  yd.  It  was,
 however,  then  represented  that

 ra
 of  agricultural  commodities

 fad
 been  FS fling  for

 —  ap  = the  purchasing  er  0  rur
 population  was  ne  The  off-take
 from  the  mills  had  also  declined  at
 the  time  and  the  mills  were  carry-
 ing  large  unsold  stocks.  The  pro-
 posals  were  accordingly  with-
 drawn.”

 This  statement  of  the  Finance  Minis-
 ter  shows  that  their  calculation  was
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 | a]
 sections  of  our  people  have  to

 great  difficulties  in’  buying  cloth.
 So,  in  this  situation,  we  do  not  think it  would  be  proper  to  enhance  the  duty at  least  on  coarse  cloth.  There

 ay
 not be  difficulties  about  clearance  ar  the

 existing  stock,  but,  at  the  same  time,  we have  to  remember  that  the  per  capita
 consumption  of  cloth  is  very  low  in  this
 country.  So,  when  we  are  thinking  of  a
 planned  progress  in  the  Second  Five Year  Plan,  etc.,  we  must  see  that  to-
 gether  with  the  increase  of  production in  cloth,  people  have  an  opportunity  to
 use  more  cloth.  If  you  have  that  object in  view,  then  there  is  no  justification  for
 the  imposition  of  this  duty.  So,  |  oppose this  duty  on  the  coarse  variety  of  cloth.

 I  then  come  to  amendment  No.  17
 wherein  I  have  opposed  the  duty  on
 edible  oils  or  non-essential  elible  oi!.
 In  connection  with  the  budget  leakage, the  Minister  said  in  his  statement  some-
 thing  about  the  expression  ‘non-essen-
 tial  edible  oil’.  Although  edible  oils  are
 called  non-essential  oils,  in  fact,  they are  essential  commodities  which  the
 people  have  to  use.  In  my  part  of  the

 fe!
 people  consume  mustard  oil  or

 gt  oil  as  tial  oils.  Certainly, so  far  as  West  Bengal  is  concerned,  the

 8०७९
 will  be  facing  great  hardships if  duty  is  not  removed.  In  West

 Bengal,  we  have  to  depend  on  imports from  other  States  so  far  as  edible  oils
 are  concerned.  We  do  not  grow  ground-
 nuts  there.  Even  if  it  is  grown  bb  ere,  it
 is  only  in  very  small  quantities.  We  have
 to  import  mustard  oil  mostly  from  Uttar
 Pradesh  and  small  quantities  of  it  from
 Bihar  and  other  places  also.  There,  the
 village  ghanis  have  been  almost  exter-
 minated  and  the  people  have  to  depend
 entirely  on  import  from  other  States.
 What  happens  is  that  the  millowenrs  in
 Uttar  Pradesh  or  in  other  States  who
 carry  this  mustard  oil  to  West  Bengal
 charge  high  rates  in  view  of  its  non-
 availability  in  that  area.

 Then  it  has  been  said  that  Govern-
 ment  is

 going
 to  allow  a  certain  exemp- tion  so  far  as  this  duty  is  concerned.  It

 has  been-  said  that  no  duty  will  be  im-
 posed  on  producers  producing  less  than
 25  tons  per  year.  re  is  also  exemp- tion  for  those  who  do  not  use

 power, But  the  question  is  not  one  of  di
 culty for  a  certain  class  of  producers  who  do

 not  use  power  as  against  those  who  use
 power  and

 ly
 sufficient  quantitics. Our  attack  is  from  the  point  of  view  of

 the  consumers.  We  find  that  if  this  duty
 continues,  the  price  will  not  come  down,
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 even  if  it  does  not  rise
 highe

 r.  Although
 from  calculations  it  wo  Ey

 pear
 that

 the  incidence  of  this  duty  will  not  be
 very  high  and  that  there  may  be  a  rise
 of  Rs.  3  per  maund,  actually  what  hap-
 pened  in  the  market  is  that  the  price
 bas  gone  up  by  about  Rs,  25  to  Rs.  30.
 The  Minister  said  that  the  price  is  about
 Rs.  65  or  so,  but  actually  in  the  rural
 areas  we  find  that  the  price  is  much
 higher.  So,  although  the  incidence  of  this
 duty  may  not  be  very  high,—it  may  be
 about  one  anna  per  seer—actually,  when
 the  retailer  sells  it  to  the  consumers,  the
 price  is  much  higher.  Therefore,  wheo
 we  im  such  duties  and  think  that
 the  incidence  is  merely  01  per  cent.  or
 ‘02  per  cent.  as  stated  in  the  morning
 on  the  floor  of  this  House,  actually,  the
 incidence  on  the  common  people  is  not
 so  low  and  it  is  much  higher.  The  rea-
 son  is,  there  are  middlemen  and  the  big
 producers  who  take  advantage  of  this
 duty  not  only  pass  on  that  amount  ot
 duty  to  the  consumer  but  make  profit
 out  of  the  situation.  So,  when  we  are

 notice  that  the  common  people  are  not
 in  a  position  to  take  the  benefit  of  in-
 creased  production,  it  would  be
 proper  to  make  edible  oil  more  costly.
 Therefore,  frem  this  point  of  view,  I
 oppose  the  imposition  of  this  duty  on
 edible  oil,  that  is,  vegetable  non-essen-
 tial  oil  and  particularly  edible  oil.
 I  know  that  some  quantities  of
 edible  oils  are  used  for  other  purposes.
 For  instance,  groundnut  oil  is  used  for
 other  purposes  also,  but  at  least  that
 large  quantity  which  is  used  for  con-
 sumption  as  edible  oil  should  be  ex-
 empted  from  duty.

 Shri  A.  M.  Thomas:  3  regret  that
 the  Finance  Minister  has  not  been  per-
 suaded  to  drop  the  excise  duty  on  edi-
 ble  oils,  especially  coconut  oil.  I  want
 to  speak  only  about  one  particular  item
 —toconut  oil—and  I  shall  confine  my
 remarks  to  the  amendment  that  I  have
 moved.

 It  may  be  kindly  borne  in  mind  bv the  House  that  coconut  oil  is  not  a  com-
 modity  which  we  export  like  the  ground- nut  oil.  We  are  also  in  short  supply  and
 we  are

 importing
 a  substantial  quantity of  coconut  oil.  I  do  not  know  whether

 the  Food  and  Agriculture  Ministry  has
 been  consulted  in  this  matter,  because,  if
 it  had  been  consulted,  it  would  not  have

 r,s
 to  this  levy.  The  Indian  Central

 ut  Committee,  which  is  presided
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 over  by  the  Secretary  of  the  Ministry of  Food  and  Agriculture  has  unani-
 mously  passed  a  resolution  against  this
 levy  and  that  Committee  consists  of:
 manufacturers,  producers,  consumers’
 representatives  and  every  conceivable
 class.  I  do  not  know  whether  the  Fin-
 ance  Ministry  has  taken  note  of  that
 fact  at  all,  This  levy  would  adversely
 affect  both  the  consumer  class  as  well
 as  the  grower  class.  It  has  been  stated

 by
 the  hon.  Finance  Minister  that  if  it

 fected  the  consumers,  it  was  intended
 to  affect  them.  This  particular  levy  will
 hit  hard  particular  consumers  in  a  parti-
 cular  area  wherein  the  average  income
 of  the  individual  is  very  low.  It  is  re-
 grettable  that  he  should  have  ‘thought
 that  that  consumer  should  bear  this  levy.
 The  particular  area  that  would  be  hit  is
 Kerala.  From  the  fi

 igures
 which  have

 been  quoted  by  the  Finance  Minister  of
 Travancore-Cochin,  it  would  be  found
 that  out  of  000,  families  in  Travancore-
 Cochin  294  are  getting  an  income  of
 below  Rs.  50.  364  people  are  getting an  income  of  between  Rs.  50  and  100;
 224  are  between  Rs.  00  and  Rs.  200;
 62,  with  an  income  between  Rs.  200
 and  Rs.  300  and  only  56  out  of  a  thou-
 sand  get  an  income  of  over  Rs.  300.  I
 do  not  know  whether  the  Finance  Minis-
 try  has  known  that  fact,  namely,  that
 coconut  is  practically  the  ghee  of  Kerala.
 In  every  home  it  is  being  used  both  for

 ‘toilet
 Purposes

 and,  for  kitchen  pur-
 poses,  for  so  many  other  purposes for  which  oil  can  be  me  in  that  part  of
 the  country.  It  will  really  hit  the  poor
 consumer  very  much  if  a  levy  is  charged on  it.  I  think  that  if  the  idea  of  the
 Finance  Ministry  was  to  shift  the  bur-
 den  to  the  consumer,  it  was  not  a  pro-
 per  idea  at  all.  The  Finance  Minister
 has  relied  on  the  recommendation  of  the
 Taxation  Enquiry  Commission's  report. I  may  submit  that  the  Taxation  Enquiry Commission  itself  has  not  dealt  with
 this  aspect  in  detail  at  all.  It  has  simply
 stated  that  similar  agricultural  products
 such  as  cotton  and  tobacco  are  subject to  excise  duty  so  that  it  is  time  that

 oa  anos
 oil  may  also  be  taxed.  No

 argument  is  given.  At  page  35
 of  the  Taxation  Enquiry  Commission's
 Report,  no  detailed  discussion  about
 this  levy  is  given.  That  the  Taxation

 oor  otf
 Commission  has  been  rather

 hesitant  with  regard  to  this  levy  is  fur-
 ther  borne  out  by  the  following  obser-
 vation  towards  close  ;

 “We  consider  that  a  relatively
 low  rate  of  duty  would  be  appro-
 priate  जा  this  commodity.”
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 [Shri  A.  M.  Thomas]
 If  Rs.  70  per  ton  is  a  relatively  low

 rate  of  duty,  I  do  not  know  what  exactly
 is  the  conception  of  the  Finance  Minis-
 try  in  this  matter.  Having  regard  to  the
 price  of  cocoanut  oil,  the  levy  will
 amount  to  6  or  7  per  cent.  of  the  price
 and  it  is  not  an  insignificant  levy  at  all.

 I  may  also  bring  to  the  notice  of  this
 House  that  this  industry  is  also  in  a  way
 heavily  taxed.  There  is  purchase  tax  on
 copra  at  the  rate  of  half  an  anna  per
 rupee  on  Rs.  444  (being  the  cost  of
 Copra  for  manufacturing  one  ton  of
 coconut  ail).  It  will  work  out  at
 Rs.  45-2-0.  There  is  also  a  cess  paid  to
 the  Indian  Central  Coconut  Committee
 at  4  annas  per  एच.  and  for  32  cwts.  of
 crushing  copra,  it  comes  to  Rs.  8.  So,
 there  is  already  a

 a
 to  the  extent

 of  Rs.  53-2-0  per  ton.  To  that  if  Rs.  70
 more  are  added,  it  will  really  hit  the
 industry  hard.  I  may  also  say  that  if  it
 is  the  intention  of  the  Finance  Minister
 that  the  small  sector  of  the  industry
 should  not  be  touched  and  that  it  should
 be  saved  from  unfair  competition,  that
 object  will  not  be  achieved  in  this  parti-
 cular  case.  I  would  like  to  invite  the
 attention  of  the  House  to  the
 given  at  page  6  of  the  Memorandum
 prepared  by  the  Ministry  of  Finance  and
 circulated  to  the  Members.  Taking  vege-
 table  oils  as  a  class,  out  of  68,375  people
 employed,  about  45,0l0  are  employed  in
 industries  wherein  the  turnover  is  more
 than  125,  tons.  Out  of  the  total  pro-
 duction  of  971,707  tons,  884,402,  tons
 come  out  of  the  sector  of  mills  with  a
 capacity  of  more  than  125°  tons.  There-
 fore,  there  is  not  going  to  be  any  mate-
 rial  benefit  to  the  small  sector  at  all.  It
 will  certainly  have  an  adverse  effect  on
 the  grower.  The  price  that  will  be  ob-
 tained  by  the  grower  will  be  determined
 by  the  cost  of  production  in  the  mills
 and  not  by  the  price  at  which  the  local
 cocoanut  oil

 Lessor
 ii  manufacture  this

 commodity.  fore,  the  grower  also
 is  likely  to  be  hard  hit.

 The  House  will  notice  that  the  cocor-
 nut  prices  have  been  steadily  going  down
 from  95]  onwards.  Not  only  that;  the

 sai
 have  been  very  unsteady  also,

 rom  the  figures  in  my  possession—I
 do  not  want  to  take  up  the  time  of  the
 House  by

 yang
 them—it  will  be  clear

 that  the  labour  position  in  Kerala  also
 will  be  affected  because  of  this  levy.
 Even  under  the  present  circumstances,
 in  Alleppey  which  is  the  centre  of  this
 oil  crushing  industry,  you  will  find  that
 out  of  624  ‘chuks’  erected  for  milli
 cocoanut  oil,  only  29  are  working.
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 that  is  the  position  even  before  the  levy, what  would  be  the  position  after  the
 levy,  especially  when  there  is  competi- tion  between  the  small  sector  and  the
 large  sector?  Therefore,  if  the  levy  is
 enforced,  it  will  be  crippling  an  industry which  is  already  facing  depression.  I  sub-
 mit  that  the  Finance  Minister  ought  to
 have  carefully  gone  into  the  represen-
 tations  made  in  this  matter  and  then
 given  some  relief.  He  has  been  able  to
 give  some  relief  in  the  case  of  cotton-
 seed  oil  and  I  think  the  case  of  cocoa-
 put  oil  also  rests  on  the  same  footing.

 The  Finance  Minister  in  his  reply  has
 teferred  to  the  competition  from  Ceylon
 copra  and  Ceylon  oil.  I  would  submit
 that  the  position  in  Ceylon  is  absolutely
 different.  Here  the  growers  have  got  gar-
 dens  ranging  from  2  cents  to  50  acres.
 The  majority  of  the  growers  are  very small  holders  having  a  few  cocoanut
 trees  and  they  eke  out  their  livelihood
 from  the  income  derived  from  the  co-
 coanut  trees.  In  Ceylon,  the  co-
 coanuts  are  grown  on  a  plantation  basis
 and  they  can  easily  compete.  Because  of
 this  increase  in  import

 duty,
 things  are

 not  going  to  improve  here.  If  it  is  done,
 the  prices  in  Ceylon  will  be  affected,  but
 the  “prices  in  India  vis-a-vis  the  prices obtainable  by  the  local  producer  will  not
 be  affected  much.  Besides  the  counter-
 vailing  increase  in  import  duty  only if  something  more  is  levied,  the  local
 producer  will  be  in  a  position  to  stand
 competition  with  the  Ceylon  producer.

 I  have  already  stated  the  incidence
 will  really  hit  a  particular  area  of  this
 country  where  the  purchasing  power  of
 the  people  is  very  low.  Pepper  earned
 for  this  area  at  one  time  shout  Rs.  30
 crores  of  foreign  exchange,  but  we  got
 only  Rs.  5  crores  and  odd  now.  From
 a  particular  area  Rs.  25  crores  have
 been  taken  out;  if  further  sums  are
 taken  out  by  means  of  excise  duty  and
 other  things,  I  do  not  know  how  we  are
 going  to  develop  our

 eyes
 areas.

 I  should  again  impress  the  Finance
 Minister  the  necessity  of  drop

 ping
 at

 least  cocoanut  oil  from  this  list,  because
 it  is  certainly  a  very  unwise  and  hasty
 step  that  the  Finance  Minister  has  taken
 in  selecting  this  oil  for  levy  of  excise.

 Mr.  Speaker:  We  have  to  finish  the
 whole  Bill  by  6  o'clock.  One  hour  has
 been  reserved  for  the  third  reading.
 Therefore,  at  5  o'clock.  I  will  have  to
 apply  the  Guillotine  on  all  the  amend-
 ments.  There  are  some  amendments  re-
 lating  to  clause  34  and  there  are  several
 amendments  to  the  First  Schedule.
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 Shti  N.  C.  Chatterjee  :  It  is  an  impor-
 tant  Schedule.

 Mr.  Speaker:  Therefore,  if  it  is  the
 desire  of  the  House  that  the  clause  by
 clause  consideration  may  go  on  for  one
 inore  hour  and  only  ten  minutes  be  left
 for  the  third  reading,  I  have  no  objec-
 tion,  because  |  find  a  number  of  amend-
 ments.

 Several  Hon.  Members:  Yes.

 Mr.  Speaker:  Therefore,  at  whatever
 stage  they  might  be,  we  will  finish  all  the
 clauses  by  0  minutes  to  6.  We  will  then
 start  the  third  reading  and  finish  it  by
 6.  Hon.  Members  will  kindly  be  brief.
 There  are  a  number  of  hon.  Members
 who  are  anxious  to  speak.  I  will  call
 Shri  Viswanatha  Reddy  and  then  Shri
 Tulsidas.  Amendment  No.  7  of  Shri
 Viswanatha  Reddy  is  out  of  order  be-
 cause  he  wants  to  add  a  new  category
 of  taxes.  By  that  amendment,  he  wants
 that  a  tax  of  Rs.  35  per  ton  should  be
 imposed  on  vegetable  non-essential  oils
 of  all  sorts  in.  or  in  relaion  to  the  manu-
 facture  of  which  any  process  is  ordinari-
 ly  carried  on  without  the  aid  of  power.
 Without  the  sanction  of  the  President
 fo  tax  can  be  imposed,  but  there  can  be
 reduction.  Therefore,  amendment  No.
 7  is  out  of  order.

 Shri  Viswanatha  Reddy:  I  have
 given  notice  of  amendment  No.  a7
 because  in  case  amendment  No.  ll6  was
 Hot  acceptable  to  the  Government,
 amendment  No.  l7  may  be  accepted.

 Mr.  Speaker:  It  cannot  be  an  alterna-
 live  to  amendment  No.  16,  because  it
 is  out  of  order,  Amendment  6  says:
 for  “Rupees  seventy”  substitute  “Rupees
 thirty-five”.  He  wants  both  of  them  to  go or  both  of  them  to  remain.  I  will  dis-
 allow  amendment  No.  6  also.

 Shri  Viswanatha  Reddy:  No,  Sit.  Let
 it  remain.

 Mr.  Speaker:  All  right.
 5  pm.

 Shri  Viswanatha  Reddy:  My  amend- ment  refers  to  the  duty  on  vegetable  non-
 essential  oils  and  the  duty  on  diesel  oil. T  entirely  underline  the  observations
 made  by  Mr.  Thomas  and  Mr.  N.  B.
 Chowdhury  with  regard  to  the  effect  of
 this  duty  on  the  consumers.  But,  4  would
 like  to  take  up  another  argument,  name- ly,  the  effect  that  this  duty  is  likely  to
 5—9I  L.  S,

 श  APRIL  956  Finance  Bill  60l0

 have  on  the  industry  itself.  The  imposi-
 tion  of  the  duty  of  6  pies  per  Ib.  on

 vege- table  oils  comes  to  Rs.  70  per  ton.
 most  of  the  States  in  the  South,  the  oil
 produced  in  ghanies  is  exempt  from  sales
 tax.  The  quantity  of  that  exemption
 would  work  out  to  nearly  Rs.  25  per  ton.
 Adding  Rs.  70  to  it,  it  comes  to  Rs.  95
 per  ton.  This  duty  is  weighted  heavily
 against  the  oil  produced  in  an  organised
 industry  like  expellers.  It  is  one  thing
 to  provide  a  protective  duty  in  order  to
 encourage  the  ghany  industry:  it  is  quite
 another  thing  to  destory  an  organised  ex-
 peller  industry.  |  submit  that  the  imposi-
 tion  of  this  heavy  duty  oh  the  oil  pro-
 duced  in  an  organised  industry  will  result
 in  Sa

 ae
 destruction  of  this  industry.

 Really  |  cannot  understand  how  the  Gov-
 ernment  is  interested  in  taxing  produc-
 tion,  taxing  incentive  and  also  destroying
 an  industry  which,  as  Shri  A.  M.  Thomas
 has  already  said,  produces.  90  per  cent
 of  the  oil  and  employees  nearly  85  per
 cent  of  the  labour  force  employed  in  the
 whole  industry.  This  duty,  as  suggested
 in  my  amendment,  if  it  is  reduced  to
 thrée  pies  per  pound,  will  work  out  to
 Rs.  35  per  ton,  and  adding  Rs.  25

 aoa
 tion  from  sales  tax,  wi  i  give  a

 benefit  of  nearly  Rs.  60  per  ton  to  the
 ghany  industry.  I  think  that  should  be
 sufficient  for  the  purpose  of  giving  pro-
 tection  to  the  ghanies.  No  doubt,  there
 will  be  a  short  fall  in  revenue  collection.
 But,  that  cannot  be  helped  because,  if
 this  duty  is  retained,  ग  हर  sure  no  expel-
 fer  can  work  successfully.

 By  another  executive  order,  it  is  pro-
 posed  that  the  first  25  tons  produced
 for  internal  consumption  is  to  be  exempt-
 ed  from  this  duty.  |  think  this  even  moré
 dangerous  to  the  ghany  industry,  because
 what  is  sought  to  be  given  by  way  of
 protective  duty  to  this  industry  is  taken
 away  by  this  proposed  executive  order.
 I  propose  to  show  how  this  is  brought
 about.  This  quantity  of  25  tons  repre-
 ny

 ि  almost  the  year  round  production
 the  rotary  oil  mills.  With  a  capital  of

 about  Rs.  2000  or  3000,  it  is  possible  to
 set  up  a  rotary.  Working  all  the  year
 round,  it  can  produce  only  25  tons.
 Therefore,  it  will  be  within  the  exemp-
 tion  limit  as  envisaged  in  the  propo
 executive  order.  That  means  that  oil
 produced  from  a  rotary  mill  will  easily
 compete  with  the  ghany  industry  as  well
 as  with  the  expeller  industry,  because
 25  tons  represent  only  two  months’
 production  of  an  expeller  and  naturally
 when  the  expeller  will  have  to  pay  duty
 for  over  and  above  25  tons,  it  cannot
 compete  with  the  oil  produced  by  the
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 rotary  industry.  Therefore,  a  large  num-
 ber  of  rotary  mills  will  spring  up  and
 they  will  be  operated  by  power  and  they
 will  certainly  destory  both  the  expeller
 industry  as  well  as  the  village  ghany  in-
 dustry.  That  is  how  what  is  sought  to
 be  given  by  way  of  a  protective  duty  is
 taken  away  by  the  proposed  executive
 order.  If  this  exemption  limit  is  sought
 to  be  retained,  I

 suggest
 est  that  this  exemp- tion  limit  may  be  on  the  basis  of

 a  percentage  of  the  installed  capacity  of
 various  mills.  It  may  be  20  per  cent

 or  0  per  cent.  It  may  be  provided  that
 such  a  percentage  of  the  installed  capa-
 city  of  an  expeller  or  a  rotary  mill  or  a

 Village
 ghany  should  be  exempted  from

 uty.

 Coming  to  the  duty  that  is  sought  to
 be  imposed  on  diesel  oil,  I  find  that  four
 annas  a  gallon  is  proposed  to  be  imposed on  diesel  oil.  It  has  been  brought  to  the
 notice  of  the  hon.  Finance  Minister  that
 in  the  south,  particularly  in  the  Andhra,
 Madras  and  Mysore,  a  sales  tax  levy  of
 nearly  34  annas  a  gallon  has  been  made.
 This  duty  of  four  annas  will  result  in  a
 sudden  increase  of.  nearly  74  annas  per
 gallon  in  the  price  of  diesel  oil.  As  the
 House  is  well  aware,  this  diesel  oil  is
 used  on  a  large  scale  by  the  .agricul-
 turists,  particularly  in  regions  where
 there  is  no  supply  of  electricity.  Rural
 electrification  is  not  there.  In  backward
 areas  where  there  are  no  irrigation  ca-
 nals,  lift  irrigation  is  done  primarily  with
 the  use  of  diesel  oil.  Also,  the  effect  of
 this  duty  on  cost  of  transport  is  enor-
 mous.  I  have  made  a  rough  calculation
 and  I  have  found  that  the  effect  of  this
 duty  alone  would  raise  the  cost  of  trans-
 port  by  nearly  25  per  cent.  The  other
 day,  the  hon.  Minister  for  Commerce
 and  Industry  was

 cir
 that  the  capa-

 city  of  the  Railways  to  handle  transport
 under  the  Second  Five  Year  Plan  will
 only.  be  one-third  of  the  demand.  The
 rest  of  the  demand  can  only  be  met  by
 road  transport.  We  are  increasing  the
 transport  costs  by  nearly  25  per  cent  by
 means  of  this  duty.  Therefore,  both  to
 the  agriculturists  as  well  as  the  transport
 industry  it  is  4

 Pe  hardship.  I  am  sure,
 as  a  result  of  this,  backward  regions
 which  depend  on  diesel  pump  sets  for
 lifting  water  for  irrigation  and  an  indus-
 try  which  has  to  bear  nearly  25  per  cent
 enhancement  by  way  of  cost  of  transport
 will  suffer  greatly.  I  can  only  describe
 this  tax  as  a  very  regressive  step.  An
 authority  which  can  impose  such  a  tax
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 can  only  be  compared  to  the  mythologi- cal  reptile  which  is  supposed  to  curve  it-
 self  and  eat  itself  up  starting  from  the
 tail.  Therefore,  I  feel  that  the  hon.
 Finance  Minister  even  at  this  late  stage
 would  be  able  to  consider  and  accept  my
 amendment  which  seeks  .to  reduce

 s tax  burden  from  four  annas  per  Impe
 gallon  to  one  anna  per  Imperial  gallon.

 Shri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes):  I  wish
 to  support  the  amendment  moved  by
 my  hon.  friend  Shri  A.  M.  Thomas. When  this  budget

 Proposal
 and  taka-

 tion  measure  came  fore  the  House,
 we  were  so  much  surprised  especially
 that  coconut  oil  was  included  in  arti-
 cles  for  taxation.  However,  there  was
 a  doubt  in  the  mind  of  the  Finance  Min-
 istry  itself  whether  coconut  oil  also  is
 included  in  this  category,  because  the
 wording  gave  a  little  confusion  not
 only  to  the  public  but  ‘also  to  the
 Finance  Ministry.  At  this  stage,  when
 our  State  is  going  through  a  transi-
 tion,  it  was  very  unkind  on  the  part
 of  the  Finance  Minister  to  tax  particular-
 ly  this  coconut  oil  which  is  used  by  all
 the

 perk
 in  that  State.  It  is  not  only

 an  article  of  trade,  but  it  is  mostly  used
 by  all  the  people  in  Travancore-Cochin
 and  Malabar  for  edible  purposes.  I  do
 not  think  that  the  income  from  this  tax
 is  going  to  be  very  much.  This  could
 have  been  avoided  especially  at  this  time
 when  the  Travancore-Cochin  State  is
 going  through  a  great  crisis.  We  are  al-
 ready  having  the  heaviest  taxation  in  our
 State  today  imposed  by  the  Centre,  I
 mean  the  Central  administration  of  the
 State.  It  is  the  heaviest  taxation  which
 anybody  can  imagine  in  our  State.  At
 the  same  time,  the  Finance  Minister  who
 used  to  be  very  kind  to  our  State  when-
 ever  any  taxation  proposal  came,......

 Shri  Nambiar:  Never  was  he  kind.
 Shri  Velayodhan:....has  been  unkind

 this  time.  I  am  only  saying  a  fact.  You
 may  also  accept  it.  I  was  told  that  even
 in  the  Congress  Party  many  Members
 had  persuaded  the  Finance  Minister  to
 take  away  this  tax,  but  somehow  or
 other,  when  an  official  decision  is  made,
 we  find  that  it  is  very  difficult  to  take  it
 away.  That  is  the  method  in  which  our
 bureaucracy  is  working.

 An  Hon.  Member:  Not  bureaucracy, but  democracy
 Shri  Velayadhan:  Even  at  this  stage I  would  request  the  Finance  Minister  to

 see  that  this  particular  item  is  taken
 away,  because  to  tax  this  item  would  be
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 yery  unpopular  at  least  as  far  the  State
 of  Travancore-Cochin  is  concerned.  That
 is  the  only  request  that  I  would  like  to
 make,  and  I  am  hoping  against  hopes
 that  even  at  this  late  hour,  the  duty  on
 this  item  may  be  removed.  moet

 Shri  Raghavachari  (Penykonda):  I
 have  got  only  one  point  to  urge.  I  do
 not  wish  to  repeat  the  arguments  that
 have  already  been  advanced  by  my  hon.
 friends.  I  would  very  earnestly  and
 strongly  support  the  arguments  of  Shri
 Viswanatha  Reddy.  I  have  myself  re-
 ceived  about  fifty  letters  complaining
 about  the  hardship  suffered  on  account
 of  the  imposition  of  the  tax  on  diesel  oil.
 You  know  that  in  our  State,  where
 there  are  not  adequate  irrigational  fa-
 cilities,  we  depend  almost  entirely  on
 lift  irrigation.  In  fact,  Government  them-
 selves  have  supplied  pumps  to  many
 persons.  If  this  tax  is  im  ,  then
 many  of  those.  who  have  installed

 pumps
 will  be  put  to  very  great  hard-

 ip.
 A  total  taxation  of  about  seven  to

 eight  annas  a  gallon  comes  almost  to
 fifty  per  cent  of  the  original  cost  itself,
 With  the  fall  in  prices  of  agricultural
 produce,  the  agriculturists  will  be  put  to
 very  great  difficulties.  I  do  not  see  any
 reason  why  the  Finance  Minister  should
 not  see  his  way  to  grant  exemption  ta
 the  agriculturists.  The  argument  that  he
 has  advanced  is  that  administratively  it
 is  difficult  to  do  such  a  thing,  and  that
 other  persons  in  the  name  of  agricul-
 turists  will  try  to  evade  the  taxation.
 Still,  he  said  that  he  would  keep  his  eye on  it  and  examine  this  matter.

 Therefore,  my  submission  is  that
 something  definite  must  be  promised  now
 80  as  to  relieve  the  agriculturists  from
 their  difficulties.

 Shri  Achuthan:  I  have  also  moved
 an  emendment  to  exempt  coconut  oil
 from  item  No.  23  relating  to  vegetable
 non-essential  oils.  My  hon.  friend  Shri
 Velayudhan  has  already  pointed  out
 the  seriousness  and  the  urgency  why this  duty  has  to  be  removed.  You  know
 that  the  whole  of  the  West  Coast  de-
 pends  mainly  on  coconut  preducts  and
 hill  produce.

 So  far  as  hill  produce  is  concerned,  in
 the  case  of  pepper,  the  price  has  fallen
 down  in  the  American  market  to  nearly
 one-fifths  of  what  it  was  before.  Previ-
 ously,  the  price  of  pepper  was  Rs.  4000
 per  ton,  but  now  it  has  fallen  down  to
 Rs.  800  per  ton.  Next  to  pepper,  coconut
 Products  are  the  important  commodities
 on  which  the  people  of  the  West  Coast
 depend  for  their  living.
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 During  the  last  three  or  four  years,
 there  has  almost  been  a  regular  fall  in
 the  prices  of  coconut,  as  could  be.  seen
 from  the  budget  speech  of.  the  Finance
 Minister  of  Travancore-Cochin  on  3th
 March,  just  before  the  dissolution of  the
 Travancore-Cochin  Legislative  Assembly.
 In  ‘1953-54,  the  income  from  coconut
 was  Rs.  32  crores,  in  1954-55,  it  fell
 down  to  Rs.  3l  crores,  and  in  955-56,  it
 fell  down  to  Rs.  27  crores.  So,  during
 the  last  three  years,  it  has  fallen  down
 by  nearly  Rs.  5  crores.  So,  you  can
 imagine  what  a  fall  it  would  have  meant
 to  the  growers  there.

 So  far  as  coconut  plantations  are  con-
 cerned,  as  hon.  Members  have  pointed
 out  already,  there  are  not  any  big  estates.
 The  maximum  acreage  in  one  single
 estate  will  be  about  ten  or  fifteen,  and
 such  cases  are  very  exceptional.  The  nor-
 mal  estates  are  just  of  the  order  of  about
 half.an  acre  in  extent.  I  could  say  that
 nearly  80  per  cent  of  the  estates  of  the
 small  peasants  will  be  holdmgs  which
 will  be  about  half  an  acre  in  extent.  The
 income  that  they  would  get  from  their
 estates  would  be  about  Rs.  50  to  60
 during  three  or  four  months  in  a  year.
 But  on  account  of  this  duty  alone,  they
 may  incur  a  loss  of  about  ten  per  cent,
 that  is  to  say,  they  will  be  losing  about ten  per  cent  than  what  they  were  getting
 before  the  duty  was  imposed.  Now,  what
 is  the  position  after  this  duty  is  imposed?
 If  there  is  a  rise  in  the  prices  of  oil,  I
 could  understand.  But  is  that  the  posi-
 tion?

 The  three  main  centres  for  the  coconut
 trade  are  Alleppey,  Cochin  and  Trichur.
 I  have  got  the  figures  with  me  here  in
 regard  to  the  prices  that  prevailed  in
 these  three  marketing  centres,  soon  after
 this  duty  was  announced  by  the  Minister
 Practically,  the  prices  have  remained
 more  or  less  at  the  same  level  there  has
 been  a  variation  of  only  about  Rs.  2  or
 Rs,  3.  In  the  Cochin  market,  on  the  28th
 and  29th  of  February,  the  price  was
 Rs.  385  per  candy  of  oil,  but  in  March
 it  varied  only  from'Rs.  385  to  Rs,  392.

 on  account  of  the  imposition  of  ‘this
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 This  is  the  position,  so  far  as  the

 growers
 are  concerned.  Now,  let  us  take

 case  of  the  consumers.  Are
 fay  J

 at
 east  benefited  by  this  duty?  Th  ave
 aso  got  to  pay  a  higher  pricé for  coconut  oil.  For  the  eommon
 fieople  in  my  part  of  the  coun-
 try;  coconut  oil  is  not  a  luxury,  but
 is  an  every  day  necessity.  They  have  to
 st  coconut  oil  for  their  food  prepara-
 tions,  for  their  medicines,  and  so  on.  In
 fact,  this  is  one  inevitable  item  that  they have  got  to  use  for  their  curries,  and  for
 their  food  preparations.  So,  I  would  sub-
 mit  that  coconut  oil  does  not  stand  on
 the  same  footing  as  groundnut  oil  or
 fhustard  oil,  because  cocoanut  oil  is  not
 an  item  of  luxury  but  a  daily  necessity.

 So,  while  on  the  one  hand,  the  grower
 has  to  get  less  than  ten  per  cent  for
 his  produce,  on  the  other  hand,  the  con-
 sumer  also  has  got  to  pay  ten  per  cent
 more,  on  account  of  the  imposition  o
 this  duty.  Under  these  circumstances,  aré
 Government  justified  in  saying  that  be-
 gpuse  they  want  money  for  their
 Five  Year  Plan,  this  duty  has  to  be  im-

 ?  I  could  have  understood  a  tax
 Pome  levied,  if  the

 Petes
 had  gone

 ry
 pt

 the  position  is  the  other  way  round.
 fact,  the  Finance  Minister  of  the

 Travancore-Cochin  State  had  stated  in
 the  course  of  his  budget  speech  that:

 “Simultaneously  there  has  been
 tonsidetabie  variation  in  the  price
 Of  agricultural  commodities  such  as
 coconut,  pepper  tapioca  etc.,  which
 has  affected  to  a  great  extent,  the

 ricultural  economy  of  the  State.

 of
 e  money

 STOPS
 have  been  worst

 affected  ay  the
 slump  in  9976  of

 them  has  n  very  heavy.
 “—  .the  agricultural  income  has

 been  steadily  falling—it  being
 2i.2%  less  than  what  it  was  in  the
 year  1953-54."_,
 So,  in  955,  it  has  fallen  by  about  2°2

 per  cent.  From  this,  the  House  can  un-
 derstand  what  the  position  of  the  coconut
 grower  is  in  the  State  of  Travancore-Co-
 chin.  When  everyone  says,  including
 Government  and  the  Planning  Commis-
 sion  that  there  must  be  price  stabilisation in  respect  of  agricultural  commodities,
 there  is  every  justification  for  Govern-
 ment  to  exempt  this  commodity  alto-
 gether  from  the

 Pee  eg
 levy,  or  at

 least  say  that  for  time  being  coconut
 vil  would  be  exempted  from  this  cate-

 of  =
 getablé  non-essential  oils.  I

 |  aud  the  Finance  Minister  will  under-
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 stand  the  seriousness  of  the  situation,  atid
 see  that  the  West  Coast  is  relieved  i
 some  extent  at  least  by  the  exclusion  of
 céconut  oil  from  the  proposed  levy.

 Shri  K.  C.  Sodhia:  Out  of  the  total
 additional  taxation  of  nearly  Rs.  30  to
 Rs.  35  crorés,  nearly  Ks.  5  croreé  are

 going
 to  come  from  the  duty  on  cloth.

 way  in  Which  this  additional!  taxation
 is  being  raised  has  been  pointed  out  it
 the  memorandum  issued  by  the  Financt
 Ministry.  In  1952-53,  the  duty  collected
 on  superfine  cloth  came  to  about
 Rs.  3-6  crores,  on  fine  to  Rs.  3:9  crores,
 om  medium  to  Rs.  4.4  crores,  and  on
 coarse  to  Rs.  0.6]  crores.  This  was  the
 position  of  the  revenue  collected  on  ac-
 count  of  the  excise  duty  on  cloth  ih
 1952-53.  In  1953-54,  the  income  or  the
 revenue  on  this  account  tose  from
 42°5  crores  in  1952-53  to  about  Rs.  45.3
 crores.  In  ‘1953-54,  the  revenue  from
 medium  cloth  came  to  Rs.  5.08  crores,  aa
 against  4,42  crores  in  1952-54.
 In  the  year  ‘1953-54,  the  duty  of
 meditim  cloth  was  raised  aiid  the  revenue
 thereby  went  up  from  Rs.  5  crores  to
 Rs.  l0  crores.  In  the  year  1955-56,  ft
 was  mote  tha  i]  crores.  This  year  we
 are  going  to  increase  the  duty  by  0  per
 céiit  and  are  to  get  Rs.  12  crores.  That
 means,  médium  cloth  which  wae
 three  years  Ago  giving  us  a  revenue  of
 Rs.  4  crores  is  now  beitig  taked  to  the
 exteht  of  2  crotes.  Now,  you  know  that
 médiam  cloth  is  consumed  by  the  उतार
 nary  people  of  this  country.  Of  course,
 those  who  are  very  poor,  have  recourse
 to  coarse  cloth.  But  ordinary  people  ust
 medium  cloth.

 Now  superfine  and  fire  cloth,  medium
 eloth  and  coarse  cloth,  have  ell  been  put
 on  the  same  level  with  regard  to  the  new
 taxation  proposed  by  the  Finance  Mini
 ter.  There  is  an  all-round  increase  of  6
 pies  per  rupee  on  all  varities.  This  kind
 of  uniform  taxation  on  cloth  which  छ
 consumed  by  the  wealthy  and  rich  pee
 ple  ard  also  by  the  ordinary

 pore
 le  is  &

 thing  which  [  cannot  support.  This  sott
 of  taxation  does  not  come  within  the  prdé

 t  realm  of  the
 Pay

 ary  of  taxatiom:
 ‘axation  ought  to  be  based  on  the  capa-

 city  to  pay.  If  those  who  use  medium  and
 eoarse  cloth  are  made  to  pay  the  same
 amount  of  duty  as  the  people  who  use
 superfine  and  fine  cloth,  it  is  an  injustice,

 {  had  a  mind  to  move  an  amendment
 for  reduction  of  the  duty  on  both
 meditm  and  coarse  cloth,  but  looking  to
 the  mécessity  of  having  additional  r&
 sources  for  the  initiation  ard  fulfitinent
 ‘Of  the  Second  Five  Year  Plan  and  the
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 Finsere
 Minjster’s  statement  that  the

 af  taxgtion  ought  to  be  extensive
 apd  even  the  poorest  —_

 should  con-
 tyibyte  something,  |  did  not  do  it.  But
 WY  present  amendment  is  very  simple
 apd  it  ig  pot  likely  to  reduce  the  in-

 me  from  this  excise  duty  even  by
 Be  ]  crore.  I  have  simply  proposed
 that  the  duty  on  dhoties  and  sarees
 phould  be  kept  at  the  present  level.

 Shri  A.  C.  Guha:  What  is  the  number
 ef  his  amendment?

 Shri  K.  K.  Basu:  What  is  the  number
 of  his  amendment?  They  want  to  accept it.

 Shri  K.  C.  Sodhia:  I  want  that  it  may
 be  accepted  by  the  Finance  Minister  be-
 gause  it  entails  only  a  very  amall  loss  of
 income;  at  the  same  time,  it  will  give
 gatisfaction  to  us  that  at  least  some
 amendment  was  accepted  by  the  Finance
 Minister  as  a  result  of  the  day's  labour
 that  we  have  all  done  here.

 Shri  T.  S.  A.  Chettiar:  It  is  unfor-
 tunate  that  in  a  poor  country  like
 India,  where  the  rich  people  are  few,  if
 a  larger  amount  of  taxation  has  to  be
 Obtained,  we  have  to  go  to  the  lower

 prua
 of  society.  To  finance  the  Second

 ve  Year  Plan,  we  have  to  raise  about
 Rs.  50  crores  every  year  and  if  we  are
 to  do  that,  it  cannot  be  done  by  merely
 taxing  the  rich  because  we  won't  get
 sufficient  money.  So  however  sorry  we
 are,  we  have  to  go  to  the  people  who
 gre  earning  much  less.

 ]  am  in  deep  sympathy  with  the  point of  view  put  forward  by  my  hon.  friends
 from  Travancore-Cochin,  knowing  the
 economy  of  that  State  as  I  do.  They  have
 to  depend  to  a  larger  extent  on  copra.
 Copra  means  everything  to  them.  This
 may  hit  them  hard.  But  I  hope  it  will  be
 for  the  Finance  Minister  to  see  whether
 any  concession  can  be  given  to  them  on
 this  point,  because  |  know  they  will  be
 hit  hard.

 Coming  to  the  other  matter  mentioned

 iat
 Shri  Viswanatha  Reddy,  I  do  not

 I  should  say  anything  more  about
 it,  because  the  Finance  Minister  has  al-
 teady  promised  that  he  would  examine
 whether  agriculturists  who  are  hit  by  the
 tax  on  diesel  oi]  could  not  be  relieved  in
 any  manner  possible,  by  way  of  a  system
 of  rebates  cr  otherwise.  Since  we  cannot
 just  now  think  of  any  device.  I  leave  it
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 (०  the  ingenuity  of  the  department  to  fiad
 a  way  out  in  this  case.

 Lie  pS
 to

 moter  Cara
 a

 cottage  ustries.  It  seemg
 that  various  departments  of  the

 Government  of  India  are  acting  against
 each  other.  There  is  the  Production
 Ministry  which  we  have  specially  con-
 stituted  to  look  after  the  cottage  indus-
 tries.  We  want  to  spend  nearly  200
 crores  on  the  promotion  of  cottage  in-
 dustries.  But  here  we  have  got  a  taxa- tion  proposal  which  wants  to  equalise
 the  difficulties  between  the  power  and
 non-power  factories.  Regarding  the  tax
 on  soap  and  paper  boards,  the  plea  of  the
 Finance  Minister  is  that  these  small  cot-
 tage  factories  are  also  producing  ३०  |
 greater  extent  and  are  able  to  compete
 with  some  of  the  larger  power  using  fac-
 tories,  and  so  there  is  justification  for
 taxing  them.  May  I  point  out  to  him  and
 to  the  House  why  we  want  to  en
 courage  cottage  industries?  Wherever
 power  is  not  used  and  wherever
 there  js  a  large  production,  it
 means  that  a  larger  number  of  people
 are  employed  there.  From  the  point  of
 view  oO !  ed  a

 poeasil
 we  want

 it  to  be  subsidised.  en  that  is  the
 case,  I  do  not  see  the  reason  behind  the
 argument  that  they  must  try  to  equalise
 between  cottage  industries  and  power
 factories  on  the  ground  that  the  produc-
 tion  in  the  cottage  section  is  equal  more
 or  less.  If  the  production  there  is  more,
 that  means  it  gives  greater  employment.
 If  it  gives  more  employment,  that  is  the
 reason  why  we  should  support  it  and  not
 tax  it.  So  I  think  there  is  a  difference
 between  the  philosophy  which  the  Pro-
 duction  Ministry  is  advocating  and  the
 philosophy  which  the  Finance  Ministry
 wants  to  follow  by  taxing  these  cottage
 industries.

 We  want  to  encourage  the  Ambar
 Charkha.  We  want  to  do  many  other
 things.  We  want  to  subsidise  them  be-
 cause  they  have  a  large  employment
 potential.  If  it  is  proved  that  they  can
 work  it  with  man  power  as  against  elec-
 tric  or  any  other  power,  that  means  there
 is  greater  employment.  From  the  point
 of  ‘solving  the  unemployment  pees: we  want  to  support  it.  Even  we  do
 not  subsidise  it,  at  least  we  should  leave
 it  as  it  is  without  taxing  it.  That  is  the
 request  I  would  like  to  make  on  behalf
 of  these  cottage  industries  to  the  Finance
 Minister,  that  in  view  of  the  employ-
 ment  potential,  tax  on  them  may  not  be
 levied.



 eis  Finence  Bill

 Seri  A.  C.  Guha:  Mr.  Speaker,  Sir, think  most  of  the  objections  to  clause  34
 were  relating  to  the  tax  on  edible  oil
 A  number  of  Members  have  spoken
 against  thé  excise  duty  on  coconut  oil.

 An  Hon.  Member:  Mustard  oil?

 Shri  A.  C.  Guha;  Some  say,  also  mus-
 tard  oil,  but  it  is  not  so  vocal  as  the
 coconut  ‘oil  (Interruption)

 Shri.  Thomas  tried  to  show  that  the
 incidence  of  duty  is  very  heavy  whereas
 the  Taxation  Enquiry  Commission  has
 suggested  a  low  duty.  ३  think  one  anna
 per  seer  is  not  a  heavy  duty,  if  you  com-
 pare

 Shri  A.  M.  Thomas:  What  is  the  price
 per  seer?  Then  only  you  can  compare.

 Shri  A.  C,  Guha:  If  you  compare  the
 current  prices  of  these  edible  oils,  I  think
 this  one  anna  per  seer  even  on  coconut
 oil  cannot  be  called  a  heavy  duty.  All
 that  has  been  said  about  the  coconut
 oil  industry  in  Travancore-Cochin  ‘has
 been  considered  by  the  Government  and
 all  the  arguments  that  have  been  adduc-
 ed  were  also  considered  not  only  by  the
 Finance  Ministry  but  also

 ye
 the  other

 Ministry,  which  is  directly  dealing  with
 agricultural  products,

 Shri  A.  M.  Thomas:  Have  you  con-
 A

 the  Food  and  Agriculture  Minis-
 try?.

 Shri  A.  ‘C.  Guha:  I  have  said  that  all
 the  points  méntioned  here  were  consider-
 ed  not  only  by  the  Finance  Ministry  but
 they  have  been  considered  by  the  other
 relevant  Ministries  also,  including  the
 Ministry  of  Food  and  Agriculture.

 The  consumption  of  coconut  oil  is
 only  8  to  9  per  cent  of  the  production of  all  the  edi  ble  oils.

 “Shri  Velayudhan:  Have  you  discuss-
 ed  wtih  the  Travancore-Cochin  Gov-
 ernment  ?

 Shri  A.  C.  Guha:  It  is  not  the  prac-
 tice

 Mr.  Speaker:  Hon.  Members  who
 wanted  to  have  a  say  have  had  their
 opportunities.  Why  should  they  do  so  in
 bits  now?

 Shri  A.  C.  Guha:  Hon.  Members  will
 also  admit  that  it  is  neither  possible  nor
 it  is  practicable  to  consult  all  the  State
 Governments  when:  the  Central  Govern-
 ment  is  going  to  prepare  its  Budget  for
 the.  year.  Budget  is  supposed  and  taken
 to  be  something  secret  and  confidential
 and:  we  cannot:  go  on.consulting  all  the
 Governments  whose  people  are  likely  to
 be  affected.
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 As  I  was  saying,  coconut  oil  is  only  8
 or  9  per  cent  of  the  edible  oils  produced in  the  country.  There  is  hardly  any  rea-
 son  why  this  8  or  9  per  cent  of  ‘edible
 oil  ‘should  be  exempted.  I  think,  in  other
 parts  of  the  country,  several  other  varie-
 ties  of  edible  oil  must  be  in  use  and  those
 parts  also  must  have  felt  the  incidence
 of  this  duty.  I  can  only  say  with  parti-
 cular  reference  to  coconut  vil,  that  its
 present  price  compares  favourably  with
 the  price  of  other  edible  oils  in  the  coun-
 try.  If  hon.  Members  want  to  compare the  present  price  of  coconut  oil  with  the
 price  prevailing  in  -1950,.1951  that.is  in
 the  post-Korean  peak  period,  that  would
 not  be  a  very  fair  comparison.  But,  if
 we  make  a  comparative  study  of  the
 prices  prevailing  for,  all  edible  oils,  ]
 think,  the  present  price  of  coconut  oi)
 cannot  be  considered  to  be  too  low.
 Rather,  it  is  higher  than.  the  price  of
 many  other  edible  oils.  So  it  is  not  in  a
 depressed  state.  Therefore,  I  find  no
 Teason  to,  accept  the  argument  .of  the
 hon.  Members  that  coconut  oil  should  be
 exempted  from  this  duty.

 Some  hon.  Members  said  something
 about  coarse  cloth.  Shri  Choudhury,
 particularly,  is  against  the  duty  on
 coarse  cloth,  not  only  on  the  coarse
 varieties  of  dhoties  and  saris  but  also
 on  any  kind  of  coarse  cloth.  He  should
 know  that  other  vaneties  of  coarse  cloth
 are  mostly  very  costly  and  luxury  arti-
 cles.  Sometimes,  they  are  selling  at
 Rs.  3,  Rs.  4,  Rs.  लि  or  even  Rs
 yard.  I  am  rather  surprised  that  hon
 Members  have  not  suggested  that  the.
 excise  duty  on  other  varieties  of  coarse
 cloth  should  be  higher  than  what  we
 have  put.  There  has  been  no  increase  in
 the  excise  duty  on  dhoties  and  saris  be-
 longing  to  the  coarse  cloth  variety.  The.
 duty  on  coarse  dhoties  and  saris  has~
 been  continuing  for  a  number  of  years

 and  there  is  hardly  any  occasion  to  with-
 draw  the  duty  which  has  been  there  for
 many  years.

 I  would  like  to  remind  hon.  Members
 of  what  Shri  Chettiar  has  said,  namely,
 that  ours  is  a  poor  country.  If  we  want
 to  raise.  Some  extra  revenue  for  deve-
 lopment  works,  the  benefit  of  which  will
 mostly  go  to  the  poorer  sections.  I  think,
 we  cannot  keep  the  poorer  sections  free
 from  paying  any  extra  duty  or  any  extra
 tax.  If  we  simply  try  to  collect  the  reve-
 nue  by  direct  taxation,  it  is  not  possible
 because  the  rate  of  direct  taxation  in  our
 country  is  almost  the  highest

 pcre in  any  country.  In  any  case,  we-sh
 have  to  go  in  for  indirect  taxation;  yet
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 wei  have  been  paying  particular  uttention
 to  see  that  the  incidence  of  indirect  taxa-
 tion  does  not  press  very  hard  on  the
 poorer  sections  of  the  people,  We  have
 also  been  paying  attention  to  the  fact  that
 smaller  units,  particularly  those  belong-
 ing  to  the  cottage  and  village  industry
 group,  may  get  benefit.  In  some  cases,
 we  have  been  giving  a  sort  of  subsidy
 and,  in  most  cases,  we  have  been

 giving exemptions  up  to  a  particular  capacity  oO
 production,  to  a  variety  of  these  imdus-
 tries.  When  Government  frame  _  their
 Budget  proposals,  they  keep  in  view  all
 these  relevant  factors.  It  is  not  possible,
 in  the  present  context  of  our  develop-
 ment  programme,  that  the  poorer  sec-
 tions  of  the  people  would  be  feft  com-
 pletely  free  from  any  new  tax  obliga-
 hon.

 Something  has  been  said  about  the
 medium  variety.  of  dhoties  and  saris
 that  is  the  largest  consumption  item.  I
 think  the  duty  has  been  raised  only  by  2
 pice  per  square  yard.  That  would  not  be
 a  very  big  burden  for  the  middle  class
 people.  The  total  amount  of  revenue  that
 we  have  to  raise  also  has  to  be  borne  in
 mind,  when  hon.  Members  press  for
 exemption  from  or  relaxation  of  the
 taxation  proposals.  This  particular  sug-
 gestion  involves  a  loss  of  Rs.  4.39
 crores.

 Some  hon.  Members  have  mentioned
 something  about  diesel  oil.  The.  total  in-
 cidence  of  the  new  excise  duty  on  diesel
 oil  where  power  pump  is  used,  for  a
 farm  of  25  acres,  would  be  only  .66  per
 cent.  Some  other  hon.  Members  have
 said  that  it  will  increase  the  cost  of
 transport.  But,  I]  think,  they  have  simply
 forgotten  this  fact  that  this  excise  duty
 is  just  a  counter  part  of  the  present  im-
 port  duty.  Now,  with  3  refineries  going
 into  production,  we  shall  hardly  have
 any  necessity,  of  importing  diesel  oil.
 ‘There  was  an  import  duty  on  diesel  oil
 and  we  have  calculated  that  would
 come  to  about  four  annas  per  gallon,  and

 iat
 is  the  rate  we  have  put  for  the  excise

 uty.

 Shri  Viswanatha  Reddy:  The  hon.
 Minister  has  said  that  it  is  merely  a
 countervailing  duty.  Is  he  in  a  position
 to  assure  us  that  as  a  result  of  the  im-
 position  of  this  duty,  the  net  price  of
 diesel  oil  is  not  going  to  increase?  If  it
 is  merely  a  ‘countervailing  duty,  it  should
 not  increase.  .
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 Shri  A.  C.  Guha:  If  there'is  inordinate
 increase  in  the  price  of  diesel  oil  as  in
 the  prices  of  mustard  oil  and  other  edi-
 ble  oils,  some  businessmen  may  take  un-
 due  advantage.  It  is  hardly  possible  for
 the  Government  at  every  step  to  inter-
 fere,  but  surely  if  things  continue  at  that
 state,  then  the  Government  may  take
 some  measures.  But  we  expect  that  the
 price  will  find  its  own  tevel,  natural  level,
 and  that  the  consumers  will  not  tolerate
 this  extra  price  which  they  have  now
 been  made  to  pay  for  some  of  the  edible
 oils.

 If  there  is  any  inordinate  rise  in  the
 price  of  diesel  oil  also,  I  think  the  trade
 conditions  will  bring  down  the  price  to
 the  natural  level.  If  not,  and  if  there  is
 any  necessity  for  Government  to  inter-
 fere  in  such  a  contingency,  Government
 may  do  something  in  the  matter.  But  at
 present  there  is  no  necessity  to  be  con-
 cerned  about.

 There  is  hardly  anything  else  to  which
 I  have  to  give  a  reply

 Shri  N.  B.  Chowdhury:  There  are
 certain  coarse  varieties  of  cloth  included
 in  the  luxury  cloth  for  this  duty.  Is  it
 not  possible  to  sort  out  certain  varieties
 of  coarse  cloth  which  are  used  by  the
 common  man?

 Shri  A.  C.  Goaha:  That  has  been

 enue:
 The  duty  is  mostly  on  luxury

 cloth.

 Mr,  Speaker  :  Let  me  put  the  amend-
 ments  to  the  vote  of  the  House.

 The  question  is  :

 Page  17—

 omit  lines  9  and  10.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page-7,  line  i—

 (i)  after  “sorts”  add  “other  than
 dhoties  and  sarees”;  and

 (ii)  for  “One  anna”  substitute  “Six
 pies”

 The  motion  was  negatived.
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 My,  Speaker:  The  question  is!
 Page  18,  line  26—
 after  “Oils”  insert  “except  the  edible

 oi  or  the  quantity  of  which  is  used  for
 edible  purpose”.

 The  moticn  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  18,  line  26—

 after  “all  sorts”  insert  “except  coco-
 But  oil”.

 The  motion  was  negatived.

 Page  18,  line  26—
 after  “Oils”  insert  “excluding  coconut

 oil”
 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:

 Page  18,  lines  29  and  30—

 after  “Imperial  gallon”  add:
 “Provided  that  where  the  oil  is

 used  for  agricultural  purposes,  the
 rate  shall  be  one  anna  per  Im-
 perial  gallon.”

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  7—
 omit  lines  30  to  36.

 The  tion  was  tived.
 Mr.  Speaker:  The  question  is:

 Page  8—
 omit  lines  29  to  47

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:

 Page  18,  line  29—

 for  “Four  annas”  substitute  “Two
 annas”.

 The  motion  was  negatived.
 Mr.  Speaker:  The  question  is:
 Page  18,  line  26—
 for  “Rupees  seventy”

 “Rupees  thirty-five”.
 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:
 Page  i8,  line  29—
 for  “Four  annas”  substitute  “One

 annas”.
 The  motion  was  negatived.

 substitute
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 Mr.  Speaker:  The  question  is:

 Page  17,  line  2—

 after  “One  anna  per  square  yard”

 insert  “except  in  case  of  dhoties  and
 sarees”

 The  tion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  |7—

 for  lines  6  to  12,  substitute  :

 for  lines  6  to  r2  Substitute:
 «(4)  Cotton  fabrics,  coarse-that  Six  pie

 is  to  say  fabrics  in  which  the  per
 average  count  of  yarn  is  less  square
 thas  |7s—  yard.”

 The  motion  was  negatived.

 Mr,  Speaker:  The  question  is:

 “That  Clause  34  stand  part  of
 the  Bill.”

 The  motion  was  adopted.
 Clause  34  was  added  to  the  Bill.

 Clause  35  to  37  were  added  to  the  Bill.

 First  Schedule

 Shri  M.  C.  Shah:  I  beg  to  move :

 (i)  Pages  22  and  23—
 for  lines  35  to  42  and  lines  |  and  2

 respectively,  substitute:
 Rate

 “On  the  first  Rs.40,000  of  =  Nil
 total  income.

 Onthe  next  Rs.  35,000  of  Nine  pies  in
 total  income.  the  rupee.

 On  the  next  Ra.  75,000  of  One  anna  in
 total  income  the  rupee

 On  the  balance  of  total  One  anna
 income.  and  six  pi¢s in  the  rupee.”

 (iy  Page  25,  line  8—

 for  “paid-up  capital;  and”  substitute:

 “paid-up  capital,  except  to  the
 extent  to  which  such  bonus  shares
 or  bonus  have  been  issued  out  of

 presume
 received  in  cash  on  the

 leer  of  its  shares;  and”



 Gil)  Page  25,  line  44—
 add  at  the  end:

 “increased  by  any  premiums  re-
 ceived  in  cash  by  company  on
 the  issue  of  its  shares,  standing  to
 the  credit  of  the  share  premium
 account  as  on  the  first  day  of  the
 previous  year  aforesaid”.

 (iv)  Page  25—

 after  line  47,  add:

 “(iii)  where  any  portion  of  the
 profits  and  gains  of  the  company  is
 not  included  in  its  total  income  by
 reason  of  such  portion  being
 exempt  from  tax  under  any  provi-
 sion  of  the  Income-tax  Act,  the
 amount  of  the  ‘paid-up  capital’  of
 the  company,  the  amount  distribut-
 ed  as  dividends  (not  being  dividends
 payable  at  a  fixed  rate),  the  amount
 representing  the  face  value  of  any
 bonus  shares  and  the  amount  of
 any  bonus  issued  to  the  share-
 holders,  shall  each  be  deemed  to  be
 such  proportion  thereof  as  the  total
 income  of  the  company  for  the  pre-
 vious  year  bears  to  its  total  profits and  gains  for  that  year  other  than
 capital  gains  or  capital  receipts,  re-
 duced  by  such  allowances  as  may
 be  admissible  under  the  Income-tax
 Act  which  have  not  been  taken  in-
 to  account  by  the  company  in  its
 profits  and  loss  account  for  that
 year.”
 These  are  the  four  amendments  with

 regard  to  the  First  Schedule,  and  they
 Te! io  to  the  concessions  announced  by
 the  Finance  Minister.  These  categories
 have  been  circulated.  The  first  is  with
 Tegard  to  the  exemption.  given  to  the
 first  Rs.  40,000  so  far  as  registered
 og  are

 someones:  jhe
 second  is  that

 in  the  paid-up  capital  we  pro  to  in-
 clude  the  rei  on  shares.  The  third
 is  that  the  paid-up  capital  means  the
 paid-up  capital  increased  by  any  pre- miums  received  in  cash  by  the  company on  the  issue  of  its  shares,  standing  to
 the  credit  of  the  share  premium  ac-
 count  as  on  the  first  day  of  the  pre- vious  year  aforesaid.  The  fourth  is  with
 Tegard  to  giving  concession  to  those
 eompanies  whose  profits  include  certain
 sums  which  are  not  assessable  under  the
 Indian  Income-tax  Act,  as  for  example, in  the  tea  companies,  certain  percentage will  be  from  manufacture  and  all  that, and  certain  percentage  will  be  agricul tural  income,  which  will  not  be  taxed.
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 While  considering  the  gqyestion  of  spe-
 cial  tax  on  banus  or  dividend,  only  that
 portion  which  is  leviable  under  the
 came-tax  Act  will  be  proportiona’

 Shri  Tulsidag:  I  beg  to  move:

 (i)  Page  25,  lines  0  and  lI—
 after  “preceding  proviso”  insert  “not

 being  a  company  to  which  section  23A
 is  applicable”.

 ii)  Page  25—
 after  line  23,  add:

 “Provided  that  where  in  respect
 ef  any  one  or  more  of  the  threes
 previous  years  immediately  preced-
 ing  the  previous  year,  the  profits
 and  gains  distributed  as  dividends
 by  a  company  are  at  a  rate  leas,
 than  the  percentages,  specified
 above,  of  its  paid-up  capital
 free  reserves  and  premiums,
 if  any,  on  shares  in  that  year,
 but  in  respect  of  the
 vious  year  the  profits  and  gains  dis-
 tributed  as  dividends  by  it  are  at  a
 rate  in  excess  of  the  percentages,
 specified  above,  of  its  paid-up  capi-
 tal,  free  reserves  and  premiums,  if
 any,  on  shares,  so  much  of  the  said
 deficiency,  if  any,  as  has  not  been
 adjusted  under  this  proviso  in  @
 preceding  year,  shall  be  taken  into
 account  in  determining  whether
 dividends  exceed  the  percentages  re-
 ferred  to  above  in  sub-clause  (b)  of
 clause  (i)."

 (iii)  Page  25,  line  8—
 for  “paid-up  capital;  and”  substitute  :

 “paid-up  capital,  except  to  the
 extent  to  which  such  bonus  shares
 or  bonus  have  been  issued  out  of
 premiums  received  in  cash  on  the
 issue  of  its  shares  or  out  of  capi-

 ‘tal  gains;  and”.

 I  have  moved  only  these  three  amend-
 ments  and  the  balance  of  my  amend-
 ments  I  am  not  going  to  move.

 On  amendment  No.  48,  I  would  say
 this.  The  sub-clause  as  now  worded
 does  not  exclude  all  section  23A  com-
 panies  from  the  operation  of  the  excegs
 dividend  tax.  These  companies  are  re
 quired  to  distribute  compulsorily  speci-
 fied  percentages  of  their  profits;  if  they
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 retain  more,  they  have  to  pay  a  super- tax  on  their  excess  retention.  It  is  unjust that  you,  on  the  one  hand,  compel  a
 company  to  distribute  dividends;  and  on
 the  other,  if  such  distribution  amounts
 to  more  than  the  specified  percentages ef  paid-up  capital,  you  impose  a  tax
 en  the  excess  distribution.  Such  a  com-

 ny  is  in  the  anomalous  situation  of
 oom  to.  pay  a  tax,  whether  it  distri-
 butes  its  profits  or  not.  I,  therefore,  sug-
 gest  that  section  23A  companies  may
 be  exempted  from  the  tax  on  excess
 dividends.

 In  regard  to  my  amendment  No.  55,
 in  many  enterprises,  incomes  fluctuate
 from  year  to  year.  It  may  not  be

 Lag sible  for  such  companies  to  pay.  divi-
 dends  at  constant  rates  from  year  to
 year.  In  many  years  their  profits  may
 got  be  sufficient  to  cover  the  tax-free
 rate  of  dividend  and  in  others  it  may be  in  excess.  If  such  companies  are
 taxed  on  their  excess  dividends  in  good
 years  without  any  allowance  being  made
 in  the  bad  years,  such  companies  will
 pay  higher  tax,  though  over  a  period
 they  will  have  distributed  the  same  per
 cent.  as  companies  having  constant  pro- fits  from  year  to  years.  Such  a  provision will  be  inequitable  between  companies.
 Provision  a  ould,  therefore,  be  made  to
 allow  companies  to  carry  over  their  defi-
 ciency  in  dividends  from  year  to  year.
 Such  a  provision  is  to  be  found  in  sec-
 tion  23A,  where  a  company  which  dis-
 tributes  its  profits  in  excess  of  specified
 limit  can  carry  over  such  excess  for
 three  years.  A  similar  provision  should
 be  introduced  here  also.

 Amendment  No.  5  seeks  to  exclude
 bonus  shares  issued  against  capital  gains.
 The  Finance  Minister  has  accepted  the
 position  in  regard-to  premiums  on
 shares.  My  only  point  is  this.  A  com-
 pany  can  issue  bonus  shares  against’  pre-
 miums  on  shares,  against  capital  gains,
 against  reserves  made  of  taxable  pro-
 fits  and  against  reserves  made  of  non-
 taxable  profits.  The  Finance  Minister
 has,  by  his  amendment,  excluded  bonus
 shares  issued  against  premiums  on
 shares.  I  want  that  this  exemption  should
 be  extended  also  to  bonus  shares  issued
 against  reserves  formed  of  non-taxable
 profits:  The  tax  on  bonus  shares  issued
 against  taxable  reserves  may  be  justidi-
 ed  on  the  ground  that  on  such  profits  tax
 is  not  levied  at  rates  applicable  to  share-
 holders,  However,  the  capital  gains  and
 and  non-taxable  profits  I  refer  to  are
 not  liable  to  tax  in  the  hands  of  the
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 company.  Let  mie  take  the  case  of  sec
 tion  15C  company.  Its  income,  up  to
 6  per  cent.  of  capital  employed,  is  tax-
 free  in  the  hands  both  of  the  company and  its  share-holders.  Suppose  such  com-
 pany  ploughs  back  its  profits—it  would
 need  to  do  so  in  the  early  years  when
 it  needs  funds—and  later  capital- ises  such  profits  and  issues  bonus  shares.
 Is  it  fair  that  the  company  should  be
 taxed  on  such  shares  ?  Is  it  not  ne
 that  you  distinguish  such  shares  from
 shares  issued  out  of  taxable  profits, when  you  distinguish  between  taxable
 and  non-taxable  profits?  1  therefore,
 suggest  that  bonus  shares  issued  agaiust reserves  made  of  non-taxable  profits
 should  be  exempted  from  the  new  tax
 on  bonus  shares.  For  section  i5C  com-
 panies,  we  have  given  a  particular  rea-
 son,  namely  for  encouraging  new  enter-
 prises.  Even  when  they  are  distributed
 as  dividends,  they  are  not  taxable.  Why
 then  tax  on  reserves  when  they  are  capi-
 talised  and  issued  as  bonus  shares  ?

 Shri  Bansal:  I  have  my  amendments
 Nos,  92,  93,  94,  96,  97,  99  and  100.
 Out  of  these,  ]  am  not  moving  Nos.  94
 and  97.

 I  beg  to  move:
 (i)  Page  25,  line  I—
 after  “proviso”  insert  “to  which  the

 provisions  of  section  23A  cannot  be
 made  applicable”.

 Gi)  Page  25,  line  4—
 after  “its  paid-up  capital”  insert

 Premiums
 on  shares  and  free  reserves,

 i  any”
 (ai)  Page  25,  line  20—
 add  at  the  end  “premiums  on  shares

 and  free  reserves,  if  any”.
 (iv)  Page  25,  line  23—

 add  at  the  end—
 “premium  on  shares  and  free  re

 if  any”.
 (९)  Page  25,  line  42—
 after  “at  a  fixed  rate”  insert  “premi-

 ums  on  shares  and  free  reserves,  if
 any,”.

 Of  these  amendments,  amendment
 No.  92  relates  to  section  23A  com-
 panies.  My  amendment  is  more  or  less
 similar  to  that  of  Shri  Tulsidas.  He  has
 already  advanced  his  arguments  and  I
 am  not  going  to  repeat  what  he  bas
 said  already.
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 The  remaining  amendments
 pile

 to
 the  definition  of  paid-up  capital,  The
 Finance  Minister  ‘has  been  good  enou
 to  include  prerniums  on’  shares  to
 included  in  the  paid-up  capital.  My  sug-
 gestion  is  that  the  free  reserves  hoa  id
 also  be  included  in  the  definition  of
 paid-up  capi

 ital.  There  are  precedents
 for  this.  Profit  Sharing  Committee
 had  reported  on  the  question  of  sharing
 —the  share  of  the  workers  in  pro-
 fits  and  bonus—in  very  great
 Our  hon.  Minister,  Shri  Khandubhai
 Desai  was  a  member  of  that  Committee.
 They  came  to  the  conclusion  that  free
 reserves  were  a  part  of  the  capital.  I  am

 Ed
 from  that  report  just  two  lines:

 “Taking  all  factors  into  account,  six  per
 cent.  of  paid-up  capital  plus  reserves
 held  for  the  purpose  of  the  business
 would  be  a  fair  rate  in  the  present  cir-
 cumstances”.  मु

 The  Minister  of  Labour  (Shri
 Khandobhai  Desai):  Read  the  minute
 of  dissent  also.

 Shri  Bansal:  It  was  not  stated  that
 no  part  of  the  free  reserves  should  be
 included  in-the  paid-up  capital.  If  I  re-
 member  aright,  he  was  of  the  view  that
 50  per  cent.  of  the  free  reserves  should  be
 included,  I  quoted  from  the  majority  re-
 port.  All  I  am  saying  is  this.  After  all,
 capital  is  what  is  employed  in  business.
 It  is  not  only  paid-up  capital  which  is
 employed  in  business  but  also  free  re-
 serves  which  are  used  for  the  purpose
 of  earning  profits.  Inasmuch  as  there  is
 going  to  be  a  tax  on  dividend.  which  is
 after  all  a  return  on  capital,  my  sugges-
 tion  is  that  free  reserves  should  also  be
 included  in  the  paid-up  capital.

 Shri  M.  C.  Shah:  I  am  afraid  that  I
 cannot  accept  any  of  the  amendments.
 The  arguments  advanced  seem  rather

 lausible  but  at  the  same  time’  they  are
 allacious.  Whether  it  is  23A  or  public

 company,  it  is  all  on  same  basis.
 If  they  are  asked  to  distribute  60  per
 cent.  or  one  hundred  per  cent.,  they  are
 asked  to  do  so  because  they  want  to
 avoid  a  higher  level  of  super-tax.  Every-
 body  knows  that  the  private  limited
 company  may  have  just  four  or  five
 share-holders  and  when  the  profits  are
 not  distributed,  then  they  may  just
 escape  the  super-tax.  Therefore,  it  has
 been  thought  desirable  to  have  this  pro-
 vision.

 With  regard  to  ‘this  special  super-tax on  dividends,  we  must  take  into  ac-
 count  a  uniform  policy  to  be  adopted
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 ds  all

 companics  whethit
 they  are companies  or  public  companies.  We

 cannot  discriminate  aieeen  th  share-
 holders  of  a  public  company  who  may
 have  to  pay  two  or  three  annas  as  spe-
 cial  super-tax  on  dividends  and  the  pri-
 vate  share-holders.  We  cannot  accept  a
 policy  of  discrimination  between:  the
 share-holders  of  23A  companies  and
 other  companies.  With  regard  -to  ex-
 panding  the  scope  of  the  paid-up  capi-
 tal,  where  we  have  thought  that  it  was
 reasonable  to  have  a  premium  on  the
 shares  wherever  funds  are  held  on  ac-
 count  of  premium  on  shares  that  may
 be  included  in  the  paid-up  capital.  Free
 reserves  will  widen  the  scope  and  there-
 fore  the  chance  of  obtaining  a  legitimate
 super-tax  on  dividends  will  also  lessen.
 I  do  not  think  Government  can  accept
 such  a  position.

 Mr.  Speaker:  The  question  is:

 Pages  22  and  23—

 for  lines  35  to  42  and  lines  l  and  2
 respectively,  substitute:

 Rate
 “On  the  first’  Rs.  40,000  of  Nil.

 total  income.
 On  the  next  Rs.  35,000  of  Nine  pies  in

 total  income.  the  rupee.
 On  the  next  Rs.  75,000  of  «9  One  anna  in

 total  in  the  rupee.  the  rupee.
 Onthe  balance  of  total  One  anna  and

 income.  six  pies  in  the
 rupee,”.

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 Page  25,  line  8—
 for  “paid-up  capital  ;  and”  substitute:

 “paid-up  capital,  except  to  the
 extent  to  which  such  bonus  shares
 or  bonus  have  been  issued  out  of
 premiums  received  in  cash  on  the
 issue  of  its  shares;  and”.

 The  motion  was  adopted.

 Mr.  Speaker:  The  question  is:

 Page  25,  line  44—

 add  at  the  end:

 “increased  by  any  premiums  re-
 ceived  in  cash  by  company  oa
 the  issue  of  its  shares,  standing  to



 शक!  Figoqce  Bill

 IMr,  Speaker]
 the  credit  of  the  share  premium  ao-
 eount  as  on  the  first  day  of  the  pre-
 vious  year  aforesaid”.

 The  mation  was  adapted.

 Mr,  Speaker:  The  question  is:

 Page  25—

 after  line  47  add:.

 “(iii)  where  any  portion  of  the
 profits  sony

 ains  of  the  company  i
 not  inc!  in  its  total  income  by
 weason  of  such  portion  being
 exempt  from  tax  under  any  provi-
 sion  of  the  Income-tax  Act,  the
 amount  of  the  ‘paid-up  capital’  of
 the  company,  the  amount  distribut-
 ed  as  dividends  (not  being  divi-
 dends  payable  at  a  fixed  rate),  the
 amount  representing  the  face  value
 of  any  bopus  shares  and  the  amount
 of  any  bonus  issued  to  the  share-
 holders,  shall  each  be  deemed  to  be
 such  proportion  thereof  as  the  total
 income  of  the  company  for  the  pre-
 vious  year  bears  to  its  total  profits
 and  gains  for  that  year  other  than
 capital  gains  or  capital  receipts,  re-
 duced  by  such  allowances  as  may
 be  admissible  under  the  Income-tax
 Act  which  have  not  been  taken  inte
 account  by  the  company  in  its  pro-
 fit  and  loss  account  for  that  year.”

 The  motion  was  adopted.

 Mr.  Speaker:  I  shall  put  the  other
 amendments  to  the  vote  of  the  House.

 The  question  is:

 Page  25,  lines  0  and  l—

 after  “preceding  proviso”  insert:
 “net  being  a  company  to  which

 Section  23A  is  applicable.”
 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  25—
 after  line  23,  add:

 “Provided  that  where  in
 reepect of  any  one  or  more  of  the

 previous  years  immediately  preced-
 ime  the  previous  year,  the  profit,
 and  gains  distributed  as  dividends
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 by  a  company  are  at  ३  rate  legs
 than  the  percentages,  specified
 above,  of  ity  paid-up  capital,

 free
 reserves  and  premiums,  if  any,  on
 shares  in  that  year,  but  in  respest  of
 the  previous  year  the

 profits  and
 gains  distributed  as  dividends  by  it
 are  at  a  rate  in  excess  of

 the  pate gentages,  specified  above,
 A paid-up  capital,  free  reserves

 premiums,  if  any,  on  shares,  ३0
 much  of  the  said  deficiency,  if  any,
 as  hag  not  besn  adjusted  ynder

 a.
 Brome

 in  a  preceding  year,  shz
 taken  info  account  in  determin

 ing  whether  dividends  exceed  the
 reentages  referred  to  above  in

 sub-clause  (b)  of  clause  (j).”

 T’e  motion  was  negatived.

 Mr.  Speaker:  The  questian  is:

 Page  25,  line  8—
 for  “paid-up  capital;  and”  substitute:

 “paid-up  capital,  except  to  the
 extent  to  which  such  bonus  shares
 or  bonus  have  been  issued  out  of

 —
 received  in  cash  on  the

 of  its  shares  or  out  of  capi-
 tal  gains;  and”

 The  motion  was  negatived.,

 Mr.  Speaker:  The  question  is:

 Page  25,  line  li—

 after  “proviso”  insert  “to  which  the
 provisions  of  section  23A  cannot  be
 made  applicable”.

 The  tion  was  negatived.

 Mr.  Speaker:  The  question  is:

 Page  25,  line  4—

 after  “its  paid-up  capital”  insert  “pre-
 faiums  on  shares  and  free  reserves,  if
 any”.

 The  motion  was  negatived.
 Mr.  Speaker;  The  question  is:

 Page  25,  line  20—
 add  at  the  end  “premiums  on  shares

 and  free  reserves,  if  any”.
 The  motion  was  negatived.
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 Mir.  Speaker:  The  question  is:

 Page  25,  line  23—
 add  at  the  end  “prémitiin  on  shares

 and  frét  reserves,  if  any”.
 The  motion  was  negatived.

 Mr.  Speaker!  The  question  is:

 Page  25,  line  42—
 after  “at  a  fixed  rate”  insert  “premi-

 ums  on  shares  and  free  reserves,  if
 any,”.

 The  motion  was  negatived.

 Mr.  Speaker:  The  question  is:

 “That  the  First  Schedule,  as
 amended,  Stand  part  of  the  Bill.”

 The  motion  was  adopted.
 The  First  Schedule,  as  amended,  was
 added  to  the  Bill.  The  Second  Schedule,
 the  Third  Schedule,  the  Fourth  Sche-
 dule,  Clause  ,  the  Enacting  Formula
 and  the  Title  were  added  to  the  Bill.

 won
 Shri  C.  D.  Deshiiukh:  I  beg  to

 :

 “That  the  Bill,  as  amended,  be

 Mr,  Speaker  :  Motion  moved  :
 “That  the  Bill,  as  amended,  be

 पीडित  हीकर  बांस  भोगे  :  जनाब
 स्पीकर  साहब,  मैं  काइनेन्स  मिनिस्टर  (वित्तमंत्री)
 साहिब  को  जेब  कि  यह  फॉईमेंन्से  जिले  पास  होने
 बाला  है,  इस  के  पास  होने  के  ऐन्टी सि पेशन
 (पूर्व  ही)  में  मुबारकबाद  देता  हूं  1  जहां  तक
 कायनेन्स  मिनिस्ट्री  का  सवाल  हैं,  जब  यहां  पर
 टैक्स  लगाये  शर्तें  हैं  कौर  हम  गुहा  साहब  खड़े
 हो  कर  बतलातें  हैं  कि  यह  टैक्स  दुरस्त  हैं  कौर
 हमने  किसी  पर  सख्ती  नहीं  की  हैं,  तो  हम
 रैंकिन  करतें  हे  कि  जो  मिनिस्टर  अक्स  की  वाज
 नियत  के  हमें  कहतें  है  वह  यकिन  के  काबिल  है
 अब  शाह  साहब  खड़े  होते  और  कहतें  है  कि
 यह  बातें  सहीं  हैं  हम  बिल्कुल  यकीन  करते  हैं
 रन  को  बातों  पर  जब  फाइनेंस  मिनिस्टर  साहब
 कहते  है  कि  इतना  टैक्स  लगाना  यादव  इंद्र
 लेन  की  कामयाबी  के  लिये  जरूरी  है,  तो  हमारे
 रास्ते  कोई  चारा  मही  रह  जाता  है,  चारा  ही
 गेहूं  हमने  का  सवाल  नहीं

 हमारे  फाईनेन्स  मिनिस्टर  साहब  से  कई
 मर्तबा  यहां  पर  बतलाया  है  कि  हमारे  देश  में
 खांडे  की  खपत  एक  मिलियन  टन  से  बढकर  शु
 मिलियन  टन  हो  गई  है,  इसी  तरह  से  कपड़े  की
 खपत  काफी  बढ  गई  है  ।  तो  जब  खपत  और
 प्रोड्यूस  (उत्पादन)  बढ  गई  हैं  चीजों  की  तो
 में  यह  मानने  के  लिये  तैयार  नहीं  हूं  कि  देश  के
 अंदर  आदमियों  की  आमदनी  नहीं  बढ़ी  है
 इस  बारे  में  मुझे  कोई  शुबाह  नहीं  है,  और  जल
 लिये  में  बहु  समझता  कि  जिस  मल्लाह  के  हाथ  में
 हम  ने  अपनी  कीमती  दी  हे  उस  पर  हम  पूरा  ऐतबार
 करें,  इस  के  सिवा  कौर  कुछ  नहीं  कर  सकते
 लिहाजा  जहां  तक  फाइनेंशियल  प्रपोजल
 (वित्तिय  प्रस्ताव)  का  सवाल  हैं,  में  उन  को  रे
 जोर  के  साथ  सपोर्ट  (समर्थन)  करता  हूं  |

 लेकिन  ताहम  इस  वक्त  में  अन्दरूनी  दुःख  को
 जाहिर  किये  बगर  नहीं  रह  सकता  |  जिस  वक्‍त  सब्र
 १६४८  में  हमारे  सामने  इनकम  टैक्स  इन्वेस्टियेझने
 केमिकल  बिल  (आयकर  जाँच  आयोग  विधेयक)
 पेश  हमो  था  उस  क्त  मैं  ने  अर्जे  किया
 था  कि  मुझे  डर  है  कि  जितनी  पांवर्स  (शक्ति)
 इनकम  अक्स  आफिसस  को  दी  जा  रही  है  बह
 जेनरल  ला  (सामान्य  विधि)  में  आ  कर  हमारे
 लॉ  को  डिस् फिगर  (शुन्य)  कर  देंगी,  शौर  आंज
 हम  देखते  हैं  कि  जो  कुछ  में  नें  उस  वक्‍त  मर्ज
 किया  था  वह  सही  निकला  4  में  नहीं  चाहता  हूं
 कि  इस  देश  में  टेक्स  राजर्स  !(धोखेबाज़)  भोर
 इवेडर्स  हों,  कौर  आप  को  टेक्स  न  दें,  लेकिन
 साथ  ही  में  यह  भी  नहीं  चाहता  कि  आप  के  इन-
 कम  टैक्स  आफिसस  में  वह  पावस  जायें  क्योंकि  उन
 के  अन्दर  अभी  आप  जैसी  स्पिरिट  ईन्जेंक्ट
 (भावना  जाग्रत)  नहीं  हुई  है  ।  उन  में  करप्शन
 (भ्रष्टाचार)  भी  हैं  अगर  हम  उन  )  और पावर्स

 दे  देंगे  तो  उससे  लोग  हैरस  होंगे  ।  आज  कोई
 नहीं  चाहता  कि  हमारें  मुल्क  के  अन्दर  टैक्स
 इवेंट्स  हों  लेकिन  यह  भी  कोई  नहीं  चाहता  कि
 लोगों  को  बेजा  हैरेसमेंट  (तंगी)  हो  जब  बह
 मामला  सुप्रीम  कोर्ट  में  गया  तो  बहां  भी  इस
 चीज  को  नाजायज  करार  दिया  गया।.  में  बत-
 लाना  चाहता  हूं  कि  वहां  पर  भी  उन्हीं  बचू क्षत
 चर  न॑जाथ्ज[करार  दिवा|गिया)भा  जोंडेकी  में  ने  इस
 हाऊस  मैं  (कानून  बनते  बता  बयान  कीं  थी
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 आज  आप  जो  पावस  इसका  टेक्स  आफिसर  के  ही  Bat
 को  दे  रहे  हैं  उम  से  मुझे  तकलीफ  है।  में  take  up jones  ‘consideration  of  the  Ap-
 जानता  कि  जो  भी  पावस  इनकम  टेक्स  ला
 में  मौजूद  हें  उन  से  इस  देश  के  अन्दर  आप

 हि टैक्स  वसूल  कर  सकते  हैं  बिला  किसी  और

 पावर्स  को.  लिए  हए  जब

 सन्‌  १६५५  में  सुप्रीम  कोर्ट  ने  इस  कानून
 की  नाजायज  करार  दिया  और  वह  हाउस  के
 अन्दर  फिर  आया  तो  में  ने  अपील  की  थी

 शाह  साहब  से  कि  आप  उन  लाकरों  पर  इस
 कानन  को  न  लागू  कीजिये  जो  कि  सुप्रीम  कोर्ट
 के  फैसले  के  बाद  उस  की  जद  से  बच  गये  हैं,
 माज  उसी  चीज  को  में  फिर  दोहरना  चाहता  हूं
 और  बजे  करता  हूं  कि  में  नहीं  चाहता  कि  इस
 कानून  के  दूसरें  ऐमेंडमेंट  (संशोधन)  की  वजह  से
 अगर  कोई  टैक्स  इवेडर  साबित  होता  है  तो
 उस-  के  बदलाव  आप  किसी  तरह  रियायत
 करें,  लेकिन  में  यह  नहीं  चाहता  हूं  कि  आपने  जो
 नया  ला  बनाया  है  उस  क॑  ऊपर  अमल  कर  के

 मामूली  आदमी  को  आप  तकलीफ  पहुंचाये  ।
 आप  ने  फरमाया  है  कि  सात  सालों  में  सिर्फ़  दो
 दफा  इनवेस्टिगेशन  कमिशन  ने  तलाशी  का  हुकम
 दिया  ।  उन्होंने  तो  सात  बरस  में  ऐसा  किया।  में
 चाहता  हूं  कि  साठ  बरस  में  भी  किसी  एक  आदमी
 के  घर  की  तलाशी  न  ली  जाय  ।  जो  टैक्स  इसे-
 डर्स  है  उन  के  लिय  मामूली  कानून  आप  दस्ते-
 माल  नहीं  करते  हैं।  वह  इतना  जबरदस्त  है  कि
 सारी  खराबियाँ  दूर  हो  सकती  है  |  इस  कानून
 को  पास  हुए  आठ  वर्ष  हो  गय  हैं,  इस  सें
 में  हमारे  नार्मेलिसी  (साधारण-स्थिति)  आ
 गई  है  वह  दिन  अब  दूर  नहीं  है  जब  हम  इन
 आविजनस  को  जो  मीयाद  ब  तलाज्षीके  आप
 नये  बना  रहे  हैं  हटा  कर  छोड़ेंगे,  लेकिन  ताहाम

 6  PM.
 Mr.  Speaker:  The  question  is:

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.

 BUSINESS  ADVISORY  COMMITTEE
 THIRTY-THIRD  REPORT

 The  Minister  of  Parliamentary  Affairs
 (Shri  Satya  Narayan  Sinha):  Sir,  with

 your:  permission,  I  beg  to  present  the
 ‘Thirty-third  Report  of  the  Business  Ad-
 “visory  Committee.

 propriation
 (No.  2)  Bill.  Half  an  hour

 been  allotted  for  this.  I  have  re-
 ceived  chits  from  several  hon.  Mem-
 bers,  although  some  of  them  are  not
 here  now.  I  will  allow  l0  minutes  to  the
 hon.  Minister  and  5  minutes  each  to
 hon.  Members  who  want  to  speak.

 Shri  Velayudhan  (Quilon  cum  Mave-
 likkara—Reserved—Sch.  Castes):  Are
 we  allowed  to  discuss  any  Ministry  dur-
 ing  the  course  of  this  debate?

 Mr.  Speaker:  Only  the  Ministries  of
 Information  and  Broadcasting and  the
 Law  Ministry  which  have  not  been
 touched  during  the  course  of  debate  on
 the  General  Budget.

 Shri  N.  B.  Chowdbury  (Ghatal)  :  Mr.
 Speaker,  9  only  want  to  draw  the  atten-
 tion  of  the  hon.  Law  Minister  to  one
 specific  point  and  that  is  with  regard
 to  the  lack  of  proper  arrangement  for
 the  enlistment  of  voters.

 Shri  Bansal  (Jhajjar-Rewari):  Sir,  I
 rise  on  a  point  of  order.  Has  the  Consi-
 deration  Motion  been  moved?

 Mr.  Speaker  :  It  was  moved  earlier.
 Shri  N.  B.  Chowdhury  :  Sir,  I  was  try-

 ing  to  draw  the  attention  of  the  hon.
 Minister  to  this  specific  question  of
 enlistment  of  voters.  At  the  preliminary
 stage  when  the  Presidents  of  Union,
 Boards,  Panchayats  or  other  ageticies
 are  required  to  enlist  the  voters,  at  that
 stage,  we  have  noticed,  they  do  not  take
 particular  care  to  approach  the  people
 and  thus  make  an  attempt  to  enlist  the
 names  of  all  eligible  voters.  The  result
 has  been  that  after  some  time,  when
 that  stage  was  over  and  there  was  time
 for  objections,  in  a  large  number  of
 cases  we  have  seen  that  although  the
 people  approached  the  registrars  or  some
 other  persons  to  record  their  names
 there  was  a  lot’  of  difficulty  in  getting
 that  done.  mY

 I  know  of  one  particular  instance
 where,  in  the  case  of  one  panchayat  area
 only  one  Union,  No.  5,  having  a  popu-
 lation  of  9000  in  the  District  of  Midna-
 pore  within  the  jurisdiction  of  police
 station,  Ghatal,  as  many  as  500  pedple
 applied  to  the.  Registrar  for-  enlistment
 of  their  names  as  voters,  But  the  Regis-
 trar  wanted  that  they  should  personally
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 go  to  him  so  that  he  might  cross-exa-
 mine  them  and  then  consider  their  eligi-
 bility.  His  office  is  at  a  distance  of  some
 6  miles.  I  am  talking  of  the  Registrar
 of  Chandrakona  in  the  District  of  Mid-
 napore.

 ‘The  Minister  of  Legal  Affairs  (Shri
 Pataskar):  In  which  State?

 Shri  N.  B.  Chowdhary:  In  West
 Bengal.  The  people  did  not  go  to  his
 office  and  the  result  was  that  they
 could  not  become  voters.  Therefore,
 even  though  these  people  were  eligible
 to  vote  they  did  not  get  an  opportunity
 to  enlist  their  names  as  voters.  In  our
 country,  Sir,  80

 Ree
 cent.  of  the  people

 are  ijliterate.  ey  do  not  read  the
 gazette  notifications  and  the  different
 announcements  regarding  the  time  for
 enlistment  as  voters.  Therefore,  unless
 the  local  agents  approach  the

 peop
 le  at

 the  preliminary  stage  to  enlist  all
 Bit

 igible
 voters  the  names  of  these  people  not
 be  enlisted  in  the  later  stages.  Even
 though  according  to  law  they  have  got
 a  right  to  make  objection  and  approach
 higher  authorities,  they  do  not  do  so
 and  they  do  not  take  sufficient  interest
 in  these  matters.

 This  has  happed  not  only  in  that  area,
 but  throughout  the  country.  Even  this
 morning  we  had  a  question  regarding  the
 failure  of  the  Government  to  enlist  a
 large  number  of  voters  in  the  hutments
 of  Delhi.  The  same  thing  has  happened
 in  Malabar  and  other  States.  I  would,
 therefore,  request  the  hon.  Law  Minister
 to  see  that  these  people,  who  did  not
 have  sufficient  opportunity  to  get  them-
 selves  enlisted  as  voters,  should  be  given an  opportunity  to  become  voters.  In
 future,  an  opportunity  should  be  given  to

 at  the  preliminary  stage  itself.  The
 local  agents  and  other  people  should  be

 aes
 to  approach  these  people  in  every

 village.
 The  other  point  I  want  to  stress  is

 in  connection  with  the  registration  of
 refugees.  Some  time  back  I  found  that
 in  the  border  districts  of  Nandia,  Mur-
 shidabad  and  some  other  districts,  a

 ree  number  of  refu  had  migrated to  dia  nd  settled  tl  ad  According  to
 our  Citizenship  Law  and  Constitution
 they  are

 cligi
 ible  to  be  voters  in  India.

 that  they  have  not  enlisted  them-
 selves  as  voters.  Therefore,  I  suggest
 that  =

 should  be  taken
 =

 that
 those  displaced  persons  who  have  mig- Tated  to  India  are  enabled  to  enlist
 themselves  as  voters  at  least  before  the
 next  general
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 In  this  connection  I  want  to  mention
 only  one  other  point.

 Mr.  Speaker:  No.  I  have  already
 allowed  7  minutes  to  the  hon.  Member.
 I  now  call  Shri  Raghavachari  who  has
 also  given  his  name.

 Shri  Raghavachari  (Penukonda):  No,
 Sir,  I  do  not  want  to  speak.

 Sbri  Velayudhan:  Mr.  Speaker,  dur-
 ing  the  few  minutes  at  my  disposal,  |
 shall  only  say  a  few  words  regarding  the
 Ministry  of  Information  and  Broadcast-
 ing.

 There  was  a  complaini  in  this  House
 that  this  Ministry  had  not  been  discussed
 during  the  budget  discussions  and  there-
 fore  we  have  been  allotted  this  half  an
 hour's  time  to  discuss  two  Ministries.

 The  Ministry  of  Information  and
 Broadcasting  is  one  which  is  dealing
 with  the  whole  cultural  life  of  the

 peoge of  this  vast  sub-continent.  Having  a  bit
 of  close  knowledge  of  this  organisation,
 I  can  tell  you  that  in  no  country  has
 such  a  huge  organisation  of  publicity
 machinery  as  the  Ministry  of  Informa-
 tion  and  Broadcasting  expanded  to  such
 an  extent  within  a  short  span  of  time
 as  it  has  done  in  India.  The  expansion
 that  has  taken  place  in  India,  when  com-
 pared  with  any  other  country  in  the
 world,  is  perhaps  the  largest,  largest  ia
 machinery  and  largest  in  personnel  also.

 This  Ministry,  of  course,  had  also  its
 own  disadvantages  in  the:  initial  stages.
 व  think  now  it  is  getting  into  a  transi-
 tional  stage  with  the  result  that  it  has
 just  begun  only  to  touch  the  cultural
 aspect  of  the  life  of  the  country.

 The  Indian  culture  is  very  compli-
 cated  and,  at  the  same  time,  very  ancient
 too.  It  is  very  difficult  to  bring  it  up
 within  a  short  time.  At  the  same  time,
 Sir,  the  Ministry  of  Information  and
 Broadcasting  will  have  to  see  how  a  new
 cultural  life  can  be  given  to  the  people
 of  this  country.  Of  course  we  are  living
 in  a  modern  State  and  experiencing
 modern  life  and  I  do  not  say  that  we
 will  have  to  bring  in  only  the  ancient
 culture  or  ancient  classical  and  other
 things;  but,  we  must  give  a  modern  tinge
 also  to  what  is  happening  in  the  country.
 Take,  for  example,  Kerala.  In  the  last
 one  or  two  years,  there  have  been  a  lot
 of  classical  dancing  or  music  and  other
 things  performed  here  as  well  aé  in

 many parts  of  Kerala,  too.  Compare  them
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 (Shri  Velayudhan]
 the  present  trend  and  the  growth  of  the
 literature  or  the  classics  or  the  drama
 or  the  dances  in  Travancore-Cochin  or
 fh  Kerala.  They  do  not  have  much  re-
 lation  with  the  actual  progress  that  has
 been  made  in  the  cultural  life  of  the
 people  of  the  country.  Therefore,  when
 this  classical  revivalism  is  alone  encour-
 aged,  there  is  difficulty  created  in  the
 minds  of  the  people,  because  they  also
 want  to  see  that  with  the  old  classical
 literature  or  classical  structure  of  our
 social  life  a  little  modernism  is  also  in-
 corporated.  This  is  the  only  point  I
 wanted  to  speak  about  in  relation  to  the
 Information  and  Broadcasting  Ministry.

 Shri  Nambiar  (Mayuram):  I  have  got to  present  the  story  about  the  Informa-
 tion  and  Broadcasting  Ministry  in  a  tone
 different  from  that  of  Shri  Velayudhan.
 The  Information  and  Broadcasting
 Ministry  is  one  of  the  most  responsible
 Ministries.  It  imparts  knowledge,  educa-
 tion  and  also  it  creates  a  character  for
 the  whole  people.  I  have  to  say  that
 with  regard  to  the  political  aspect  of  its
 working  my  main  criticism  stands  and  it
 is  this.  The  Congress  Party  which  is  in

 can  utilise  the  Information  and
 Broadcasting  Ministry  for  the  party  and
 for  retaining  the  power  of  the  party!
 Well,  I  can  understand  that  much,  but
 they  should  not  stifle  the  views  or  the
 ideas  or  the  activities  of  the  Opposi- tion.

 sai With  regard  to  the
 oailey

 that  is
 ng  given  through  the  radio  for  what-

 ever  that  is  happening  even  in  this
 House,  there  is  so  much  of  partiality. Not  only  do  they  given  top  priority  but
 every  possible  chance  is  being  used  to
 support  the  activities  of  the  Congress and  the  Congressmen.  I  understand  and
 I  concede  that  they  should  be  given their  due  share  in  the  5-minute  news
 bulletin  that  is  broadcast—in  English  or
 in  any  other  language.  Let  them  take  0
 or  2  minutes.  I  have  no  grievance,  but
 at  least  the  remaining  five  or  eight thinutes  must  be  given  for  the  expres- sions  made  by  those  who  are  in  the  Op-
 position.  We  also  represent  lakhs  of
 people  and  our  views  must  be  heard  by the  people  outside  and  we  must  be  given हा  opportunity  to  be  heard.  What  ac-
 tually  happens  is  this.  I  have  listened  to
 the  radio  broadcast  of  what  is  happen-
 ing  in  this  House.  In_  relation  to  the
 Members  of  other  parties,  it  is  said:  “So
 anil  so  also  spoke  during  the  debate  on
 such  ahd  such  a  Ministry”.  What  that
 Particular  Member  spoke,  ftobody
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 knows.  That  is  a  very  partial  and  co}
 soured  view.  That  should  not  be  the  atti-
 tude.  In  the  broadcast,  they  must  make
 mention  about  what  that  particular
 Member  said.  I  do  not  mean  to  say  that
 all  that  the  Member  said  should  be
 broadcast.  It  is  impossible.  But  at  least
 the  gist  must  be  given.  “So  and  so  Mem-
 ber  representing  such  and  such  party  ex-
 pressed  such  and  such  things  in  such
 and  such  a  manner”—at  least  that  must
 be  given.  There  must  be  due  courtesy shown  to  whatever  we  do  in  the  House.
 Of  course,  we  do  not  want  the  hon,
 Minister  to  expect  the  Information  and
 Broadcasting  —

 peek
 to  extol  us

 and  say  that  such  and  such  a  Member
 spoke  this  and  that  in  such  and  such  a
 way,  etc.  But  at  least  for  being  a  Mem-
 ber  in  this  House  and  having  been  elect-
 ed  by  lakhs  of  people,  we  must  have
 that  amount  of  courtesy  or  the  minimuin
 courtesy  which  we  expect.  But  it  is  nat
 forthcoming.  That  is  my  main  criticism.

 With  regard  to  the  activities  of  thé
 Government  I  know  they  must  be  broad-
 cast.  People  want  to  know  them.  Dus
 opportunity  must  be  given  to  that  ad
 pect.  I  do  not  grudge  that.  But  as

 if as  the  question  of  parties  are  concerned,
 I  have  got  a  particular  case  to  quote.
 When  the  INTUC  Conference  is  held,
 they  say:  “The  Conference  of  the
 INTUC  was  held  at  such  and  such  &
 place.  So  and  so  spoke  and  said  such
 and  such  things.  Three  or  four  Minis
 tets  spoke,  etc.”.  But  when  a  conference
 of  the  All-India  Trade  Union  Congreds
 takes  place,  we  know  they  never  make
 a  mention  of  it.

 hey
 just  say:  “There

 was  a  conference  ich  was  held  6a
 such  and  such  day”.  That  is  all  what
 they  used  to  broadcast.

 So  also,  in  respect  of  any  mass  orga+
 nisation,  this  political  differentiation  and

 artiality  is  shown.  I  request  .that  the
 on.  Minister  should  pay  attention  to

 this  and  give  equal  opportunities  to  all
 the  parties  concerned.  All  the  views  ex-
 pressed  by  the  Members  representing  aff
 parties  may  be  made  ava’  fable  to  the
 people,  in  the  way  that  the  Members  ex
 press.  That  is  all  that  I  have  to  say.

 Shri  Pataskar  :  Regarding  the  criticiara
 of  Mr.  N.  B.  Chowdhury  about  t
 Mdintenance  of  proper  electoral  rollé,
 think  I  have  very  little  to  add.  However,
 I  find  that  there  fs  a

 food  sign
 that  this

 time,  the  Members  of  the  different  par
 ties  in  this  Hotise  are  taking  keetr  He
 terest  in  the

 picpera  ie  gee
 ee

 toral  rolls.  As  I  éaid  of  preview

 .
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 asion  when  the  Bill  was  being  consi-
 dered  in  this  House,  the  Election  Com-
 mission  last  time  complained  that  Mem-
 bers  of  different  parties  did  not  co-ope-
 rate  at  that  time  in  the  matter  of  the
 preparation  of  electoral  rolls.  I  am  glad
 that  there  is  now  a  greater  realisation
 that  proper  electoral  rolls  should  be
 maintained.

 I  am  sure  that  the  Election  Commis-
 sion  will  take  every  possible  step  to  see
 that  all  those  who  are  eligible  to  vote
 will  have  their  names  entered  in  the
 rolls.  I  do  not  think  I  need  add  any-
 thing  more.  I  deplore  whatever  might
 have  happened  in  the  past.  What  was
 pointed  out  was  probably  a  thing  of
 some  years  past.

 Shri  N.  EB.  Chowdhary:  Some
 months  ago.

 Shri  Pataskar:  It  may  be  due  to  the
 old  rolls.  But,  so  far  as  the  preparation
 of  the  new  rolls  is  concerned,  I  am  sure
 that  every  possible  step  is  taken  to  do
 it  properly.

 Mr.  Speaker:  If  the  hon.  Member finds  anything  wrong,  he  may  bring  it  to
 the  notice  of  the  hon.  Minister.

 Shri  Pataskar:  In  the  morning  itself,
 in  reply  to  a  question,  |  said  that  if
 any  specific  suggestions  are  forwarded
 to  me  by  any  hon.  Member,  I  shall  duly
 forward  them  to  the  Election  Commis-
 sion  for  necessary  action.

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar)  :  Mr.  Speaker,
 firstly  I  will  deal  with  the  remarks  of
 Mr.  Velayudhan.  I  quite  agree  with  him
 that  we  must  de  all  that  we  can  to  help
 cultural  work.  But,  I  might  say  in  this
 connection  that  cultural  work  is  not  the
 exclusive  function  of  this  Ministry  or
 of  the  All  India  Radio.  It  is  one  of  the
 departments  doing  cultural  work  and  to
 that  extent,  it  is  very  difficult  for  me
 to  lay  down  any  line  regarding  this  mat-
 ter.  But  I  want  to  assure  him  that  we
 will  do  all  we  can  in  our  power.

 The  hon.  Member  appears  to  be  very
 much  in  favour  of  modernisation  of  cul-
 ture.  I  do  not  know  whether  modernisa-
 tion  can  be  practised  at  command.  I
 mean  that  changing  of  culture  and  tradi-
 tions  is  not  something  which  can  be
 easily  practised.  Probably,  it  can  be
 brought  about  provided  we  have  a  will.
 As  far  as  we  are  concerned,  we  have
 nothing  against  having  anything  modern,

 6—9  L.  8/56
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 provided  there  is  a  harmonious  link  bet-
 ween  what  was  before  and  what  is  go-
 ing  to  be  now.  Any  new  cultural  acti-

 "जाए  or  development  is  certainly  to  be
 welcomed;  and,  we  will  certainly  try  to
 welcome  it.  But,  anything  under  the
 name  “modern”  need  not  be  accepted  as
 something  very  desirable.  I  quite  agree that  it  is  very  difficult  to  lay  down  a
 hard  and  fast  line  in  regard  to  this  mat-
 ter,  but  we  have  not  closed  our  eyes
 against  anything  modern.  Some  people
 probably  got  this  idea,  because  we  have
 done  something  about  classical  revival.
 The  insistence  on  classical  revival  was
 not  for  the  neglect  of  the  modern.  It  is
 because,  in  India  as  a  whoke—we  are
 not  taking  Kerala  alone—there  has
 been  a  kind  of  vacuum  in’  the  country where  there  is  neither  modern  nor  an-
 cient.  When  we  begin  to  develop  art
 and  culture,  it  is  at  least  necessary  for
 us  to  know  what  exists  in  this  country before  we  proceed  further  for  some-
 thing  new.  He  may  be  assured,  however,
 that  we  will  certainly  do  whatever  we
 can  10.  have  even  new  cultural  forms.
 However  they  might  appear  to  be,  wher-
 ever  they  come,  whenever  such  mani-
 festations  occur,  we  will  welcome  them
 and  try  to  help  them  also.

 Mr.  Nambiar  has  raised  a  point  which
 has  been  raised  many  times  by  his  col-
 leagues  in  the  party  and  some  other
 Opposition  Members  also.  There  are  two
 questions  involved.  First  of  all,  there  is
 the  question  of  the  news  broadcast  by the  All  India  Radio  and  proper  alloca-
 tion  of  time  to  the  various  events  and
 personalities  during  the  news.  There  is
 the  other  question  of  allowing  the  oppo- site  point  of  view  to  be  expressed  on  the
 radio.  Both  are  quite  different.  Let  me
 first  take  up  the  question  of  News  ser-
 vices.  First  of  all,  it  is  not  possible  to
 allocate  time  to  news  according  to  poli- tical  opinion.  News  will  have  always  to
 be  given  according  to  the  importance  of
 the  event,  which  is  being  narrated.  This
 is  the  standard  journalistic  practice  and
 I  do  not  think  there  is  any  newspaper  in
 this  country  or  outside  which  is  doing otherwise.  |  know  that  some  Members
 of  Shri  Nambiar’s  party  have  been  pro-
 testing  against  newspapers  trying  to  give
 importance  to  certain  speeches  and  sup-
 press  other  speeches,  giving  verbatim  re-
 ports  of  certain  speeches  and  not  men-
 tioning  at  all  other  speakers.  We  do  not
 follow  that  practice.  Our  directive  is
 that  as  far  as  possible,  within  the  time
 limit  given,  we  should  try  to  give  a  fair
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 {Dr.  Keskar]
 picture  of  what  has  happened.  In  judg-
 ing  a  particular  event,  it  is  very  difficult to  agree.  It  is  quite  possible  that  Shri
 Nambiar  may  not  agree  with  me  that  a
 particular  event  is  important  or  not.  He
 may  consider  a  particular  event  to  be
 more  important  than  I  do.  There,  pro-
 bably  we  might  have  to  differ  and  we
 may  agree  to  differ.

 As  far  as  the  proceedings  of  this
 Howse  are  concerned,  I  am  afraid,  |  am
 not  able  to  agree  with  him.  I  also  follow
 the  proceedings.  It  is  obvious  that  when
 parliamentary  proceedings  are  reported,
 it  is  not  possible  to  give  all  the  speeches.
 Suppose  there  is  a  debate  and  on  the
 Radio,  he  has  to  summarise  the  debate
 in  five  or  seven  minutes,  how  is  it  pos-
 sible  to  give  what  every  one  spoke?  If
 Shri  Nambiar  likes,  I  shall  show  him
 summaries  of  debates  which  have  been
 broadcast  on  the  Radio."We  have  seen
 that  a  practice  is  made  that  at  least  the
 jeading  Members  of  the  Opposition  are
 not  only  mentioned,  but  their  views  also
 are  mentioned.  Naturally,  it  is  not  pos-
 sible  to  mention  all  the  political  parties
 which  are  in  the  opposition.  Supposing
 there  are  about  half  a  dozen  parties,  how
 is  it  possible  in  six  or  seven  minutes  to
 give  all?

 Shri  A.  M.  Thomas:  (Ernakulam)  :
 Whenever  Shri  Nambiar  is  in  the  House
 and  has  participated  his  name  would
 have  been  mentioned.

 Dr.  Keskar:  Shri  Nambiar  is  an  im-
 portant  Member.

 Shri  Nambiar:  We  are  not  discussing
 any  question  of  Nambiarism.  We  are  dis-
 cussing  something  different.

 Shri  Bansal:  Is  there  anything  called
 Nambiarism?

 Dr.  Keskar:  There  may  be;  I  do  not
 know.

 I  am  prepared  even  to  take  les  of
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 followed  if  the  hon.  Member  brings  to
 my  notice  any  dereliction  from  the  gene-
 ral  direction  which  I  have  just  now  men-
 tioned?  As  I  said,  as  many  Members  as
 possible  are  mentioned.  If  there  is  a  big
 debate  in  the  House  throughout  the  day
 and  if  in  five  or  seven  minutes,  he  has
 to  mention  the  whole  debate,  I  do  not
 see  how  it  would  be  possible  for  the
 News  Editor  to  give  what  hon.  Mem-
 bers  spoke.  If  we  have  got  a  half-hour
 report  on  parliamentary  proceedings,
 then,  it  may  be  possible  to  mention  in
 a  summary  what  hon.  Members  spoke.
 I  also  follow  the  news.  It  is  generally
 the  practice  to  mention  Opposition
 leaders  and  give  a  summary  of  what
 they  said  and  also  mention  that  they
 are  Opposition  leaders  belonging  to  a
 particular  party.  I  am  afraid  I  cannot
 agree  with  Shri  Nambiar.  I  invite  him
 to  bring  to  my  notice  anything  which  he
 considers  to  be  wrong,  and  I  am  pre-
 pared  to  accept  wherever  I  find  that  it
 is  wrong.

 The  other  point  which  he  mentioned
 was  regarding  opposition  parties  not_be-
 ing  allowed  to  express  their  views.  This
 question  was  mentioned  last  year  also.
 I  explained  then  that  the  question  is
 whether  we  should  allow  free  political
 discussions  on  the  Radio.  Prima  facie,
 fundamentally,  I  am  not  opposed  to  it,
 provided  that  would  be  a  practical  thing.
 But  if  hon.  Members  would  analyse
 this,  they  would  find  that  it  is  not  at  all
 practicable.  It  might  be  so  in  a  country
 where  there  are  two  or  three  political
 parties.  They  are  divided  into  some  stan-
 dard  parties,  and  it  is  possible  to  allo-
 cate.  some  time.  That  also  in  most  coun-
 tries  is  done  on  specific  occasions.  But
 here,  there  are  a  number  of  parties.
 There  are  a  number  of  parties  at  the
 Centre,  and  in  the  States  also,  there  is
 similarly  a  large  number  of  perties.  If
 we  allow  this  privilege,  we  shall  cer-
 tainly  have  to  have  a  large  amount  of
 space  in  the  radio  for  this  purpose  only. Most  of  the  ordinary  programmes  will
 have  to  be  curtailed,  because  we  have  to

 some  days’  news  and  show  Shri  Nam-
 biar  how  the  things  is  being  dealt  with.
 It  is  quite  possible  that  the  thing  may
 not  be  working  to  perfection.  Nothing
 works  to  perfection.  The  News  Editor
 has  to  decide  on  the  spot  and  make  the
 choice.  It  is  possible  that  on  certain  days
 it  may  not  be  found  that  an  exact  fol-
 lowing  of  this  directive  has  taken  place.
 Generally  it  has  been  followed  and  I  am
 prepared  to  take  steps  to  see  that  it  is

 ber  that  if
 specs

 on  an  all-India
 scale  has  to  be  allotted,  then  the  pri-
 vilege  will  have  to  be  extended  to  all
 the  regional  languages  also,  which  are
 fourteen  in  number—and  at  present,  we
 are  broadcasting  in  all  the  fourteen
 languages—and  that  will  bring  up  a  very
 difficult  practical  problem.  L  personally
 have  no  objection,  but  I  feel  that  there
 are  these  practical  difficulties  which  can-
 not  be  surmounted  so  easily  as  the  hon.
 Member  thinks.
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 We  have,  therefore,  thought  it  better
 that  no  political  party  should  be  allow.
 ed,  or  that  no  political  controversy
 should  be  allowed  to  be  discussed  there,
 unless,  of  course,  parliamentary  proceed-
 ings  or  assembly  proceedings  come  in
 there.  It  is  quite  possible  that  we  might
 in  changed  circumstances  think  of  ad-
 justing  ourselves  in  this  matter.  But  for
 ihe  moment,  these  practical  difficulties
 will  have  to  be  taken  into  account.

 T  would  Jike  Shri  Nambiar  to  bring
 to  my  notice  whatever  samples  he  has
 got,  and  J  shall  certainly  look  into  them.

 Mr,  Speaker:  The  question  is  :
 “That  the  Bill  to  authorise  pay- ment  and  appropriation  of  certain

 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  service
 of  the  financial  year  1956-57,  be
 taken  into  consideration.”

 The  motion  was  adopted.
 Clause  2—(Issue  of  Rupees

 44,78,94,45,000  our  of  the  Consolidat-
 ed  Fund  of  India  for  the  year  956-57)

 Amendment  made:  Page  1,  line  8—
 for  ‘sums’  substitute  ‘sum’

 —[Suai  C.  0.  DEsHmMuKH.]
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 Mr.  Speaker:  The  question  is:

 “That  clause  2,  as
 stand  part  of  the  Bill.”

 The  motion  was  adopted.

 amended,

 Clause  2,  as  amended,  was  added  to
 the  Bill.

 Clause  3,  the  Schedule,  clause,  the
 Enacting  Formula,  and  the  Title  were

 added  to  the  Bill.

 The  Minister  of  Finance  (Shri  C.  D.
 Deshmukh):  I  beg  to  move  :

 “That  the  Bill,  as  amended,  be
 passed.”
 Mr,  Speaker:  The  question  is  :

 “That  the  Bill,  as  amended,  be
 passed.”

 The  motion  was  adopted.
 6-30  P.M.

 The  Lok  Sabha  then  adjourned  till  Half
 Past  Ten  of  the  Clock  on  Monday  the
 23rd  April,  1956.
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 PETITIONS  588]  (2)  Further  discussion
 (i)  Secretary  report-  on  the  motion  to

 ed  the  receipt  of  a
 petition  signed  by
 seventy-six  peti-
 tioners  in  respect  of
 the  States  Reorga-
 nisation  Bill,  1956.

 consider  the  Appro-
 priation  (No.  2)
 Bill  was  resumed.
 After  the  consider-
 ation  of  clauses,
 the  Bill  as  amend-

 (ii)  Shri  Shivamurthi  ed,  was  passed.  6036-46
 Swami  presented  a
 petition’  sigaed  by  REPORT  OF  BUSINESS
 seven  petitioners  in  ADVISORY  COMMIT-
 respect  of  the  States  TEE  PRESENTED  6035
 Reorganisation  Bill,
 956  Thirty-third  Report

 BILLS  PASSED  5881-6035
 was  presented.

 3)  Further  discus-  6036-46 '
 don  on  the  motion  AGENDA  FOR  MONDAY,
 to  consider  the  Fi-
 nance  Bill  was  con-
 tinued.  After  the
 consideration  of
 clauses,  the  Bill,  as
 amended,  was
 passed.

 23RD  APRIL,  +1956.
 Discussion  on  the

 motion  to  refer  the
 States  Reorganisa-
 tion  Bill  to  a  joint

 5881-6035  Committee.
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